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. The L04 ··SablrtJ, mel at EfelJm of ,lite 
ClOck. ' 

[MR. SPBAKBlt in lhe Chair) 

'ORAL ANSWERS TO QUESTIONS 

Nel.veU -Lignite Mine 

"1175- Shrl T. B.ViUal Rao: Will 
rthe Minister of Production be pleased 
,to state the total ,amount .J::id so far 10 
:.Messrs. Powell Duffryn T cal ServIces 

. ;Limited .f .. r preparing -the project report ' 
• and draWing up the specifications of convCD-
., tional and specialised equipment required 
dn the initial stage of lignite mining at 
:Neiveli ? 

The Deputy MiDister of PrOductioa 
'(Shri Salish Cllandra): A fee of 
;[,12,500 (Twelve thousand five' hundred 
; pounds) has been paid to Messrs. Powell 
'Duffryn Technical Services Limited, for 
.<irawing up thespccilications of conven-
'tional and specialised equipment required 
;for the initial development of the lignite 
-mine at Neiveli. A further fee of [,20,000 
. (Twenty thousand poundS) 'has been sanc-
-tioned for the -project report . submitted 
··bythem. 

Shri T. B. Vlttal Rao: May I know 
<if Messrs. Powell Duffryn -will continue 
to act as consultants to the private company 
which we have formed recently for the 

.!development of lignite in Neiveli ? 

Shri SatiSh Chandra: 'The matter 
'-is under consideration. 

Shri P. C. Bose: May I know- the 
estimated cost of the various equipment 

romported by this CompOlly? 

-6hri Satiah Chandra: Nothing has 
, been imported from Powell Duffryn 
Technical Services, Ltd. They are merely 
the technical consultants. Orders' bave 
been, placed for machinetY worth -about 

IRa. 5i crores lafter -aII1ling aJobal telidera. 

'Lower 'Income Gt-oup Housing 
Scheme 

+ 
{

Shri Bhagwat)ha Aza4: 
"n-76. Shri Ve1ayudhan: 

Dr. Satyawadi: 
'Will the Miniflter or' Works, Bo ..... 

'Iug and -Supply be pleased to state: 

-(a) how BllII1y States took adw' ), 
'18ge 'Of housing loan under the Low "I 
. come Group Housing Scheme upto '- ~ •. 
, end· of November, 1956; and ' "'" 

(b) what is the amount disbursed 
as loans -against the allotment for 1956-

'51? 
The ParHamentary SecrefjU'Y to the 

Miniater of Works, Housing and 
'SUPPly (Shri P. S. Naakar): (a) All 
States took advantage of the Low Income 
Group Housing Scheme • 

(b) Against an allotment of Rs. 673' 8-4 
lakhs, Rs. 195' 26 lakhs have been dis-
bursed till the end of November, 1956. 

-Shri -Bhagwat )ha Azad: As • 
result of the disbursement of this l08n, 
may I' know how far there has been an 
improvement in the housing facilities 
in the lower income group? Is there any 

-assessment of that? 

_ The MiDister of Works, Housing 
aDd Supply (Sardar Swaran Singh): 
About 40,000 houses are expected to be 
construoted. No detailed informstion 
ilbout the progress with regard to each house 
is avsilable, because all these houses are 

'being constructed by private individuals. 

Shri Bhagwat Jha Azad: May I 
'know whether there are any States who, 
after speniling their allotment, have asked 
for more -loans to construct such houses? 

Sardar 'Swaran Singh: This is 
correct. 

'Shri VeJayudhan: May I know 
how many honses are being allotted for 
the Kerala State and whether it is a fact 
that some of the houses built are still 

'kept vacant there? 

Sarilar Swaran Singh: I think the 
hon. Member is confusing this with the 
Industrial -Housing Scheme. So far as 
the'Low1ncome Group Honsing Scheme is 
'concerned, I cannot imagine how a houle 
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CIOUld remain vacant, because a person 
1rill get a loan and he will be putting up 
a house of his own. I CBDJ'lot imagine 
any house lying vacant under this Scheme. 

Shri Bhagwat Jha Azatt: It baa 
been said that out of Rs. 6 QlOlICS only 
Rs. 2 crores have been spent. May I know 
whether this low spending is a result of 
the defective machinery ~ giving l_ 
or otherwise? 

Sardar Swaran Singh: No, Sir. 
Actually, the disbursement has to be-
phased with the progress made in construc-
tion and that really acts as a lever and an 
incentive for people to go ahead with 
their construction. 

Pandit D. N. Tiwary: May I know 
whether it is a fact that these houses are 
constructed mostly in urban areas and that' 
rural areas are disregarded? 

Sardar Swaran Singh: It is a fact 
that a major part of this loan has been 
advanced to prospective builders in urban 
areas. The State Governments came to 
the conclusion that the housing position 
in urban areas is more acute as compared-
to that in the rural aress. Therefore, 
they considered more sympathetically 
the applicants for loans fron urban aress. 

Shri Velayudhan: May I know 
whether the lower grade clerks and the 
chaprassis employed in the Central Govern-· 
ment here were included in the Lower 
Income Housing Scheme and whether 
money required as loan is disbursed to 
them? 

Sardar Swaran Singh: The C.."tral 
Government emlPloyees can also take 
advantage of advances on terms which are 
Dot less favourable as compared to others. 

Goa 
+ 

{

Shri KrishDacharya Joshh-
Shri D. C. Sharma: 
Dr. Ram Subhag Slngh:-

01277. Sudar Iqbal Singh: 
Sardar Akarpuri: 
Shri Kamath: 

Will the Prime Minister be plessed' 
to refer to the reply given to Starred Ques-
tion No. 2080 on the 12th September 
1956 relating to the Government of Por-
tugal's refusal to afford facilities to the 
Egyptian Embassy in India to 1001< after 
Indian interestS in Portuguese possessions 
in India and state whether a reply has 
since been received from the Govern-
ment of Portugal to India'. communication 
ia the matter 1 

The Deputy Minister of Exetrnal· 
Main (Shri AnIl K. CIumda): Yes. 
The Government -of India baa received-
• c:ommunication dated the 3rd December, 
1956 from the Embassy of Brazil, New Delhi 
~ the Ponugucse Goveriuncnt'"a 

willingness to gift facilities to a represen-
tative of the Egyptian Embassy, New Delhi 
to visit the Portuguese Possessions in India. . 

Slori Kriahnaabarya Joshi: May I 
know how, in the absence of facilities, the 
Indian inteIests were looked after so far? 

Shri Anil K..Cbanda: We have no 
representatives in the Portuguese posses-
sions", but there' is a Christiun rnissonary,. ~ 
Eather Carreno, who generally looks after 
the welfare of the prisoners ill Goa. 

Shri B. S. Murthy: May I know; 
how early will these facilities be used by 
the Indian Government? 

Shri AnIl K. Chanda: In the mcnth 
of February, the First, Secretary of the 
Egyptian Legation had visited Goa •. 
After that, we had tried to arrange for another' 
visit" but- permission has been granted 
only recently. 

Shri Kamath: Is it a fact that early, 
this year, after the Portuguese Government 
had refused facilities for the EgyptiaIb' 
Embassy to visit Goa to see the Indian 
prisoners in Gca" the Government approach-
ed the International Red Cross 10 go and 
report about· the welfare of the prisoners, 
and that'after they had decliDed to do so-
there was some difficulty for them in doing: 
so-the Government asked the Indian 
Red Cross to dGpute some officers to Goa 
and report on the welfare of the prisoners 
and, if so, have they reported, and what-
is the gist of the report? 

Sbri Anil K. Chanda: There ha .. -
been some communication between the 
lDdian Red Cross and the International. 
Red Cross at Geneva and- the Portuguese 
Red Cross •. 

Shri Kamath: What is the report-
of the Indian Red Cross? 

Shri AnIl K. CJiimda: I believe-
there is still correspondence going on 
between those agencies. 

Shri Velayu6han: May know' 
whether the Government have ~  
any information with regard to a distin-
gtnshed Member of this House, Shri T.K. 
Ghaudhuri,-<lbout this condition in ther 
Goa Jails? 

Shri AnIl K. Chanda: There have-
bIeen several questions about Shri T. K_. 
Chaudhuri and we have given to the House 
all the Information that we have about, 
him. 

DJaplked P<;:io!J:.0Wllllhips and 

*1210. SlUi Gid-WllDi: Will the 
Minister of RehaWitadOn be please&1 
to state: 

(a) whether any scheme has been 
finalised. for tile promotion of medium ... 
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.mall scale and large scale industries 
in Townships and colonies for displaced 
persons and at other places with heavy 
concentration of refugees, after the appoint-, 
ment of the Honorary Advisory (Indus-
tries); and 

(b) if so, what is the nature of the 
scheme? 

The Minister of Rehabilitation 
(Shri Mehr Cbaad KhllDDs): <a) and 
(b). The Honorary Adviser (Industries) 
was appointed on the 27th September, 
1956. He first visited Bangalore and arrang-
ed for the training of 200 di,placed persons 
in Government factories there. There-
after he went to Germany in the middle 
of October, 1956 on a private visit from 
where he returned only a few days ago. 

Shri GidWBDi: Do I understand 
that he went on a private visit and that 
he is not a permanent employee of the 
Government? 

Shri Mehr Cbaad Kh8DD8: r said 
he is an honorary adviser, and he went 
to Germany on a private visit. 

Shri Gidwani: What are his func-
tions as an honorary adviser? How long 
does he work in his honorary capacity? 

Shri Mehr Chaad KhllDDs: We are 
taking advantage of his experience in the 
matter of setting up industries in refugee 
colonies with a view to provide gainful 
employment to displaced persons. As 
the hon. Member knows, the position 
in regard to gainful employment for them 
is really very acute. 

~~~ ~ ~ 
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Shri B. K. Des: May I know whether 
this honorary adviser will look after the 
eastern part also ? 

Shri Mehr Cbaad KhBDn8: Yes, 
Sir. Perhaps more attention can be paid 
to the eastern part because the problem 
is a tittle more acute there than in the west. 

Shri Bhagwat Jha Azad: May I 
know whether as a result of the.xperience 
of this honorary adviser, any scheme has 
been formulated to give gainful employ-
ment to these persons, and if S ~ whether 
any assessment of the number that would 
be employed could be giver.? 

Shri Mehr ChaDd KhllDDa: The 
han. Member was not artentive, I believe. 
when I answered that question .... 

Shri Bhagwat Jha Azad: I was aU 
attentive as much as the hone Minister .... 

Mr. Speaker: Let there be no such 
achange. Evidently, the hon. Minister 
says that he answered it and it it possible 
that the hon. Member may not have noticed 
it. 
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SJuoi Bhqwat lh. Au.: There 
waa no reply to this at all. You can kindly 
aee the record if you lilte. 

Sbrl Mebr Chand KIuama: In 
my reply I made the statement that imme-
diately on his appointment he went down 
South and there he formulated a scheme 

for providing employment for 200 displaced 
persons. On his return, he went to 
Germany on a private visit, and returned to 
India only a few days ago. 

Shrimati Renu Chakravartty: May 
I know whether any of the schemes in 
respect of medium, small-scale and large-
acaIe industries, which are to be set up in the 
townships and colonies in the eastern part 
of India, have started functioning since 
the honorary adviser's appointment, and 
! f so" how many? 

Shri Mehr Chand KIuama: A1l 
regards the honorary adviser's appoint-
ment, I said repeatedly that he- hardly 
had any time to help us in the setting up 
of industries. But as far as the earstern 
region is concerned, if the hon. Member 
desires, I shall be able to send her a detail-
ed statement giving the progress that we 
have made in the setting up of industries 
in this region. 

Mr. Speaker: We have had enough 
questions on this. Let me go to the next 
question. 

Rehabilltation of Indian Nationals 
from Ceylon IUldMalaya 

°1281. Sbrl C. R. Iyywmi: Will 
the Prime Minister be pleased to state: 

(a) the number of Malayalees who 
have so far returned to Kerala State from 
Ceylon and Malaya owing to the denial 
of citizenship rights to them either in 
Ceylon or in Malaya; and 

(b) the steps taken by the Kerala 
State Government to rehabilitate them? 

The Deputy Minister of External 
AffaIrs (Shri Ani! K. Chanda): (a) 
As regards Ceylon, precise figures cannot 

e furnished as most persons of Indian 
~ in Ceylon who apply for Indian 

travel documents for returning to India 
8re reluctant to state that their applications 

r Ceylon citizenship had been rejected. 
People are returning from Ceylon either 
voluntarily or on quit notices served on 
them by the Government of Ceylon. 
The number of repatriates who have so 
far returned to Kerala State is roughly 
3,000. 

A1l regards Malaya no case has yet 
come to the notice of the Government of 
India where 'an Indian has been asked 
o 1eave Malaya for the reason that he is 

not a Federal citizen or a United Kingdom 
and Colony citizen nor is registered u 
• State Nauonal 

In any event it is not possible to col-
lect figures of repatriateS according ta 

, their mother tongues. 

(b) As most of them return to India 
with their earnings, whatever it be and 
have been resettling themselves in their 
home districts, their rehabilitation has 
not posed a problem, As such no 
special steps have been found neceosary 
or taken to rehabilitate them. ' 

Sbrl C. R. Iyywml: May I know 
whether the persons who have come back 
to India were there for a long time or ' 
for a short time? 

Shri Ani! K. CIuuada: I am afraid 
I cannot answer this question, but 
the hon. Member's question was with 
regard to the economic rehabilitation 
of the repaietriates from Ceylon. We 
have not been informed by the Keral. 
State that there has been any problem witla 
regard to that. 

Sbrl ThIUlu Plllal: The hon. 
Minister said that repatriates come with 
their earnings and so the question does 
not arise for rehabilitation. What i. 
the authenticity of this statement that 
everybody who is coming from Ceylon 
is coming with a lot of money for 
rehabilitating himself? 

Sbrl Ani! K. CIuuada: I never said 
they are coming with a lot of money. 
Whatever their earnings, they are gene-
rally permitted to bring them back when 
they come to Iridia. 

The ThIUlu Pillai: Are there casCl 
where people are not able to find any job 
and they are unemployed and almost 
beggers in the streets of India? 

Sbrl AniI K. Chanda: I ~ 
in my answers that we have received no 
information from the State affected 
that they posed a problem. 

Sbrl Veeraswamy: May I know 
whether it is not a fact that because almost 
all the people who have been driven out 
of Ceylon . and Malaya belong to South 
India, especially Kerala and Tamil Nad, 
the Central Government have not given 
any thought over this problem, and have 
not shown any sympathy' towards the 
people who are suffering .... 

Mr. Speaker: The hon. Membct 
is giving more information tIuin trying ta 
get information. 

Sbrl AniI K. Chanda. In fact, the 
hon. Member has made an accusation. 

Sbrl Veeraawamy: May I aIJe 
know how many people are suffering for 
want of any help from the Goyernment • 
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Mr. Speaker: How many questions 
ia one question? I have not been able 
10 follow the string of questions that have 
been put into this one q.uestion. Hon. 
Members will kindly refrain from makinl 
Jemarks taking advantage of the question 
Hour. Let them put a straight question and 
let a straight answer. 

Shri Veera ...... my: I put this ques-
tion straight and I want a straight answer. 

Mr. Speaker: Putting the question 
face to face is not straight. Shri Thoma. 
may now put his question. 

Shri A. M. Thomas: May I enquire 
whether the hon. Deputy Minister stated 
that no proposal has come from the Kerala 
Government? This question was raised 
on the tloor of this House both dlllins 
question time as well as during the discus-
sion On the Travancore-Cochin Proclama-
tion. May I enquire whether any difficult 
situation has been created because of the 
refugees from Ceylon and whether the 
Central Government would be prepared 
to assist the State Government in case 
any scheme comes up ? 

Shri Anil Ie. Chanda: I can only 
reiterate what I have stated in my answer 
that according to the view of the State 
Government, their rehabilitation has not 
posed a problem. If we are not told by 
the Government concerned that there is 
• problem, how can we go and butt in ? 
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~ tflIT ~ flI; w Il'r.Rr it; ~ 
iI'gO ~ ~ ~ iJi't3Ulifil!lI"IT 
Ifo'IT!IT ;;mfqr I '!lIT Ii' i;JR ~ i 
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f'li ~~~ fom ;;IT mf w ~ vft ;m 
.~ If ~ <f.T ~ qR ~ lfi1iR 
~ ~ <tiT ~ ,",l1fm ? 

~ ~ ~ ~ 
fif;l:rr "IT <:ill ~ fit; ~ ~ '1': ~ 
if; m;f ;;rr;f 'liT ~ ~ 'liT 'fiT1f 

~~ ~ 1 ~ ~ 
'3Q<:I$@I'11 If <mIT "IT <:ill ~ 1 

~ ~ m:'m'R ~ if@' 
~ " ~  

Shri GadiliDpDa Gowd: Sir, this 
is an important question and I have not 
been able to understand the reply. 

Mr. Speaker: The hon. Member 
may put a question and ask whatever he 
wants to ask. 

Shri GadiliDpDa Gowd: I want 
to know the reply to the original question. 

Mr. Speaker: He is too late. All 
the supplementaries cannot be explained 
hereafter in English. 

Shri GadilingaDa Gowd: I only 
want to know the original answer. 

Mr. Speaker: Not now. 
Shri B. S. Murthy: May f know 

in how many cases the limit of 2000 bes been 
relaxed ? 

Shri Raj Bahadur: It is difficult for 
me to say. I think we may have relaxed 
in certain cases where it was a Thana, Taluk 
or other headquarter. 

Mr. Speaker : I would BUg!'est to 
hon. Members that whoever has ~  been 
able to understa,d Hindi, immediately the 
question is answered in Hindi sl ould riae 
in his seat a,d ask for the question to be 
answered i ~ Enl'lish. Then I can allow. 
After a series of four or five questions have 
been asked, if any Member asked that 
the first questio. be answered in English. 
I cannot allow that. 

Shri GBdillngana Gowd : Next 
time I will do it. I only want the origi-
nal question to be answered. 

Mr. Speaker: This time also he 
must forgo. 

q 0 11 0 ~ 0 fcm\'\' : ;m Ii' ;;n;J 

~ ~.~~~ 
~. ~ ~ 'liT ~ <:11ff ;;mrr ~ f.!; 
~~~~~ ~  

'f.lf ~ 'f.lf ~ R; ~ ~ ~ 
~~ ~~ 

roT ;;wi I ~ ifli me mmrr 
~ ~~  ci't'f ~ ~~ 
~~  

~ ~~  Ii' ~ mmr 
ron-~ ~ f.!; ~ Elfl'f <:11ff;;mrr 
~ ~ wfiT ~ f.mT;ft '1ft 'I>'t 
;;mit ~ 1 ~ ~ '1ft ~ ~ f'li f;;re;ft 
~ ~ ~ 00 If fim:0lrt 
~ vff ~ ~ 'f.lf ~~ If ~ 
~~ ~ ~~ oolf 
~~  ~~ ~ 
~~ .  ~ ~ 
t I 

~ ~ ~~ 
<tiT ~ if; fu<f ;;IT ~ <it ~ 
~~~~~~ ~ 
~~~~~  ~ 
'R '1ft ~ f'filIT "IT <:ill ~ ? 

~ mr ~ : li1JT ~ 'liT <:11ri-
~~~ ~~ 

~ ~ ,~ ~ ~~ ~ ~ ;;rnfm 
~~ ~1 

~ ..,.,,"'"'!4ifd ~ : W II{ 
~~ . . ~ ~ ~ 
~ crT ~ Wg f.:r<Im:r fu<f ~ 
qR "3'I"fi't ;h:lr ron ;;rnrr ~ I 

~ ~ ~~~ 
~~ 1 ~~ ~.~ 

~~1~ I ~ ~ '1ft Wg 
f.:r<Im:r ~ ~ I 

Import of Thomas Quality Steel -.24 Shri )bulan SIDha: Will the 
Minister of Heavy lDdus1ries be pleased 
to state: 

(a) whether Thomas quality of steel 
has been imported for the use of Railwsys 
if 80. in what quantity; 

(b) how far has the Thomas quality 
of steel been found suitable for the purpoee 
for which it was imported; and 
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(c) whether this quatity of suet is 
,available for import m a large quantity 
· and likely to ease the position lef steel 
fdn the country'? 

The MiDiater of Heavy bulustrIes 
.' (Shri AI. M Shah): (a) Yes, Sir; during 
,the period 19S4t· I9SS, 1956. Ol'den I!o the 
• extent of I,II,980 tons of Thomas quality 
· steel have been plac:ed. 

(b) The tec:hnic:al mission that visited 
-the c:ountries using ThOllWl Qaa1ity Steel 

has reported that for a large varieties of 
~  used in Railways, Thomas Quality 
Steel will be ac:c:eptaWe. 

(c) Availability of btrge quantities of 
'. steel from abroad present dif6c:ulties. 

Ac:c:eptanc:e of Thomas <:}ua1ity Steel for 
use by Indian Railways will enlarge the 
'field of availability anii to that extent _ 
·,the position. 

Shr! JhulaD SiBha: May I know 
'whether it has been examined if this 
,quality of steel is capable of being pro-
· duc:ed here also ,? 

Shri AI. AI. Shah: It has been exa-
,mined and found that it can be produced. 
· As a matter of fact Tata Ira 1 and Steel 
'Company was producing this quality for a 
-number of years but being a slightly in-
; ferior quality 'l'e have gone in for open-
.. hearth and other qualities of steel. 

Shri P. C. BOlle: May I know if the 
'Government has asc:ertainelI by analysis 
'the ac:tual difference between this Thomas 
'Quality Steel and the other ordinary steel 
_ as regards strengtb, durability and chemica1 
• composition? 

Shri AI. lIL Shah: Yes, Sir:. 
Shri S. Co s.-ta : When we were 

, not accepting Thomas Quality Steel the 
: prices of other varieties were sosring high. 
Now that we have aa:epted this variety, 
may I know whether prices of other varie-

• ties have come down to some extent? 
Shri AI. AI. Shah: Thomas Quality 

'Steel is about 10 dollars that is abou t 
Ro. 50, cheaper than the other quality of 

'steel. But since various countries in 
the world, including India, have gone in 

: Ier Thomas Quality Steel. The price of 
Thomas Quality Steel is also rising, No 

,appreciable reduction has come about .in 
, the priC! of the other qwIIities of suet, 

West Beagal Postal Clrde' 

.u115- Shri S. Co Samaata: Will the 
'. Minister of Commllliicadoas be pleased 
'to state: 

(a) whether it is a fact that a large 
,portion of the areas under thelWest Bcngal 
'Postal Circle is c:ont!Olled and managed 
. by the Orisaa Circle as regards c:onstruc:tiaa 
• of Te1esraph and Te1ephoDe lines ? 

(b) if 80, whether amsttuc:tioD -
is beiq hampered by the dual c:onu. 
and 

(c) whether ~ ~ 
review and re-orgamse these things -
hasten the amstrUCtion work? 

The MiDister of ~ 
(Shri Raj BaIuulur). (a) l'!"0 Sir" ~ 
two sections of Telegraph lines, ...... , (I) 
Hi'li to LakshanDath Road along railWllJ and (ii) Egra to Bagwanp,,! along, ~ 
falling with in the Contal Sub-diVlSlOD 
of the Midnapur Distric:t.in ~ . ~ 
are plac:ed w ~ the ~ Jurisdic-
tion of the Orissa p, & T. Circle for ~ 
venicnc:e of tec:hnical control and ~ 
nance. Works relating to c:onstruc:tion rI. 
telegraph and telephone lines in those 
sections are ac:c:ordingly carried out by 
the Orissa CiIde. 

(b) No Sir. 
(c) The lI!<JPOSa\ to review and re-

organise the re1atiire jurisdictions of the 
Circle c:onc:erned so as to be ~  
with th' boundaries. of . the reorgamsed 
States is under exammaaon. 

Shri S. Co Samanta: In repl¥ to 
~  (b) of the question, the hon. Mlmst« 

said: "No." May I know whether open-
ing of a telegraph offi:e at Khedgree was 
sanctioned tWO years back and ~ to ~ 
of co-ordination between t\:'e OrIssa qlr-
c:le and the West ~  Cm:le the thmg 
has not yet been done, 

Shri Raj Baha4ur, I am not exactly 
aware of this partic:ular ~ , but I can as ... 
ure my hon. friend that It shall not, be, on 
ac:c:ount of lack of liaison or somethmg 
like ~  it may be largely due to want of 
stores because of shortages on so many 
items. I 

Shri S. C. Samanta,: ~.  I. know 
whether any such ~  Will , ~  

I to include these areas In the Clre e 
~~ ~  exist?' 

Shrl Raj Bahadur : .our ~  ,at 
oment is that we temllna!e the Juns-

~~~ 1S of these .divisions w!terever R re-
ter station eXlstS. 1" .~~ S case a re-

peater station exists at ~ , Then;fore, 
pea . b sections or sectIons temunate 
the twO su leular point. Due note will 
at ~ ~ ~  the cirele boundaries w~  
be ta t' is put under brooder ""arnma-the ques Ion 

'tion. 
Shri B. K. Daa : May I know ,!he-

h question has ever been exnlDlned 
ther tether ~  efficiency and eco-
to see "':t\e effected if these parts which 
nOl!!Y wh Orissa Circle are brought under 
". ~ ~ ~  Circle? 

Shri Ral Bahaclur : As I. have a1-
teadY said. for the purpose of mamtenance 
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and technical control we have got to ter-
minate these sections wherever a repeater 
"tation exists. The length of these sections 
is only 26 miles in the case of Hijli to LaIc-
shannath Road and 4B miles in the case of 
Egra to Bagwanpur. Such conditions 
'obtain in regard to other Circles too; it i. 
not peculiar to West Bengal Circle alone; 

Many lines of sub-sections of other Circles 
..,xtend their jurisdiction on some other 
Circles. 

Opdcal Glass P1aat 
+ 

{
Shr! R. P. Garg : -uS,. Shrlmatl Tarkeshwari SiDha. 
Shri Wodeyar : 
Shri Bibhuti Mlshra : 

Will the Minister of Production be 
pleased to state : 

(a) the location of the proposed 0p-
tical glass plant to be installed in the coun-
try; 
. (b) whether the technical man-power 
to man the plant is available in the coun-
try; 

(c) whether any technicians have been 
sent abro.d for specialized training to man 
the optical glass plant; 

(d) if 80, their number; 
(e) whether any foreign country i. 

willing to help in setting up this plant; 
and 

(f) if so, on what terms and condi-
tions? . 

The Deputy Minister or Production 
(Shri Satiah Chandra) : (a) No decision 
has s'l far been taken. 

. (b) A few technicians may have to be 
trained abroad. 

(c) No. 
(d) Does not arise. 
(e) Some offers have been received. 
(f) The term. and conditions are yet to 

be negotiated. . 

Shri R. P. Garg: What is the proposed 
cost of the plant and what would be the 
capacity of the plant? 

Shri Satish Chandra: It is intended 
that the capacity of the plant should be 
So tons of optical glass and 250 tons of 
ophthalmic glass per year. 

ShritDati Tarkeshwarl Sinha: May 
I know whether it is a fact that the hon. 
Minister for Production when he last visi-
ted Russia got some offer of help for this 
optical plant and if so, what is the exact. 
offer that Russia has made? 
Shri Sadsh Chandra: It is correct that 

the Minister for Production when he went 
to Russia visited and optical glass factory 

near Moscow. A Soviet team has 1 ~ 
four days ago in our country to negotiate 
the terms and conditions. In the long-term. . 
credit that has been given by Russia a sum 
of about Rs. 1,75,00,000 is included ~  
cover the cost of this project. 

Shrimad TarlteoJhwari Sinha : MaT 
L know whether the aperts comm ittee-
wh,ich the hon. Deputy Minister has men-
tioned will al.o submit a:ny report about tha-
site and other details of the plant aftet" 
conducting the preliminary negotiation .. 
about the plant i" 

Shrl Siadsh Challdra : The team· 
which has arrived here has to look into·· 
the cost of manufacturing optical glass in 
the country, sa to- disOlSS other details 
with our experts. The difficulty in· 
this case is that the manufacture of opticah 
glass is the exclusive preserve of a few" 
fitctories In the-world and we are not aware -
of the details. We have just to start from,·· 
the scratch. We have to discuss and then. 
draw out our plans. 

'"' ~1 ~ : .rr ~ W 'IiT-. 
~ ~~ . ~~ ~" 
~ ~ ~ if ~ ;;rrq ~ ~  
~ ~ ~ mf.t; m<f.'mi'f 'fiT ~ 
~ "ITIf ~ ~ ? 
~ ~ ~~ Q't" 

~  ~ <'I1TFft ~ ~ ~
~~~~~w ~. 

~~. ~ t ~ .

~ ~ .  ~~ ~ ~ 
~~~~ ~  
~ lIT ~ ~ '1'Rf 'if ~ qR ~  
~~ ~ lro w<mr ~  

Shrl B. S; Murthy ,May I know 
whether any people have been selected for -
training abroad and the comltries to which. 
lIhey will be sent?: 

Shrl Sadsh Chandra : In the main 
answer 1 have said that this question does, 
not arise at this stage. 

ShriSarangadhar Da.: May I know 
i£ Government have compared the manu-
facturing methods and the products of the· 
Russian factories with the celebrated glass _ 
manufacturers of Austria and Germany? 

Shri Sad;,h Chandra , I visited the·-
only big optical glass factory in West 
Germany when I was there. My impres- . 
sion is that they are not interested in. colla-
borating with us in the manufacture of.: 
optical glass in this country. 
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Mr. Speaker : There i. a team which 
has come; let us wait and see what the ~ 
says. Next question. 

Purchase and Development Board 
t 

• {Shrimati TarkeahwaP SiDJIa 
1288. Shri Shiv_jappa : 

Will the Minister of Worb, HouaiDa 
UK! SupplY be pleased to state : 

(a) whether Government have deci-
ded to form a Purchase and Development 
Board as recommended by the Stores 1'U<-
chase Committee; and 

(b) what will be its composition and 
functions? 

The Parliamentary Secretary to 
the Minister of Works. HousiD. aa. 
Supply (Shri P. S. Naakar): (a) No, Sir. 
Instead Government have decided to set up 
a Standing Committee to advise the Central 
Purchase Organisation with particular re-
ference to development of indigenous indus-
try to meet Goveromen t requirements of 
stores which are hitherto wholly or pardy 
imported. 

(b) A statement is placed on the Table 
of the Ho"se. [See Appendix V, annexure 
No. 22}. 

Shrimati Tarkeshwari Sinha : Is it 
a fact that one of the causes of delay in the 
purchases made by the various Ministries 
is the centralisation of purchases in the hands 
of the Director-General of 3upplies and 
Disposals? If so, may I know how 'far 
this Standing committee will remove the 

difficulties of the various departments? 

The Minister of Works, HousiDl 
aad Supply (Sardar Swaran Singh) : 
The actual progress with regard to any 
particular purcha.e proposal will remain 
the administrative responsibility of the Pur-
chase Organisation itself. The Standing 
Committee, as will be clear to the hon. Lady 
Member from the lengthy statement placed 
on the Table of the House, will advise the 

Purchase Organisation and the Government 
about general matters of policy and the 
like. 

Shri Velayudhan t May I know 
whether the purchase missions 
abroad will come under this and also whe-
ther it is a fact that many officials want to 
go or prefer to gO to these purchasing 
missions? I f so, what is the reason? 

Sardar Swaran Singh: I think many 
people here and outside also prefer to go 
out , if they can get an opportunity. 

Shri Velayudhan : I am referring to 
the purchase missions !braad. 

Mr. Speaker: The bon. Minister says. 
that not only in this case, but in other cases, 
also, people prefer to go out. 

Sardar Swaran Singh: The postinga. 
to the foreign purchase missions in London 
as well as in Washington are made by r0-
tation; people are sent there on deputation 
and then they come blick. This procesi. 
continues. 

Subeidised Indu.uial HouaiDg Schemo' 
t 

OOU!J9.{Paadlt D. N. Tiwary: 
Dr. Satyawadi : 

WIll the Minister of Works. House-· 
IDa aad Supply be pleased to state:· 

(a) whether Government have re-. 
ceived reports from the State Gov-
ernments about the number of hou .... 
constructed under the Subsidized 
Industrial Housing Scheme ; and 

(b) whether the target under the. 
scheme has been achieved during the-
First Plan period ? 

The Parliament8ry Secretary lo-
the MinIster at Works, Housing and. 
Supply (Shri P. S. Naskar): (a) Yes,. 
Sir. Reports indicating progress on 
construction of houses sanctioned under 
the Subsidised Industrial Housing: 
Scheme are received at regular intervals. 

(b) Out of a sum of Rs. 25 crores 
earmarked for the construction of houses 
under the Scheme during the first Plan 
Period, a sum of Ro. 22' 32 crores (both 
in the shape of loans and subsidies) was 
sanctioned for construction of 78,029-
houses. Construction of 43,83 I house.· 
was completed during the Plan period. 

Pandit D. N. Tlwary : May I 
know, after the construction of the sub-· 
sidised housing in industrial areas, how 
far the housing situation in those areas 
has been ea.ed ? 

The Minister of Works. Housing aaof 
Supply (Sardar Swaran Singh): Ir-
is bound to ease. As to the percentage, 
it is anybody's guess. 

Pandit D. N. Tiwary': May I know 
how far the housing problem in the coal 
fields has been solved, because we always. 
hear complaints from there ? 

Sardar Swaran Singh : That is 
being handled by the Labour Ministry_ 
They have undertaken the construction of' 
some houses. This is a problem about 
which one cannot say it has been solved 
cent per cent ; but, very visible effects-
of improvement are there. 

Shri Gadllingana Gowd: May 
I know the number of houses conS-
tructed in Andhr. State with the loan, 
granted to the Andhra State ? 
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A1l Hoa. Member: There are no 
industries there. 

Sardar Swaran Siqh : 'Certain 
new area. hIVe been added to 
Andhra Pradesh ; I would require notice 
to ColUcct the in!0rDllt\on. 

Shri Gadiliqana, Go"d : I want 
to know the number of hou",. constructed 

'in A"dhra State and Hyderabad State. 

Mr. Speaker : He wants notice 
for both. 

Sardar Swarau SluCh: I am more 
plrticular about new things rather than 

, old. 
Sbrimati Renu Chakravartty : The 

hon. P olrliamentatY Secretary has said 
that out of 78,000 houses and odd, 
43000 houses and odd have been construe-

" tel bu: almost the entire sum allotted 
for'this industrial housing has been used 
up I think out of Rs. 2.5 crores, Rs. 2.2. 
~ " 3 have been used up. Does it indicate 
that the expenditure on these houses 
has been far in exeessof the original 

,.,stimate ,? 
Sardar SwarlUl SinCh: No; that 

.. conclusion is not correct. 
Shrimati Renu Chakravartty : The 

figures show it. 
Sardar Swaran SinCh : They do 

not show ; that is a wrong interpretation 
.-of the figures. 

Sllrl SaraDCadhar Das : May I 
know the sum aUoned to Orissa, the number 

-of houses built there and whether the 
target set for Orissa has been reached ? 

Sardar Swaran Siqh : For any 
particular State, I would require notice. 

Shri D_endra Nath Sarma : May 
'I know the amount 'Ianctioned for the 
scheme of building houses for the tea 
industry in A s.am ? 

Sardar S ...... 1Ul Siqh : That is 
. covered by my earlier answer. 

Mr. SpeaIr.er : The hon. Minister 
has .aid that for individual States, 
he wants notice. 

Shri Dh ...... t Jha Azad: To 
question how far the housing position 
has eased, the Minister replied, "it is 
anybody's guess". Now that Rs. 2.2. 
'c:rores have been spent out of Rs. 2.5 
crores, may I know whether the Mini ... 
try has got any figures to show the actual 

:p ercentage ? 
Sardar Swann .... h,: The 

actual percentage is dot available ; but, 
I have already given the number of 

,blNses that have been mllltZUi:ted. 

Im.port of Loc:omotlves 

. ·.ra,.,. Shri ShiVlUllUlJapps : Will 
MinlSter of Hea.,. Induatrielo be 
pleased to state : 

(a) whether it is a fact that 
Ito:! and Steel Company of 

Tau 
India 

locorno- I 
General 

has ordere.l seven industrial 
lives from the international 
Electric Company ; 

(b) if so, the cost of these locomo-
tives ; and 

(c) the type of the locomotives ? 

The Minister of Hea.,. Industrie. 
(Sbri M. M. Shah) : Ca) Yes, Sir. \II 

(b) '696,955,00 F. A. S. New 
York. 

(c) Di.3e1 Electric type. 

Shrl Shiv8DlUllappa: May I know 
the specific purposes for which the 
locomotives are im!"orted ? 

Shri M. M. Shah : These are imported 
by the Tata hon and Steel Company for 
their internal movement and shunting 
operations. 

Shri Shiv8D8clappa : May I 
know whether any attempt is made by the 
Goveroment to manufacture industrial 
ocomotives in this country ? 

Shri M. M. Shah: Yes, Sir; but 
not of this kind. 

Sbri U. M. Trivedi: May I know 
Whether the hauling power of these in-
dustrial locomotives Costing about 66,()()() 
dollan will be the same as that ofthe W.P. 
engines manufactured in India ? I 

Shri M. M. Shah : Here is very 
little comparison between the two. 
This locomotive is of the new diesel 
electric type, which generates ill own 
power by diesel oil. 

Shri U. M. Trivedi : My question 
was different. What will be the hauling 
power of the engines now being imported 
in terms of Ii. P. ? 

Shrl M. M. Shah: 4 engines are 
80 tonners ; ~ engines are ISO tonners 
and one engine is a 25 tonner. 

Shri Viswauatba Reddy • May I knll>" 
whether it is a ract that our factories 
manufacturin,8 locomotives have been 
asked to limit their Jlroduction and not 
to produce to their full capacity ? 

Shri M. M. Shah: It is only the 
physicallimitationoOftbe machinery involvect 
there which may limit ptOduction. 
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11ldlaD Deleg.tionto J.pan 
+ rShri Shree N.rayan D .. : 

J Shrl Uhap.t Jha And : 
.1291.) Dr. aam Subhag Singh 

l Shri Shiv ........ t·pp· : 
Will the Minister of Commerce and 

. eoaaumer bduatries be pleased to 
~  

(a) whet he! ~~ official India,! de-
"legation whIch VISIted J span to dIscuss 

the supply of ~  are to Jal'an 
has returned to India; 

(b) if so, the result of such discus-
-sion!; and 

(c) the decision;in this respect, if 
"1II) ? 

The Miulster of Trade 
Karmark.r) : Ca) Yes, Sir. 

(Shri 

(b) and Cc). An understanding has 
been reached between Japan and 
India for purchase and sale of iron 

·ore for the period from 1957-5B to 1961-
-62. 

Shri Shree N.rayan Das: May 
I know whether the deal will be on 
Government to Government basis or 
-Government to private agency basis ? 

Shri Karm.rkar : So far as I can 
see at the moment it is between the State 

. Trading Corporation on our side and a 
-combination of purchasers on the other 
in Japan. 

Shri Kam.th ,Was the possiblility 
.of negotiating this matter with the 
Japanese Embassy in New Delhi ex-
plored before it was decided to waste 
public money on sending a delegation 
abroad ? 

Mr. Spe.ker : The han. Member 
-could as well omit the words "WIIIte 
public money". 

Shri Kam.th : All right I will 
-say hspend" public money. 

Mr. Speaker: The hon. Membet 
-ought not to come to a conclusion be-
fore he hears the answer and decides 
whether it is a waste or otherwise. 

Shr! Karmarkar : I am very sorry 
he is much in a wrong box on this 
.question, because the delegation Went 
to Japan for a conference and along 
with that work without any extra ex-
penditure they could conclude. this 
deal. 

Shri Kam.th: No. expenditure 
Mr. Speaker : They went for an-

-other purpose; they did this incid.:ntal-
Iy. Therefore, no extta expenditure 
·was incurred. 

Shri a. P. Garg : Since Japan ii, 
a permanent buyer of Out iron ore" 
May I know whether the possibWty 
was explored of Japan putting up 
a smeltbg plant i, India, exporting a 
portiJ1 of tbe finished goods to Japan, 
leaving the remaining portions in India 
for home consumption . 

Shr! K.rmarkar : That is a sugges-
tion which I shall convey to the rele-
vant quarters. 

Shri Shree Narayaa D.. : What 
are the terms of agreement of this deal ? 
Will Japan supply consumer goods 
to India= 

Shri Karmarkar : It is not core-
lated to other conditions. But we do 
expect Japan to respond by supplying 
whatever we want. 

Shri R. P. Gaq : May I know wbe-
ther Japan sometime back gave this 
offer to India ? 

Shri Karmarkar: Let me ~ 
it quite clear that on our side this parti 
cular deal has been entered into by the 
State Trading Corporation and on the 
other side by private purchasers. 
So there is no question of a deal be-
tween India and Japan interpreted in 
terms of two States. 

Shri Sarangadhar D.. : May I 
know if some Japanese companies in 
return for oars to be imported by them 
from Orissa' -are planning to build the 
Paradwip Port? 

Shri Karmarkar : Some talks 
about helping the transport situation 
in Orissa went on last year but 
I do not think that it has progressed 
DOW. 

Oil Supplies 

·1293. Shri !Kairolkar: Will the 
Minister of Works, Housing and Sup-
ply he pleased to state : 

(a) to what extent the Suez Cans! 
crisis has affected the supplies of oil 
to this country ; 

(b) whether the supplies of crude 
oil to tbe refineries set up in this coun-
try have been kept up; 

(c) if not, what altemative sources 
Government propose to tap in order 
to keep the refineries in operation to 
full capacity; and 

Cd) wbat steps Government propose 
to take to build up sufficient stoeb 
of oil to meet the requirements of the 
country in all oventualities? 
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The ParJiamemary Secretary to the 
MiDister of Works, Ho ... and 
Supply (Shri P. S. Nukar): (a) and 
(b). There has been no detenoration in 
the· supply position of Petroleum and its 
product.s, but ~  position is reviewed 
nom time to time. 

Cc) and Cd). Do not arise. 

Shri KaJroU:ar: When is the Sue. 
Canal expected to be reopened for navi 
ption? 

The Mhdster of Works, HouaiD. 
and Supply (Sardar SW1Il'8Il Singh): 
I am sorry I cannot enIgihten the hon. 
Member on that. 

Shri KaJrolkar: How long i. the 
existing stock of crude oil expected t 0 
last? 

Sardar SW1Il'8Il Slnp: I do not know 
what the hon.Member means by "existing 
alock" as if it were lying anywhere. 
Our sources of crude oil are Persia, Saudi 
Arabia and other places. 

Shrimad Tarke.Jlwari Sinha: What 
is the stock position of petroleum and 
crude oil in the country at present and 
how far can it reed the country at the 
present rate of consumption? 

Sardar SwaraD SInP: I have not 
got the figures, but she should not have 
any cor.cem over that. 

Shri Ramaeluuadra Redell: May 
I know whether there is any prosyect 
of petrol rationing during the coming 
elections ? 

Sardar Swaran SInP: Is this any 
auggestion for action? If it is, I shall 
consider it. 

Shri Kamath: Is there any appre-
hension? 

Suder 'S_ran SIn.h: There need 
not be any apprehension. 

Mr. Speaker: The hon. Minister 
must have seen from the morning papers 
that petrol is proposed to be rationed 
in England. Suez being midway between 
us, there are naturall)' apprehensive 
as to what will happen In the elections. 
Therefore, they are anxious to know 
whether there will be a shortage of petrol 
during the elections and there will be 
rationing. It is only the hon. Minister 
who can give an answer here. 

Sardar Swaran Singh: There i. no 
apprehension. 

Mr' Speaker: So, there need be no 
apprehension. 

-u ~~ ~ ~ 
~ ~ f'f' ~ ~ ~ rR1 ~ 
mr ~ 6-01" 'Irnff ~ ? 
~~ ~  ~ !tiT amIT 

~  ~~ ~ mr t'I1 ~ 'liT 
~ ~ ffifif; m t'I1 ~ qfulrr 
.m: ~ aror ~  

~~  ~~~  

Trade with Afpaniatan 

*129S' Shri Hem Raj: Will the-
Minister of lCommeree and Consumer. 
Industries be pleased to state: 

(a) how the inclusion of Mghan'stsn. 
in the "transferable account area" base. 
affected the Indian export trade to that 
country; and 

(b) If adversely the steps Government 
have taken or propose to take in the matter 1'-

The Mhdster of Trade (Shrl 
Karmarkar): (a) There bas been some 
decline in our exports since 1954 but it 
is difficult to say whether this decline bas., 
resulted from Mghanistan's inclusio", 
I the Transferable ACcount Ares. 

(b) Measures to promote exports to-
Afghanistan BIe under consideration. 

Slrri Hem Raj : May I know whe-
ther it is a fact that due to inclusion of-
Mghanistan in the 'transferable account: 
area' the export of green tea ofthe KangrlL 
valley has declined ? 

Shri Karmarkar: As I have said._ 
it is difficult to say whether decline in 
the export of green tea like ,?ther . items _ 
has been directlY due to InclUSIon of 
Afghanistan in the 'transferable account, 
area'. But it is a fact that green tea 
has suffered so far as our exports to 
Afghanistan are concerned. We are' 
seized of that problem and we are taki11ll 
measures which are possible to see whe-, 
ther exports of tea could not be funher . 
increased. 

Shrl Hem Raj ,May I know by 
what time the steps which Government are 
contemplating to take Vi ill be completed" 
so that stocks which are lying at Amritsar 
may be disposed of ? 

Shri Karmarkar ,Our information •. 
subject to cerrection, is that one of the 
dfficul ties in the way of selling our gn;en 
tea to Mghanistan is the competitIve 
prices at which Japan is offering. So" 
if the Amritsar merchants offer our 
tea at competitive prices that may . be 
a solution. But, as I said" we are haVIng-: 
this matter considered. 
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.~3 . Shri DebeDdrs Nath Sarm. : Will the Minister of Prodactl.ml be pleased to state the number of cottaF UndustrY centres for manufacturing mat-. ches proposed to be established in Assam as per recommendation of the All India Kbadi and Village Indus-
"triel Board ? 

The ParU.mentary Secretary to the .MIaleter of Procluc:doa (Slid R.G. -Dabey' : Five '0' class match facto-·:ries ~ proposed to be established in _Assam during the current financial year. 
Shrl DebeDdrs N.th Sarma I A -the raw muerials for manufactUre of matches in Assam are quite sufficient . would it not be proper on the part of ·-Gavernment to start more centre ? 

Sbrl R. G: Dubey: I think the Khadi 'lind Village Industries Board are think-'jng on similar lines of using the cheapest .1Il!terials available locally. 
Sui Debeadrs NBth Sarma , What -will . be the total allotment per centre ? 

Shrl R. G. Du"y : The total allot--..ment by way of·grant would be Rs. 3,600 .and way of loan Rs. S, 400. 
Sbrl S. C. Deb : Where will be the 'location of those industries ? 
Sbrl R. G. Dubey : In Assam. I ··could say anything about the location. 

Chemical IDdWltrlee 
~ . Shrl Vlewaa.tka Reddy: Will "the Minister of Heavy IDdaatrlea be -pleased to state : 

(a) whether any chemical industries ·.are being planned to be erected to ·utilise the huge products of the oil re-finery at Visakhapatnam; and 
(b) if so, what are the plans? 

The Mlaleter of He.vy ladna-VIe. (Sbrl MoM. Shah) : (a) and (b). -No. Sir. It is understood that according to the present programme no oil sludges will be available from the refinery for use in subsidiary chemical industries. :Regarding refinery gases, the waste gases are being used in their own reo :finery and no proposals have been yet Tormulated for the use of' the gaseo in the chemical industry. 
Shri VIe ..... th. Reddy I It has 'been said on behalf of the oil comp8D7 "that unless the waste products of these aefineries are utilised by the Govern-ments or by private agencies, the price of oil and its products cannot be reduced iIn this countrY. If that is .0. maJ' 

I know what special plana GoTelDlDl!lll: are making to utilise all these by-productS ? 

Sbrl M. M. Shah : The actual poSition is the reVerse of what the hon. Member I1IIJIIests. Govermnent has been trying with the refineries to utilise the gases for the chemical industry. As the House is aware, there have been prolonged negotiationa with Standard Vacuum Oil Co. and Burma Shall, and they could 
DOt finalise the plans. A plan to utilise the gases for fertilizers is already uDder consideration by the GovCl"IlDlalt. 

ShriViawaaatka Recidy:Inview of the experience that has been gained in Trombay regarding the utilisation of these waste gases. may I know whe-ther there is any advance plan with regard to the re1iaery that is being set 
up in Visakbapamam ? 

Shri M. M. Shah : In Trombay they are not being used for the chemical industrY; they are ba,nt in their own fuel cycles. ADd it is the endeavour of the Government to utilise them for the fertilizer plant in T.rombay through a central fertilise· plant producing 4 lakh tons offertilizer every year. 

Shrl B. S. Murthy: What exactly are the impediments for the Govern-ment and these two. companies to reach an agreement in making these gases available for the chemical industries ? 

Shri M. M. Shah : There have been very long correspondence and discussions in this behalf between rhe refinery people and the Government and their main di1Iiculry is that they want to settle the price on the basis of the thennal value of the gases against fuel oil aDd other fuels. Government is prepared to go to a cenain extent to meet their point of view. But we have not been able yet to settle the price at which these gases could be sold to the fertilizer 
plant. 

Shri Kun.th I Has Govemment asses-sed the extent to which the activities of Imperial Chemical Industties (India) Limited constitute a hurdle in the deve-lopment of indigenous chemical in-dustries and, if so, how does Govern-ment propose to overcome this hurdle? 

Shri M. M. Shah I Sir, this question does not really arise out of the question on the order paper. But I can say that 
the activities of Imperial Chemical ~tries in this countrY do not come 18 !loY way against any development of chemical 
industries in the countrY. 

Shri Kun.th: I hope 10. 
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The Deputy Minister of External 
AfFairs (Shri ADiI K. ChaDda): (a) It 
is not possible at present to say how long 
the International Supervisory Commission 
will be required to stay in Indo-China. 

(b) In Viet-Nam the Commission has 
been busy in the work of supervision over the 
demarcation line, demilitarized Zone and 
control over the entry of war material and 
personnel from abroad. The main task 
of Commission in Camodia is the supervision 
of the entry of war material and personnel 
and assist in the implementation of the Cam-
bodia Government's declaration not to enter 
into military alliences or pennit foreign 
military bases. In Laos the Commission 
is engaged with the work of supervising 
the cease-fire arrangements and in assisting 
the two parties viz. Royal Laotian Govern-
ment and the Pathet Lao Forces to arrive 
at a political settlement. 

"~  ~  ~ ~ ~ 
~~ ~ m 'lit ~ ~ 
~~  

Shri AnIl K. Chanda: I would re-
quire separate notice for that. 

~~ . ~ ~~ ~ 

~ ~ If'l'<f m<'!FiT " ~ t ? 
Shri AnIl K. Chanda: The local 

expense. are all met from the United Nations 
funds. . We only pay the salaries and allow-
ances admissible m India. 

Shri Kamath: Has the Government 
of South Viet-Nam finally agreed to imple-
ment the Geneva Agreement of 1954, parti-
cularly with regard to elections in the South 
and North? 

Shrl AnIl K. CIumda: They have 
aimply agreed to offer effective C<H>pCrIltion 

to the International Supervisory Com-· 
Inission, but they refused to take the legal 
responsibility of the Geneva Agreement. 

Shrl ICamath: About elections in 
South and North Viet-Nam. 

Shri ADiI K. ChaDda: There have up-
till now been no consultations between 
Viet-Nam and the Government of the' 
North. 

AU India Khadi and Village 
Industries Board 

+ 
*130 1 {Shri Dhusiya: 

• Shri B. N. Kureel: 
Will the Minister of Production bJ' 

pleased to state: 
(a) whether it is a fact that Govern-

ment have permitted the Members of the 
All India Khadi and Village Industries, 
Board to travel by air to attend the meeting 
of the Board; and 

(b) if so, on what grounds? 
The Parliamentary Secretary to the· 

Minister of Production (Shri R. G. 
Dubey) (a) The Chairman of the Khadi 
Board is entitled to travel by air. Cases 
of airtravel by other non-official members 
of the Board are referred to Government 
for approval which is granted on merits 
of each case. 

(b) The members of the Board work 
in an honorary capacity and are sometimes. 
pressed for time or are far removed from the . 
venue of the meetings. 

Shri Dhusiya: May I know the' 
number of meetings attended by the Board 
representatives during 1956 up to this time, 
and how many times they had to travel by 
air? 

Shri R. G. Dubey: There are several 
meetings which were attended by some' 
Members of the Board ..•• 

Shri Dhuaiya: I want to know the' 
exact number of the meetings. 

Shri R. G. Dubey: I could give the 
information, but it is a long list, Sir. 

Mr. Speaker: The hon. Parliamentary . 
Secretary has to gather count of the number-
of meetmgs. 

Shri Dhuslya: My hon. friend is 
replying that there are several meetings •. 
I want to know the exact number. 

Mr. Speaker: The exact number he' 
is unable to give. 

Shri ICamath: What were the consi· 
derations that impelled the Government to' 
allow this fr .. air travel facility to the Chair_ 
man of this Board, and haa this been applied' 
to other Chairmen. that is of other Boarda , 
also? 
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Shrl R. G. ~  Only .because of 
1be heavy responsibilittcs that the Chairman 
of the Board has to discharge, for constant 
travel from one end of the country to the 
OIber this facility was given. 

Shrl Kamath: Is the House to under-
ltandthat only the Chairman of this board 
has heavy responsibilities and that no other 
person in this country has heavy reponsi-
bilities in any matter? 

Mr. Speaker: The hon. Parliamentary 
Secretary is in charge of only one particular 
Section of one Department. What is the 
good of asking him about all the commis-
sions and boards thai are there? 

Shri Kamath: On a point of order, 
Sir. May I request that if the Parliamentary 
Secretary is unable to answer the question, 
IOmebody else from the Treasury Bench 
may answer the question. 

Mr. Speaker: Order, order. It is 
not as if he is unable to answer the question. 
The Parliamentary Secretary is not God 
himself, all knowing. One Parliamentary 
Secretary is in charge of a particular Depart-
ment, and of one Section. If the hon. 
Member wants, he can always put down 
a question. It is not that he is not able. 
It is not that all the Members should 
be present on the Treasury Benches to 
answer the questions. Qoestions are allot-
ted to particular Ministries and particular 
departments. Therefore, te can put down 
a question. 

Shrl Kamath: May I ask him what 
are the very heavy responsibilities that the 
Chairman has entitling him to this special 
facility ? 

Mr. Speaker: He has already said 
that the country is so big and so large, there 
is a single All India Khadi and Village 
Industries Board, one cannot go on travelling 
at a snail's pace. 

Shrl Kamath: What is the name of 
the Chairman? 

The Deputy MiDistel' of Production 
(Shri Satiah Chandra): Shri Vaiknnthlal 
Lallubhai Mehta. He works in an honorary 
capacity and has to run from One part of the 
country to another. I think the House 
Ihould 'be considerate and generoul 
enough towards him. 

Mr. Speaker: Next question. 

Nati...,.t Industries Dewlopmeat 
Corporation 

+ • {Sardar Al;upuri: 
.1302• S8J'dar Iqbal Slqh: 

Will the Minister of Heavy Indue-
trles be pleased to state: . 

<a) whether Mr. Blackiston, a British 
~, has been IIPPOInted TecImicd 

Adviser to the National Industries ~  
ment Corporation to design the foundries· 
and forges to be built nnder the Second 
Five Year Plan; and 

(b) if so, the narure of his duties? 

The MiDister of Heavy Industries" 
(Shrl M.M. Shah): (8) and (b). Mr. 
John B\ackisron has been appointed as 
Technical Adviser on the foundry/forge-
project of the National Industrial Develop-
ment Corporation. His services will be 
available to the Government for other con-
sultation also. 

Mr. Speaker: Next Qoestion. 

Shrl Velayudlum: No supplement-
aries ? 

Mr. Speaker: A SlIpplementary has-· 
not been asked. 

American Textile Esperts on 
Handloom Induatry 

+ r Shri Shiv_Jappa: 
°1303. ~ Shri Bheekha Bhai : L Dr. Ram Subhag Singh : 

Will the Minister of Commerce . 
IIDd Consumer Industries be pleased 
to state the reaction of Government 
to the views expressed by the team 
of American textile experts who have-' 
been on a tour of important handloom 
weaving centres of India? 

The MlDiater of Trade (Shrl 
Karmarkar) I Government are await-
ing the full report of the team. 

Shri ShivanllDjappa: As a result 
of the visit of these experts, may I know 
whether Indian handloom products are' 
likely to get a better market in America? 

Shrl Karmarkar: I think in their· 
preliminary report they have made some 
sugt'estions, and as a result of our ~ mpts 
the . exports will increase. That IS our 
expectation. 

Shrimad Tarbshwari SiDha: In 
view of the recommendation of the. team 
that there should be improvement m the . 
quality standard of Indian handloom 
products to be sent to export markets, 
may I know whether Government propc;>se . 
to establish a Handloom Export Service 
Corporat ion in the futuro ? 

Shrl Karmarkar: It is a. little. too 
early. As I said,the final ~  .s awaited.. 
After it is received, we will very· carefully 
amsider all the steps necessary to put up· 
the export of the products. 

Mr. SpePer: The Question Hour' 
ia Oller. 
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s. N. Q. No. ~ . ShrI Kamada: -wm the Minister of ~ 
::tie pleased to state : 

(a) whether it is a fact that Shri 
_J. S. Mmde, ofliciatiDg Assistant En-
;:sineer, w"u:dess, Jabalpur TrainiDa 
·Centre, recemly committed suicide; 

(b) if so, when and in what JIIllJ1I1ef 
oIIaughMr) Not a matter for laughter? 

Mr. SpeaJrer: The hon. Membe 
'Will continue. It is a seriOUB case. The 

:manner of putting the question evoked 
laughter: what manner and so on. Thele 

,is no Iwm. I have admitted the ques-
tion. I am one with the bon. Member. 
He may continue. 

Shri Kamath: (c) whether he 
. bas 1eft behind him a letter or statement 
.containing serious allegations against some 
·officers at the Centre ad demanding an 
!investigation and even expressing a fear 
that matters might be huahed up; 

(d) if ~ whether an enquiry is 
ibeing or will be held; and 

(e) if not, the reasons therefor? 

The Minister of CommllDk:adou 
·(Shri Raj BaIuular): (a) Yes. 

(b) On 3-12-1956. His hody was 
tfound in a well 

(e) The deceased 1s alleged to have 
,)eft behind a statement containing alle-
gations of harassment at the hands of 

O()ne subordinate (Supervisor) and of c0n-
nivance on the part of the Divisional 
Engineer, Tdegraphs, in chatge of the 

. Training Centre. 

Cd) A departmental enquiry has Ixien 
.ordered. 

(e) Does not arise. 

Shri Kamath: Who is condlJOo 
ting the enquiry? 

Shri Raj Bahadur: The P.M.G., 
Nagpur Circle has been asked to do 

dt. 
Shri Eamath: Has the Govern-

. ·ment got the statement left behind him, 
-captioned, "My final statement before 
..ending my life" and also the letter that 
1Ie 1eft behind addressed to his wife? 

Shri Raj Baha4ur: The documents 
.aIIeged to have been left by the de .... a.'-d 
were tIIb:n possession of by the po".; • 
.and they are in police custody. The 

uiring officer as well as the Additional .Q3er ~ have been advised 

lID obtain theR cIoeumenta from 1M 
po1ice. 

ShrI Kamath: May I a:pect that . 
this enquiry will be expedited ? 

ShrI Raj Bahadur: It is my earneIt 
desire that it should be expedited. 

Shri T. B. Vlttal Rao: May I 
know why this enquiry was entrusted lID 
the P .M.G., Nagpur Circle in view 
of the fact that both the subordinates 
belong to the same circle? 

Shri Raj BaJuulur: That is wrons. 
The uofortunBte deceased officer 
was under the Training Centre over which 
the P.M.G., Nagpur, has got no oflicia 
c:ontto1. 

Shri B.' S. Murthy: May I knoW 
whether these two officers concerned 
are still in their own old posts or they 
have been transferred ? Or, are they heine 
kept under suspension? 

Shri Raj Bahadur: They are where 
they were. 

Shri U. M. TrivecU: May I know 
if the allegations contained in the letters 
and in the statement made by the person 
who has committed suicide were ever 
communicated to the Qirector General, 
Posts and Telegraphs, and if an action 
before the suicide was taken? 

Shri Raj Bahadur: I wou1d not 
like to express any opinion in regard to 
the merits of these two documents. I 
can only say that no written ~
tion of any kind was made by Shri Maude 
against the alleged harassment at the 
hands of the • Divisional Engineer 
before the said occurrence. Nor were 
any of the norma1 steps taken by him, 
that are usually taken by aggrieved ofIi-
cials in such cases. 

Shri Eamath: Does not the Minis-
ter think that Shri Matade might have 
made representations addressed to the 
D.E.T. who may not have forwarded 
them? . 

Shri Raj Bahadur: I have said 
that these matters are subjects of enquiry. 
It will not be proper for me to make 
categorical statements in regard to that. 

Shri B. S. Murthy: In view of the 
Seriousness of the matter, why not theae 
officers concerned be transferred to some 
other ares so as not to allow any suppres-
sion of detailed information? 

Shri Raj Bahadur: The document 
are the very basis on which the enquirt-
will proc=.cL These have got lID be tested. . 
Theu authenticity has got to he verified. 
The allegations contained in the statement 
-re such lIS can occur any day. Even so, 
whatever be the mental state of the 
unfortunate officer, we have got to beg. 
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in mind that after aU we do not want 
to prejudice the enquiry or the result 
d the enquirY one way or the other 
by takil1g precipitate action against the 
ofIIcers ao;ainst whom complaints have bee', 
made. 

HUllPI' Strike by Workers of 
Damodar V.uey Corporation 

+ 
{ Shri M.S. Garapadaswamy: 

S.H.Q.NO.1I Shri M. K. Moitral 

Will the Minister of Irriptlon IIIId 
Power be pleased to _: 

(a) whether it is a fact that workers 
in Damodar Valley Corporation have gone 
-on hunger strike: from the Z9th November, 
"1956 ; 

(b) whether it is also a fact that nine 
-workers have been arrested; 

(c) what is the immediate reason for 
bunger strike; and 

(d) what steps have been taken to 
1ICttle the grievances of the workers? 

The MinIster of PIannlng and Irri-
... don and Power (Sbrl Handa): (a) 
Yes, Sir. About nine workers of Panchet 
Dam including some discharged workers 
went on hunger strike in batches oC''three. 
They have now given up the hunger strike. 

(b) Yes, Sir. 
(c) and (d). A statement is laid on the 

Table of the House. [S •• Appendix V, 
annexure No. z3j. 

Shri M. S. Gurupadaawamy: In the 
-statement it is not clear whether the Cor-
poration has agreed to provide alternative 
emplopnent prior to retrenchment and 
OIlso nnmediate upgradation of muster 
yoU to work charged category. May I 
-understand that these two things have been 
accepted when the settlement was made? 

Shri Handal The settlement relates 
l'rimarily to the question of the merits of 
the aerion taken against those employees. 
Regarding the various other demands, 
enquiries have been made from time to 
~  and action is being taken. 

Shri M. S. Gurupadas ...... y: May I 
take it that the demands made by these 
workers have been properly taken into 
<Xlnsideration and the workers themselves 
"'"' satisfied as a result of the settlement? 

Sbrl Nanda: I cannot vouch for 
,every worker there being satisfied. I am 
satisfied personally that the administration 
bas looked into these grievances and taken 
,action. 

Sbrl M. It. Moitra: In September last, 
-die han. Minister of Planning was 
"leased to state that he was persuading 
the West Bengal Government to take up 

:woo of these employeel of the D. V. C. 
May I know how many of them have been 
absorbed by this time by the West BanpI. 
Government? ' 

Sbrl Nanda: According to my in-
formation, about' 400 remained, at the time 
when this information was supplied to me, 
who had not still been absorbed. After 
that, offers of employment came from the 
Railway. In pursuance of certain noti-
fications, interviews were held and I be1ieve 
quite a number of the retrenched employees 
might have been absorbed by now. t 
have not got the detsils about the remaining 
400· 

Sbrl It. It. Buu: Today's position 
is not found in the answer. 111ere are other 
grievances which have not yet been fu11y 
settled. May we know the time by which 
the disputes between the worketll and the 
D. V. C. management, including the finding: 
of alternative employment, will be finally 
sctt1ed ? 

Shri Nanda: Very good progress 
has been made in finding out alternative 
employment for a large number who had 
been retrenched. I do not want to enter 
into details as to what happened rea:m:Iy • 
If the staff association and the workers 
had co-opersted better, there would have 
been more satisfactory results regarding 
re-absorption of these people. I cannot 
give any definite, rigid, precise date, but I 
believe it should not take very long now. 

Shrimati Tarkeahwari Sinha: What 
was the total number of extra hands that 
became unemployed by the completion 
of work in the D. V. C. and how many of 
them have been re-employed? 

Shri Handa. It was about z,ooo-I 
cannot give the precise figures-and about 
400 I said remained. 

WRITTEN ANSwERS 10 QUESTIONS 
PorbWa Colliery 

°12,+ Shri Cbaaopadhyaya: Will 
the Minister of Labour be pleased to 
refer to ~  reply given to Starred Ques-
tion No. 917 on the 16th December, 1955 
and stlte: 

(a) whether Porbilia Colliery of BenpI 
Coal Company has since been re-opened; 

(b) if so, what is the present output; 
and 

(c) how many workers have been 
appointed ? 

The Minister of Heavy 1nd1l81ries 
(Shri M. M. Shah)1 (a) The working 
in the Dishergarh seam which were aea1ed 
off have not yet been re-opened. 

(b) aDd (c). Do r.ot arise. 
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.1 ~~  
Will the Minister,of Communi. 

..uoa. be pleased to state: 

<a) wbether the construction of Aero-
drome at Chandigarh has been completed; 

(b) if so, to what important places 
it will be linked with in the country; 
and 

(e) when the service will be operated? 

The MiDister oC Lepl Affairs BDcI 
ClviI Aviation (Sbrl Patasbr): 
Ca) Yes, Sir. 

(b) The Indian Airlines Corporation 
are considering a plan to airlink Chandigarb 
by recasting the Delhi/Amritsar/ 
Jammu/Srinagar service to operate via 
Olandigarh on Fridays in the outward 
direction and on Mondays in the incoming 
direction, omitting Amritsar on these days. 
By such a service, Chandigarh would be 
airlinked directly with Delhi, Jammu and 
Srinagar. It would be alsO linked with 
the rest of India through the other air 
services operating from Delhi. 

(e) The Indian Airlines Corporation 
hope to connect Chandigarh by Air before 
the end of January 1957. 

Goa 

{ Sbrl D. C. Sharma: 
• u79- Dr. Ram Subhag SiDP: 

Will the Prime MiDister be pleased 
to state: 

(a) whether it is a fact that Mr. Parshu-
,ram AchaIya, administrative head of the 
Portugal Math in Goa and two other inmates 
of the Math were tortured to death by 
PortugUese police in the last week of Sep-
tember, 1956; and 

(b) if so, the action taken by Govern-
ment in this regard? 

The J)cputy MiDister oC l!zterDaI 
Atrair& CShri ADU K. .Chanda): <a) 
and (b). A statement is placed on the Table 
of the House. [S .. Appendix V, annexure 
No. 241. 

Chinese in Ladakh 

·1zSz. Dr. Ram Subhag SiDP: 
Will the Prime MIDi.ter be pleased to 
state: 

(a) whether it is a fact that a party 
ef some Chinese Nationals had recently 
illegally CIosaed into Ladakh; and 

(b) if so, the number of persons in 
that party? 

The Deputy MiDister or Ezteraal 
Afrair& CSbrl ADU K. Chanda). (a) 
and (b). A party of nine traders from 
Yarkand crossed without propeIly visaed 
passports into Leh on the sth August, 
1956, bringing with them some merchandise. 
As a special case they were permitted U. 
sell their gooda and buy Indian goods and 
were then sent back across the border 
under an escorL 
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Border lJu:ideut 

·IZ9Z. Shri M. l8lamudclln: Willi 
the Prime MiDiater be pleased to refer 
to the reply given to Starred Question 
No. 924 on the 9th August, 1956 regarding: 
the shooting of an Indian National hy' 
Pakistani Police near Purnea (now trans-· 
ferred to West Bengal) border in November,. 
1953 and state: 

(a) whether ~  ,!f ~ ~ 
have since commumrated theu <feclSlon 
to the Government of India on the findings; 
submitted by their representatives at. the 
joint enquiry into the incident; and 

(b) jf so, the nature of the decisiol>< 
taken bv them? 
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The Deputy Minister of E:&tenuIl 
A&Ira (Shrl ADiI It. CIum4a): <a) and 
(b). No, Sir. The Government of Pakis-
tan have not yet communicated their decision 
regarding the incident. The Indian High 
Commission in Karachi have beell pressing 
them for a reply. 

IOaadi-Gramodyog Bhavan, 
New Delhi 

*u,.. Babu Ramnarayan Singh: 
Will the Minister of Production be 
pleased to state the amount received 
by Khadi-Gramodyog Bhavan, New Delhi 
as subsidy on retail sale of Khadi during 
the financial year 1955-56 and how that 
amount has been utilised by the Bhavan ? 

The Parliamentary Secretary to the 
Minister of Prodac:tion (Shrl R. G. 
Dubey): The following amounts have 
been paid to the Khadi Gramodyog Bhawan, 
New Delhi for Khadi sales during 1955-56: 

(i) Rs. 2,22,098/- on account of the 
rebate of -/3/- in a rupee passed on to the 
consumers. 

eii) Rs. 28,812/- on account of subsidy 
of -/-/6. per rupee allowed to the Bhawan. 

It may be added that the accowlts for 
that year have not yet been finali2Cd and 
are liable to be adjusted. 

FUma 

*u,s. Dr. 1. N. Parekh: Will the 
Minister of lDformation and Broad-
caatiJlg be pleased to state whether 
Government propose to set up during 
the Second Five Year Plan a well-equipped 
.tudio for colour films to meet the nead 
of the country in view of its great utility 
and high cost? 

The Minister of lDformation and 
Broadeaattna (Dr. Keakar): No sepa-
rate studio is required for the production 
of colour films and there is no proposal in 
the Second Five Year Plan for setting up 
an establishment for colour films to meet 
!he needs of the country. The proposal 
19 ~  the Films Division to set up a pro-
ces9lDg laboratory including colour processes 
for its own needs, and also to set up a Film 
SerVice Centre to make available to the 

~  on hire specialised articles of 
:qwpment. 

Acreeuaent with Measrs. Oerllkons 
Ltd. 

*1300. Dr. Rama Rao: Will the 
Minister of Production be pleased to 
state: 

<a) whether negotiations with Messrs 
Oerlikons Ltd., have been completed fo; 
the revision of their agreement; and 

(It) if so, the terms of the new agree-
ment? 

The Deputy Minister of Prodactiola 
(Shrl Satiah Chandra): (a) Yes, Sir. 

(b) A statement is laid on the Table of 
the LokSabha. [S •• AppendixV,annemre 
No. 25]. 

CeDtral Seric:ultaral Reanrch 
Station, Berhampore 

*1304- Shri H. N. Mukerjee: Will 
the Minister of Prodac:tion be pleased 
to state whether there is any programme 
in the Second Five Year Plan period, for 
the improvement in the working of the 
Central Sericultural Research Station, 
Berhampore, West Bengal? 

The ParHamentary Secretary to the 
Minister of Production (Shri R. G. 
Dubey): A sum of Rs. 39·27 lakhs has 
been provided in the Second Five Year 
PIan for the reorganisation and expansion 
of the Central Sericultural Research Station 
at Berhampore and its sub-station at Kalim-
pong. The detailed programme is being 
worked out in consultation with the Central 
Silk Board. 

Export of Indian Fruits 

.1305. Shrl Blahwa Nath Roy: 
Will the Minister of Commerce and 
Consumer Indaatries be pleased to 
state: 

la) whether there is any demand of 
Indian fruits in other countries; and 

(b) whether any steps have been taken 
for developing the export of Indian mangoes 
and guavas? 

TheMiniaterof Tracie <Shri Kar-
marbr): (8) Some exports have been 
taking place mostly to neighbouring coun-
tries. 

(b) A scheme for the marketing of 
Indian mangoes overseas is under consi-
deration and the details are being worked 
out. No steps have yet been taken in 
respect of guavas. 
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HoopJy Diatrict Urto.D CoIoaies 

*130'7. SIai Tushar Cbatterfea: Will 
the Minister of RehabilItation be pleased 
to state: 

(a) whether Governmeht are aware 
that the problem of gainful employment 
bas attained serious proportions in the 
urban eo1onies of displaced penons in 
Hooghly District (\Vest Bengal); 

(b) if so, what steps Government 
have taken to tackle the problem; and 

(c) how far the projects of (i) starting 
an Iron and Steel Factory in Kapasdanga-
Miarber, (ii) starting of glass-blowing' 
factory and steel trunk manufacturing 
factory in Chandemagore and (iii) giving 
direct employment in J, K, Steel factory 
and Lakshminarayan Cotton Mill in Rishrs 
have proceeded? 

The MiDUter of Rehabilitation 
(Sbri Mebr Chand Khamaa): (a) Gov-
ernment are aware that the problem of 
gainful employment in some refugee eolonieo 
is acute. They have no information that 
the problem has attained serious propor'ions 
in all the urban eolonies of di""laced perl!Ons 
in Hoogh!y district. 

(b) In the colonies where the problem 
ill acute, apart from extending the normal 
rehabilitation benefits, it is also intended 
to sef up industries. 

(c) A statement is laid on the Table of 
the Lok Sabha. [See Appendix V, Annexure 
No. 26). 
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Alleged PIau. to Attack Iadia 

°1310. Sbri M. L .\sra_l: Will 
the Prime Mbdater be pleased to state: 

(a) whether his attention has beeh 
drawn to the publication of a Plan in the 
Pakistani Urdu Daily "Ps"am' for a multi-
pronged attack on India from Goa and the 
occupied Kashmir on 27th DecembeT, 
1956; and 

(b) what information, if any. Govern-
ment have on this matter? 

The Deputy Mbdater of Exteraal 
AfIidrB (Shri ADil K. Chanda): (a) 

Yes, Sir. 
(b) Apart from what appeared in the 

Press, Government have no information. 

Inspec:tioa of Mhles 

(Shri Cbattopadhya,... 
'lllI. 1 Shrimad Renu 

l Cbakravanty: 
Will the Minister of Laboul' be please:! 

to state: 
(a) whether instructions have since 

been issued by the Chief Inspector of 
Mines asking the Inspection staff to 
increase the number of inspections 
during the second and third shifts; and 

(b) if so, how the percentage of ins-
pections carried out during 1956 .oompsres 
with that of 1955? 

The Mlalater of Heavy hu:l1Ultrles 
(Sbri M. M. Shah). (a) Yes. 

(b) As the instructions were iaaued 
only recently, the progress will be apparent 
only hereafter. 

Employees' Provident FlUld 

01312. Sbri T. B. Vlttal Rao. Will 
the Minister of Labour be pleased to 

Tefer to the reply given to Starred Qaee-
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lion No. 2095 on the loth May, [956. and 
state: . 

(a) whether any decision has been 
reached with regard to enhancing the 
late of contribution 10 the Employees' 
Provident Fund from 61 to 8t per cent. 
under the EmpIo}'IICS' ProVIdent Fund 
Scheme, 1952; 

(b) if so, when this will be given 
dfect to; and 

(c) if not, the reason. therefor? 

The MiDister of Heavy ladastrles 
(Shrl M. M. Shah): (a) No. 

(b) Does not arise. 

(c) The maner is still under consi-
deration. 

TraialDl ill MeteoroloJy 

'131). Shrl Krialmacharya joahi: 
Will the Minister of Collllll1lllicatloaa 
be pleased to state: 

Ca) whether Government have de-
cided to send SOme officers to AuatraJia 
for the training in Meteorology ; and 

(b) if so, when will they be sent there ? 

The Minister of CoIlllllUDieatiossa 
(Shrl Ral Bahadur): (a) and (b). 
It is not proposed to depute any officer to 
AuBtralia for training in Meteorology, but 
the Council of Scientific and Industrial 
Reaearcb have deputed a Radio Physicist 
10 Australia for tJaining in Rain and 
Ooud Physics and they also propose to send 
mother officer for tJaining in that country 
as SOOn as necessary arrangements are 
completed. 

Iado-japaD_ Trade Aaree_t 
·13140 Shrl D. C. Sharma : Will 

the Minister of Commerce aDd CoIl-
_er IDduatrles be pleased 10 refer to 
the reply given to Unstarred Question 
No. 345 on the 1St August, 1956 and 
state: 

(a) whether the terms of the lodo-
Japanese Agreement which expired 6D the 
z7tb April, [956 have been extended; 
and 

(b) if so, the cbllDges, if any that 
have been made? 

The MiDister of Trade (Shri 
Karmarkar): (a) and (b). The 
Hon. Member i. presumably referring to 
the most-favoured-nation treatment' lause 
in article 2. of the Treaty of Peace between 
I"Ddia and Japan. If so, the provisions 
thereof have been.extended upto 31st March 
1957· 

Patiataa llalda ill KaaIuDtr 

(Shrl Gidwud: 
131 .~ PIIDdlt D. N. Tilrary : 

LShri ~ ja6i: 

Will the Prime MIDIater be pleased 
to state: 

Ca) the number of raid. carried out 
by Pakistan inlO the Indian side of the 
~  line in Kaahmir from january, 
1956 10 August, 1956; 

(b) the loss of life and Property 
caused by these raids; and 

(c) whether any relief bad been 
given 10 the sufferers from these nids ? 

The Deputy MIDIater of Em:emal 
A1raIn (Shrl AaD K. CbaDcIa): (a) 
There were no raids but some incidents 
under the cateaorY of "cease tire violations" 
were reported 10 the United Nations 
Military Observers. 

(b) There was no loss of life or pro-
perty. 

(c) Docs not arise., 

'1316. Dr. Ram Subhq SlAP' 
Will the Minister of Heavy Iaduatries 
be pleased 10 state: 

(a) what percentage of the dye-BtUIfs 
needed in the country is imported 
from abroad; 

(b) whether there is any programme 
of stepping up production of dye-stulflI 
during the Second Five Year Plan; and 

(c) whether the execution of that 
programme will enable the country to be 
self-sufficient in dye-stu1fs? 

The MiAkter of Heavy laduatrles 
(Shrl M. M. Shah): (a) About 8S. 

(b) and(c). It is proposed to work out 
a programme in consultation with the part-
ies interested in developing this industry. 
According to the present plans, the country's 
60% to 70% ~  of dye-
stu1fs may be met by indigenous produ-
ction by the end of Second Plaa period. 

Atomic: Eac:qy for laduaCriai 
Purpoaes 

.1317. Shrl llhagwat Jba Azad : 
Will the Prime MiDister be pleased to 
state whether any scheme for producing 
atomic energy for industrial purposes 
has been formulated ? 

The Deputy MiDister of BlrtcrBaI 
Alfalrs (Shrl AaD K. Chaada): Indis'. 
main need is power for industrial develop-
ment, which must be given priority. 
Indian efforts has, therefore, been COQ-
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The MiDiBter of Trade (Sbri K.r-c:entrated on seeing that some electricity 
from atomic power is available in India 
within the nat few years. The economic 
feasibility of setting up one or more atomic 
power stations during the Second 
Five Year Plan period i. under srudy. The 

~ ~ 
planned &0 that mdia will not have to 

. depend on other countries for its atomic 
raw materials. 

Loan_ for H_balldJng 

*I3I8. ShrImati Tarkeahwari SIDha : 
Will the Minister of Worb, IIDuelDg 
aDd Supply be pleased to state : 

(a) whether there has been any change 
in the policy of Government in regard 
to giving loans to Government employees 
for house-building ; and 

(b) if so, the nature of the change in 
advancing loan for this purpose? 

The ParlJameDtary Secretary to 
the Mhdster of Worb, IIousiDg aDd 
Supply (Shri P. S. Naakar) : (a) No, 
Sir. 

(b) Does not arise. 

SaDekatta Salt Worka 

·I3I90 Shri KaJro]kar : Will the 
Minister of Heavy mdustriea be pleased 
to ~  : 

(a) whehter any investigation h'lS so 
far been made into the possibilities of pro-
duction of by-products at the Sanekana 
Salt Works in North Kanara District; 
Indl 

(b) whether Goverr.rnent have received 
lillY suggestions for setting up a caustic 
80da industry in Sanwtta? 

The MiDiBter of Heavy mduatriea 
Shri M. M. Shah) (a) and (b). No 
Sir. 

Dry Fruit Imports 

*IPO. Dr. J N. Parekh : Will the 
Minister of Commeree and Couaumer 
IIlduatrfes be pleased TO state: 

(a) whether it i. a fact that the 
import quota system has recently been 
introduced for the import of dry fruits 
from Afghanistan ; 

(b) if so, the reasons for the same ; 

(c) whether it is a fact that because 
of quota system, prices of dry fruits have 
&hot up in the country ; 

(d) if so, to what extent ; and 
(e) the steps proposed to be taken 

normalize the position? 

1IUII'kar) • (a) Yes, Sir. 
(b) Foreign exchange comiderariom. 
(c) No. Sir. 
(d) Ind (e) Do not arise. 

Mandl Rock Salt Mlaes 

. *I32I. Shri Hem Raj : Will the 
Minister of Produc:tleD be pleased to 
refer to the reply given to Unstarred 
Question No. 488 on 30th November, 
1956 and to state the causes which have 

• led to the stoppage of the drilling ope-
rations in the Mandi Rock Salt Mines ? 

The Parliamentary Secretary to 
the Mblister of Production (Shri 
R. G. Dubey) : Core drilling operations 
undertaken to ascertain the reserves of 
rock salt at Mandi. revealed the existence 
of su1Iicient reserves to justify develop-
ment of the Mines on scientific lines. 
Further drilling operations were not consi-
dered necessary after. June, 1955. 

TralnJDg of IDdiaD Sci .... tiats iA 
Nuclear Scieuc:e 

*1;p2. Shri H. N. Mukerjee : Will 
the Prime Minister be pleased to 
state the present position in regard to 
the training of Indian scientists in nuclear 
science, engineering and reactor techno--
logy ? 

The Deputy Minister of Ezternal 
Mairs (Shri ADil K. Chanda) : The 
Department of Atomic energy is orga-
nising a school for training 250 post-
graduate students annually in Chemis-
try, Engineering, Metallurgy and Physics 
to meet the requirements of the atomic 
energy programme. The Atomic Energy 
Establishment at Trombay has some 300 
scientists and engineers on its staff and 
the number will grow to some 800 by 
1958• 

De_cadon of IDdo-Paklatau 
Border 

*1323. Shri M. lalamuddiD : Will 
the Prime Minister be pleased to refer 
to the reply given to Unstarred Question 
No. 479 on the 29th March, 1955· and 
state: 

(8) whether the demarcation by means 
of puua pillars of the Ind .... PakistaD 
land riverine boundary between Bihar 
Ind East Bengal has been completed by 
now; and 

(b) if not, the reasons thereof? 
The Deputy Minister of Ezternal. 

Mairs (Shrl ADil It. CIumda) : (a) 
Ind (b). The boundary between &at 
Pakistan Ind the Indian territory formerly 
in Bihar and now merged in West Bengal 
i. about 140 miles long, out of which abou 
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46 miles is land ~  and the rest 
it along various rivers. So far 31 
mila of the land boundary hI8 been 
demarcated by construction of pillan. 
Work for demarcating the rest of this 
bounday is proceeding. 

h demarcation of the bounary is a 
joint opeIarion, its progress is largdy 
dependent on the co-operation extended 
by Pakisum authorities and the settlement 
ot dusputes arising between the two 
parties during the course of demarca-
tion. 
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Manufacture of Radio Seta 

{ 
Sbri T. B. Vittal Reo , 

"133S- Sbri Bhqwa, Jha Azad 
SbrI D. C. Sharma , 

Will the Minister of CoIDlllel'Ce IUld. 
Ccnunamer Industries be pleased to 
flBte: 

(a) whether it is a fact that Govern-
ment have approved a scheme for the 
expansion of capacity f.or manufacture 
of radio sets in the countly ; and 

(b) if so, the details of the scheme ? 

The MmJaer of Trade (Sbri Jemo-
markar) , (a) and (b). The target of 
production fixed under the Second Plan 
period is 300,000 sets per BnIInm. As 
a result of re-asseasment of existing cap&-
city made by the Government in June 
last, it was found that there was room foc 
allowing further capacity to the extent 
of 63,000 per annum. Since then 5 
schemes for expansion Involving a to.ta1 
capacity of 52,200 have been licensed. 

llbaclaatall MacbIne Tools, Ltd. 

".326- Shri KriaImacharya Joshi: 
Will the Minister of ProducdoD be 
pleased to state : 

(a) the proposals to step up production 
in the Hindustan Machine Tools, Ltd. 
Bengalore ; and 

(b) what will be additional capital 
investment ? 

The Deputy MiDister of Produc:tioa 
(Shri Satiah ChaDdra) : (a) The matter 
is under consideration. 

(b) It is not possible at this stage to 
give an estimate of the additional capital 
investment reqnired for the pwpose. 

IDdo-PaIdstaD Agreement on Moveable 
Property 

"1327. Shri D. C. Sharma : Will the 
Minister of RehabWtadon be pleased 
to state: 

(a) how the Indo-Pakistan Agree-
ment on moveable property has worked 
during the current year so far ; and 

(b) what are the difficulties, if any. 
in its working ? 

The Miaister oC Rebabilitadon (Shri 
Mehr ChaDcl IChaaaa), (a) and 
(b). The Government of India ":"' not 
satislied with the progress of the unple-
mentation of the moveable Property 
Agreement. A number of statements 
were due to be exchanged as a prelude to 
the exchange of the moveables. 

While the Government of India have 
been ready with all the required state-
ments according to the time schedule 
mutuallyagreed upon, the Pakistan Govern-
ment have kept on postponing the dates 
for exchange. This has resulted in the 
hold-up of transfer from Pakistan to 
India of Postal Savings Bank Accounts, 
Postal Certificates, Merchandise, Valuables 
in the Locken, Bank A1'!':unts, Court 
Depos.ts, Sale proceeds etc. The Govern-
ment of India had proposed to Pakistan 
that all pendtng statements should be 
exchanged a t the meettng of the Imple-
mentation Committee of the Moveable 
Property Agreement, winch was ache-
cluled to be held on the 22nd to 24th 

November, 1956. TIns meettn& had 
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to be postponed at the reqUClt of th.e 
GoYemment of Paklstan. They have 
now luggested that the meeWlg may be 
beld at Karachi in January, 1957. It IS 
boped that aU the outstanding statements 
would be exchanged at this meeting. 
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Import of Steel 

·1329- Shrf Bhagwat jha Azad : 
Will the Minister of Heavy ludustries 
be pleased to state : 

(a) whether the supply of steel hal< 
been held up due to Suez Crisis ; and 

(h) whether the expected supplies bet-
ween the months of July and September. 
1956 have reaChed the Indian ports? 

TIle MlDister of Heavy lud_triea 
(Shrf M. M. Shah) : (a) Due to ship-
ments being diverted through the Cape 
of Good Hope there have been some 
delays in the arrival of iron and steel in 
the country. 

(h) 227,731 tons out of a quantity of 
396,870 tons expected, have arrived· 
Part of this back log can also be attributed 
for lack of shipping space. 

GeDdalal M1l\a, lal,8Ou 

"1330. Shrl H. N. Mukerjee : Wi\! 
the Minister of Commerce aud Oba-
'amer ludu.trie, be pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to allegations thaI 
the Gendalal Mills of Jalgaon, Bombay 
State, has been unwarrantedly cl_d 
down since August, 19S4 and also that 
the Management had taken recourse to 
certain malpractices; and 

(b) whether arty ~ . are being taken 
in this regard ? 

The Mluiater of Trade (Shrf Kar-
marbr) I (a) and (0) A statement is lai<f 
on the Table of the House. [S •• Appendil< 
Y, aMexure No. 29]· 
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r SIui Ram KriU .. : 
IOJJ. -< s.d8I'.. label S" : l Su,Iar Ab ... urf : 

Will the Minister of Heavy badw-
trie. be pleased to refer to the reply 
liYen to Starred Question No. 930 on 
the 9th August, ~  and state : 

Ca) whether GoverQJDent have receiv-
ed the report from MIS. A. C. N. A. 
(Mentacatini) Milan, Italy in reprd to 
the productions of the intermediates for 
dre-stutfs; and 

(b) if so, the nature of the report recei-
yed ? 

The Mbdster of Huvy badaatries 
(Shrl M. M. Shah) : (a) Yes, Sir. 

(b) The report is in the nature of a 
preliminary study of the scope for an 
orderly development of the diverse tYPeS 
of intermediates required by the dyestuffs 
industry in India. It has outlined a list 
of intermediates which may be produced 
on a rational basis. But the experts have 
themselves stated that in practice other 
material factors and circumstances will 
need consideration. 

The latest estimates of demand for 
dye-stu1fs by 1960 are given in the state-
ment which is laid on the Table of the 
House [See Appendix V, annexure No. 
30). Another statement gives a list of 
prunary organic intermediates under 
cxmslderation for manufacture in the cen-
tral plant or plants. 1 Se. Appendix V, 
annelGUre No. 301. 

Developmellt of badaatrle. 

10J4. Shrl Ram ltrialUla I Will thc 
Minister of HeIrV}' badu.tries be pleased 
to Itate : 

(a) the number of missions of forci8n 
experts, which visited India dUrina this 
ycar to make enquiry into the develop-
ment of ditfcrer.t industries; 

~  the number of such missions which 
bave submitted their reports; and 

(c) the nature of reports submitted by 
theBc missions separately ? 

. The Mhliater of Heavy badaatries 
(Shri M. M. Shah) I (a) to (c). a state-
ment is placed on the Table of the'House. 
(Sel Appendix V, annexure No. 31]. 

TIll 
10350 ShrI ..... Itri.... : Will the 

Minister of Heavy Indntries be rk2sed 
to Btate : 

(a) the total requilen1ent of tin in India 
at present; 

(b) the quantitY produced in 
countrY ; and 

the 

(c) how much is imported from other 
countries and the value thereof ? 

The MblJHer of Heavy bad1Ultries 
(Shri M. M. Shah) : (a) 4000 to 5000 
tons per alUlum. 

(b) Vugln tin is not produced in the 
co .... ny. 

However, secondary tin is produced 
from tin platc sarap and the production 
ficures since 1953 are given below: 

Year 

1953 
1954 
1955 
1956 . 
(upro Auaust) 

ProJuction 
(tons) 
:10'9 
36 '\11 
41'# 
~  

(c)'A statement showing imports of tin 
unwrought (blocks, ingots, bars and slabs) 
and Tin wrought during I9S4-5S to 1956-
57 is attached. [S •• Appendix V, anne-
xure 32]. 

Development of PODdicherry 

110:16. Shri Ram Itria.han : Will the 
Prime MiDl.ster be pleased to state : 

<a) whether the scheme for develop-
ment of Pondicherry during Second Five 
Year Plan has been finalised ; and 

(b) if so, will Government lay a copy 
of the scheme on the Table ? 

The ne..uty Minister of EDernaI 
Affairs (ftrl ADD K. Chanda) : (a) 
and (b). The schemes for development of 
the State of Pondicherry during the 
Second Five Year Plan have been finalised 
and a detailed list of these schemes is 
placed on the Table of the House. 
(Plalcld in Library. See No. S-598/,6]. 

Trade with China 

1OJ7. Shri Ram Itria .... : Will the 
Miinister of Commerce and CoD8umer 
baclustrlea b. pleased to state : 

(a) whether any discussions on trade 
arrangements berween India and China 
including Tibet, have taken place; and 

(b) if so, at what stage they are ? 
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The Mhalater of Trade (Sui Karmar-
.... ) : (a) and (b). Yes, Sir. The matter 

_ is expected to be fi.nalised before the end 
of the year. 

C.P.W.D. WorIaIbope 

I03L Shri Achalu : Will the Minister 
of Worb, Bou.. IUld Supply be 
pleased to state : 

(a) the names of workshops under the 
Central Public Works Department and 
the number of workers employed by 
each of them ; 

(b) which of these are registered under 
the Factories Act ; and 

(c) the reason for not registering the 
remaining workshops under the Fac-
tories Act ? 

The Minister of Works, BoualDe 
aad Supply (Sardar SwarlUl SiDah) : 
(a) and (c). A statement giving the 
required information is placed on the 
Table of the Lok Sabha. [See Appendix 
V, annexure No. 331. 

Khadl IUld Vl11qe IDduatries 

1:039- Shri Bheekha Bhai : Will the 
Minister of Production be pleased to 
state : 

(a) whether Government have any 
proposal for introducing khadi and 
village industry activities in the scheduled 
areas of various States; 

(b) if so, the nature of proposals ; and 

(c) whether any target date has been 
fixed for the introduction of industrial 
activities ? 

The DeputY Mhalater of Production 
(Shri Satiah ChIUldra) : (a) to (c) 
A sum of Rs. 1·18 crores has been pro-
vided in the Second Five Year Plan for 
the development of Scheduled areas and 
for the welfare of Schedueld Tribe. 
through cottage industry programmes 
under the scheme "Tribal Economy." 
Khadi and Village Industry programmes 
are included in this scheme. In addition 
schemes for the development of khadi 
and village industries which are imple-
mented either by the State Govern-
ments or directly by the All India Khadi 
and Village Industries Board through im 
recognised institutions largely benefit the 
Scheduled Castes, Scheduled Tribes and 
Jlackward Classes. In certain CBses, such .s leather and tanning industries, pottery 
and weaving, because of traditional occ:u-
pations, the benefit is primarily derived 
by the Scheduled and other Backward 
Classes. 

BuU-D_ Driwn ill MIlIlIpur 
P.W.D. 

I ..... Shri 1UtI ..... EeiaIalq : Will 
the Minister of Worb, B • ...m. aDd 
Supply be pleased to state ,; 

(a) whether it is a fact that the bull-
dozer drivers of Manipur P.W.D. wiU 
be paid Rs. 74 p.m. instead of Rs. 40 
p.m. as they are now paid ; 

(b) if so, whether the increment of 
their pay will be with retrospective dIect 
from the j,th January, 1950 as in the = of 0 er employees in Manipur; 

(e) if not, the reasons therefor ? 

The MiDister of Works, HOUBIDe 
and Supply (Sardar SWBrlUl SiIlgh): 
(a) to (c). The question of rationalisa-
tion of scales of pay of the various types 
of automobile drivers, the eUIl-oIozer 
drivers included, is still under consi-
deration. 

.War eaaualty Compensations, 
MaDipur 

I04I. Shri Rlehang Kelshing: 'Will 
the Minister of Labour be pleased to 
state : 

(a) the total number of civilians 
belonging to the State of Manipur who . 
were killed during the Second World 
WI!' as a result of the allied and enemy 
action. 

(b) how many families of the persons 
killed were paid compensation ; 

(e) the amount of compensation paid 
per head and for how long the payment 
of compensation is to be continued ; 

(d) whether it is a fact that many 
families of such killed persons were 
not compensated and their cases have 
been brought to the notice of the State 
Government and the Government of India; 
and 

(e) If so, the action taken theron ? 

The MiDister of Labour (Shri 
lDuuulubhai IC. Desai) : (a) Infonnation 
io not available. 

(b) The Chief Commissioner, Manipur, 
ha1 reported that 1I4 awards are known 
t(; have been made under the War In-
juries Scheme 1942, on account of per-
sons killed as a result of qualifying in-
juries. 

(e) SUbject to the provisions of the 
War Injuries Scheme, a family pension 
of Rs. 8/- p.m. (with a temporary increase 
of Ro. 4) to one eligible member 
of the family and a children'. allowance 
Rs. 2/- or Rs. 3/- p.m. per legitimate child 
(with a temporary increase of Rs. 2/-) 
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were payable in cases of death. The 
family pension is paid so long as the 
beneficiary continues to be eligible there-
for under the Scheme while the children', 
aIIowIIDce normally ceases to be payable-

(I) to a male on attaining the age of 
fifteen, and 

(ii) to a female on attaining. the 
age ot sixteen or on her marriage, 
whichever is later. 

(d) and Ce). No such case has. been 
recently brought to the nouce of 
the Government of India or the 
Manipur Administration. 

Cem_t 

• o.p. Shri C. R. Iyywmi : Will the 
Minister of Heavy Industries be pleased 
to state: 

(a) what is the quantity of cement 
.applied fo. by the public in the .Travan-
core-Cochin State from the ume the 
Advisor took charge till the 1st Novem-
ber, 1956 ; 

(b) the quantiry sanctioned during that 
period ; 

(c) the steps Government propose to 
take to meet the ordinary requirements 
of the people in the Kerala State; .and 

(d) whether Government propose to 
~  any Cement Factories in the State 
to meet the shortage ? 

The MiIliater of Heavy Industries 
(Shri M. M. Shah) : (a) and (b). The 
total demand for cement received from 
Travancore-Cochin during the period 
ISt April to 31st October, 1956, was 
for 109,540 tons, against which 55,170 
tons were allotted. 

(c) Government have sanctioned a 
number of schemes in States of Madras, 
Andhra, Mysore, Pondicherry, etc. for 
increasing the production of cement. 
This along with such new schemes in 
other parts of the country· will improve 
progressively the supply position in the 
counrry including Kerala State. 

(d) Government have not received any 
proposal from any party for starting a new 
cement factory in Kerala. 

Sale of Hanelloom ... d Mill Cloth 

.043. Shri Daaaratha Deb: Will the 
Minister of Commerce ... d eonsumer 
IlIdllatriea be pleased to state: 

(a) whether it is a fact that no licence 
for the sale of handloom and mill cloth, 
has been issued to the merchants of 
Sabroom town, particularly to merchants 
of Ranigan; Bazar commonly known as 
ChhotaknU (Tripura) for the year 1956; 

(b) if so, the reasons therefor; 

Cc) the number of such licence holders 
in 1955; 

Cd) whether any representation has 
been made to the local authority as well 
.. to the Government of India for 
obtaining licenses for sale of cloth in general 
and for obtaining special permission during 
the Durgapuja; and 

Ce) if so, the steps taken in the matter? 

The Milliater of Trade 
Karmarkar): Ca) Yes, Sir. 

CShri 

(b) It is not considered advisable to 
issue such licences having regard to the 
geographical situation of the Bazar . 

(c) Sixty licenses for handloom cloth 
combined with sixty seven licences for 
mill-made cloth were issued by the Tri 
pura Government in 1955. 

Cd) and Ce). Two representatiol:, 
were made by the merchants of the Sab 
room town and the Raniganj Bazar to the 
District Magistrate, Tripura. Three 
temporary permits were, therefore, issued 
by the State Government to merchants 
of the Sabroom town for meeting the Durga 
puja demand. 

S.D.O.'s Office ill Itamalpur 

1045. Shri Daaaratba Deb: Will 
the Minister of Works, Hou8ing aad 
Supply be pleased to state: 

(.) whether it is a fact that the office 
of S.D.O. Kamalpur of Tripura State 
is made of aluminium with the result that 
it is difficult for the staff to work in that 
office during the day time due to excessive 
heat; and 

(b) if so, what steps Government pro-
pose to take to remove such condition? 

The MiIIiater of WorD, HOIIIIiaIr 
aad. Supply ( Sardar Swaraa SiIIgb) : 
Col) The office has aluminium roofs; it may 
be uncomfortable but the working con-
ditions are not very difficult. 

(b) Does not arise. 

toY". " w ~ 1~ 
~ ,~ ~ 1I"Jft' ~ ifffiof 'Ifi' 
~ rn fi!; t n X ~ H. X fo if !lil"firo-
;n-uit ~ ~ iIr.=ir ~ ~~ m'TI 
~ ~ ~ ~ ~ 'tit ~ ~  
fi!;trr lJ'IIT lfR ~ ;m ~ t{ ? 



Written Answers 18 DECEMBER 1956 Written ANUlef'B 

~ ~ sntm!I' .m WTo . ft. 
'") : ~ 'I>'T ~ WU. ~ 
t, q'tt ~ , II ~ ~ wa- w.;) 
" vfi t ~ ~ ~~, ;mt!i, 

~ ~~~~ ~ 
~ ~,. ~~, 
~, ~, .rn; ~, ~ 
~, ~ O'iT "ffi I 

'oY\t ~  'IIi a 1Il1d: lRr 
~ 1f.fi ~ ~ ... 1 ~  ~ f.!;: 

("') 1fElf ~ ~ lft.rr ftN 
f.ri\' ~ fiI;;f-fiI;;f ~ <n: m, ~ 
~ ~ 'It lfT'ii, .~ , <T'I'i ~ 
01" "" ~ tRffir ~ ~ 'I>'T 
~  ~ 

~  qtf ~ , ~  1 ~
1 ~~~~~ 

'I>Jlf fiI;If ;;rR cmr vf lIT f.!;<f ;;n;l ~ 
(' ~ fcl<Rar ifIfT t ? 

~~ " ~~  
( ... ) 

.~  
,.~  
'l. o/'iit* 
Y. fu<;n"-

¢ 
~.~ ",.m 

*1{ ~ , ~ ~~~  

to. q;;;m:* 
n.om.-r 

m't 
~ ~ 

~ 
. ~ 

t ~ iii\' Uo 'Ilia IIl1If : lRr 
'PI' 1f.fi ~ ~ ,.q FIT ~ fit; ~ m if fcr.i1;r v.r cmr 1fElf ~ ~ 
~ 'I'i fu;i ;flliR ~ ,.q ~ 'l t 
~, .~ , 'fiT ifIfT vfi? 

. ~ ~~  I 

~ 1fElf ~ ~ ~, '" mf 
~,. ~, 'l0 ~, tn'i, fl 
~~~~~
m f.t1:<T ~ vfi 

~~ ~~~ 
tr.' <mft ~ ~ ~ wa- ~ ~ 
,.q ;;rnfT t, 'ffl: 'l t ~, t n 'i, ~ 
...,.~~~  

Ambtlr Cbarkha Programme 

1049- Shri T. B. Vittal Reo I Will 
the Ministq of Production be pleased 
to lay on the Table of the House a state-
ment showing the progress of so far made 
by the All India Khadi and Village Indus-
tries Board regarding the followi n 
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items in the implementation of Ambar 
Charkha programme: 

(i) the number of Ambar ~ 
manufactured by decentralised 
Saravjam KaryaJayas and the 
commercial firms; 

(ii) the total amount spent on the 
manufacture of the same; 

liii) the total number of persons given 
training on Ambar charIdIa 

(iy) the total number of par;.hra 
molayas opened in the country 
with their names and locations; 

(v) the total number of Saravjam 
KtlryaItlyas opened in the coun-
try especially for the purpose 
of manufocture of Ambar 
Charkha (State-wise); 

(vi) the estimated quantity of 
Ambar yarn spun on these 
charkhas; and 

(vii) the total amount spent so far 
on the production of !thadi 
and handJoom cloth OUt of 
Ambar Yarn separately?, 

The Deputy Minister of Productloa 
(SIlri Sadsh Chandra): On the basis 

. of the information available as on 30-II-
2956 the position is as follows: 

(i) Decentralized Karayalayas 23,537 
Commercial firms 4,8 S 5 

TOTAL 28,392 

(ii) Rs. 33,71..400/-. 

(iii) TrtJined 1 Under 
tram;", 

Instructors 1094 1236 
Spinners 7371 I94I S 
Mistris 2S4 386 

TOTAL '. 8719 21037 

(iv) and (v) 242 ParishramaJyas and 
S6 Saravjam KaryaJayas. The 
lists are attached [S Ie Appendix 
V, annexure No 341. 

(vi) 70,312 lb •. 
(vii) The expendirure is met out of 

the revolving capital granted 
for the trading operations. 
ActUal figure is not available. 

AlllDdia IChadi _d Village lDdue-
trIe. Board 

.050. Shri T. B. Vittal Rao: Will 
the Minister of ProdUction be pleased 
to state: 

(a) the governing principles on the 
basi. of which All India Khadi and 

Village Industries Board starts new cen-
tres for the production of village industries 
in the country , 

(b) the reasons why the All India 
Khadi and Village Industries Board lays 
emphasis for the starring of new produc-
tion centres of village industries in Bomba)' 
State and why no new production centres 
for village industries are opened through-
out the country in an equitable way; 

(c) how many new production centres 
for viiiage industries have heeD opened 
and financed by the Khadi Board since 
its inception giving their locations and 
the names of industries started in each 
of these centres; and 

(d) how many new production centres 
for viiiage industries are proposed to be 
opened during the current financial year 
(giving figure for each village industry)? 

The Deputy Miaister oCProcluctlon 
(SIIrl Sadeh Chandra ) : (a) The 
following are the main CODIiderations which . 
are kept in view in locating new centres 
for the production of village industry 
articles: 

(i) availability of constructive viiiage 
level workers and trained and skilled 
personnel; 

(ii) availability of raw materials and 
scope for expansion of production; 

(iii) marketing facilities. 

(b) Centres are distributed throughout 
the countrY and not located in Bombay 
State alone. The requirements of every 
State are taken into account and the _ 
sumption of the hon. Member is not 
correct. 

(c) and (b) Information is heine 
collected and will be laid on the Table 
of the Lok Sabha in due course. 

Labour Awards 

IOS •• Shri T. B. Vlttal Rao : Will 
the Mtolster of Labollr be pleased to 
state: 

l a) whether It 18 a fact that due to 
doubts about procedural matters Labour 
Awards have been stayed by Labour Ap-
pellate TrIbunal, State Htgh o>un. 
and the Supreme Court of India to 
certaIn States ~ .. ; and 

(b) if so, the number of such caees 
and the names of the States ? 

The Minister of Labour (Shri 
ICIumdubhaf K. Desaf): (a) and (b) 
The Informatton is not avadable, and 
co\)ectlOD of the particulars will invoh'c 
labour incommensurate with the results. 
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Jute Milla 

IOSZ. Sbri D. Co Sharma : Will 
the Minister of Commerce aDd Co-
samer Industries be pleased to state: 

(a) what is the total unused capacity 
in the jute mills at present; and 

(b) what steps Government have 
taken to enable the jute mills to employ 
their unused capacity? 

The MInlater of Trade (Shri 
Karmar .... ) : (a) About 7842 looms 
with an approximate capacity of 
lZjIOOO tons of jute goods a month repre-
senting lzi 'Yo of the looms in the jute 
mills are at present WluSed. 

(b) The Wlused looms can be employ-
ed only by increasing exports of jute 
goods. A statement showing the measures 
taken by Government in this direction is 
laid on the Table . [See Appendix V, 
annexure No. 35] 

Colfee PlaDtations 

I053. Shri D. C. Sharma : Will 
the Minister of Commerce aud Con-
sumer Industries be pleased to state: 

Ca) the total area of the Coffee planta-
tion owned by the Europeans and the 
Indians separately in South India at present; 
and 

(b) the total area Wlder actual planta-
tion? 

The MlnJater of Trade (Shri 
Karmarkar) : (a) The estimated 
area under coffee owned by European 
and Indians in South India as in 1954-5S 
"'88:'-

Europeans 
Indians 

7,919 acres. 
2M,5S5 acres. 

{b) The total area under coffee in 
India in the year 1954-55 was 2,52,686 
acres.J 

Post Offices in Kan ..... , 
Punjab 

IOS4. Sbri D. C. Sbarma : WiD 
the Minister of CommunIcations be 
pleased to state whether any programme 
has been chalked out of to open Post 
01lices in all villages of Kongrs districl 
(Punjab) having a population of one 
thousand and above? 

T1te Mlulater of CO ...... unlcadons 
\Shri Raj Bahadur ): All the ~  
having a population of one thoUsand or 
more in Kangra District are already pro-
videa with Post O1lices. 

Salt Production 

lOSS. Shri D. C. Sharma : WiU 
the Minister of Production l:e rl ... ", to 
state: 

(a) the steps Government proposed 
to take for expanding production of sail 
in the Second Five Year Plan; 

(b) whether salt producers have sub-
mitted plans for mOre production 
of salt; and 

(c) if so, whether Goverr,mer,t have 
approved their plans? 

The Deputy Mlnlater of Pro due ~ .. 
(Shri Satish CbaDdra ): (.) In erder 
to achieve the target of producticn of ten 
crores maund. of salt per annum by 1960-
61, Government have decided to take 
the following steps :-

Privat. Salt Sources 

(I) Issue of more licences to private 
manufacrurers·1 

(z) Tapping new somees in Bengal 
and Asaam, where production is very low 
at presen\r 

GOfJermnerJt Salt Souru, 

tl) Use of sub-terrane an bring at 
Sambhar by digginS additional rils and 
percolation canals. 

(2) Construction of . additional plans 
at Sambhar Lake, 

ta) Sinkini of shafts at Drang (Mandi). 
(4) Expansion of the condensors and 

crystallisers at Maigal (Mandi) to utilise 
more brine. 

(s) CoustructiOll of new chambers and 
tunnels at Guma (Mandi). 

(b) and (c). 54 applications for neW" 
licences received from private parties 
are at present being scrutinized. 

Inclla'. Foreill' Trade 

1056. Shrl Blsh". N.tIt Roy : 
Will the Minister of Commerce aDd 
Consumer Induatrie. be plefOeo 10 
state whether export of commodities has. 
increased till the end of Septemter this 
year in comparison with the corre'rordir.g 
period of the last year? 

The MlnJ.ater of Trade (Shrl 
ltarmarkar) : Yes. Sir. A stotemont 
is laid on the Table of the Lok Sabhlt 
[See Appendix V, anneXUre No. 16]. 
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&tate OfIice 

%057. Shri D. C. Sharma: Will 
the Minister ofWorb,HouaiDtr ad Sup-
Pi7 be pleased to atate: 

(a) whether 0 & M procedure intrO-
duced by the Government of India has 
alao been enforced in the Estate Office; 

(b) if ao, with what results; 
Ce) whether any re-adjustments have 

been made in the working and mainten-
ance of records; and 

Cd) ifso, whether a report on the work-
ing of the 0 & M Unit in the Eatate 
Office will be laid on the Table of the 
Sabha? 

n.e MiDi.ter of Works, Houslug 
aud Supply C Sardilr Swarau Singh) : 
Ca) Yes; Sir. 0 & M procedure has 
been introduced on the allotment side o. 
the Estate Office. 

tb) The O&M Unitwasaetupinfull 
strength only about a couple of months 
ago, and it is too early to ass ellS its 
achiwements. 

Ce) A proposal for the weeding out of 
old records etc., is under exsminatj( r of 
the 0 & M Unit of the Estate Office. 

(d) The repon when ready can he shown 
to the Hon'ble Member if he expressea 
a desire to that effect but it does not seem 
necessary that a copy be placed on the 
Table of the 1.ok Sabha. 

Eatate OfIice 

1058. Shri D. C. Sh_a : Will 
the Minister of Work., Housing aud 
Supply be pleased to state: 

(a) whether it is a fact that the records 
in the Estate Oflice relatiflg to allotment 
of quaners, realisation End adjustments 
of rents etc. are not being maintained in 
a proper manner; and 

(b) if so, what steps Government pre-
posed to take to improve matters? 

11he MiDistel' of Works, Hou8mg 
aud Supply ( Sardar SwaraD Smgh) I 
(a) No, Sir. The records are being 
properly maintained. 

(b) Does not arise.-

Quarters m Gole MarRt 

IOS90 Shri D. C. Sharma: Will 
the Minister of Works, HouafDar aud 
Supply be pleased to refer to the reply 
given to Unstarred Question No. 1707 
on 12th September, 1956 and state: • 

(a) whether It IS a fact that rain 
_ continued to enter the residential 

quarters in Gole Market area during the 
recent rains in New Delhi; 

(b) if so, what POUlIve preventive 
measures are proposed to he taken; 

(c) how the question of ",,-building 
the quarters stands at present; and 

(d) when a final decision is likely to 
be arrived at ? 

The MUWrter.r Works, ~ 
aud Supply (Sardar Swenm SiDgh): 
(a) Yes, Sir. Due to exceosive rains 
the water did enter in some quarters on 
Market Road which are situated on a low 
laying area. 

(b) Improving drainage and providing 
necessary masonry dwarf walls in the 
exterior openings to act as barriers. 

(c) and (d). The question is still under 
examination and is likely to take some 
time before final decision is taken. 

1060. 

Collieries in RauigaDj 

(Dr. Ram Subhag ~ 
1 Shri s. C. S_: 

-{ Thakur Jugal KIahore Sinha: 
I Shri Asthaua: l Habu Ramuarayau SlIIgh: 

Will the ~ of Production be 
pleased to state: ' 

(a) whether it is a fact that an ad-
vancing under-;::round fire on both sides 
of the Iotimotook ~ line of the 
Eastern Railway is threatening to engulf 
about a dozen Collieries in Raniga nj ; 

(b) if so, when did this fire break out 
and how; and 

(c) the steps so far taken to extinguish 
the fire? 

The Deputy Minister of . Pro-
duction (Shrl Setish Cbaudra) : 
(a) Although there are some dormant and 
active under ground fires in the RaniPni 
coal fields none of them is at present 
threatening to engulf any colliery in that 
area. 

(b) The fire on both sides of the Ioti-
motook bnanch line is an old fire which 
broke out about 20 years ago. Its origin 
and history are not known at this distance 
of time. 

(c) it is not always possible to complete-
ly extinguish a colliery fire and it has usually 
to be sealed off Blanketing operat ions 
and flooding underground are carried 
out to prevent extension of such fires. In 
additional to carrying out certain protect-
ive works directly, the Coal Board granta 
financial assistance to collieries for mea-
sures taken to tackle such fires. 
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Sc:ieDtUlc: iDstrumeDlII 

1061. Shri SbiY1lDllllJappa: Will 
the Minister of Commerce aDd Coua-
_ Iilduatrieoo be pleased to. stan:: 

(a) in how many States there are 
establishments for the manufacturt of 
scientific instruments; 

(b) whether these establishments are 
capable of meeting the country's demands; 
aDd . 

(e) what are the schemes approved 
in the Seam<! Five Year Plan for their 
development? 

The MiDistcr of Trade (Shri 
Karmarllar ). (a) In 9 Stat.:a, namely, 
Delhi, Bombay, Punjab, Madras, Uttar 
Pradesh, West Bengal, Mysore, Kera1a 
aDd Andhra Pradesh. 

(b) Not fully. 

(c) These schemes approved so far 
are as under:-

(i) National Instruments Factory, 
Calcutta (Expansion scheme) 
for Il18IlIlfac:tut of microscopes 
for engineering and geological 
use and of optical components 
for Pathological Microscopea, 
Qinical 'I1Iermometen, Medi-
cal DiagnQstic Instruments 
and Spectacle Lenses. 

(u) Government Precision Instru-
ments Factory, Lucknow, (Ex-
pansion scheme) for manufactUre 
of Mic:roacopes. 

(iii) Scientific Glasa Apparatus 
Works, Madras, for manu-
facture of acientifi.c glass apparll-
tw. 

Co-operative Soc:iedes for DIs-
pIacecl Per.as in DeIhl 

106z. {Sardar Iqbal SfDsb: 
Sardar Akarpuril 

Will the Minister of Rehabilitation 
be pleased to stan:: 

(a) the number of displaced persons 
Co-operative Societies in Delhi; 

(b) whether there are Government 
officials in the executive committees of 
these societies; 

(cl if SO their number in each Co-
opera tive society; 

(d) the reasons for appointing Gov-
ernment Officials as head of the executive 
of these Co-operative Societies compul-
soriIy; 

(e) whether any financial aid bas 
been given to any of these societies; and 

(f) if so, the number of such societies 
which have received aid and the total 
amount of aid given to them in 1955-56 
and upto October, 1956? 

The MInUter of Reba1tilltatioll 
(Shri Mehr ChaDd 1Ouma): (a) 
2 83. 

(b) Yes, only in three societies; 
(c) One in Jheel Khuranja Milk Pr0-

ducers Co-operative Society Ltd. and 
two each in Geeta and MahiIIa House 
Bailding Co-operative Societies. 

(d) To safeguard the inn:rest of the 
Government; 

(e) Yes. 
(f) 3 house building SOClcUes have 

received aid amounting to Rs. 1,70,100/-
upto 31-3-55 No aid was giv,=" during 
1955-56, nor has any been glVl:n upto 
dan: during the current financial vear. 

IDd1aD Jaglrdara in PaIds1.aD 

1063- Shri GadUiDpDa Gowd : 
Will the Prime MiDiater be pleased 
to state: 

(a) whether it is a fact that some 
petty Jagirdars of Gujrst and Rajasthan 
are getting training in modern fire-
arms in the Pakistan village of Pithapur. 
which is 12 miles from the Indian border 
in Jodhpur Division; and 

(b) if so, what steps the Government 
of India have taken to .rop sucb 
activities? 

The Deputy MInUter of &terDat 
AffaIrs (Shri AnIl K. Chanda). (a) 
and (b). Our information is that some 
petty Jagirdars including 4 or 5 associates 
of dacoit Balwant Singh of Bhakhasar 
(Rajasthan) are taking shelter in village 
Pithapur in West Pakistan. No informa-
tion bas been received that they are getting 
training in modern fire arms at Pithapur. 
Pakistan authorities have been requested 
to send these individuals back to India. 

Khadl and Gram Odyog Soard 

[Thakur JupllUshore Sbaha: 
1064. ~ Shri Doogam: 

(Shri Kamath: 
Will the Minister of Pl-Oduc:t1on be 

pleased to state: 
Ca) whether it is a fact that Khadi 

and Gram Odyog Board has circulated 
model bye-laws for the organisation of 
Oilmen c;o..operative Society at different 
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levels which inter alia includes the follow-
~ • 

Ci) membership is restricted to the 
oilDlen by profession, 

(ii) the Chairman and Secretary 
of the said oilDlen co-opera-
tive organisation will be 
.>:-officio nominees of the 
Khadi Gram Udyog Board, 

Ciii) the .>:-offi_i, members of 
different organisation will be 
more than one third of the 
total strength of the society; 

(b) whether there has been 80me 
protest against such provisions by the 
delegates of the Conference of the Oil-
men C:>-operative Societies held at Pama 
recently; and 

(c) whether any steps are ~ taken 
to prepare model bye-laws on democratic 
lines? 

The Deputy M1nlster of ProductloD 
(Shrl Sati.h Chaadra): Ca) According 
to the draft bye-laws circulated by the 
Khadi and Village lndustries Board, men 
in the profession as well as their sympathiscn 
could become members of the primary 
socie :ie.. As regard the nomination of 
the Chairman and the Secretary, the inten-
tion is tha: these appointments should be 
subject to the approval of the Board. The 
number of the representatives of official 
a 1(\ Ie 1 ~  agencies will be more than 
e ,e-third in the Managing Committees 
of District and Regional Societies only 
and not in primary societies. 

(b) Yes. 

tc) These model bye-laws are proposed 
to be suitably amended in the light of the 
discLHsions held at the conference and in 
c} lliltation with the State Co-operative 
DepUUllellU. 

Manufacture of Blcl'c:Iee aM 
SewJng Machines 

z04l,. {Sardar ~  SiD8Iu 
Sardar Akarpari: 

. Will the Minister of Co_a sad 
CoDa..... IDduRrlea be pleased to 
state: 

Ca) whether there is scope for start-
lug the manufacture of Biqcles and 
sewing m 'chine. in the State of Pun! ab 
i1 the cJ-operative sphere; 

(b) whether any cOmPany has applied 
for the same from that State; and 

(c) if so, with what result? 

The MlDlater of Tnade (Shri 1Car-
markar): (a) Yes, Sir. 

Cb) Yes, One co-operative orgarusaticn 
has applied for manufac:tUrin.g bicycles. 

(c) The application is under considera-
tion. 

Poat om.e. (KeraJa State) 

10". SIIri A. K. Gopalau: Will 
the Minister of Commwdc:atioD8 bt 
pleased to state: 

(a) the total number of new Sub-Post 
otIices and Br8l1Ch Post Offices proposed 
to be stt up in Kerala Statt during t1e rest 
of the Second Five Year Plan period; 
and 

Cb) the locatiOlls thereof? 

'lbe MiDJater ofCommunfcatioD8 
CSIIri Raj Bahaclur): (a) Appreximately, 
the following number of post cffices are 
proPOsed to be opened in KerBl. State 
during the rest of the Second Plan period:-

Sub-OCfices :30 

Extra Departmental Blanch 
~ . ~ 

Extra Departmental Blanch 
Offices proposed to be up-
graded to Sub 0Cfices .1 

(b) The locations of the Post Offices 
will be decided by the Head of the Circle 
after examination Qf the individual pro-
posals. 

...... trlal Diepvtes 

1067. Shri A. K. GGpaiaa: Will 
the Minister of Labour be pleased to 
state: 

Ca) the total number of industrial 
dUputes' relating to plantati(N 81 d leX-
tiles factories that orOl'e in tbe fOJll"er 
alabar area of the Madres SUIt or d tie 
former Travancore-Cochire. State frem 
the 1St July up,to the 31st OctobeI, 1956; 

l b) the total nUlllber of factories IIJId 
workers involved; and 

Cc) the main points of disputes? 

The MiDI.ter of Labour CSIIri 
Daaclubhai DeIel)t la) to Ce). In-

'formation is being ~.  and will be 
placed on the Table of the House In due 
coune. 
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P_porta 

~ ... SIIrl M. hiamucldbu Will 
the Pdaae Mbdster be pleaaed to Itate: 

Ca) the number of penon. who applied 
for passport as well aa for lheir renew ala 
for Bast Pakistan from Pumea District 
(Bihar) durins 19S5-S6;and 

(b) the number to whom palaporta 
were issued and ronewala were made 
during the lame period ? 

The DettutY MlafHer 01 kt.-l 
A«aIn CSIIrl AaU It. OJumcIa)t Ca) and 
(b). The information Is being collected 
and will beplacod on the table of the Houle 
wbeQ available. 

B_lCeepiDa ea_ 
• .,.,. Shri Hem Raj: Will tlie 

Miniater of ProducdoD be pleased to 
state: 

Ca) the number of bee-keeping centres 
opel1ed in the Kangra District and Himachal 
Pradesh during the First Five Year Plan 
period; and 

(b) the number of such centres pro-
posed to be opened during the Second 
Five Year Plan in these regions ? 

The DeputY MIDi.ter ofProductiCID 
CShri Satiah ChaDdra): (8) No cenlre 
hal been opened in Kangra. Two centres 
were aet up by Himachal Pradesh Govern-
ment. 

(b) The Khadi and Village Industries 
Board have set up one medel apairy and 
10 lub-stations in Kangra District and 
propose to set up five sub-stations in Hinta-
chal Pradesh during the current financial 
year. The prorgmme for the remaining 
period has not ~  finalise;!. 

Khadi Boord 

~ 1. Sbrl Namblar: Will the 
Minister of ProcIuction be pleased to 
refer to the reply given to U nstarred 
Question No. 171S on the uth September 
19S6 and state: 

Ca) the number of exhibitions organised 
by the Khadi Board during the year 
1955-56 and their venue; 

(b) the espenditure ~ by the 
Board on those exhibitions; 

ec) the number of Scminan and 
Conferences oraganised bv the Board dur-
ing 19S5-S6 and their venue; and 

<d) the total expenditure incurred 
on these Seminars and (',onferences? 

The Deputy Mmilter of ProcIuctioa 
CSbrl ~~ CIandra): <al and (bl. 
S5 BzhibitiOns were held during 19S5-S6 
at the following places:-

~ ~~ S~~~1  

Bzhibltion 

I. Amritaar 
2. Surat . 
3. Bhuj . 
4- Kumbakonam 
5. Ajmer . 
6. Ra;.hmundry 
7. Kumbakonam 
8. Sabashapalli 
9. Nandigram 

10. Ca1curta 
II. Nawadah 
12. Wardha. 
13. Khamgaon 
14- GwaIiar. 

2 

All India Exhi. 
Medium 
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IS. JaiBB1mer 
16. Agartala 
17. Trichur . 
18. Daria 
19. Rewa 
ZOo Pepsu . 
21. Saurashtra 
n. Ajagara. 
:13. Sahasaon 
24. Banaras 
25. Allahabad 
26. Nainital. 
27. Mohemadpur 
28. Garhmukteshwar 
29. Etwah . 
30. Purl . 
31. Surat . 
32. }a1gaon. . 
33. Poona City . 
34- Bombay City . 
35. Gundi . 
36. Borkhadi 
37. Tasgaon 
38. Chann. 
39. Sangli . 
40. Tanccha 
41. Vaghodia 
42. Kavitha 
43. Bhojawa 
44. Damnagar 
45. Kumtha 
46. Tatnagiri 
47. Kotkamate 
48. Veshvi . 
49. Badalepur 
So. Pandhapur 
51. Kopargaon 
52. Raveli . 
53. Dharwar 
54. Mudalgi 
55. Shamlaji 

2 

Stat'; 3 Small 
State 5 

The total expenditure incurred on 
theae exhibitions amounted to Rs. 9,13,186/-

(e) and (d). Seven Conferences were 
held at the ~ places. The expendi-
ture incurred is mdicated against each 
below:-

Name of the Conferenc:e ~  ncurred 
I 2 -----_.-

I. AD India Potters Con- Ra. 
ference Wardha 1,875/-

2. Seventh Palm Gur 
Worke.. Conference, 
Pusbkar . 4.973/-

3· Conference on s.:!t making with non i-
ble oil. at Amravati • 3,133/-

4. State Khadi & Village 
Indultries Board. Ra. 5000/-
Conference at Poona (approld mately) 

I 2 
5. Hand-pounding of 

Rice Conference' at 
Nandl.d 

6. Intensive Area Work-
ers Conferenc:e 

RI. 

999/IS/' 

Ajapre 

-do-

(Not 81Iailab1e) 

5,ooCl/-
(approxiriweIy) 

7. Bee-keepera Conference 
BaugaIore 3~~  

FUme EzJdb1ted by Khadl Board 

Io,a. SIarl Namb1ar: Will the 
Mhliater of Proclacdoa be p1eued to 
state: 

(a) the topics on which films an I 
lantern slides were exhibited by the Khadi 
Board during 1955-56; 

(b) the venue of these films and ~  
slide: exhibitions; and 

(e) the total expenditure iocurr e d 
by the Board on these exhibitions? 

The Deputy Mbdster of Proclactioll 
(Slarl Sathla ChuuIra)1 (a) Palm pr 
and palm gar products. 

(b) 1. The Bharatiya Tad Gur Shilpa 
Bhawn, Dahanu (Bomaby State). 

2. The Centtal Palmyra Palm Gur 
Pilot Model Demonotration Sta-
tion, Udangiudi (Madras). 

3. The Centtal Saao Palm Gur 
Pilot Model Demonstration Sta-
tion, Kunoumkulam (Kerala). 

4. Kharchiya Village (Saurashtra), 
Botnbay State. 

5. The Palm Gur Section of the 
office of the AD India Khadi & 
Village Industries Board, Botnbay. 

6. The main office of the AD India 
Khadi & Village Induratries 
Board, Botnbay. 

7. DIdaJ, Botnbay. 

8. Mapnwadi, Wardha. 

9. ~. Hall, Nagpur. 

10. The. Pah!I. Gur Cooperatift 
Conference, 1'atna. 

11. The Gazipur Palm Gur Centre, 
Punjab. 

12. The AD India Palm Gur Worken 
Conference. Pushkar, Ajmer. 

(e) Ra. 3.348/-. 



r.-diDc Stripe 1D N.E.F.A. 

10'73- Shri GoMhu Will the Minis-
ter of Comm1lllk:atioaa be pleased to 
8late: 

(.) how ln8Dy landiDg strips have 
been constructed SO Dr in the North 
East Frontier Agency areas; 

(b) whether there is any proposal 
to extend passenger air services to Lobit 
Frontier and other Divisions of, North 
East Frontier AaencY; and 

(c) if so, wheo 

TIle MiaIater of LepI Aft'aIn ad 
ClvU AYiadOll (Shri Patubr): (a> 
Necessary information is being ooIIected 
and "ill be laid on the Table of the Sabha 
in due course. 

(b) Not at present, Sir. 
(c) Does DOt arise. 

1 " ~ 

ID740 Shri Debeadra Nath Sarma: 
Will the MiDioter of Commera ad 
Couamer .......... be p1eued to 
state:· 

(a) whether the question of 8IarIing 
some small-scale manWilcturing indus-
tries in Assam, has been considered 
"ith a view to develop the State during 
theSeamd Fhoe Y_ Plan period; and 

(b) if 10, the number of iadustries 
which wiD be developed and the amount 
to be inveSted ? 

Tha MiaIRer of Trade (Shrf 1Car-
_liar): (a) and (b). A provision of 
Rs.80 Iakhs has been made in the Second 
Five Year Plan for the development of 
"ariOllS small-scale industries in AsslIDl. 
This is exclusive of the provision for the 
Industrial Estate proposed to be set up 
in G.nshati. at an estimated COlt of 
R •. 20' IaIihs (approximately). 
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Manufacture of Soap 

107L Sbrt T. B. VieW Rao: Will 
the Minister of Proclucticm be pleased to 
state: 

(8) the number of production centres 
rea>gnised by the All India Khadi Board 
which are engaged in manufacturing Soap 
on Cottage Industry basis in India now and 
their location (State-wise). 

(b) the amount sanctioned to the All-
India Khadi and Village Industries Board 
for development of this Industry during 
the years (i) 19S3-S4, (ii) 19S4-SS, (iii) 
19S5-S6, and (iv) 19S6-S7 and how those 
amounts have been utilized by the Board; 
and 

(c) the number of new production 
centres proposed to be opened by the 
Board and their location (State-wise); 

The Deputy MiDiater of Proclucticm 
(Shri Satiah Cbaadra): (8) to (c). 3 
statements are placed on the Table of the 
House. [See Appendix V, annexure No. 
391· 
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Es:port PromotiOD CouacIla 

IOIIz. {Sudar Iqbal SlDgh: 
Sardar Abrpurl: 

WiD the Minister of Commerce aucI 
C_mer Iaduatriea be pleased to _: 

(a) whether any ptOgl&iiWiC hili been· 
prepued by each of the Export Pr0mo-
tion Councils set up by Government; 
aad 

(b) if so, the details thereof? 

The MiDI8ter or Trade (Shri Kar-
1IlIII'br): <a) The programme of work 
of the following Expon Promotion Councils 
had been approved by Govemment:-

(I) Cotton Textiles Expon Pr0-
motion Council 

(z) Silk & Rayon Export Promotion 
Council 

(3) Plastics Expon Promotion Council 

(4) Cashew & Pepper Expon Pr0-
motion Council 

(5) Engineering Expon Promotion 
Council 

(6) Tobac:co Export Promotion 
Council 

Expon Promotion Councils for Mica 
and leather have been formed very recently. 
Their programmes have not yet been drawn 
up. 

(b) The programmes of these Councils 
broadly provide for:-

(I) Opening of overseas offices. 
(2) Appointment of c:onespondenm 

ovencas 

(3) Market research with the help 
of surveyon appointed in over 
seas markets on an ad Me basis 

4. Publicity abroad through news· 
papers, Cinema and Radio. 
Publicity at home through 
display of samples of goods in 
demand in foreign markets. 

s. Organising and participating in 
Exhibitions and showrooms. 

6. Organising trade delegations. 
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7. Dissemination of statistical data 
about the industry and material 
obtained from overseas offices, 
overseas correspondents and 
overseas surveys, through 
monthly bulletins, both in the 
country and abroad . 

8. Anending to trade disputes. 
9. Ensuring conformiry with reason-

able standards of qualiry and 
packing for export. 

~ ~. 'IT ~ ~ " : If!IT ~ 
~~~~~  

fiI; 

(if;) qit ~ if ~ it fcmr 
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(I!f) ~ fimft" ~ If W"f 
mr.rr ~ 9'"'? 
~ ~~ (.toq-

'") : (if;) 

(0 ~" " ~ 

~  ~ 

~ ~~ 

~~ 

(X) ~ 

~ ~ iF . ~ .'.I:'ff d;ft 'fiT ~ 
'im f.fi>:rr lTlfT I 

(w) ~ ~ t,Xoo m 
~ 

I ..... Dr. J. N. ....,.... Win the 
Minister of Ce.....-ce ... COmu ...... 
IDcluRriu be pleased to state: 

<a) whether it is a fact that rhere i. 
a great demand for tea fr.lm seve,al foreign 
countrieS; 

(b) if so, the steps. taken to meet the 
demand; and 

Cc) what is the impact on price-. ~ ~ internally due to this heavy 

The Mhd.ter of Trade CShrl 1Car-
markar): Ca) Yes. 

(b) The maximum quantity available, 
after providing for internal requirements. 
will be released for export. . 

Cc) There has been some rise in $e 
internal auction prices since September 
1956 following a rise in price in the export 
auctions in India and at auctions at other 
centres. Recent changes in the internal 
auction prices have not yet been reflected 
in the retail market to any appreciable 
extent. 

MaU. 

108S. Shri H. N. Mukerjee: Will 
the Minister of Communicatioaa be 
pleased to state the proportion of mail 
carried by runners at present? 

The Mhdater of CommUDicatioD8 
(Shrl Ral Bahadur): The information 
is not available and considerable time 
and effort, incommensurate with the bene-
fit to be derived therefrom, will be involved 
in collecting the necessary statistics. 

Public Call Office, Nlmta 

.086. Shri H. N. Mukerjee. Will 
the Minister of CommunicatioDs be 
pleased to refer to the reply given to 
Unstarred Question No. 1559 on the 27th 
April, 1956 and state the reasons for the 
delay in opening a Public Call Office at 
Nimta, West Bengal? 

The ~  of Communicationa 
(Shrl Raj Bahadur): The Public Can 
Office has since been opened on the nth 
December, 1956. The work was delayed 
OB account of shortage af cables. 

Wetlt Asia Market 

r087. Shrl RagbWlath SIDgh: Wil1 
the Minister of Comlllerce anel Con-
aumer Industrieo be pleased to state 
whether it is a fact that India is losing 
West Asia market due to lack of publiciry 
and organisation? 

The Mbahtor 01 Trade (Shrl Kar-
markar): No, Sir. The level ot our 
exports to West Asian countries has bee 1 
fairly woll-maintained. No declining 
trend is perceptible though during the 
period April-September, 19568 small 
fall in figures has been noticed. It would 
be unwise to draw conclusions on the basis 
of fluctuations in trade during short periods. 
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Residence of Ministel'1l 

1088. Shri ICamath: Will the Minis-
ter of Works, Houling and Supply 
be pleased to lay on the Table a statement 
showing the payments made each month 
since April, 1956, on account of electric 
light and power at the residence of every 
Minister (Cabinet or otherwise), Deputy 
Minister and Parliamentary Secretary? 

The Minister of Works, Housing 
and Supply (Sardar Swaran Singh): 
The information in regard to bills for 
consumption of electricity at the residence 
of all the Ministers and Deputy Ministers 
is not yet complete and a statement will 
be placed on the table of the House when 
necessary information has been collected. 

Rehabilitation of Displaced Persons . 
from East Pakistan 

1089. Shri Dasaratha Deb: Will 
the Minister of RehabUitation be pleased 
to state how many displaced persons from 
East Pakistan have entered into Tripura 
with migration certificate so far after the 
12th September, 1956? 

The Minister of Rehabilitation 
(Shrl Mehr Chand 1Channa) : 938 persons 
from September to November, 1956. 

lCamalpur Post Office 

109(1. Shrl Dasaratha Deb: Will 
the Minister of Communications be 
pleased to state: 

(a) whether it is a fact that there is 
is shortage of Post peons, in the Kamalpur 
Town, Tripura State Post Office; 

(b) the number of peons working at 
present in the Kamalpur Post Office ; 
and 

(c) what immediate steps Government 
propose to remove such difficulties? 

The Miniater of CommnnictioDl 
(Shrl Raj Bahadur): (a) Yes. 

(b) 1 Postman. 

1. Extra Departmental Packer. 
lo Runner. 
lo Chowkidar. 
(c) Orders have already issued for 

appointment of one more Postman. 

Closure of Post Office, Lakhipur 

ID9I. Shrl M. Islamuddin: Will 
the Minister of Communications be 
pleased to state: 

(a) whether the Post Office at village 
Lakhipur in West Dinajpur District (before 
transfer to Pumea District) was closed down 
at a time when the area was transferred to 
West Bengal from Bihar; 

(b) if so, why; 

(c) whether resentment prevails 
among the people of the village and 
the adjacent areas on account of the closure; 
and 

(d) if so, whether Government pro-
pose to take immediate steps for its re-
opening? 

The Minister of Communicadou 
(Shrl Raj Bahadur): (a) and (b). Post 
Offices situated in Purnea District have not 
yet been transferred from Bihar to West 
Bengal Circle. Lakhipur Extra Departmen-
tal Branch Office was closed from 6-11-1956 
as the Extra Departmental Agent of the 
Office had tendered his resignatioo and no 
suitable substitute could be secured. 

(c) and (d). Efforts are being made 
with the assistance of local authorities to 
secure the services of a suitable Extra 
Departmental Agent and the post office 
will be opened as soon as one is available. 
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Loaas to Displaced Families 

1095. Shri Tushar Chatterjea: Will 
the Minister of Rehabilitation be pleased 
to state: 

(a) whether it is a fact that in order 
to remove the difficulties due to absence 
of adequate number of latrines in the urban 
colonies of Hooghly District Goverrunent 
have granted an extra loan to displaced 
families requiring the aame; 

(b) if so, how many families have got 
such extra loan; 

(c) whether it is a fact that abo!!t 
1,000 applicat!ons ~  such grant are stili 
pending constderatlon; and 

(d) if so, when they will be disposed 
of? 

The MiDister of RehabilitatioD 
(Shri Mehr ChaDd Kh ..... a): (a) Yes. 

(b) Loans for 1209 ~ ~  have been 
sanctioned and payment IS bemg made. 

(c) No, only about 140 are under 
considersl ion. 

(d) The State Government is being 
requested to expedite disposal. 



Written Answers 18 DECEMBER 1956 Written Answers 

UrbaD Coloaies ill Hooghly DiIotrict 

1096. Shri Tashar Chatterjeal Will 
the Minister of RehaitUitaticm be pleased 
to state: 

(a) whether Government are aware 
that due to recent floods the condition 
of the urban colonies of displaced persons 
in Hooghly District (West Bengal) has 
80 much deteriorated that construction of 
proper roads, tube wells and such other 
things are urgently called for; 

(b) if so, what steps Government have 
taken in that direction; and 

(c) how far the development plans 
made by Government for such urban 
colonies have been acted upon? 

The MiDister of RehabUitadoD 
(Shri Mehr Chand Khanna): (a) 
Government are aware that there has 
been wide spread damatle in certain parts 
of West Bengal including certain urban 
refugee colonies in Hooghly District due 
to heavy rains and floods. 

(b) and (c). In the matter of providing 
relief to the flood affected people no dis-
crimination is being made between 
displaced and ~  persons. 
Schemes for the flood affected 
areas will be formulated by the 
State Government. However, the normal 
development schemes, costing Rs. S· 40 
lakhs for construction of roads etc. in res-
peCl'lof five such urban colonies have al-
ready been sanctioned by the Central 
Government. Implementation of the 
sanctioned schemes was delayed by the 
ftoods. 
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Lo_s to Maaipur Rerlllees 

I09L Shri lUsJaaDg KeUhIq: Will 
the Minister of Rehabilitation be pleased 
to state: 

(a) whether it is a fact that a large 
number of Manipuri. refugees applied 
for building, professional and agricultural 
loan; 

(b) if so, the number of applications 
received; 

(c) the number of applications re-
jected; 

(d) the amount so far granted as 
loans; 

(e) on what grounds the applications 
have been rejected; and 

(f) the steps taken by ~ 
to grant more loans to the Manipun 
refUgees? 

The MIalstcr or Rehabllltadou 
(Sbri Mehr CIumd. KIuuuua): (8) to (f). 
The information is being collected and 

will be laid on the Table of the Sabha in 
due course. 

Postal FaciUtlea ID Gorakiapllr 
Dlvialou 

III9g. Shri DhlIaiya: Will the Minis-
ter of CommDDlcationB be pleased to 
state the names of places in the Gorakh-
pur Division where following facilities 
have been provided during the First Five 
Year Plan. 

(i) Post Offices and Extra Depart-
mental Poet Offices; 

(ii) Telegraph offices; 
(iii) Public Call Offices and Tele-

phone exchanges; and 

(iv) Extra Departmental Post Offices 
converted into Departmental 
PostOffices? 

The Mlniater or Commwe.tIona 
(Shri ~  ~  '!he required 
informatIon IS furnished In the state-
ments placed on the Table of the House 
[8", Appendix V. annexure No 41]. 
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CoLUMNS S Q N 
OIlAL ANSWERS TO QUESTION 16c7-40 •• o. StIlJj«t 

S.Q.No. 

1277. 
1280. 

1281. 

1285. 
[287. 
1288. 

1290· 
12 91. 

1293· 
1295· 
1296. 

Neiveli Lignite Mine 
Lower Income Group 
Housing Scheme . 
Goa 
Displaced Persona Town-
ships and Colonies . 

Rehabilitation of Indian 
Nationals from Ceylon 
and Malaya . 
Rural Post Offices 
Import of Thomas 
Quality Steel 
West Bengal Postal Circle 
Optical Glass Plant 
Purchase and Develop-
ment Board . . 
Subsidised Industrial 
Housing Scheme 

Import of Lacomoti ves 
Indian Delegation 10 
Japan 
Oil Supplies 
Trade with Mghanistan 
Manufacture of Matches 

1297. Chemical . Industries . 
1299. International Supervisory 

Commission in Indo-
China 

1301. All India 
Village 
Board 

Khadi and 
Industries 

1)02. National Industries 
Development Cor-

1607 

16Cl9-10 

1610-13 

1613-15 
1615-18 

1618-19 
1619-21 
16:11-23 

1627-28 
1628-30 

1630 
16 31 

16)1-)2 

1634-35 

poration 16)5-36 
1303. American Textiles Ex-

perts on Handloom In-
dustry 16)6 

SHORT NOTICE QUESTIONS 
AND ANSWERS 

S.N.Q.No. 
10. Suicide' by an Officer 

of Jabalpur Training' 
Centre . . . 16)7-29 

II. Hunger Strike by Wor-
kers of Damodar Valley 
Corporation 1639-40 

WRITTEN ANSWERS TO QUESTIONS 
S.Q.No. - 1640-94 
1274. Porbilia Colliery. 1640 
12 73. Chandigarh Aerodrome 1641 
1279. Gee. 1641 

n82. Chinese in Ladakh 
1286. Displaced Penona' 

Houses in Tebar 
1292. Border incident • 
%294- Khadi-GramodfOll Bba-

van, New Delhi . 

1)05· 
1306. 
1307· 

1)09· 
1)10. 

Films 
AgreementwithMessn 
Oerlikona Ltd. • 
Central Sericu1tura1 
Research Station 
Berhampore 
Export of Indian Fruita 
Steel from Yugoslavia 
Hooghly District Urban 
Colonies 
Trade with China 
Alleged plan to attack 
India 

I)II. Inspection of Mines 
1)12. Employees' Provident 

Fund 
1)13· 

1)14· 

1315· 

Training in Mete:llO-
logy . 
Indo-Japanese Trade 
Agreement. 
Pakistan Raids in Kash-
mir 

1)16. Dye-stuffs . 
1)17. Atomic Energy for In-

dustrial Purposes 
1318. Loans for House-build-

ing 
1319. Sanekatta Salt Works 
1320. 
1321. 
1322. 

1323· 

1324· 
132 5. 

1326• 

132 7-

1328. 

Dry Fruit Imports. 
Mandi Rock Salt Mines 
Training of Indian 
Scientists in !l!uclea 
Science. 

Demarcation of Indo 
Pakista.n Border. 
Import of V chicles. 
Manufacture of Radio 
Sets. 
Hindustan Machine 
Tools,Ltd. 
Indo-Pakistan Agree-
ment on Moveable 
Property 
Loss of Cash in Luck-
nowG.P.O. 

1329. Import of iteel 
'1330. Gendalal Mills, Jalpon 

~ 

1642 
1642-43 

1643 
1643 

1643-44 

11544 
11544 

11544-45 

1645 
1645-46 

1646 
1646 

1646-47 

1647 

1647 

1648 
1648 

1648-49 

1649 

1649 
1649-50 

1650 

1650 

1652 -53 
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WRITTEN ANSWERS TO QUES-
TIONS-co"td. 

U.S.Q.No. SUbjBCt 

1033. Dye-stuffs. 
[034. Development of ID-

dustries. 
1035. Tin. 
1036. Development of PODdi-

cherry 
1037. Trade with China 
1"38. C.P.W.D. Workshops 
1039. Khadi and Village 

Industrieo.. 
1040. Bull-dozer Drivers in 

Manipur P. W.O. 
1041. War Casualty Compen-

sation, Manipur. 
1042. Cement. 
[043. Sale of Handloom and 

Mill Cloth. 
1045. S.D.O.s' Office in 

Kamalpur 
1046. A.I.R. Nagpur 
1047. Postal facilities (Ma-

dhya Pradesh) 

1048. Educated Unemploy-
ment (M'ldhya Bharat) 

1049. Ambar Charkha Pro-
gramme 

1050. All India Khadi Village 
Industries Board 

1051. Labour awards 
1052. Jute Mills 
1053. Coffee Plantations 

10 54. Pon Offices in Kangra, 
Punjab. 

1055. Salt production. 
1056. India's Foreign Trade. 
1057. Estate Office. 
1058. E.tate Office. 
1059. Quarters in Go e Muket 
1060. CoJlieries in Raniganj. 
leliI. Scientific Instruments 
1062. Co-operative SOOeties 

for Displaced Persons 
in Delhi. 

1063. Indian Jagirdars in 
Pakistan. 

1064. Khadi and Gram Udyog 

CoLUMNS 

1655 

1655 
1656 

1657 

[658 

1658-59 
1659 

1659-60 

1660 
1660-61 

1661-62 

1662 

1662-63 

1663-64 
1664 
1665 
1665 

1665 
1666 
1666 
1667 
1667 

1667-<8 
1'68 
1669 

1669-70 

Bnrd. 167C-71 

1065. Manufacture of Bicycles 
and Sewing Machines, :671-72 

~ 

U.S;Q. 
No. 

1066. Post OIiccs (KenIIa 
State) 

1067. Industrial Dispu'Ia. 
1068. Foreign MountaiDeer-

ingT_. 
1069. Passpom. 
1070. Bee-keeping Centre!!. 
1071. Khadi Board. 
1072. Films exhibited by Khadi. 

Board 
1073. Landini strips in N.li. 

F.A. . 
[074. Industrial Development 
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LOK SABHA
Tuesday, 18th December, 1956

The Lok Sabha met at Eleven of 
the Clock

[M r. Speaker in the Chair] 

QUESTIONS AND ANSWERS
(See Part I)

12-10 hrs.
FORMATION OF A RUPEE OIL 

COMPANY IN ASSAM
Mr. Speaker: Shri K. D. Malaviya. 

1 have given him permission to make 
a statement regarding the oil refin
eries.

The Minister of Natural Resources 
(Shri K. D. Malaviya): I am glad to
inform the House that subject to final 
ratification agreement has been reach
ed between the Gov^mnent of India 
and the Assam Oil Company regard
ing the formation of a rupee company 
in Assam to carry out exploration and 
production of crude oil in the Nahor- 
katiya area.

The House will recollect that nego
tiations have been going on for nearly 
a year for the formation of this com
pany following the issue of prospect
ing licences for the Nahorkatiya Ex
tension, Hugrijan and Moran areas to 
the company subject to the conditions 
that the mining leases will not be 
issued except to the new rupee com
pany in which there will be partici
pation of Indian capital. According 
to the agreement reached, a new rupee 
company will be formed in which 
331/3 per cent, of the share capital 
will be contributed by the Govern
ment of India and 66 2/3 per cent.

■ 3328
by the Assam Oil Company. The 
Memorandum and Articles of Associa
tion of the company will be as ap
proved by the Government of India 
and will contain provision for the 
appointment of special Directors on 
behalf of the Government who will be 
entitled to reserve, for the approval 
of Government, important matters of 
policy including such matters as con
tracts and agreements with persons in 
foreign States, the disposal of oil and 
oil products in India, the appointment 
of foreigners etc.

[Mr. D eputy-S peaker in the Chair] 
12-14 hrs.

In particular, it has been agreed 
that the price of crude oil produced 
by the ijew rupee company will be 
fixed only with the approval of the 
Government of India and I am glad to 
announce further that the crude oil 
that will be needed for the proposed 
refinery to be set up in the eastern 
part of our country will be sold at 
a concessional price to the refinery. 
This concessional price wiU be fixed 
in due course with the consent of the 
Government. Other important fea
tures of the agreement are that the 
new rupee company will provide cer
tain facilities for the training of te<^- 
nical personnel and the foreign ex
change required for the project will 
be found by the contributions of thê  
Assam Oil Company to its share of 
the share capital in sterling. The 
control which Government has arrang
ed brings this enterprise generally 
into accord with the revised industrial 
policy of the Government of India. 
Some of the details that flow from this 
Agreement have still to be examined 
and approved by the Government.

Shri Feroce Gandhi (Pratapiarh
Distt.—^West cum Rae Bareli Distt.— 
East): In connection with this agree
ment and the proposed refinery, some
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rSliri Feroze Gandhi] 
stateniteits have appeared in the press 
with regard to the location of the 
refinery which do not seem to be 
authoritative, and therefore will the 
Govemmenf kindly issue some sort of 
authoritative statement and declare 
what their final position is?

Secondly, before this refinery is set 
up, before the final decision is taken, 
will the Minister consent to bring this 
thing before the House so that we too 
can take some part in suggesting 
where this refinery should be located?

Mr. Depaty-Spcaker: Yesterday a 
statement was made by the Finance 
Minister that the report of some com
mittee had been received and that 
was being considered. For the pre
sent no location could be given.

Shri Feroze GaadM: Some reports
have appeared in the press which are 
creating trouble and difficulties. I 
want some authoritative statement Uy 
the Government.

Mr. Depttty-Speaker: Would that 
not be an authoritative statement 
which has been made by the Finance 
Minister himself? Yesterday it was 
made clear here in answer to a ques
tion that for the present the Govern
ment could not give, the exact' place 
where it m i^ t  be located. A report 
from some committee had been rece
ived. That was being sfudied, and 
after that an indication could be given 
as to where it would be located. TWat 
statement was made yesterday by the 
Finance Minister, and I hope that is 
the answer.

Shri K. D. Malaviya: Yes, Sir. I 
have nothing more to add to what my 
colleague has said yesterday.

Shri K. K. Basn (Diamond Har
bour): May I request that a copy of 
the agreement may be laid on th* 
Table of the House so that we can 
look through it.

Sliri K. D. Malavlya: As soon as the 
agreement is fully prepared, it will 
be laid on the Table of the House.

Sturi Kamath (Hoshangalnd): At
the tail end of the statement, he refer
red, if I heard him aright, to certain 
details which are under consideration. 
May we expect liiat the details would 
be worked out before the session 
comes to a close?

Shri K. D. Malaviya: No, Sir.

Shri U. M. Trivedi (ChitfoT): On a 
point of order. The Question Hour is 
over. Is this again a Question Hour?

Mr. Deputy-Speaker: Would that be 
a point of order?

Shri Banaal (Jhajjar—^Rewari): 
The hon. Minister stated that this new 
rupee company will supply to the 
refinery crude oil at concesadonal 
price. May I know what is the mean
ing of ‘‘concessional price” , and how 
it will be worked out?

Sbri BL. D. Blalaviya: I am not yet
able to answer that question. I am 
not ready with it, and I will ask the 
hon. Member to wait a Uttle more till 
he knows much more about it.

Some Hon. Meniberi rose.

Mr. Depaty-Speaker; Perhaps CTj 
latest advice may be accepted. The 
House might wait a little longer.

PAPERS LAID ON THE TABLE 
Amendmemt to Employees* Provi

dent Funds Scheme

The Minister of Heavy Industries 
(Shri M. M. Shah): On behalf of Shri 
Khandhubhai Desai, I beg to lay on 
the Table, under sub-section (2) of 
section 7 of the Employees’ Provident 
Funds Act, 1952, a copy of S.R.O. No. 
2981 dated the 7th December, 1956. 
making certain amendment to the 
Employees’ Provident Funds Scheme, 
1952, (Placed in Librai^. See No. 
S-576/66)
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R lport of Union Public Service Com- 
MitrsiON, 1955-56 and Government 
M em orandum  thereon.

The Minister of Home Affairs 
(Pandit G. B. Pant): I h^g to lay on 
the Table, under Article 323(1) of the 
Constitution, a copy of each of the 
following papers:

(1) Report of the Union Public 
Service Commission for the year 1955
56; and
(2) Memorandum explaining ther^i^- 
sons for non-acceptance of the Com
mission’s advice during 1955-56. 
[Placed in Library. See No. S-577/56]

Shri Kamath (Hoshangabad): May 
1 invite your attention and the atten
tion of the House, to Ihe fact that it 
is becoming a practice, fast becoming 
an inveterate practice now for the 
(joveriiment to lay a copy of the re
port of the U.P.S.C. on the Table of 
the House and not afford any opportu
nity to discuss it? Last time also I 
raised this point when the report for 
1954-55 was presented. My thotion 
was admitted as a no-day-yet-named 
motion and put in the Bulletin, and 
later on I was told that the Govern
ment could not find any time for the 
discussion of that report. It is very 
important for the UJ».S.C. itself, and 
the Commission itself has suggested 
that it is very necessary for Parlia
ment to discuss these reports and find 
out whether Government’s action 
thereon is right or wrong. It is a 
matter of Public, even national im
portance. It is too late again, 1 sup
pose. I would expect, I would demand 
rather, that this report at least may 
be discussed before this session cmnes 
to a close, on Friday or Saturday. Let 
us have at least one report discussed 
before this Parliament comes to a 
close.

Mr. Depnty-Spealcer: I agree with 
the hon. Member that it is of national 
importance. I would only suggest to 
him that it is open to him to  send a 
requisition or notice that it should be 
discussed. Certainly that would be 
considered very sympathetically if it 
comes in time, and there is time 

u ^ .

Shri Kamath: My difficulty which 
I lay before you for your earnest con
sideration IS that I did 90 on &e last 
occasion and repeated it also; it was 
admitted in two se«ions as a no-day- 
yet-named motion, and finally it was 
deleted because there was no time. 
That will happen again, I am sure, 
and we will have to go without a dis
cussion here, and this matter will, 
again, not be discussed. There is 
going to be no discussion again in this 
session.

Mr. Depaty-Speaker: The hon.
Member has my sympathies but I 
would advise him not to lose hopes.

Pandit G. B. Pant: May I say that 
so far as this report is concerned, I 
would welcome a discussion on this 
report as well as on the previous re
ports? It would convince everyone 
that Government have been dealing 
with the Union Public Service Com
mission in an excellent way, and 
everyone ought to be satisfied that we 
have done more than anyone else 
could have done in order to carry out 
the wishes and to meet the advice and 
also the suggestions of the Public 
Service Commission.

Shri Kamath: Please do not pre
judge or anticipate.

MESSAGES FROM RAJYA SABHA
Secretary: Sir, I have to report the 

following messages received from the 
Secretary of Rajya Sabha:

(i) “In accordance with the pro
visions of rule 125 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha I am 
directed to inform the Lok Sabha 
that the Rajya Sabha, at its sitting 
held on the 14th December, 1956, 
agreed without any amendment to 
the Standards of Weights and 
Measures Bfll, 1956, which was 
passed by the Lok Sabha at its 
sitting held on the 8th December, 
1956,”

(ii) “I am directed to inform 
the Lok Sabha that the Faridabad
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[Secretary]
Development Corporation Bill, 
1956, which was passed by the 
Liok Sabha at its sitting held on 
the 26th November, 1956, has been 
passed by the Rajya Sabha at its 
sitting held on the 14th Decem
ber, 1956, with the following 
amendment:

New Clause 31A

That at page 7, after line 36, 
the following new clause 31A be 
inserted, namely;

‘Removal of disqualification for 
membership of Parliament.

31A. It is hereby declared that 
the office of the member of 
the Corporation shall not dis
qualify its holder for Ifeing 
chosen as, or for being, a 
member of either House of 
Parliament.’

I am, therefore, to return here
with the said Bill in accordance 
with the provisions of rule 126 of 
the Rules of Procedure and Con
duct of Business in the Rajya 
Sabha with the request that the 
concurrence of the Lok Sabha to 
the said amendment be communi
cated to this House.”

FARIDABAD DEVELOPMENT COR
PORATION BILL

Secretary: Sir, I lay on the Table 
of the House the Faridabad Develop
ment Corporation Bill, 1956 which 
has been returned by Rajya Sabha 
with an amendment.

COMMTTTE ON ABSENCE OF MEM
BERS FROM THE SITTINGS 

OF THE HOUSE
Nineteenth Report

Shri Altekar (North Satara): I beg 
to present the Nineteenth Report of 
the Committee on Absence of Mem
bers from the sittings of the House.

1956-57
POINTS OF INFORMATION

Shrl Kamath (Hoshangabad): On a 
point of information. When can the 
House expect the long-awaited state
ment of the Minister of Information 
and Broadcasting regarding the use of 
the AU India Radio and the facilities 
for political parties? It was expected 
last week, but he has not yet made the 
statement.

Shrimati Renu Chakravartty (Basir- 
hat); He said that he would make the 
statement in the next two or three 
days.

The Minister of Information and 
Broadcasting (Dr. Keskar): The state
ment is practically ready, and I pro
pose to give it tomorrow.

DEMANDS FOR SUPPLEMENTARY 
GRANTS 1956-57—Contd.

Mr. Deputy-Speaker: The House will 
now take up discussion and voting on 
the Demands for Supplementary 
Grants relating to the Ministry of 
Rehabilitation and the remaining 
Demands (Demands Nos. 92, 93, 94 
and 23, 33, 35, 40, 41, 44, 63, 67, 77, 
102, 109, 121, 129, 140 and 141). As 
hon. Members are aware one hour has 
been allotted for the puri>ose.

May I have a rough idea as to how 
many Members would like to partici
pate in the discussion? I find that 
there are 11 persons who want to 
speak.

Shrl M. K. Moitra (Calcutta North
West): I have got some cut motions 
ill my name. •

Mr. Deputy-Speaker: So, within 1 
hour, 11 Members have to speak.

Some Hon. Members: Five minutes 
for each.

Shrimaiti Reno Chakravartty (Basir- 
hat): But we have saved some time 
from the earlier discussions.
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Mr. Deputy-Speaker: lio. Rather, 
we have got only 36 minutes, and we 
are going to spend one hour on these 
Supplementary Demands. So far as 
the total time is concerned, we have 
already trespassed the limit.

May I know how much time the 
hon. Minister of Rdhabilitation would 
require'?

The Minister of Rehabilitation (Shri 
Mehr Clmnd Khanna): I shall know it 
only after the Members have spoken.

Mr. Dejmty-Speaker: So, 11 Mem
bers have to share in that one hour, 
and the Minister also has to reply to 
them.

Shri Mehr Chand Khanna: I would 
take about ten to fifteen minutes.

The Minister of Finance and Iron 
and Steel (Shri T. T. Krishnamarhari)
Am I to understand that no other 
Supplementary Demands would be 
taken up for discussion today?

Mr. Deputy-Speaker: All are here 
for discussion. If something crops up, 
certainly the hon. Minister shall have 
to reply.

Shri T. R  Vittal |Lao (Khammam): 
That means that we can discuss the 
other Supplementary Demands also.

Mr. Deputy-Speaker't If there is 
time. The period of one hour is for 
all the Supplementary Demands that 
I have now mention^.

Shri H. N. Mukerjee (Calcutta 
North-East): May I point out that in 
the Business Advisory Committee, it 
was delnitely stated that we shall 
need at least one hour for the Sup
plementary Demands relating to the 
Ministry of Rehabilitation, and the 
chairman told us at that time that 
he would put all together in the ex
pectation that the other Ministries 
would perhaps not come in for a 
great deal of comment at this stage? 
It was on that imderstanding that 
many of us in the Business Advisory 
Committee agreed to the allocation of

one hour, that is to say, on the assum
ption that we shall get at least one 
hour, if it comes to that.

Mt. Depnty-Speaker: All right. Let 
us proceed and see.

Demand No. 92—Ministry of Rehabi
litation

Mr. Deputy-Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 6,17,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of Ministry of R A a- 
bilitation’.”

Demand No. 92—Expenditure on dis
placed PERSONS.'

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 44,27,000 be granted 
to the i^resident to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of 'Expenditure on Dis
placed Persons’.”

Demand No. 94—^MiscELtANious Ex
penditure under the Ministry of Re

habilitation

Mr. Depaty-Speakw: Motion moved:
“That a supplementary sum not 

exceeding Rs. 6,000 be granted to 
the President to defray the 
charges which will come in course 
of payment during the yesir end
ing the 31st day of March, 1957, 
in respect of ‘Miscellaneous Ex
penditure under the Ministry of 
Rehabilitation’.”

Demand No. 23— Êxternal Affairs.

Mr. Depnty-Speaker: Motion m c^d:
“That a supplementary sum not 

exceeding Rs. 78,32,000 be granted 
to the President to defray the 
charges which will tome fn course 
of payment during the year end-
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[Mr. Deputy Speaker] 
ing the 31st day of March, 1957, in 
respect of ‘Elxternal Affairs*.”

Demand N o . 33—AxnxR 
Mr. Deputy-Speaker: Motion moved: 

“That a supplementeiry sum not 
exceeding Rs, 16,50,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Audit’.”

Demand No. 35—^Mint 
Mr. Deputy-Speaker: Motion, moved: 

“That a supplementary sum not 
exseeding Rs. 1,15,00,00 be grant
ed to the President to defray the 
charges which will come in course  ̂
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Mint’.”

Demand No. 40— M̂iscellaneous Ad
justments between union and state 

Govesn^mebtb
Mr. Depaty-Speaker: Motion moved: 

“That a supplementary sum not 
exceeding Rs. 2,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Miscellaneous Ad
justments between Union and 
State Governments’.”

Demand N o . 41—Preparation pay
ments

Mr. Depaty-Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 7,76,000 he granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Pre-partition pay
ments’.”

DeMAWD No. 44—ACBgCDLTOBB.
Mr. Depaty-Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 1,000 be granted to

tiie President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957 
in respect of ‘Agriculture’.”

Demand No. 63—Ministry of infor
mation AND BrOADCASTINC

Mr. Deputy-Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 75,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Ministry of Infor
mation and Broadcasting’.**

Demand No. 67—Ministry of Irriga- 
• TioN AND Power.

Mr. Deputy-Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 3,45,000 be granted 
to the President to defray the 
charges which will come in course 

. of payment during the year end
ing the 31st day of March, 1957, 
in respect of *Ministry of Irriga
tion and Power*.”

Demand No. 77—Miscellaneous Ex
penditure under Ministry of Law .

Mr. Depaty-Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 61,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
respect of ‘Miscellaneous Expendi
ture under Ministry of Law’.”

Demand No. 102—Supplies.

Mr. Deputy-Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 13,87,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Supplies’.”



3339 Demands for 18 DECEMBER 1956 Supplementary Grants
1956-57

3340

Demand No. 109— L̂ok Sabha 
Mr. Deimty-Speaker: Motion mov3d: 

“That a supplementary sum not 
exceeding Rs. 1,000 be granted to 
the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Lok Sabha’/ ’

Demand No. 121—Capital outlay on 
Currency and Coinage.

Mr. Depaty-Speaker: Motion moved: 
“That a supplementary sum not 

exceeding Rs. 1,34,33,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Capital Outlay on 
Currency ard Coinage’.”

Demand No. 129—Other Capital out
lay or VHL Ministry of Food and 

Agriculture.
Mr. Deputy-Speaker: Motion moved: 

“I ’hat a supplementary sum not 
c rc-eding Rs. 4,19,01,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Other Capital Out
lay of the Ministry of Food and 
Agriculture’.”

Demand No. 140—Capital Outlay on 
Ports.

Mr. Deputy-Speaker: Motion move'd: 
“That a supplementary sum not 

exceeding Rs. 85,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1957, in 
respect of ‘Capital Outlay on 
Ports’.”

Demand No. 141— C a p ita l O tjtla y  on
, * Roads.

Mr. Dcpnty-Speaker: Motion moved: 
“T:,at a supplementary sum not 

exceeding Rs. 2,50.00,000 be grant
ed to the President to defray the

charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Capital Outlay on 
Roads’.”

Shrimati Benu Chakravartty: It
was only six months ago that we in 
this House discussed the Demands for 
Grants relating to the Rehabilitation 
Ministry, From that time up till to
day, after having reviewed the work 
done by the Ministry during the last 
few years, I must say that I am 
deeply dissatisfied with the work of 
this Ministry, because when Shri 
Mehr Chand Khanna came to deal 
with the problems of the East Paki
stan refugees, he came with the very 
big reputation that he had solved the 
problem of the West Pakistan 
refugees. He had told us on the floor 
of this House that more or less their 
problem had been solved. Today, of 
course, those of us who have been in 
Delhi realise that that was too tall a 
claim to make, and that even in the 
•vest, the smaller people, that is, those 
who have been living on allotments 
of Rs. 10,009 or so have been demand
ing that their instalments should be 
increased, and that they have not yet 
been fully rehabilitated in the* sense 
that they have not been able to get 
the shelter and the employment which 
are so necessary for true rehabilita
tion.

I shall take only a very short time, 
although I have a lot to say on this 
Ministry, because on every aspect of 
the work of this Ministry, I find that 
nothing seems to be going ahead. We 
get a lot of statistics; we get a lot of 
figures; we get a lot of promises; we 
are told that a large number of ad
visers and secretaries have been ap
pointed, and we are asked to vote on 
Demand No, 92 saying that so many 
officers have been appointed, so many 
establishments have been set up, and 
so on. But, actually, if you come to 
brass tracks with the refugees who 
are there in the different areas, you 
will find that almost in every area the 
whole position is at a standstill. That 
is why today I am going to be very
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[Shrimati Renu Chakravartty] 
sharp in my criticism. I am afraid 
tnat up till now, I have tried to give 
a long rope to Shri Mehr Chand 
Khanna___

. Shri Mehr Chand Khanna: To hand 
himself.

An Hon. Member: He is still alive.

Shrimati Renu Chakravartty: -----
although on one occasion I did say 
that I was very deeply perturbed at 
the way___

Mr. Deputy-Speaker: But this
sharp criticism also shall have to be 
confined to a short interval.

Shrimati Renu Chakravartty: That 
is the tragedy of the thing, that many 
things which would have shown the 
ineflaciency and the wrong policies 
touched by me now.

I shall say only one word about t.. 
secretariat. Today, the Rehabilita
tion Ministry, at least as far as East 
Pakistan is concerned, does not suff
er from lack of funds. It has been 
given enough funds, in the sense that 
in comparison with many other Minis
tries, it is quite well off, and even the 
Minister of Rehabilitation himself has 
admitted this. But, what do we find? 
We find that even today, to sanction 
a scheme, it takes such a long time. 
The West Bengal Secretariat says, U 
is the Central Government which is 
at fault. The Central Government 
says, ‘What can I do? I do not know. 
My agency is the West Bengal Gov
ernment.’ If we ask the West Bengal 
Government again, they say, we do 
not know.

Therefore, I feel that it is time that 
we have to overhaul this whole direc
torate, whether at the State Govern
ment level or at the Centre. I say it 
with a full sense of responsibility^ 
I do not want to damn anybody, but 
I do feel that although people talk 
about corruption in various depart
ments of Government, the refugees 
suffer most from the corruption in 
the Auckland House secretariat. I

do not know much about the Central 
Government but this much I am find
ing, namely that the schemes are not 
going through.

Let me give one or two examples. 
There is example of the Basdroni New 
colony, where people were sent three 
years ago by Government, from the 
Baliganj Maidan camp. Develop
ment committees have been set up, 
and we have been told all about the 
development committees. But we 
are now told after three years that 
an estimate of nearly Rs. 2 15 lakhs 
was proposed by the Chief Engineer, 
Construction Board, Development 
Department of West Bengal, and had 
been forwarded to the Ministry of 
Rehabilitation, Government of India, 
for their sanction, in the month of 
March further sent reminders to the 
Union Rehabilitation Ministry in the 
month of July 1956. Since tiien, four 
months have passed. The matter still 
remains pending before the Union 
Ministry of Rehabilitation. This is 
just one small example.

Then, take the case of industries. 
Just a little while ago, we have had 
a reply to one of the questions. I 
have looked into the reply, regarding 
the factories that are to be set up 
in Hooghly district. Although a 
whole year and a half has passed, yet 
we do not see any of these factorie.s 
coming up. We are told that factories 
cannot come up in a day. That is 
quite right; factories cannot come up 
in a day. But, surely, we have to see 
at least some results by now. Rs. 29 

'lakhs have been put into some factory 
in Rishra, the Laxmi Narayan Cotton 
Mills; out of that, only Rs. 1.2 lakhs 
have been spent, and only 50 displaced 
persons have been employed. That is 
the maximum amount that has been 
spent. Then, take the case of the 
JK Steel Factory at Rishra; nothing 
has yet been done; only 43 bighas of 
land have been acquired. Regarding 
glass blowing factory, they are not 
aware oi these schemes. As for the 
iron and steel factory, the matter is
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under the consideration of the State 
Government!

Again, take another small instance. 
A sum of Rs. 8000 was given to a 
small waste-silk spinning centre at 
Nawjiban Colong at Moshyangram to 
train 50 women. Shri Mehr 'Chand 
Khanna was kind enough to go over 
to that area, and he promised that 
for another year, the training centre 
would contmue, and that there should 
also be a production centre. Six 
months have passed, and nothing has 
been done so far for these poor 
women, these poor widows—the
Minister has seen how terribly poor 
they are—who have been doing very 
good work up till now. They have 
been continuing there for the last 
three or four months on their own, 
but there is no sanction of funds as 
yet. They do not know when that 
production centre is going to be sanc
tioned, or when the training centre is 
going to get the sanction. This is the 
way the whAe thing is moving.

I have no objection to sanctioning 
any amount of money for any secre
tariat expansion. But I feel that we 
should not sanction anything when we 
are seeing that things are not im
proving and that there is constant 
friction between Centre and State, 
between the departments themselves. 
The refugee rehabilitation schemes are 
not going ahead.

I will come immediately to the 
question of land. We are now being 
asked to vote an expenditure for dis
placed persons of Rs. 44,2 ,̂000 extra 
to the Rs. 21,42,00,000 which we origi
nally voted. Here it says the reason 
is:

“Slower progress than anticipa
ted in the dispersal of displaced 
persons from Camps to places of 
rehabilitation due to paucity of 
land.. ”

There is nothing new in this. 
Paucity of land is there and has been 
there. And there has been no un
expected rise in the influx of displaced

persons from East Pakistan. But what 
is it that has held up the whole pro
cess of rehabilitation? The wrong 
policies of Government; I repeat that 
point regarding land.

I do not want the Minister to regale 
us with the fact of the terrible influx 
and the problems it is creating. AH 

*that is there. We accept it. But I 
want him to come to concrete meas
ures and to concrete issues. For the 
last 1̂  years, I have been persisxing in 
one issue. We have got 11,000 refu
gees living in tents for the last 3 
years in Bagjora-Haroa—area. Land 
has been acquired over there in the 
Bogjola-Haroa area where it was the 
land of the peasantry. At one stage, 
Shri Khanna said, ‘We have won the 
land from courts. We are going to 
keep it’.. At first, he said, “We shall 
not consider giving up this land.” At 
another stage, he said, ‘If it is the land 
of the peasantry, we will allow them 
to take it, provided they can prove 
that they do not own more than 6 
bighas of land’. The third time, he 
said, ‘Yes, we will give only 6 bighas 
of land because we are not giving 
more than 6 bighas to refugees” . Yes, 
you give only 6 bighas of land, 2 acres 
of land to refugees. I will ask any 
Member from the Punjab to consider 
what this means? They are all shocked 
when you say that you will give to 
the refugee 6 liighas of land. Now 
you want to reduce the local peasan
try to the same state of beggary. 
People have been on that land for 
generations. You will now acquire 
that land and say, “If you can only 
have 6 bighas of land, we are pre
pared to accommodate you’, otherwise 
not” .

OiUy one month ago, again you sent 
all your people there and tried to take 
over the land. There was a big move
ment there, and for three months— 
for the time being—it has been put 
off, I suppose in view of the general 
elections. You say that there is not 
enough land. When I ask about the 
huge amount of land, ^ome thousands 
of acres, which are being acquired in 
Dhapa Manpur right up to Tollyganj
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[Shrimati Renu Chakravartty] 
area, you have no answer. * The State 
Government says that the Central 
Ministry of Rehabilitation has not 
asked for any portion of that land to 
be given for refugee rehabilitation.

This is a shocking state of affairs. 
On the one hand, you say th*:t this is 
one of the most acute problems for 
the people of West Bengal and for the 
people of the country. On the other 
hand, you say, ‘Qh, we cannot ask, 
because we have to put up houses for 
the Calcutta people’. Cannot we 
divide up the land? Why is it that 
the Rehabilitation Ministry has not 
asked for this land? That is the ques
tion I ask. We have been asking 
them to take this land for 2i  years.

Now, when the position is this, per
sistent efforts are being made to take 
the land of these peasantry. The Dis
trict Magistrate’s report is not being 
revealed to us. When we go the 
Revenue Minister, he will say: ‘I will 
tell you in secret what is the position*. 
He will not divulge the position. At 
the same time, when actually thou
sands and thousand? of bighas of land 
are being acquired, they say that the 
Rehabilitation Ministry has not aske<? 
for that land. What is the position? 
1 want a frank and free answer* to 
this question. I do not want things to 

'be hedged. I want you to tell us 
where we stand. If we find that the 
Ministry of Rehabilitation is bent upon 
making the local peasantry refugees 
again, we shall resist it  We shall 
resist it to the last and we shall see 
that no further refugees are made. 
We shall see that the refugees take 
possession of the land in the Dhapa 
Manpur area. We find today that un
less we can take that land and make 
our refugees squat on that land, this 
Government is not prepared to see 
sense.

That is why, specially on this parti
cular issue of land, on the question 
of Bogjola-Haroa—Rajarhat-Bhargar 
area, I want to know whether Gov
ernment is going to persist in taking

the land of the peasantry and not 
taking over a large portion of the land 
which is now under the scheme of 
salt reclamation and which is good 
land and on which the refugees them
selves are prepared to be rehabilitated.

Shri M. K. Moitra: My cut motions 
are Nos. 34 and 35. I am moving 
them to raise the question, which has 
already been raised by my hon. friend, 
Shrimati Renu Chakravartty, whe
ther the Rehabilitation Ministry has 
been fulfilling to the best of its ability 
and efficiency what was expected of 
it.

Three lakhs of refugees are now 
living in camps. Wihat have they got? 
They are being given Rs. 12 per head 
in each family. Those families which 
have got 5 members get Rs. 60 for 5 
heads, but those families which have 
got more than 5 members, say, 7, 8 or 
10, will also have to be satisfied with 
Rs. 60. That is the decision of the 
Rehabilitation Ministry. ^

The Ministry says that it cannot 
supply land because there is paucity 
of land in West Bengal. They can
not supply agricultural land to these 
refugees, but they can supply home
stead lands for these refugees for 
building their homes, and near those 
homestead lands, they can build 
medium-sized industries by establish
ing corporations like the Faridabad 
Corporation. But that has not been 
done up till now.

Gradually the feeling is growing 
that very little has been done for 
refugees from West Pakistan___

Shri Mehr Chand Khanna: East
Pakistan.

Shri M. K. Moitra: . . .  .and still less 
for refugees from East Pakistan.

Mr. DeiNity-Speaker: He says that 
very little has been done for refugees 
from West Pakistan and still less for 
refuggees from East Pakistan.

Shri M. K, Moitra: Recently the
Rehabilitation Ministry has set up an



3347 Demands jor 18 DECEMBER 1956 Supplementary GranU
1956-57 .

3348

Advisory Committee. But vA\Sit is the 
constitution of that Advisory Com
mittee? On that Advisory Committee, 
no representative of any refugee or
ganisation, which has not been spon
sored by the Congress, has been taken.

Shri Mehr Cband BJianna: Which
Advisory Committee is he referring 
to?

Shri M. K. Moitra: I am referring 
to the Advisory Committee, of which 
Shri Aurobindo Bose is a member, 
and which he has set up.

Shri Mehr Chand Khanna: Who is
Shri Aurobindo Bose?

Shri N. C. Chatterje© (Hooghly): 
Netaji's nephew.

Shri Mehr Chand Khanna: I have 
not set up any Committee of which 
he is a member. Is he referring to a 
Central Committee or a State Com
mittee?

Shri M. K. Moitra; State Committee 
because the State is your agent.

Mr. Deputy-Spcaker; Time is spent 
on interruptions like this.

Shri N. C. Chatterjee: Time should 
be extended.

Shri M. K. Moitra: Refugees are
now rotting on platforms at Babughat, 
Howrah and Sealdah stations, because 
Government says that when they send 
them outside the State of West Bengal, 
they come back.

Refugees are coming back because 
conditions outside the State df West 
Bengal do not suit them. So will the 
Government simply be satisfied with 
saying that because they have come 
back from outside West Bengal, they 
must not be rehabilitated again, or 
will they be pleased to say that the 
policy according to which they were 
sent outside West Bengal has now 
proved to be wrong and that it re
quires revision? Government has not 
given an answer to this yet.

Then I will refer to another ques
tion. Many Muslim refugees who

went to East Pakistan have come 
back. Up till now, properties and 
houses of many of them have not been 
returned. Will Government take 
measures to see that these Muslim 
refugees get back their homes as soon 
the refugees who are rotting in the 
as possible, and something is done for 
Babughat, Howrah and Sealdah station 
platforms?

Unsatisfactory .condition of refugees 
at Sealdah station and future of offi
cers and staff to deal with i t

Shri M. K. Moitra: I beg to move: 
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 6,17,000 in respect ol 
‘Ministry of Rehabilitation’ be re
duced by Rs. 100.”

Unsatisfactory procedure in di^Jersal 
from camps to places of rehabilitation

Shri M. K. Moitra: I beg to move:
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 44,27,000 in respect of 
‘Expenditure on Displaced Per
sons’ be reduced by Rs. 100.”

Mr. D e p u ty -S p e a k c r : These cut
motions are before the House.

Shri N. C. Chatteriee: We were a
little perturbed at the speech made 
by the hon. Minister of Rehabilitation* 
in the Rajya Sabha a few days back. 
Sir, in this booklet, it has been said 
that “unexpected rise in the mflux 
of displaced persons from East Paki
stan and consequent opening of new 
camps to acconmiodate them pending 
rehabilitation’ is responsible for the 
big demand of Rs. 44,27,000. I want 
to know what is the exact position. 
We were told that there had been 
some communication from the Pald- 
stan Prime Minister to the Indian 
Prime Minister. Has that led to any 
fruitful result? We know Mr. Suhra- 
wardy little better than Shri Khanna 
and many other Ministers. We come 
from iJhe unfortunate State of Bengal. 
He has the reputation of having had
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[Shri N. C. Chatterjee] 
something to do with the Direct Action 
at Calcutta and other troubles in East 
Bengal. I want to know has the 
recent visit of the Pakistan Prime 
Minister to Dacca in East Bengal 
eased the situation or has the tempo 
still further gone up and whether 
there is any casual connection bet
ween the two. There have been some 
aggressive speeches from the Pakistan 
Foreign Minister and other people. He 
and the Pakistan Prime Minister have 
indulged in aggressive and unbalanced 
speeches. Has that also accelerated 
the tempo of exodus? The hon. Minis
ter, I remember, said that the gen
eral average was 20,000 people who 
are being pushed out of East Pakistan 
per month and that would be about 

lakhs a year. I am told that that 
exodus had gone up and it reached 
about 35,000 per month. Now, I make 
one appeal to the hon. Minister. He 
knows the situation, as he now mostly 
lives in Bengal and he is now also 
the Minister who has been elected to 
the Upper House from Bengal. There
fore, the connection is very close and 
not merely oflRcial but territorial and 
geographical.

I want to know; whether there is 
any scheme by which the refugees who 
have been very hard hit as a result 
of the recent floods can get any help; 
has any provision been made for 

' them? I had the opportunity of tour
ing some parts of the district of 
H oog ly  which I represent and also 
the district of Nadiad and I told the 
Minister what I saw there witnessed 
pathetic scenes in places like Balagarb 
the village of the late Dr. Syama 
Prasad Mookerjee and also the parts 
of Nadia District on the other side 
of the river. Thousands of refugees 
had been rehabilitated in these areas. 
They have all again been displaced 
and rendered homeless by the recent 
floods. Unfortunately, the bureau
cratic wheel moves very slowly and 
our Government could not or did nc 
do anything. I was hoping that somt 
thing could be done under the inspire 
tion, drive and initiative of the ho-

Minister*of Rehabilitation. I hope 
something will be done. But, I want 
to know what is the exact position, 
what are the latest figures and how 
he is going to tackle the huge camp 
population? The average number of 
fresh admissions per month in these 
camps during the last 8 months is 
over 30,000. Has the situation at all 
improved or is it going down? What 
about the hon’ble congestion which 
is a scandalous state of things in the 
station platforms of Sealdah? ' That 
is a dark spot on any administration 
and anyone who goes there knows how 
pathetic the situation is. I hope all 
Bengal Members will support the 
demand that something should be 
done to ease , the situation there. 
Slower progress than anticipated in 
the dispersal of displaced persons 
from camps to places of rehabilitation 
due to paucity of land is one of the 
alleged causes. Shrimati Renu 
Chakravartty has dwelt at length with 
this problem. Year after year, time 
after time, the hon. Ministers of Re
habilitation in this House and the 
Ministers in Bengal have been com
plaining of the technical difBculty 
that was created by the compensation 
clause in our Constitution and the 
judgment of the Supreme Court in 
Mrs. Bela Banerji’s case, which held 
that fair and equitable compensation 
must be given. You know Dr. Roy 
got an Act passed whereby compen
sation was to be paid in case of squat
ters’ properties also at an artificial 
level which the Calcutta High Court 
and the Supreme Court have struck 
down as illegal. Now, you hav« 
changed the Constitution. Now, what 
is the*difficulty? How far has it been 
availed of now? How far has it quick
ened the tempo of rehabilitation? 
There is no further technical difficul
ty of the Constitution. I hope the 
hon. Minister will give some facts and 
figures to convince us that the Gov
ernment are doing their utmost for 
the purpose of achieving this quickly, 
so that this colossal grant which is 
now being asked—of Rs. 44 lakhs— 
on the top of the already granted 
Rs., 21 crores and 42 lakhs will be 
justified.
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Shri H. N. Mukerjee: I shall be
very brief. I wish the hon. Minister 
tells us why it is that so very little 
that is tangible has been done in re
gard to rehabilitation. The Minister 
said the other day that the manthly 
migration of displaced persons from 
East Bengal has lately reached even 
the figure of 35,000. That is exactly 
why we should have an assurance 
from Government that all that is pos
sible is being done.

Now, I shall begin by giving an 
instance of how things are callously 
conducted. About.the middle of July, 
I had occasion to go to Sealdah sta
tion and there I saw excruciating 
sights, children who were worse than 
skin and bone, women queing up for 
water trickling out of a miserable tap, 
trying to get a little water for drink
ing purposes—while they come from 
East Bengal which is a land of rivers 
where they can bathe 10 times a day 
if they wish to do so. I found people 
living under the open sky, trying to 
cook some kind of vegetable concoc
tion which normally people would not 
eat. I saw children lying anaemic 
just because they did not have the 
life stirring inside of them. I wrote 
a letter to my hon. friend Shri 
Khanna. I said that I wrote in hell- 
hot anger. Actually, I was writing 
from the Sealdah station and at the 
counter of the Enquiry Office because 
there was no other place. I wrote 
that letter straight off. The hon. Minis
ter was good enough to answer me 
after some time and he told me that 
the West Bengal Ministry was going 
to do something about it. I went 
back to Calcutta late in September 
and I found that Sealdah station, just 
like the Howrah station, was as 
crowded as it was before with 
refugees. Nothing had happened. It 
was not until the first week of Novem
ber, when the A.I.C.C. was going to 
meet, about a mile and a half from 
Sealdah Nation that these people 
v^ere removed. Even theij what hap
pened? I know there were people in 
Seatdah station, in Howrah station 
and Babughat on the Ganga and they

were taken away. They, were agita
ting and they were picketing before 
the residence of Dr. B, C. Roy, the 
Chief Minister. I went to a meet
ing where these refugees were advis
ed to stop practising something liko 
satytgrahha before Dr. Roy’s residence 
because they were going to be taken 
to a certain kind of treinsit camp. I 
myself spoke at a meeting advising 
the refugees to desist from agitation. 
Even as lately as the 3rd December, 
the Calcutta ‘ Stateman reported that 
these people, at least a large num
ber of them, nearly 2,000 of them 
were taken to a disused film studio 
in Tollygunj. That place was abso
lutely ^unlivable; drinking water was 
not available and dysentery and 
cholera raged in almost epidemic form 
and in a few days 30 refugees inclu
ding children died. They were taken 
from Howrah station and Babughat 
too. What was supposed to be a tran
sit camp was a disused studio which 
was not a place where people could 
live. There was no drinking water 
arrangement and 30 people including 
children had, in tlie course of a very 
few days, died. The Ministry of Re
habilitation said, ‘we have nothing 
to do with that’. The Government of 
West Bengal, the Rehabilitation De
partment pushed these people to the 
Vagrancy Department or some other 
unit of administration and the result 
was that these people who had come 
from East Bengal, who might possibly 
have come without the kind of migra
tion certificate which Shri Khanna 
might accept— b̂ut anyhow they were 
hona fide refugees and in any case, 
these cases had to be investigated— 
were shunted off to a disused studio 
to die like this. This is the way in 
which Shri Khanna’s department 
functions.

I shall only refer to another matter 
and in one minute I shall conclude. 
We are told that many of these 
refugees can be taken outside West 
Bengal. Well and good. If you can 
do that, it is very good. But, I under
stand, Bihar has or can give about
12,000 acres and altogether there are 
about 30 0,000 acres all over India that
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you can use. The other day Shri 
Khanna told us that in Madhya ̂ ^a- 
desh, 30,000 acres of land were avail
able, but there were rivers which had 
to be bridged before people could get 
there because it was in the midst of 
a forest and therefore nothing Could 
be done about it. I have been to 
Orissa and I found that Bengal 
refugees tried to live there, but they 
cannot live there as there is a feeling 
that these are temporary visitors to 
the province and they would soon go 
away and, therefore, there is no attem
pt at having, what is called, a psy
chological rehabilitation of these peo
ple. *

Shrimati Chakravartty has said 
about the schemes for the expansion 
of Calcutta the Salt Lake Reclama
tion Scheme, but Shri Khanna has 
done nothing about securing a large 
slice of that area where the refugees 
can certainly be settled. Therefore, 
inside West Bengal there is the pos
sibility of reclamation, which Shri 
Khanna and his counterpart in West 
Bengal do not exploit. Outside West 
Bengal, there are a very few thou
sand acres available, but they are not 
such that people can go and settle 
dovm there straightaway, and the 
result therefore is that these 
refugees, who come at the rate of
35,000 a month, as Shri Khanna told 
Rajya Sabha the other day, are left 
high and dry, and nothing is done as 
far as Government is concerned, in 
anything like an effective fashion. 
That is why the cut motion which 
Shri Moitra has suggested deserves 
the support of this House.

Shri Gidwani (Thana): I want to
be very brief as time is very short. 
I want to refer only to the working 
of the Compensation Department. 
There was a reference made by 
Shrimati Renu Chakravartty regard
ing corruption. I do not know how 
far..........

Mr. Depaty'Speaker: Does that
compensation relate to any of the 
Demands here?

Shri Gidwani: Amount has been
provided for compensation-----

Shri Mehr Chand Khanna; That is 
compensation for lands acquired. A 
large number of lands have been acqu
ired for the construction of houses. 
The people have not been paid their 
compensation; they are being paid. 
That has nothing to do with the 
Compensation Department which the 
hon. Member has in view.

Shri K, K. Basu (Diamond Har
bour): As you said, the time is the 
essence of the whole thing, and in 
respect of the whole rehabilitation 
programme also the time is the most 
important factor. The hon. Minister 
has come forward with a proposal for 
a further grant to meet extra ex
penditure mainly due to slower pro
gress than anticipated in the dispersal 
of displaced persons from Camps to 
places of rehabilitation. I might say 
that the Rehabilitation Ministry, whe
ther in the Centre or in West Bengal, 
as they are constituted, have com
pletely fiailed to serve the purpose 
for which they are appointed. A 
number of Members, who have sik)ken 
before me, have categorically put for
ward the reasons why tnese people 
are not moving from the camps. The 
Minister himself, and, I do not know, 
his Department have a very cold and 
complacent attitude in respect of the 
problem of rehabilitation. I person
ally went to a place called Ranaghat— 
I also saw the Camps there and as a 
matter of fact, had a discussion with 
the hon. Minister himself in his office 
at Calcutta. He was very kind and 
said that he would look into the 
matter. After a couple of weeks I 
find this. My allegation was that the 
people there were made to live hud
dled together in a place very near to 
the public latrine where even pigs 
visit every evening. The people were 
supplied with clothing which nor
mally in our parts, at the time of 
funeral, are given to persons who 
carry the crops. I personally saw the 
Minister, who wrote to me a letter.
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He said there were some difficulties, 
but none of the allegations were true.

The attitude the Government take, 
whether at the Centre or in the State 
of West Bengal, is such that they are 
completely indifferent to the problem 
of rehabilitation. They are not to 
come saying that there has been only 
slow progress made; they should 
justify giving their reasons for the 
slow progress. This Ministry is more, 
interested in rehabilitating their own 
fellow men, members of their party 
and friends and superannuated oflScers. 
They appointed a senior Secretary for 
two or three months on a pay of 
Rs. 4,000 a month. What has been 
done by the Ministry? It must come 
forward and justify this slow progress.

Shri Chatterjee said that the Con
stitution was specifically amended for 
the purpose of helping the refugees, 
so that they might be rehabilitated, 
and the position may be regularised. 
I know about Tollygunge and Sone- 
pur, on the fringe of the city of Cal
cutta, where there are the sands of 
refugees. None of these colonies 
have been regularised in spite of the 
best of efforts. By themselves the 
Government do not want to move in 
the matter. A legal difficulty has 
been removed by Parliament by 
amending the Consti^tion.

If. you are connected with refugees, 
you cem go to Calcutta and see there 
the big houses that have been built 
up by Government for the rhabili- 
tation of refugees, but till now not a 
single refugee has been put in there. 
I . am told it is because there is no 
sanitary arrangement, and water sup
ply is also not provided. What is the 
point of keeping this Ministry in 
being unless it be that they want to 
rehabilitate themselves and their 
superannuated officers.

If the Minister is serious about re
habilitation work, he must come for
ward and help the public organisa

tions and refugee organisations and 
then justify that because of the slow
ness of the work they have come for
ward for this further grsuit. Other
wise, why has the hon. Minister come 
to the Rajya Sabha through the back
door'? It is because he cannot face 
the electorate of Bengal and prove his 
case that Government have done all 
that was possible for the rehabilita
tion of refugees. They will get the 
correct answer from the refugees if 
he goes to them. Anyway, the Minis
ter and the Government today have 
completely neglected their duties to
wards the refugees, for whom they 
sometimes cry hoarse.

# ^  TOTT I  I ^  ^  ?ft

^  I

^  ft, ^

I  I Jsft %o ^  I

Shri B. K. Das (Contai): If we look 
to the rate of dispersal from Camps, 
we find that during the period 1st 
January 1955 to 31st March 1956, that 
is, within a period of 15 months, 
14,400 displaced persons of East 
Bengal were dispersed from Camps. 
Looking at this figure, we find that 
the rate of dispersal has been extrem
ely slow. The reason that we have 
got before us is the paucity of land 
and other matters, which probably 
are not known.

As regards availability of land in 
West Bengal, we have heard often 
that it is not possible to have more 
land in the State of West Bengal. 
Outside West Bengal, in the States of 
Bihar, Assam, Madhya Pradesh and 
some others, some lands are available, 
but they may not be fit for rehabili
tation. But some lands were selected;
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we were told some time back that 
nearly 40,000 acres of land were 
selected for rehabilitation. We do not 
know what has become of those lands, 
and why up till now it has not been 
possible to send batches of refugees 
to any of those places. If we have to 
send batches of refugees to those 
places, the land has got to be made fit 
for rehabilitation of refugees. We do 
not know how far those schemes have 
been taken up and acted upon.

We have often found that in respect 
of these schemes, some bottlenecks 
always defer action, and we have 
heard of administrative difficulties, 
lack of co-ordination between the 
various Departments through which 
these schemes pass. The time is rip:? 
now when we ought to be told what 
is the difficulty about these schemes, 
within the State of West Bengal and 
outside West Bengal.

When these schemes are before us 
and months after months pass, we do 
not know what difficulties stand in the 
way when these schemes are not taken 
up and not given effect to. It may 
be, as we have found previously, that 
there is not the proper co-ordination 
between the State Government and 
the Central Government and also as 
between the several departments 
through which these schemes pass. I 
am particularly alluding to the Fin- 
fLnce Department. We have often 
neard that schemes have to pass 
through the Finance Department be
fore they are finally approved and 
finally given' effect to. I have my 
doubts whether in those places where 
these schemes linger and are deferred, 
the reason for the delay is not due to 
the Finance Department. Becaus^^f 
the procedure, the schemes are not 
taken up and they often founder 
ultimately, and the schemes come to 
nothing.

13 hrs.

Therefore, I must request the Reha
bilitation Minister and also the Fip- 
ance Minister to see that for the

schemes that are formulated and taken 
up at the State level and which come 
ultimately to the Central Government 
for approval, the complicated pro
cedure that we often have' to follow in 
seeing the schemes through the fin
ancial scrutiny does not stand in the 
way of giving final shape to the 
schemes.

If we look to the budget estimates 
'o f  1955-56 we find that Rs. 4,25,00,000 

were asked for as doles in camps, and 
for the next year, that is, 1956-57, the 
budget estimate was for Rs. 4,40,00,000. 
Now, another sum of Rs. 44 lakhs 
has been asked for this year. If the 
camp population is to live on doles, 
probably this amount may be neces
sary, but I should think that if it is 
taken for granted that the refugees 
have to live in the camps for long 
periods, then, the camps ought to be 
reorganised and put on a more 
sounder basis.

I would request the hon. Minister 
to see if any work can be provided 
in those camps. Of course, it is a diffi
cult thing to provide for work in all 
the camps. There are some work-site 
camps where some work is provided 
for the refugees and some of the 
refugees do come and take up work 
on these work-site camps, but they 
are also very few. The transit camps 
are many in number and every pos
sible attempt should be made to pro
vide work in these camps. For in
stance, look at the work, in the prisons. 
Of course, the comparison may not be 
quite all right, but still, we know that 
when there is a good population in  ̂
some place, some work can be pro
vided so that at least moral degenera
tion may be avoided. Some arrange
ments may be made for work in the 
camps so that the refugees may work 
and earn their living at least to a 
certain extent.

^  ^
^ V̂3,ooo ^



fkVT f̂N" ^  %■ t̂iÔ  '*1*1̂
m  % I

^  'FRsnr ^
4><»fT \ ^  ^  p̂pRT

^  ^  -^ ^ dT I ;  ^
^  ^  ^  t  

«r̂  sN> ^  t  ^  ^  t  ^  ^
A ̂ m\ i ^  f w  w  I __

Shri N. C. Chatterjee: Is it right to 
say that one is creating trouble for 
the sake of creating trouble?

Mr. Depoty-Speaker: He has not
said so. The hon. Member has rather 
misunderstood what he was saying. 
He is rather supporting West Bengal 
and he said that they have said the 
right thing.

«r̂  ^  1

^  ^  f*nxV
t  OT % TRT 

t  I ?TN ^  ^
^  t  tiicO  ^  cRWTi|
Y,ooo WTT ^

qoo % l\oo  ^  ^  f t  I  I
% qrq* frvpfhr ^

% WTT I  ^  ^ ^ 0  

^TTT ^'jI R  W T T  ^  I 4
T̂fRT y w r  f% ^  r̂nft- 

? rr^  d<t‘«l>F I  I ^  rITi| ^
^ I ^  ^  ^  ^

«TT I

vJMIg^CR- t
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f  I ^  f ^  ?TRKt qr
1 1  ?Trr f̂t=̂  f

?T v̂9,ooo fr̂ Rpftir ^  »̂fi 
^  €t^ ^ I ^  fTTWjfN" % îT^TT 
^  ^  ’Thr ^ p p f f  ^  ^  ^
^  ?rr5 itKfipff ^  Ko fimm" 
^  I ^T^TRT %  ^  'Snr

^  ^  ^  «ft ^  # ^>T ^  ^  
q’f̂ TTT ^  ^  ^  ’T ?ftT 

^  7iti^i «f)ic ^  
t  ?flT ^  ^  f ^
t  I fxvpfh l ^
% ^ r̂ar ^  -̂ h k h

^¥P?T I  iftr^ t
?rk v̂9,ooo
frr^pfN’ ^  w r  ^ 1 A
^ ^  ^  ^  ^ 5̂1?̂  % ^
^  ^  ^̂ arqr ^  I ^
% ^  ^  f R ^  t  ^
^  ^  sfTT ^  5 T ^  51^ t  I
SFTTCT ^  TO TtiT^ I
^ftr ^  ^  r̂r  ̂ ^  t o  ̂  «i§a

^ 1 - I  I W OT ^ t
%  y^spR f?r R ' w ^  ^  ^  fe f t  
5 r̂rt '3p[  ̂ ^ w t  Hgî HTd’
^  'H+iq ^ I »̂rr ^ ^  ^  ^
^mm  I ?nn: ^  | ^
^ ^  ^  ^  ift v»i4f̂ < m r̂ RTFT t  
^  ŝpT̂  T?: r r  ^  w t  ^  ^
TO I w  ^ ^ ^  ^  %

I

^  ^  «RfWf #’
W  I  I W  ^  ’TK»»TT*f ^  f̂ TT t  ^  
m w m  % feTFT 
^  ^  ?TR)r ’piT

»T  ̂ ’TRft I ^K*ft %

^  VRTmr % f̂ RTPT ^  ^
?m r 1 ^  ^Fff
^  ^ V r  ^  If  I ^  f T 'F J p ft ^  %

| i
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^  ?ft ^ I 

tr«p *t>'H ^  ^  I

5.̂  ?frc ^  |?TT I  I t  
%  V^+TT % TRT ^  t  I

^ ^  t  I ^ f  ^  =Ft
^  I ^  fTVTsfN" ^
TTR" ^  ^  t  n̂̂ ronRRTET̂  ^

^ 1%  ^  ^  I

^  ^  ^  t  ^  
^  ?iT t  tr a ^  ^  ^

mA ^  5̂nfr̂  ^  ^
grr4^  i ^

?TRr <mr | m  ^  ^
f  ?ftT ^  ^  ^  ^  t  I ^  ^

?nr|<f ^  ^  ^Tpft I F̂TT
opft̂ T fxvjphir ^  ^  ^  ?iN

irsT^ ^  r<4̂ '3fv ^  ^  
^  % «mr ^  ^  ^  I

t  T̂ORfT t% ^  ^  ^

f̂ VJpfV ^̂TRTT 3̂IT̂ 1

ĴTT̂  iTPpfhr f¥̂ =TFST

^  lit  <T I ^  ^  ^ r f^  «rr %  ^  
3ft ^  ?̂n% % tT̂o ô ^  
1̂ 0 <fVo f  ^  ^  ŵi% f̂tr ^   ̂
^  ?»r ^

t  I « R ^ ^ | ? T T  I

^  ^ r̂rf 5̂t̂  %
?rm  ?rr I ^  ^
wwT ^  ^  5*̂  ^  fmsft
% iTT̂  #  ^  I  1 ^ ^  ^ ^  
1̂  ^  ^  
T r̂ f  I ^  ^frtt ^  ^  ^  ^ ^5t^
^  3TRT «IT I

5IRT ^  ^  ^  t

A =5rr^ i  f% l?T ^  % M t
^  I ^  ^  %3T5r 

t|4-̂ fT<̂  if ^  ^  ^ r̂rar ^  | i

Shri D. C. Sharma: An hon. Mem
ber just now said that the Rehabili
tation Ministry was keen on rehabili
tating its own fellowmen and members 
of its own party and so on. I have 
been a great critic of the Rehabilita
tion Ministry but one thing I can say 
about it and it is this. It has taken the 
work of rehabilitation upon itself 
without any considerations for caste 
or creed or territorial affiliations. I 
believe that the charge that there is 
something like a prejudice in this 
Ministry does not hold good. But I do 
say that while, the Rehabilitation 
Ministry always comes to us for creat
ing new posts, I do not think that 
the work which the Rehabilitation 
Ministry does justifies the creation of 
these posts. For instance, I find that 
they pay of officers is going to cost us 
Rs. 1,23,000, and the allowances and 
honoraria are going to cost us much 
more than that. I do not know whrt 
the proportion should be between paj 
and allowances, but to say that the 
allowances should be higher than the 
pay is, I think, to say something out
rageous and preposterous.

Again, I find that Rs. 2,15,000 are 
going to be spent on the shifting of 
the Ministry from one place to an
other. I do not know why such 
fabulous sums are being spent on 
things of that kind.

What I mean to point out is that 
there should be some proportion bet
ween the pay of officers, the cost of 
establishment and the allowances and 
honoraria paid to officers. I find that 
there is no proportion like that kept 
up in the budget demands that have 
been placed before us.

Then there is another thing. It has 
been said that the camp population in
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West Bengal alone has been kept at 
the level of 2.8 lakhs of persons. I 
would say that this sentence alone is 
enough to show to us the inefficiency 
of the Rehabilitation Ministry. You 
know, Sir, when the refugees came 
from West Pakistan they were dis
persed. Of course, you may say that 
there is no land for these refugees 
and there is no place where they can 
go to. But my friend was just now 
saying that they should not be sent to 
Bihar.

Shri Bhairwat Jha Azad (Purnea cum 
Santal Parganas): He did not say that.

Shri D. C. Sharma: Anyhow, what 
I mean to say is that the dispersal of 
the refugees from these camps should 
be taken away from the Rehabilita
tion Ministry and the work should be 
heinded over to the Defence Ministry.
I am sure the Defence Ministry will 
give a better account of itself than the 
Rehabilitation Ministry in dispersing 
these persons from the camps. I know 
there is a regular influx of refugees. 
My friend over there is laughing. 
Some people laugh when others cry.

Mr. Deputy-Speaker: But the time 
would not wait for anybody whether 
he laughs or cries.

Shri D. C. Sharma: I only want to 
stress that the Rehabilitation Ministry 
has failed to rehabilitate these 
refugees, to disperse them from the 
camps. I would again say that this 
work should be entrusted to the 
Defence Ministry, because I think the 
Defence Ministry is more able to cope 
with this kind of emergency work 
than the Rehabilitation Ministry.

I, therefore, think that this policy 
of the Rehabilitation Ministry to multi
ply the number of officers without 
getting a proportionate amount of 
work from them is a policy which is 
not going to do much goc^ towards 
the relief and rehabilitation of the 
refugees.

BUSINESS OF THE HOUSE
Mr. Deputy-Speaker: The hon.

Minister for Parliamentary Affairs 
will now make a statement.

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
Sir, with your permission, I should 
like to announce a slight change in 
the order of business as set out in the 
Revised List of Business for today.

I would like to suggest that after 
the discussion on motions relating to 
modification in respect of Representa
tion of the People (Conduct of Elec
tions and Election Petition) Rules, 
1956 (item 9 in the list), expected to 
be concluded before the end of the 
day today, item 13, namely, considera
tion of the Kerala State Legislature 
(Delegation of Powers) Bill be taken 
up. Thereafter, it is proposed to bring 
forward the Union Duties of Excise 
(Distribution) Amendment Bill. This 
will probably not be reached before 
tomorrow. As regards the Central 
Excises and Salt (Second Amend
ment) Bill, on account of its import
ance, it is proposed to put it down for 
consideration and passing at 2-30 p.m . 
tomorrow to be followed by the Terri
torial Councils Bill. I would like to 
make it clear that even if some work 
remains unfinished at 2-80 p.m . 
tomorrow, we shall interrupt that busi
ness and try to bring forward this Bill 
before the House at 2-30.

An Hon. Member: What is the time 
allotted for that?

Shri Satya Narayan Sinha: 'Hiat has 
not yet been decided. The Business 
Advisory Committee is meeting 
tomorrow at 12-30.

I may also take this opportunity of 
announcing that discussion on Shri 
Kamath’s motion on the floor and ceil
ing prices of Indian Cotton will be 
put down tomorrow at 6-30 p.m .

It is proposed, Sir, to issue a Revised 
List of Business for tomorrow accord
ingly.

ShH T. B. Vittal Rao (Khammam): 
What about my motion regarding the
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High-power Commission? I requested 
that it may be taken up early.

Shrl Satya Narayan Sinha: That
may be discussed on the Business 
Advisory Committee tomorrow.

Shri T. B. Vittal Rao: Even the time 
has been allotted for that; now it is 
only a question of giving priority.

DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1956-57

Mr. Deputy-Speaker: Shri T. B.
Vittal Rao may speak on his cut 
motion.

Shri Biren Dutt (Tripura West): Sir, 
may I put two questions?

Mr. Depnty-Speaker: I will allow
him afterwards.

Shri T. B. Vittal Eao: Mr. Deputy- 
Speaker, Sir, I am speaking my cut 
motion No. 64 in Demand No. 141 
relating to the Ministry of Transport, 
whidi deals with the immediate neces
sity of taking up the construction of 
a road bridge across river Tunga- 
bhadra at Kurnool. The Hingoli- 
Khandwa Rail link is likely to be 
completed by 1959. This would involve 
heavy pressure on * the railway line 
from Secunderabad to Dronachallam 
with the result that the movement of 
goods or goods traffic will be greatly 
hampered. There are roads but this 
bridge at Kumool across Tungabhadra 
should be taken up. I hear there was 
a provision made for it. I also read 
a  statement of the former Chief Minis
ter of Andhra who had said that they 
will commence construction of this 
bridge sometime in October. Later on, 
it was not done. When I put a ques
tion they gave me a very vague reply 
that it will be taken up. In view of 
the fact that we have to remove trans
port bottle-necks at every stage, I 
would request the hon. Minister to see 
that this road bridge across Tunga
bhadra at Kumool is taken up imme
diately, otherwise wfe will have a 
terrible transport bottle-neck there.

Immediate necessity of taking up the 
construction of a road bridge 
across river Tungabhadra at 
Kumool.

Shri T. B. Vittal Rao: I beg to move:
“That the demand for a supple

mentary grant of a sum not 
exceeding Rs. 2,50,00,000 in res
pect of ‘Capital Outlay on Roads* 
be reduced by Rs. 100.”

Mr. Deputy-Speaker: Cut motion
moved:

“That the demand for a supple
mentary grant of a sum not 
exceeding Rs. 2,50,00,000 in res
pect of ‘Capital Outlay on Roads’ 
be reduced by Rs. 100.”

Shri Biren Dutt: I want to know
from the hon. Minister for Rehabili
tation whether he has any idea about 
the Chakmaghat Camp in Tripura. 
There the contractors were advised to 
erect a camp temporarily, but they 
were not paid and, therefore, it was 
only half completed. In this jungle 
area where there are wild beasts 25,000 
displaced persons have been put. 
Many of them are not paid any doles. 
There is no market place or 
anything like that. If they grumble 
the Superintendent of the camp beats 
them to death. Has the Minister got 
any information about this camp in 
Tripura? I want to know whether he 
has any idea to complete the construc
tion of the camp and also to see that 
doles are regularly paid to them. It is 
said that these refugees, because they 
have no regular migration certificates, 
are meant to work in the construction 
of roads for the Ras^ma Serma scheme. 
Only when that scheme begins they 
will be allowed to work and earn their 
livelihood. As I said, they are not 
given any dole, rice or anything of 
that sort. They have to foUow the 
Superintendent’s orders in every walk 
of life. If they go out of the camp to 
earn something the Camp Superinten
dent beats them. One person along 
with his wife went to Talyamara, a 
nearby market, to earn something, and 
while they were returning....
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Shri Mehr Chand Khaima: On which 
cut motion is the hon. Member speak
ing?

Sliri Biren Dutt: I am speaking on 
the Demands in general.

Mr. Deputy-Speaker: But the hon.
Member only wanted to put two 
questions.

Shri Biren Dntt: I want to know
whether he has any information about 
the big rally held at Agartala on the 
0th of this month where the Chief 
Commissioner was met by 6,000 dis
placed persons from various camps. 
The Chief Commissioner assured them 
that he was coming over to Delhi to 
discuss the serious situation reported 
to him by those persons. I want to 
know whether the Minister has met 
the Chief Commissioner and whether 
he has given any assurance to meet 
the situation in Tripura.

The Deputy Minister of Railways 
and Transport (Shri Alagesan): The
need for the construction of the bridge 
and its urgency is very well realised. 
Tenders were called for and there were 
certain negotiations with the tenderers. 
It has been decided to accept the 
lowest tender amounting to 
Rs. 18,85,000. The State Government 
will, in accordance with the usual pro
cedure, proceed to allot the work to 
this tenderer and I hope the work will 
be taken up soon.

Shri Mehr Chand Khanna: I am
grateful to the Members for the great 
interest that they have always evinced 
in the affairs of the Ministry of Re
habilitation. In spite of the criticisms 
that might have been levelled, I can 
say with a sense of pride that the 
Ministry of Rehabilitation has achieved 
very substantial results. Though it 
will be nothing new, I want to tell 
the House that some important factors 
must be taken into consideration when 
the work of the Ministry of Rehabili
tation is judged.

Firstly, there is the question of the 
migration of Hindus from East Pakis
tan in very large numbers. The num
bers have gone up steadily. As I said

in the Rajya Sabha the other day, the 
figure for the last 8 months was 35,000 
per month. Up till now in the eastern 
region more than 40 lakhs displaced 
persons have already come. Bengal has 
the biggest share; more than 30 lakhs 
are in Bengal alone. Then, we have 
about 5 lakhs in Tripura. In Tripura 
more than 50 per cent, of the people 
are already displaced. The total popu
lation of the State, I believe, is only 
7 or 8 lakhs, out of which more than
5 lakhs are displaced persons. In the 
Surma valley of Assam we have an
other 5 lakhs of displaced persons. I 
have seen things for myself. Having 
lived in Bengal for nearly 2 years 
now, I know that all those States— 
Bengal, Assam and Tripura—have 
reached the saturation point and no 
more displaced persons can be 
absorbed in those States.

Secondly, it should be remembered 
that unlike the west, there is no 
vacuum in the eastern region at all. 
Whatever vacuum was created in'the 
early stages, though very small, imder 
the Nehru-Liaquat Pact practically 
every national of India who went to 
Pakistan came back. A very small 
number remained behind in Pakistan

Shri Kamath:. That Pact is dead 
already.

Shri Mehr Chand Khanna: In 1950,
on account of the Nehru-Liaquat Pact, 
there was a certain amount of migra
tion from India to Pakistan. All those 
persons came back. I hold and main
tain that a very small number re
mained behind in Pakistan. That was 
what I was trying to say.

I hope my friends opposite will for
give me when I say that my Bengali 
friend, unlike the displaced persons 
from West Pakistan who can go right 
from Fazilka and Amritsar on the one 
side, to Hyderabad and Mysore in the 
south, to Bombay in the west, includ
ing Rajasthan, U.P. and all other 
State,—if not willing to go anywhere 
outside West Bengal or Assam or Tri
pura. You might say that emotionally, 
treiditionally or culturally, he is so 
knit that he wants to stay in the
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States of West Bengal, Assam or 
Tripura, I mean in the Bengali-speak
ing areas. When we realised that the 
saturation point had been reached, we 
tackled the problem from two main 
fronts, by finding lands outside the 
eastern region and by setting up indus
tries.

, As far as industries are concerned,
* in Bengal alone, we have sanctioned 

up till now 18 big schemes covering 
an expenditure of 1:2 crores. These 
figures only relate to the period till 
the end of June, 1956. These schemes 
will provide employment to 8,600 per
sons. Then, imder our cottage indus
tries schemes and production centres, 
during the same period, we sanctioned
20 schemes covering an expenditure of 
Rs. 8,71,000. We did not stop there. 
We formulated a large number of 
training schemes and we sanctioned 
as many as 59 schemes. I am only 
talking of the period of six months 
from 1st January, 1956 to 30th June, 
195©. I am quoting from the six- 
monthly review which I have been 
issuing to Members of Parliament 
since my going to Bengal, Every six 
months, we issue a brochure indicat
ing the steps taken, the problems 
tackled etc. 59 schemes wiere sanction
ed covering an expenditure of Rs. 37 
lakhs, which will provide training and 
employment to at least 6,000 persons.

*̂ As regards the development schemes, 
I do not want to detract from my main 
argument; but, Shrimati Renu Chakra- 
vartty made a devastating remark that 
no development schemes had been 
sanctioned. I want to enlighten her. 
During the six months that I have jugt 
referred to, under our township 
schemes, we sanctioned schemes cover
ing an expenditure of Rs. 58,97,000. I 
do not know the particular colony 
that she refers to, but we did sanction
24 schemes for colonies like Gayesh- 
pur, Taherpur, Lilooah and so on.

Shrimati Renu Chakravartty: What 
is the total nimiber of colonies?

Sbrl Mehr Cliaiid Khanna: Do bear 
with me; I am coming to it. You said

that I set up a development committee 
and that committee did nothing. 1 
have listened to you with great 
patience; I have great personal regard 
for you-----

Mr. Depnty-Speaker: The hon. Mem
ber should not go so far; he should 
address me rather.

Shri Mehr Chand Khanna: I am
sorry, Sir. We sanctioned 24 develop
ment schemes covering an expenditure 
of Rs. 39 lakhs. Similarly, half a dozen 
miscellaneous schemes were sanctioned 
covering an expenditure of another 
Rs. 22 lakhs. So, to say that we are 
sitting idle and nothing has been done 
is a charge that I am not prepared to 
accept.

My difficulty arises in respect of two 
things. One is the reclamation of lands 
and the other is sending my Bengali 
friends from Bengal to states outsides 
West Bengal. The land problem is a 
very difficult one. The only lands that 
I can get are lands which require 
intensive irrigation. Dense forests have 
to be reclaimed and roads have to be 
built. Every inch of land that can 
come under the plough has already 
come under the plough in the country. 
So, I cannot expect any good lands, 
and the lands I get require a lot of 
reclamation work. In respect of that,
I can inform the House that we have 
started implementing our land schemes. 
A number of families have been sent 
to Bihar. Only last month I had been 
to Battia. Some schemes under which 
a number of friends from East Bengal 
have been settled were visited by my 
secretary. I could not go. He came 
back and told me that they were very 
happy. I am grateful for the co
operation that I am getting from the 
Bihar Government in this direction.

But, Sir, reclamation of land cannot 
be done within a day. It takes tune. 
We are sending people to Madhya 
Pradesh; we are sending people to 
Orissa; we are sending people to Bihar; 
similarly we have taken up big
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schemes in Assam; we have also sanc
tioned a number of schemes in Tri
pura—for the information of my hon. 
friend opposite. People did go outside 
West Bengal and as far as I know 
they were fairly happy. Though I 
tried to create a little Bengal every
where by giving them Bengali social 
workers, by giving them Bengali 
teachers, Bengali doctors, it could 
never be West Bengal and unfortu
nately a number of desertions have 
taken place, I am sorry to say deser
tions have taken place from colonies 
and areas which were fully developed; 
crops were ripe and some of my 
friends did not only leave thie colony, 
but actually sold out all their effects 
at a premiimi. We had intercepted 
some of the letters which were written 
to these West Bengal refugees.

Shrimati Rena Chakravartty: Which 
are the areas?

Shri Mehr Chand Khanna; I am
referring to the very area about which 
the hon. lady Member put a Short 
Notice Question in the last session— 
Saurashtra. I have intercepted certain 
letters which are in my possession, in 
which constant pressures are exerted 
by certain people, certain parties in 
West Bengal to agitate the minds of 
these people and asking them to come 
back.

Shrimati Renu Chakravartty: This 
is the same old story.

Mr. Depoty-Speaker: But is the hon. 
Minister justified in intercepting?

Shri Mehr Chand Khanna: I will
tell you how I intercepted them.

Shrimati Benu Chakravartty: These 
things have been repeated imipteen 
times. There is nothing new in what 
he has said.

Shri Mehr Chand Khanna: I will
tell you how these letters have been 
intercepted, because you have made a 
very pertinent query. Some of the 
West Bengal refugees who went to 
Saurashtra were kept in Bantwa. 
These letters have been going from 
Calcutta to them. A number of them

deserted. By the time the letters 
reached, some of the people had 
deserted and left. So these letters came 
into our possession. We found in those 
letters names of senders, saying: you 
come back, you come to Howrah 
station, you come to Sealdah Statipn, 
etc.

Shrimati Rena Chakravartty: Will
the hon. Minister be prepared to lay 
these letters on the Table of the House 
proving that political parties have done 
this.

Shri Mehr Chand Khanna: Why is
she attributing these letters to her
self? I am not saying that.

Shrimati Rena Chakravartty: We
are now very much used to this sort 
of general statements and so we want 
•these letters to be placed on the Table 
of the House. Let the House examine 
the genuineness of the statements 
which have been made again and 
again by Shri Ajit Prasad Jain and 
now by Shri Mehr Chand Khanna.

Mr. Depaty-Speaker: Let us first
hear the Minister.

Shri T. B. Vittal Bao: When a Minis
ter makes a reference to a document, 
that, according to the Rules of the 
House, must be laid on the Table.

Mr. Depaty-Speaker: Not if he
refers; only if he quotes. The Chair 
has to see whether it is advisable that 
it should be laid on the Table or not. 
If it is to be laid then he shall have 
to see the contents—^whether it is 
worthwhile laying.

Shri Mehr Chand Khanna: I am not
prepared to lay the letters on the 
Table of the House.

Mr. Depaty-Speaker: He will not
refer to the detailed contents of them.

Shri Mehr Chand Khanna: I am not
doing that.

Mr. Depaty-Speaker: That should
finish the matter.

Shri K. K. Basa: Unfortunately this 
will go into records that certain parties
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and individuals deliberately write 
these letters...

Mr. Deputy-Speaker: The objection 
of the hon. Member will also go into 
records.

Shri K. K. Basa: That is not fair to 
the refugees at least. It only shows 

, the incompetence of the Ministry.

Shri Mehr Chand Khanna: Demon
strations have been held outside my 
office in Calcutta; demonstrations have 
been held outside the residence of 
the Chief Minister of West Bengal, not 
once but twice or thrice, about these 
demonstrations we know by whom 
they have been organised. I do not 
want to go beyond that (Interrup
tion). Let me finish. I have listened to 
every Member with patience.

Mr. Depnty-Speaker: If the hon.
Minister addresses the Chair, perhaps 
there will be less difficulty.

Shri N. C. Chatterjee: He comes
from the Council of States.

Shri Mehr Chand Khanna; That is a 
very disparaging remark to the Coun
cil of States.

Mr. Deputy-Speaker: It should not 
be made in that respect.

Shri Mehr Chand Khanna: What I 
was saying was this. I have been to 
Babughat, Sealdah and Howrah and 
seen things for myself—alarming con
ditions. I see my sisters and brothers 
lying on the streets and they have 
been there for some time now. No 
man with a sense of responsibility or 
human feeling can like that. But what 
is it all due to? That is due to two 
things. Up till now a premium has 
been placed on desertions in the 
Eastern region. Desertions look place 
once. We got hold of these people; we 
sent them back to Orissa; we paid 
them their railway fares and on the 
top of it, we also gave them renewed 
assistance in the matter of rehabilita
tion grants. That has happened again; 
the same thing was done. Now it has 
liappened for the third time. We send
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people from Calcutta to Saurashtra. 
All possible arrangements were made 
for them in the Saurashtra camp. We 
provided them with Bengali social 
workers, with Bengali doctors, with 
Bengali teachers. They desert and 
come back to the station at Howrah 
or the station at Sealdah. How long 
can we go on like this? On the one 
hand I was told by the lady Member, 
while referring to the Calcutta expan
sion scheme she spoke that if land is 
being reclaimed go and capture it. 
Refugees who are coming from East 
Pakistan should not be kept in camps. 
We rehabilitate them on lands. But at 
the same time when I take the land 
then they say; very small peasants, 
their lands should not be taken. If 
they want to develop Calcutta—the 
population is growing—then they say 
Calcutta should not be allowed to be 
developed, take that land for the 
refugees.

Shrimati Rena Chakravartty: I did
not say that: that is your interpreta
tion.

Shri Mehr Chand Khanna; It is not
a matter of interpretation. I believe 
Sir, you were in the Chair when this 
very question was asked and I answer
ed that this scheme is a part of the 
Calcutta Development Scheme and 
that a portion of the land that is 
being acquired is being given to th« 
Ministry of Rehabilitation.

What I was trying to say was this 
that the capacity of the States having 
reached a saturation point and the 
people living in camps not agreeing 
to go outside West Bengal, Assam or 
Tripura, the position becomes very 
acute. When I send them outside, if 
they desert and come back to these 
stations and if a premium is placed on 
desertions, then we can bid good-bye 
to all development schemes outside the 
States. It is no use developing land. 
In'the Western Region we had a lot 
of evacuee land. That wfts part of the 
evacuee pool. In the Eastern Region 
there is no evacuee pool. There is not 
an inch of land there. Each inch ai
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land that is acquired costs us money. 
It now costs us round about Rs. 500 
per acre. It is not correct to say that 
WB are only giving six bighas. In Bihar 
our average economic holding is about
6 acres. The land alone costs Rs. 2,500; 
on the top of it we give them a loan 
for house-building. Then we give loan 
for implements of husbandry. It 
roughly comes to about Rs. 4,000 to 
Rs. 5,000 per family. After aU this is 
done, if the man deserts and comes 
back to Sealdah station, what is to be 
done? I know that the letter that my 
hon. friend opposite wrote to me was 
actuated by very high sentiments and 
motives. But I am not prepared to 
concede that in respect of every per
son who deserts from a State outside 
Wes  ̂ Bengal, where he has been sent 
and where proper rehabilitation assist
ance is being provided, we should 
place a premium on desertion, allow 
him to come to the Sealdah station 
with a desire to be rehabilitated in 
West Bengal and get a second dose of 
rehabilitation assistance. That cannot 
happen and shall not happen.

Shri K. K. Basu: Till you are pushed 
out

Shri Mehr Chand Khaima; One
thing more I might say. My friend 
opposite from Tripura referred to a 
Tripura camp. I do not know the 
name of that camp. But recently about
25.000 persons have come to India from 
East Pakistan on forged and faked 
migration certificates. Quite a number 
of them have gone to Tripura, and 
some of them have come to Bengal. 
Up till now we have not accepted the 
responsibility of giving any rehabili
tation assistance to them, the reason 
being obvious. If the Government of 
India can go to the length of issuing 
migration certificates to as many as
35.000 persons a month—and for two 
months of the last year certificates 
were issued to as many as 50,000 per
sons a month,—and if a person comes 
to India with a faked or a forged 
migration certificate, and we accept 
him in India for the purpose of re
habilitation assistance, then we better 
shut down our office of D ^uty H i^

Commissioner in Dacca. Then there is 
no use in issuing migration certificates. 
Let everybody who is there come in a 
way which will have no relation what
soever to rehabilitation. If rehabilita
tion is to be co-related to migration, 
then, naturally, we cannot allow all 
those Pakistani nationals in Pakistan 
to be allowed to come to India on 
Pakistani certificates and then demand 
rehabilitation assistance from us here, 
or to come to India on faked or forged 
migration certificates and then call 
upon the Government of India to give 
them rehabilitation assistance.

Sir, this matter is imder examina* 
tion. What decision we take tomorrow 
does not rest entirely upon the Minis
try of Rehabilitation. I only come into 
the picture after a person has been 
given a migration certificate and been 
declared a displaced i>erson. It is only 
then that I take charge of him. Till 
then he is either the responsibility of 
the Ministry of External Affairs or that 
of the Ministry of Home Affairs. Be
cause, the issue of the migration^rti- 
ficate has got nothing to do with the 
Ministry of Rehabilitation.

So I was a little surprised when 
Shri Kamath—who did not move his 
Cut motion or speak on it—^mentioned 
about the exodus of Hindus from East 
Pakistan; because, that has nothing to 
do with the Ministry of Rehabilita
tion. But in spite of tlie fact that they 
have come on forged and faked migra
tion certificates, we are giving them 
ad hoc assistance in Tripura, though I 
would have been normally justified in 
refusing any reUef to them. But on 
human considerations, broad human 
considerations we are giving relief to 
them in Tripura.

As far as Bengal is concerned, the 
removal of those person from Howrah 
or from Sealdah had nothing to do 
with the A.I.C.C. meeting. If I can 
refresh the memory of my friend 
opposite, for whom I have great per
sonal regard, they were removed a day 
after the session started. If they had 
been removed on the eve of the ses
sion there would have been some
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[Shri Mehr Chand Khanna] 
justification in that remark. But they 
were removed—subject to correction— 
after the arrival of the Prime Minister, 
after the arrival of the Congress 
President, and the A.I.C.C. was in 
Session there. So there was no relation 
whatsoever with the A.I.C.C. session. 
We had to make arrangements for 
their removal, and we have taken 
them to certain places. But what has 

(happened in the mean while? Having 
removed them, having taken charge of 
those persons who were either deser
ters from Saurashtra or Orissa and 
who have come on faked and forged 
certificates, these stations are again 
full. The tragedy of the whole thing 
lies in this. Once we remove them 
there is a vacuum, and people come 
and squat. They come from outside 
and they come back to Calcutta. If 
we do not remove them, then, natu
rally, the Ministry is inefficient, is not 
doing any work, is not achieving any 
results. Sir, I would not like to say 
further on this point. I have already 
taken a good bit of the time of the 
House.

But, as I said in the beginning, we 
have done our best, and we are doing 
oxir best. And as far as the co-operation 
of the Government of West Bengal is 
concerned, we are getting it himdred 
per ce^t. As far as my colleague, the 
Finance Minister, is concerned, I have 
no difficulty in the matter of getting 
funds from him. But it is my duty as 
Rehabilitation Minister to see that the 
funds are properly spent.

Shrlmati Renn Chakravartty:
that is the point.

Yes,

Shrl Mehr Chand
public funds.

Khanna; They are

SluMmatt Renn Chakravartty: Quite 
right.

Shri Mehr Chand Khanna; And I
have to see that there is no infruc- 
tuous expenditure.

Shri K. K. Basn; And spent for the 
public and not for individuals.

Shri H. N, Mukerjee: May I ask a
question?

Mr. Depnty-Speaker: We have
already overstepped the time. Very 
well, he can put a question.

Shri H. N. Mukerjee: At the moment 
there are 2*8 lakhs of persons in camps 
awaiting transfer to rehabilitation 
centres. May I know what exactly is 
the provision by Government here and 
now of really permanent rehabilita
tion centres, either in West Bengal or 
outside? How many people can you 
take over here and now? And if you 
cannot take 2*8 lakhs, what are you 
going to do with the remainder?

Shri Mehr Chand Khanna: As I said 
in the very beginning, we are develdj)- 
ing lands. We have already started 
sending displaced persons from these 
camps to States outside West Bengal. 
We are trying to expedite the land 
reclamation schemes. That is number 
one. Number two is, we are also set
ting up industries. Because, the popu
lation that is coming from East 
Pakistan can be divided under two 
heads, about 70 per cent, agriculturists 
and 30 per cent, non-agriculturists* The 
urban part of it or the non-agricul- 
tural part of it we want to absorb 
either in industries by providing them 
employment, or by giving them train
ing and opening production centres as 
well as by setting up of cottage and 
small-scale industries.

Mr. Depaty-Speaker: I will now put 
cut motions Nos. 34 and 35 to Demand 
No. 92 and No. 93 respectively by 
Shri Moitra.

The question is:
“That the demand for a supple

mentary grant of a sum not 
exceeding Rs. 6,17,000 in respect 
of ‘Ministry of Rehabilitation* be 
reduced by Rs. 100.”

The motion was negatived.

Mr. Deiiuty-Speaker: The question
is:

“That the demand for a supple* 
mentary grant of a simi not
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exceeding Rs. 44,27,000 in respect 
of *Expenditure on Displaced Per
sons’ be reduced by Rs. 100.”

The motion was negatived.

Mr. Pepaty-Speaker: There is an
other cut motion by Shri Vittal Rao, 
to Demand No. 141.

The question is:
“T^at the demand for a supple

mentary grant of a simi not 
exceeding Rs. 2,50,00,000 in respect 
of ‘Capital Outlay on Roads* be 
reduced by Rs. 100.”

The motion was negatived.

Mr. Depnty-Speaker: Now I will put 
all’ the Demands to the vote of the 
House... •

Shri Kamath (Hoshangabad): As
far as I am aware, Mr. Deputy- 
Speaker, the House has accepted the 
recommendation of the Business Advi
sory Committee that 2  ̂ hours will be 
allotted for the Railway Supplemen
tary Demands. I would request, if my 
hon. colleagues agree, that two hours 
may be allotted for it and half an 
hour may be allotted now for the 
External Affairs Ministry.

Mr. Depnty-Speaker: Half an hour 
we have already trespassed on the 
Railway Demands. I am sorry it will 
be difficult to do it now.

The question is:
“That the respective supple

mentary sums not exceeding the 
amounts shown in the third 
column of the Order Paper be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1957, 
in respect of the following 
demands entered in the second 
colimm thereof:

Demands Nos. 92, 93, 94, 23, 33, 
35, 40, 41, 44, 63, 67, 77, 102, 109, 
121, 129, 140 and 141.”

The motion was adopted.

[The motions for Demands for 
Supplementary Grants which were 
adopted by Lok Sabha are reproduced 
below.—Ed.]

Demand No. 92—Ministry or 
Rehabilitation

‘That a supplementary sum 
not exceeding Rs. 6,17,000 be 
granted to the President to 
defray the charges which will 
come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
‘Ministry of Rehabilitation* ”

Demand No. 93— Êxpenditure on 
Displaced Persons

“That a supplementary simi 
not exceeding Rs. 44,27,000 be 
granted to the Presideit to 
defray the charges which will 
come in course of pa3rment 
during the year ending the 31st 
day of March, 1957, in respect of 
•Expenditure on Displaced Per
sons’.”

Demand No. 94—Miscellaneous 
Expenditure under the Ministry 

OF Rehabilitation

“That a supplementary sum
not exceeding Rs. 6,000 be 
granted to the President to
defray the charges which will 
come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
‘Miscellaneoiis Expenditure imder 
the Ministry of RehabilitaticHi*,”

Demand No. 23— Êxternal Affairs

“That a supplementary sum
not exceeding Rs. 79,32,000 be 
Ifranted to the President to
defray the charges which will 
come in course of pajonent 
during the year ending the 31st 
day of March, 1957, in respect of 
‘External Affairs’.”

Demand No. 33—Audit

“That a supplementary sum
not exceeding Rs. 16,50,000 be 
granted to the President to
defray the charges which will
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[Mr. Deputy Speaker.] 
come in course of payment 
during the year ending the 31st 
day of Marcii, 1957, in respect of 
‘Audit*.”

Demand No. 35—M int

‘That a supplementary sum 
not exceeding Rs. 1,15,00,000 be 
granted to the President to 
defray the charges which wiU 
come in course of payment 
during .the year ending the 31st 
day of March, 1957, in respect of 
*Mint*.”

Demand No. 40—M iscellaneous 
Adjustments between Union and 

State Governments

“That a sxipplementary sum 
n o t . exceeding Rs. 2,00,000 be 
granted to the President to 
defray the charges which will 
come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
^Miscellaneous Adjustments be
tween Union and State Govern
ments’.”

Demand No . 41—Pre- partition 
P ayments

“That a supplementary simi 
not exceeding Rs. 7,76,000 be 
granted to the President to 
defray the charges which will 
come in course bf payment 
during the year ending the 31st 
day of March, 1957, in respect of 
Tre-partition payments’.”

Demand No. 44—A griculture

“That a supplementary sum 
not exceeding Rs. 1,000 be 
granted to the President to 
defray the charges which wiU 
come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
‘Agriculture’.”

D emand No. 63—Ministry o f  
Intormation and Broadcastinc 
•That a supplementary sum 

not exceeding Rs. 75,000 be 
granted to the President to

defray the charges which will 
come in course of payment 
during the year ending the 31st 
day of Marcii, 1957, in respect of 
•Ministry of Information and 
Broadcasting’.”

Demand No. 67—Ministry of 
Irrigation and Power

“That a supplementary sum 
not exceeding Rs. 3,45,000 be 
granted to the President *to 
defray t)ie charges which will 
come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
‘Ministry of Irrigation and 
Power*.”

Demand No. 77—Misceu^aneous 
Expenditure under Ministry o f  

Law

“TRiat a supplementary sum 
not exceeding Rs. 61,000 be 
granted to the President fb 
defray the charges which will 
come in course of payment 
during the year ending the 31st 
day of Marcii, 1957, in respect of 
*Miscellaneous Expenditure under 
Ministry of Law’.”

Demand No. 102—Supplies

‘That a supplementary sum 
not exceeding Rs. 13,87,000 be 
granted to the President to 
defray the charges which will 
come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
‘Supplies’.”

Demand No. 109— L̂ok Sabha

“That a supplementary sum 
not exceeding Rs. 1,000 be 
granted to the President to 
defray the charges which will 
come in course of pasmient 
during the year ending the 31st 
day of March, 1957, in respect of 
*Lok Sabha’.”
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Demand No. 121—Capital Outlay 
ON Currency and Coinage

“That a supplementary sum 
not exceeding Rs. 1,34,33,000 be 
granted to the Presidait to 
defray the charges which will 
come in course of pajrment 
during the year ending the 31st 
day of March, 1957, in respect of 
‘Capital Outlay on Currency and 
Coinage’.”

Demand No. 129—Other Capital 
Outlay of the Ministry of Food 

and Agriculture

“That a supplementary sum 
not exceeding Rs. 4,19,01,000 be 
granted to the President to 
defray the charges which will 
come in course of pajni^i^t 
during the > ear ending the ^Ist 
day of March, 1957, in respect of 
‘Other Capital Outlay of the Min
istry of Food and Agriculture’.”

Supplementary Grants 
(Railways) 1956-57 and 

Demands for Excess 
Grants (Railways)

1953-54
APPROPRIATION (NO. 5) BILL*
Mr. Depnty-Speaker: We take up

the next item of business. The 
Finance Minister.

The Minister of Finance and Iron 
and Steel (Shri T. T. Krishnama- 
Chari): Sir, I beg to move for leave 
to introduce a Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
service of the financial year 1956-57.

Mr. Depnty-Speaker: The question 
is:

“That leave be granted to intro
duce a Bill to authorise pajmient 
and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for 
the service of the financial year 
1956-57. '
Shri T. T. Krishnamachari:

introduce the Bill**.
Sir, I

Demand No. 140—Capital Outlay 
on Ports

“That a supplementary sum 
not exceeding Rs. 85,00,000 be 
granted to the President to
defray the charges which will 
come in course of payment
during the year ending the 31st 
day of March, 1957, in respect of 
‘Capital Outlay on Ports*.”

Demand No. 141—Capital Outlay^ 
on Roads

“That a supplementary sum 
not exceeding Rs. 2,50,00,000 be 
granted to the President to
defray the charges which will 
come in course of payment
during the year ending the 31st 
day of March, 1957, in respect of 
‘Capital Outlay on Roads’ .”

DEMANDS FOR SUPPLEMENTARY 
GRANTS (RAILWAYS), 1956-57 
AND DEMANDS FOR EXCESS 
GRANTS (RAILWAYS), 1953-54
Mr. Depnty-Speaker: Now, Supple

mentary Demands for Grants (Rail
ways) are to be taken up. We have 
got 2i  hours for this.........

An Hon. Member: Excess Grants?
Mr. Depnty-Speaker: ..........as well

as for Excess Grants. Hon. Members 
would send their slips about the cut 
motions which they desire to move.

Demand No. 1—^Railway Board 
Mr. Depnty-Speaker: Motion moved.

“That a supplementary sum 
not exceeding Rs. 8,66,000 be 
granted to the President to 
defray the charges which will 
come in course of payment

•Published in the Gazette of India Extraordinary Part II—Section 2, 
dated 18-12-56 pp. 1177—80.

••Introduced with the recommenda tion of the President
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[Mr. Deputy-Speaker] 
during the year ending the 31st 
day of March, 1957, in respect of 
*Railway Board’.”

Demand No. 4—Ordinary Working 
Expenses—^Administration

Mr. Depnty-Speaker: Motion moved:

“That a supplementary sum 
not exceeding Rs. 50,83,000 be 
granted to the President to 
defray the charges which will 
come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
^Ordinary working Expenses— 
Administration*.”

Demand No. 5—Ordinary Woriong 
Expenses—Repairs and 

Maintenance

Mr. Depnty-Speaker: Motion moved:
'That a supplementary sum 

not exceeding Rs. 1,90,00,000 be 
granted to the Resident to 
defray the charges which will 
come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
‘Ordinary Working Expenses—- 
Repairs and Maintenance*.”

Demand No. 7—Ordinary Working 
Expenses—Operation (Fuel)

Mr. Depnty-Speaker: Motion moved:
‘That a supplementary sum 

not exceeding Rs. 3,20,73,000 be 
granted to the President to 
defray the charges which will 
come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
‘Ordinary Working Exposes— 
Operation (Fuel)’.”

Demand No. 9—Ordinary Workino 
Expenses— M̂iscellaneous

Expenses |

Mr. Depnty-Speaker: Motion moved:
“That a supplementary simi 

not exceeding Rs. 1,37,78,000 be

granted to the President to 
defriy the charges which will 
come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
‘Ordinary Working Expenses— 
Miscellaneous Expenses’ .”

Demand No. 10—Ordinary Workino 
Expenses—Labour Welfare

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum 
not exceeding Rs. 38,00,000 be 
granted to the President to 
defray the charges which will 
come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
‘Ordinary Working Expenses— 
Labour Welfare’.”

Mr. Deputy-Speaker: The following 
are the Demands for Excess Grants.

Demand No. 4—-Revenue—Working 
Expenses—^Administration

Mr. Depnty-Speaker: Motion moved:
“That a sum of Rs. 48,31,263 be 

granted to the President to make 
good an excess on the grant in 
respect of *Revenue—^Working
Expenses—^Administratiwi’ for the 
year ended the 31st day of March, 
1954.”

Demand No. 5—Revenue—Working 
Expenses Repairs and 

Maintenance

Mr. Depnty-Speaker: Motion moved:

“That a sum of Rs. 74,17,619 be 
granted to the President to make 

^ good an excess on the grant in 
respect of ‘Revenue—Working
Expenses—Repairs and Mainten
ance’ for the year ended the 81st 
day of March, 1954.”
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Demand N o . 6—Revenue—Workino Demand N o . 10—Revenue—Payments
Expenses—Operating Staff to Indian States and Companies

Mr. Deputy-Speaker: Motion moved:

‘That a sum of Rs. 46,68,199,̂  be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Revenue—^Working
Expenses—Operating staff' for the 
year ended the 31st day of March, 
1954.*’

Demand No. 7—Revenue—Working 
Expenses—Operation (Fuel)

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 78,47,4^1, be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Revenue—^Working
Expenses—Operation (Fuel)* for 
the year ended the 31st day of 
March, 1954.”

Demand No. 8—Revenue— Ŵorking 
Expenses—Operation other than 

Staff and Fuel

Mr. Depnty>Speaker: Motion moved:

“That a sum of Rs. 21,59,686, be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Revenue—Working
Expenses—Operation other than 
Staff and Fuel* for the year ended 
the 31st day of March, 1954."

Demand No. 9—Revenue—Working 
Expenses—^Miscellaneous 

Expenses

Mr. Deputy-Speaker: Motion moved:

‘That a sum of Rs. 16,56,427 be 
granted to the President to make 
good an excess on the grant in 
resi>ect of *Revenue—Working
Eiq>enses—Miscellaneous Expens
es' for the year ended the 31st 
day of March, 1954.”

Mr. Depnty-Speaker: Motion moved:
“That a sum of Rs. 66,236, be 

granted to the President to make 
good an excess on the grant in 
respect of ‘Revenue Payments to 
Indian States and Companies.’ tar 
the year ended the 31st day of 
March, 1954.”

Shri T. B. Vittal Rao (Khammam): 
I have cut motions. May I seek one 
clarification? Are the Supplementary 
Demands and Excess Grants being 
taken together?

Mr. Deputy 1 Speaker: If we cap
divide the time separately, I .........

Some Hon. Members: No, no.

Mr. Depoty-Speaker: We can take 
them together.

Shri U. M. Trivedi (Chittor): They 
are differing in principle. The 
Demands for Excess Grants cover a 
different field.

Mr. Depaty-Speaker: They will be 
put separately. They may be dis
cussed together.

Shri U. M. Trivedi: For discussion 
also, there will be two different 
principles.

Mr. Depnty-Speaker: If hon. Mem
bers can split the time,.........  ‘

Shri U. M. Trivedi: Unfortunately, 
time has been fixed so short. It is 
difficult to adjust. If time were 
greater, that would be the proper 
thing.

Mr. Depnty-Speaker: Would 1|
hours and 1 hour do?

Shri Frank Anthony (Nominated— 
Anglo-Indians): Let them be taken
together.

Shri U. M. Trivedi: Two hours for 
Supplementary Demands and half an 
hour for Excess Grants will do.

Mr, Depnty-Speaker: All right
Shri T. B. Vittal Rao.
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Shri T. B. Vittal Rao: Sir, I am 

moving the following cut motions 1, 
2, 3, 4, 5 and 6, and on Excess Grants 
cut motions 14 and 15.

Demand No. 1 relates to the enlarge
ment of the Railway Board by some 
more additional Members. The ques
tion of its composition and strength 
have been under discussion or under 
consideration for long. Even before 
Partition, when we were in imdivided 
India, when there were only four 
Members constituting the Railway 
Board, criticisms were levelled that 
the strength of the Railway Board 
was far in excess. Following that 
criticism, the strength of the Railway 
Board was reduced. Then came the 
Partition. The Railways were truncat
ed. Suddenly, in 1954, there was a 
further expansion of the Railway 
Board and the strength was increased 
from 1-10-1954. During the last Budget 
session, we were not told anything 
about this increase of the strength of 
the Railway Board. Suddenly, we 
heard in August or September, that 
two more Members have be«sn added. 
We are not told what will be the 
nature of the work that will be 
entrusted to these additional Members, 
and what is the work that they are 
supposed to transact, and what 
remuneration they will get.

13.55 hrs. ‘
[Mr. S pea k e r  in  the Chair]

The remuneration that a Railway 
Board Member gets is Rs. 4,000 a 
month including other allowances. It 
is not clear whether these additional 
Members will get the same remunera
tion and whether they will have the 
same'powers as other Members. An> 
way, I consider that this addition of 
Members is not warranted.

The Railway Minister will say that 
the work load on the Railways has 
increased. We have spent about 
Rs. 400 crores during the First Plan 
and we are going to spend Rs. 900 
crores under the Second Plan. There
fore, naturally the work load has 
increased. I submit that we are not 
going to have for Rs. 900 crores even

15 per cent, of the work which we 
have had so far for Rs. 700 crores. 
Therefore, unless a proper job analysis 
has been made, we could not agree 

^0 this. We should be told what 
work has been entrusted to each of 
the Members of the Railway Board, 
what are the responsibilities of each 
Member in order to give our consent 
to this Grant.

Then, I come to the question of 
dearness allowance and the comput
ing of dearness allowance for the 
purpose of granting provident fund 
and special contribution or gratuity. 
As you are aware, in 1947 when the 
Central Pay Commission’s recom
mendations were accepted by the 
Government, it was said that for 
every increase of 20 points in the 
cost of living index, there should be 
a corresponding increase of Rs. 5 in 
the dearness allowance. But, that was 
not given effect to. Ad hoc increases 
were granted in January, 1949, and 
August, 1951. They have not fully

* implemented the Central Pay Com
mission’s recommendations in the 
matter of the grant of dearness allow
ance. In the year 1952, the Dearness 
Allowance Committee was appointed 
under the Chairmanship of Shri 
Gadgil. This Committee reported 
that only 50 per cent, of the dearness 
allowance should be merged and 
called dearness pay and the remain
ing 50 per cent, should be dearness 
allowance. One very important 
recomm^ndation that this Committee 
made was that the cost of living 
index, since known as consumer price 
index, is not at all correctly compiled, 
that it should be done in a correct 
mann^ and that steps should be 
taken by the Government to compile 
correct cost of living index or con
sumer price index and a sepa
rate all-India cost of living for 
the middle classes should also 
be compiled. What have we done? 
This recommendation also was 
accepted by the Government, The 
report was made in the month of 
September, 1952—September or
October and the recommendation was 
accepted in 1953. I have been pur-
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suing this question. When we ask 
why the dearness allowance is not 
increased, we are told that a policy 
decision was taken in the year 1949 
that we should not increase the dear
ness allowance as it would mean a 
budget deficit and as it would increase 
inflationary tendencies. A very nice 
way of arguing things. Increasing 
the purchasing capacity of the workers 
or the employees would mean infla
tion. I do not know who will pur
chase the goods that will be produced 
due to the various development plans. 
And then the Prime Minister on behalf 
of the Cabinet Secretariat had replied 
that steps were being taken for com
piling this cost of living index. What 
happened? From 1953 to 1956— t̂hree 
years is a pretty good time. First I 
was told that the Government was 
doing it, that the statistical organisa
tion was seized of the matter and 
they were doing it. Then after some 
months I put a question as to how 
far it had progressed. We were given 
to imderstand that there were not 
the optimimi diagrams and so on and 
BO forth, that enough statistical data 
was not available, and fresh family 
budget enquiries had to be made. 
This is the reply we got. Further on 
in the year 1955 we were told a tech
nical advisory committee had been 
appointed and that was looking into 
the matter as to how the family 
budget enquiry should be conducted. 
Later on, after a few months, what 
did we hear? The State Governments 
were being consulted in the matter 
as to how the fresh iamily budget 
enquiry in the case* of the workers 
as well as the middle class was to be 
conducted. And when I asked how 
many meetings this expert or tech
nical advisory committee had held, 
the Prime Minister gave a very long 
reply only during this session that 
such and such a thing had been done 
and efforts were being made. Three 
years is a long period and the workers 
who have been agitated over this 
matter are feeling very much. Prices 
have not stabilised, but they are 
soaring. We hear that the prices are 
likely to come down after the harvest.

and Demands for Excess 
Grants {Railways) 1953-54

Mr. Speaker: I would point out to 
the hon. Member that the total time 
allotted is 2i hours. Therefore he can 
make his point without elaborating 
any particular thing. Of course the 
argimients are there. I have no 
objection, but it cannot be extended.
I win give him 15 minutes.

Shri T. B. Vittal Rao: Only 15 
minutes?

Mr. Speaker: I have to distribute it 
to other hon. Members.

Shri T. B. Vittal Bao: There are so 
many Demands.

Mr. Speaker: At the rate at which 
he is going on, 2  ̂ hours may not be 
enough even for himself.

Shri T. B. Vittal Rao: Not 2| hours, 
half an hour.

Mr. Speaker: The hon. Member
will kindly resume his seat. May I 
know how many hon. Members want 
to take part in the railway discus
sions? Nine. Along with the hon. 
Member ŵ ho is in possession of the 
House, ten. The hon. Minister may 
like to take not exceeding half an 
hour.

Shri Kamath (Hoshangabad): 
Twenty minutes.

Blr. Speaker: Twenty minutes or hall 
an hour. I will restrict it to 20 
minutes if it is all right. .

The hon. Member started at 1-50. 
Therefore let him take 15 minutes.

Shri T. B. Vittal Rao: I will take 
five minutes more, if you agree, being 
very much interested in this. This is 
probably my last speech on railways.

Mr. Speaker: The hon. Member is 
quite young. He will have hundred?*' 
of such debates.

Shri Kamath: I will give him five 
minutes of mine.

Mr. Speaker: I cannot distribute
like that.

Shri T. B. Vittal Rao: I have been 
elaborating on this question of dear
ness allowance. So, this is how thingf 
have been gomg on. Committees have 
been set up and their recommenda
tions have been accepted, but not 
implemented. Only very recently
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the Minister of Planning addressing 
a meeting of the workers at Ahmed- 
abad disclosed that only five per cent, 
of the workers in India got a living 
wage. The Constitution .provides that 
efforts should be made to give a living 
wage to every one. That is one of 
the directive principles of the Con
stitution. And here the Planning 
Minister says five per cent. The 
benefit of the increased production 
has not gone to the workers. Under 
the Employees’ Provident Fimds Act 
and the Coal Mines Provident Fund 
Act the contribution of the employers 
is also on the dearness allowance. 
Therefore, I request the Railway 
Minister kindly to concede this, 
because the prices are not stabilising. 
Prices of foodgrains have been 67 per 
cent, more compared to last year, and 
even today when the crops are arriv
ing, it is 25 per cent, more than what 
it was for the corresponding period 
in 1955. Therefore, let him consider 
the question of enhancing dearness 
allowance as also computing dearness 
allowance for purposes of payment of 
provident fund and gratuity. Tlie 
Bombay Industrial Tribunal has ruled 
recently that for 2,21,000 wor
kers gratuity should be given. 
Let him not say this is not in the 
private sector or any such thing. Let 
us go on principles.

Then I come to the question of oU 
being used for the generation oX 
electricity. We are supposed to con
serve our foreign exchange. When 
coal is available in abimdance, I do 
not see the need for going in for oil. 

•Therefore they should see that we 
only use coal instead of oil.

Regarding the accidents near 
Mehbubnagar and Ariyalur, I am 
glad that at long last the Railways 
Board has accepted to institute judi
cial enquiry in both the cases. At 
first they ridiculed the idea. Even 
the Leader of the House said: “I 
cannot understand the Members’ fad 
for this judicial enquiry.” But there 
is one lacuna in it. These enquiry 
commissions have not been associat
ed “wito prominent public men. There

were three mining disasters in India 
during the last three years, and in 
each case a Judge of the High Court 
was appointed to enquire into the 
case. Along with him there was a 
technical expert as an assessor and 
another assessor who was a public 
man. Dr. Barlingay was appointed 
in the Newton Chikli disaster, Shri 
Shree Narayan Das in the Amlabad 
accident, and in the Burro Dome 
inimdation tragedy, Shri Samanta 
has been appointed. Public men 
should be appointed so that it will 
gain status. The recommendations of 
such commissions have been very 
useful. I have nothing further to add 
about this.

May I know whether Demsuid No. 7 
would be taken up separately?

Mr. Speaker: All these Demands
are rolled into one. Let him speak 
on all.

Shri T. B. Vittal Rao: Then I come 
to the sum of Rs. 41 lakhs which has 
been written off on account of 
unremunerative capital expenditure 
on some collieries. The ownership of 
these coal mines has been transferred 
to the Ministry of Production, and I 
cannot imderstand why this sum 
should be a drag on the railways’ 
finances.

Then I come to another aspect, 
namely transporting of coal for the 
Southern Railways through ships. I 
have been raising this question again 
and again. In this also provision has 
been made. For transporting coal for 
railway use you use steamers where 
you wiU have to pay a higher rate, 
and coal for the industrialists you 
carry on the railways. That is, the 
industrialists pay less freight than 
the railway. It is more expoi- 
ditiire for the railways. In other 
words it means that we sub
sidise the industrialists by carrying 
coal by the railway route, and by 
carrying coal for railway consimiption 
by the sea route. This should be put 
an end to. We need not subsidise 
them any more.

Finally, I am very glad that some 
arrangements are being made and
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iteps are being taken to develop the 
signal and telecommunications to 
bring them on a par with what is 
obtaining in some of the advanced 
countries in the world. That is most 
welcome. Any expenditure on it is 
useful because it will add to the safety 
measures.

Once more before I conclude I would 
like to say that the question about 
dearness allowance may be conceded 
so that the middle class employees 
who are feeling very much agitated 
over it may be satisfied.

•
Shri Frank Anthony: Mr. Speaker, 

I have three cut motions in my name. 
They refer to the functioning of the 
Railway Administration, to the lack 
of attention to the grievances of staff 
and to the unsatisfactory working In 
respect of repairs and maintenance. I 
shall make my points as briefly as 
possible.

The recent accidents which were dis
cussed in this House serve to highlight 
the unsatisfactory condition of the 
railway track, and I had emphasised 
that in my opinion the railway track, 
particularly in the Southern Railway, 
is in a bad condition. And since we 
have had those discussions in the 
House, I have been inimdated with 
complaints from railwajTnen.

Recently, I got a very disturbing 
letter from a railway employee who 
told me definitely—and I have no 
reason to disbelieve what he said— 
that the railway track between 
Arkonam and Bangalore was virtually 
a dead track, and that the railway 
drivers were finding it humanly 
impossible to operate on this track. A 
few months back, I had occasion to 
bring to the notice of the Railway 
Board and to the General Manager of 
the Southern Railway the imsatis- 
factory working conditions in the 
Villupuram district which comes in an 
area where this accident near Tiru- 
chirappalli occurred. I emphasised the 
fact which was relayed to me by the 
local staff that conditions are becoming 
Increasingly impossible, and that— 
whatever the reasons are, probably
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because of the lack of maintenance ot 
the engines and also because of the 
lack of maintenance of the track— 
they find it impossible to do a trip 
of more than a hundred miles; it is 
physically impossible. I regret to say 
that I got a stereotyped reply from 
the General Manager; it was of an 
evasive character; all kinds of statis
tics were produced to show that, in 
fact, these conditions had not obtained 
there. That was before this accident 
occurred.

Recently, I was talking to an official, 
when I was on a tour of the Southern 
Railway, and he told me tiiat the track 
here is absolutely disgraceful. The 
official himself told me like that. I 
asked him, What is the reason?* He 
said, ‘To some extent, outworn stock; 
and also because we do not get what 
we indent for.*. He said, *Look at this 
track; we should have 4 inches of 
metal ballast, but we have not got 
even half an inch. I indent for it, but 
it gets held up somewhere because of 
bottle-necks in the Railway Adminis* 
tration’. And that is the condition of 
our track or a large part of the track 
in the railways, and more especially, 
on ^ e  Southern Railway.

Another complaint which is relayed 
to me by the workers is that the 
officials do not do their jobs. For
merly, it was a duty,—which could 
not be avoided as it is avoided today— 
for the officials to travel on the 
engine, and they travelled for the 
whole trip and they knew precisely 
what the condition of the track was. 
They knew precisely what the condi
tion of the engine was. But, today, 
whatever the reason, whether it be 
indifference or lack of a sense of duty 
or I do not know what it is, or because,
I suppose, the officials lived softly in 
the old days—they just do not travel. 
Even the young officials do not. They 
will travel from one water column 
to another and when you complain 
about the condition of the engine or 
the condition of the track, you get 
the glib stereotyped reply that there 
is no validity in the complaint But, 
senior men are coming to me and
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saying that the conditions are becom
ing so physically unendurable that 
they cannot carry on their work, and 
that they have to resign if they want 
to save their health. Those are the 
cpnditions which prevail today on the 
railways, particularly on the Southern 
Railway.

With regard to this question of 
maintenance, it has been brought to 
my notice that there is a growing 
tendency for inexperienced people to 
be appointed as drivers. This, I am 
told, is one of the contributory factors 
in respect of the increase in the inci
dence of accidents. Inspecting officials 
do not inspect. They are supposed 
to travel on the engines, and they are 
supposed to assess the capacity of the 
staff, but they do not, with the result 
that inexperienced firemen are being 
precipitately promoted. They are a 
danger not only to their work, but 
they are a danger to the travelling 
public.

It has been suggested by people who 
know that in order to remedy this 
position, you must have in every 
running shed a district loco inspector 
and driver instructors. As far as I 
am aware, there is no loco training 
school on the Southern Railway, with 
the result that, on the Southern Rail
way, there are no inspecting officials; 
you do not have these people in the 
running sheds; so, inexperienced men 
are being put out as dpvere. That is 
what has been told to me by the most 
experienced men on the railways 
there.

Another danger which has been 
brought to my notice by those who 
are immediately concerned— Î think 
I have mentioned it in this House 
before—is that there is a growmg 
obstruction of signals. The men 
concemed say, ‘It is all very well 
that you indict us if w6 run past 
signals’ ; but they say that the mini
mum sighting distance for the outer 
signal should be one mile. But, 
today, that is not the position in some 
railways; there is not that minimum 
sighting distance. But there is this

obstruction either because of the out
growth of trees or because of build
ings have been put up. They say 
that the Ministry must ensure that 
there should be this minimum sight
ing distance of one mile. If you can
not easily see the outer signal, at 
least you should have repeater signals 
—I do not know what it will cost, but 
this is what they have told me— f̂or 
every signal on the left-hand side. It 
is the ultimate responsibility of the 
driver to see the signal; so, for every 
signal on the left side, you must have 
a repeater signal on the right. A 
driver cannot continue to do his work 
an<i watch the signal on the left-hand 
side. So, they have sent this request 
that there should also be repeater 
signals on the right, wherever the 
signal itself is on the left. I was 
particularly perturbed—it was a com
plaint brought to my notice, and it is 
becoming a general complaint— t̂hat 
because of this lack of maintenance 
in respect of your engines, the drivers 
are compelled to take out their 
engines with defective brake i>ower.
I had a case which I brought to the 
notice of Shri Lai Bahadur Shastri. 
The man refused. He said, ‘No, the 
brake power is defective’, but he was 
told ‘Either you take out this engine 
with the defective brake power, or 
else you are going to be punished, we 
will charge-sheet you for refusal to 
do the work*. He said, ‘I would not 
work under these conditions’. I have 
never known a man to be compelled 
to take out an express or a mail train 
engine after having complained of its 
defective brake power, but he was 
compelled to do it.

There is another matter which has 
arisen recently. There has been this 
introduction of the divisional system. 
I suppose some of the dislocation is 
unavoidable, but complaints have come 
to me that it has led not only to dis
location but also to tremendous injus
tice. Men have lost their seni<trity; 
men who expected their promotion 
have not got their promotion. The 
Railway Minister will probably know 
that although integration was intro
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South Eastern Railway is in danger 
of becoming a kind of human junk- 
heap.

duced several years ago, up till now 
the seniority lists have not been 
finalised. That imsatisfactory position 
is now going to be made infinitely 
worse by the introduction of the 
divisional system. The men do not 
know yet, after five or six years after 
integration, precisely what their 
seniority is. Now, with the introduc
tion of the divisional system, that 
position is going to be accentuated 
for the worse, and the men ask ‘What 
is going to happen?* Different rail
ways have different systems for asses
sing seniority. In some railways* 
seniority has been assessed on. the 
zonal basis. So far as the lower staff 
are concerned, seniority has usually 
been assessed on the district basis. 
But how are you going to do it with 
the introduction of the divisional 
system? How are you going to assess 
seniority, which is a vital matter, 
which affects a man’s position and 
also his capacity for work?

It has been suggested to me that 
the Railway Board should consider 
that in assessing seniority, the date of 
entry into the grade should be the 
uniform yard-stick.

There is another .matter which has 
exercised and agitated railwaymen 
recently. There is this tendency— 
perhaps it is unavoidable because of 
the demands of the Second Five Year 
Plan— t̂o grant extensions to super
annuated staff. This has quite justi
fiably led to a great deal of resent
ment, because when a man who has 
reached the age of superannuation is 
given an extension, he blocks the man 
who is looking forward to promotion 
into that place. I regret to say this 
—I would ask the Minister to look 
into this— b̂ecause senior officials have 
made this complaint to me, that this 
giving of extensions is being used as 
an ' opportunity for accommodating 
favourites. I was in Calcutta recently, 
and I was told by a number of senior 
railway officials that the General 
Manager there—I do not know whether 
It is being done wittingly—is collect- 
mg around him all the superannuated 
rejects from the other railways. The

Now, a suggestion has been made— 
and I think it is a reasonable sug
gestion—that if the needs of the rail
ways are such that you must have 
these superannuated men, you re
employ them. Do not give them 
extensions, thereby blocking the pro
motion of the men next below. Or— 
the railways can consider this— t̂he 
Pay Commission’s recommendation 
that the age of superannuation shoiijd 
be 58, may be considered. I know the 
difficulty will be this, that you cannot 
do it unilaterally. But I think the 
railways are in a unique position. 
The problem can be approached in 
that matter. If th» railways require 
—as the railways do require—all the 
senior men, then instead of only 
allowing the General Manager to 
handpick a few people, why not 
seriously consider this recommenda
tion of the Pay Commission, so far as 
the railways are concerned, of extend
ing the age of superannuation to 58?

Then there is the tremendous pro
blem of quarters, which has been 
acc^tuated as a result of the intro
duction of the divisional system. Here 
I have a suggestion to make. There 
is this admittedly acute position. Half 
a million men are without quarters. 
Now, I suggest that you have a fixed 
quota for each category of staff, 
essential staff, drivers and so on. What 
is happening today? When I go 
round, the men tell me that because 
the official lias, certain favourites, he 
will give quarters out of turn to those 
favourites, usually the stationary 
staff. Sc what by convention are 
treated as part of the quota of drivers, 
for instance, are givei to the stationary 
staff. This leads to tremendous 
resentment. I would ask the Minis
ter to consider introducing a fixed 
quota for them.

My hon. friend, who spoke just now, 
referred to the question of the merger 
of dearness allowance with pay. Half 
the dearness allowance was merged 
with pay. I have a request to make
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to the Railway Minister in this con
nection. So far as the merged portion 
is concerned, it is treated as pay for 
the purpose of deduction of house 
rent. The men say that if you treat 
it as pay for the purpose of deduction 
of house rent, why not treat it as pay 
for the purpose of assessing our mile
age allowance?

There is another reasonable request 
which the men have made to me. 
They say that the pre-1931 staflf 
should be brought into a position of 
parity with the post-1931 staflf in 
respect of sick leave. The new leave 
rules allow an accumulation of leave 
up to a period of six months, but the 
pre-1931 men cannot accumulate sick 
leave for more than a month or two. 
What is the result? Because they 
cannot accumulate their sick leave, 
whether they are sick or not, every 
year they take their sick leave. And 
what is the result? A case came to 
my notice recently. A  man got T.B. 
He was on the old sick leave rules. 
He was on leave for a month or two. 
Now he has no pay. I do not know 
what is happening to him. Some of 
his friends raised some money to help 
hiin. But he gets no pay. He has to 
cure the disease, and his family has 
been reduced to starvation.

My final request to the Minister is 
this. I welcome him to the Ministry. 
I do not know whether his appoint
ment is a stop-gap appointment, but 
I hope that even in the few months 
that he will be there—I hope he will 
be there permanently—he will do 
whatever he possibly can to act as 
the proverbial broom, because a great 
deal of sweeping is necessary in the 
Railway Administration.

There is one major request I have 
to make. In this House about three 
years ago, I raised a plea—and I think 
it is a legitimate plea—that on the 
railways, the pension scheme must be 
introduced. It is long overdue. The 
Railway Minister may not have the 
experience that most of us have, but 
on an average, a railwayman today— 
I would not say 9 out of 10—after ten

years is reduced to penury. I have 
analysed the figures. I have shown 
that the old Provident Fund-cum- 
gratuity scheme does not even com
pare remotely with the liberalised 
pension terms, which the opposite 
numbers, in government service, of 
the railwaymen get. For instance, a 
driver who gets emoluments in the 
region of Rs. 600 a month, may be 
getting a provident fund of Rs. 40,000. 
What is the capitalised value? His 
counterpart In the Telegraphs will 
get Rs. 250 or Rs. 300 a month. The 
capitalised value of that is between 
Rs. 2 and Rs. 3 lakhs, whereas as 
Rs. 40,000 cannot give him even Rs. 70 
a month, if it is invested in the best 
gilt-edged securities. I have g >nc 
round and explained the position to 
them.

Me. Speaker: The Provident Fund 
that is accimiulated is created as an 
annuity under the rules. How long 
will this serve as annuity in place of 
pension? I am only trying to find out.

Shri Frank Anthony: I have com
pared the pension to the Provident 
Fund, and in terms of money the 
value of pension works to about 4 
times as much.

The reply that used to be given in 
the past was that some men did not 
want this. I toured 20 or 30 railway 
centres in October and November and 
explained the scheme to them. Tlien 
the men pleaded with me to plead 
with the Administration for this 
scheme—as soon as they imdersiood 
the implication. They say, ‘At least 
give us the option; those who do not 
want, need not exercise the option*. I 
would ask the Minister also to favour
ably consider this final request of 
mine.

Mr. Speaker: The cut motions indi
cated by Members to be moved are as 
follows:

Demand No. 1 — 1, 2, 10, 12
Demand No. 4 — 3
Demand No. 5 — 13 *
Demand No. 7 — 4, 14, 15
Demand No. 9 — 5, 8, 9
Demand No. 10 — 6.
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Unsatisfactory  w orking  in  respect 

OF repairs and maintenance
Q uestion op creation of five posts of 

^ ijinoNAL M embers in  R a il w a y  
B oard

Shrl T. B. Vittal Rao: I beg to move;
“That the demand for a supple

mentary grant of a sum not 
exceeding Rs. 8,66,000 in respect 
of ‘Railway Board’ be reduced by 
Rs. 100”

N eed to treat dearness allow ance  as 
W ages for purpose of com puting  
P rov» ent Fund Contribution and 

G ratuity

Shri T. B. Vittal Rao: I beg to move:
“That the demand for a supple

mentary grant of a sum not 
exceeding Rs. 8,66,000 in respect 
of ^Railway Board’ be reduced by 
Rs. 100.”

F unctioning  of R a il w a y  adm in istra 
tion

Shrl Frank Anthony: I beg to move:
“That the demand for a supple

mentary grant of a sum not 
exceeding Rs. 8,66,000 in respect 
of “Railway Board* be reduced by 
Rs. 100.”

L ack of attention to grievances of 
staff

Shii Frank Anthony: I beg to move:

“That the demand for a supple
mentary grant of a sum not 
exceeding Rs. 8,66,000 in respect 
of ‘Railway Board’ be reduced by 
Rs. 100.”

Delay in  introduction of divisional
SYSTEM IN VARIOUS ZONES

Shri T. B. Vittal Rao: I beg to move:
“That the demand for a supi^e- 

mentary gfant of a sum not ex
ceeding Rs. 50,83,000 in respect of 
‘Ordinary Working Expenses— 
Administration’ be reduced by 
Rs. 100.”

Shri Frank Anthony: I beg to move:
“That the demand for a supple

mentary grant of a simi not ex
ceeding Rs. 1,90,00,000 in respect 
of *Ordinary Working Expenses— 
Repairs and Maintenance’ be re
duced by Rs. 100.”

N eed for consum ption  of m ore  oil  in  
PLACE of coal

Shri T. B. Vittal Rao: I beg to move: 
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 3,20,73,000 in respect 
of ‘Ordinary Working Expenses— 
Operation (Fuel)* be reduced by 
Rs. 100.”

W riting off R s . 41 lakhs represent
ing UNREMUNERATIVE CAPITAL EXPENDI

TURE ON A CERTAIN COLLIERY

Shri T. B. Vittal Rao: I beg to move: 
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 3,20,73,000 in resoect 
of ‘Ordinary Working Expenses— 
Operation (Fuel)’ be reduced by 
Rs. 100.”

Need for transporting coal to South
ern R a il w a y  by SEA-cum-RAiL routs 

THAT w a s  anticipated

Shri T.B. Vittal Rao: I beg to move:
“That the demand for a supple

mentary grant o| a sum not ex
ceeding Rs. 3,20,73,000 in respect 
of ‘Ordinary Working Expenses— 
Operation (Fuel)’ be reduced by 
Rs. 100.”

Q uestion of com pensation  REfiARDnro 
ra ilw ay  accidents near M ehboob- 

NAGAR ON Central R a il w a y  and 
A riyalur on Southern R a il w a y

Shri T.B. Vittal Rao: I beg to move:
“That the demand for a supple

mentary grant or a sum not ex
ceeding Rs. 1,37,78,000 in respect 
of ‘Ordinary Working Expenses— 
Miscellaneous Expenses* be re
duced by Rs. 100.”
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debit were Rs. 389-5 and the credit, 
that is, the commission, was Rs. 
383-13-3. So he has to pay from his 
own pocket Rs. 5-7-9, that is, a minus 
income.

D etails of additional C om pensation
REGARDING M eHBOOB-NAGAR AND ARTYA- 

LUR RAILWAY ACCIDENT

Shri Kamath: I beg to move:
‘That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 1,37,78,000 in respect 
of ‘Ordinary Working Expienses— 
Miscellaneous Exp«ises’ be re
duced by Rs. 100.”

Details of additional provision  for
EXTENSION OF DEPARTMENTAL CATERING

Shri Kamath: I beg to move:
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 1,37,78,000 in respect 
of ‘Ordinary Working Expenses— 
Miscellaneous Exj>enses* be re
duced by Rs. 100.”

Subsidy paid to R a il w a y  Co-oPERATrvrE 
Stores and  need for providing a  pro
per building for housing Consumer 

Stores C o - operative Society at 
Secunderabad 

Shri T. B. Vittal Eao: I beg to move: 
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 38,00,000 in respect of 
‘Ordinary Working Expenses— 
Labour Welfare’ be reduced by 
Rs. 100.”
Mr. Speaker: These cut motions are 

before the House.
Shri Telklkar (Nanded): I have

only to express ihe grievance of the 
agents of Wheeler’s Bookstalls. Re
cently, I came across an agent 
of the company. Incidentally 
I asked him about his income. Then 
he gave me a detailed statement in a 
tabular form, wherein 1 was sur
prised to see that the debits were more 
than his commission. What is this 
due to? They have to return the 
unsold papers for which they are also 
charged. The papers are taken by the 
proprietor and the price is also to be 
given to him. Then if there is a 
delay in submission of the amount, 
interest is charged. Then there is 
penalty for late arrival of amoimt.

From January 1953 to September
1953, period of ten months, the

If the papers which were imsold 
were allowed to be retained with the 
agent, he could have made some use of 
them. But the company does not 
do that. It even debits ' his accoimt, 
for late receipt of amount and ac
counts by charging interest, in addi
tion to penalty. This is too harsh on 
the agent.

This is also the reason why during 
night time the agents are not there 
at the bookstalls. When I asked him 
why he was not there during night 
time, he said; ‘Even if I work for the 
whole day during ten months, I get a 
minus income*.

Mr. Speaker: Are there not depart
mental staff for it?

The Deputy Minister of RaUways 
and Transport (Shri Alagesan): They
are employees of the firm concerned.

Mr. Speaker: How are the railways 
responsible?

The Minister of RaUways and Trans
port (Shri Jagjivan Bam): That the 
hon. Member will explain.

Shri Alagesan: The railways are
not concerned directly.

Shri Teikikar: The Board is there. 
It has supervision over these Book
stalls. The Board is giving permis
sion to sell books. So it is the con
cern of the Railway Administration.

Mr. Speaker: Every person who
works on the railways—stall keeper, 
sweetmeat seller, fruit seller and so 
on—must be generally* under the 
umbrella of the railways; of course, 
they have enough of troubles.

Sliri Teikikar: Yes, they must be
under the big umbrella 6f the rail
ways,

Shri H. N. Mukerjee (Calcutta 
North-East): Sir, I endorse the sug
gestion of my friend Shri Vittal Rao
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'Vhich were envisaged by the former 
Railway Minister in his last Budget 
speech have been given effect to, in a 
manner which, I find, is rather para
doxical. For example, I shall cite the 
case of the new air-conditioned 
third class vestibule train—or what
ever you might choose to call it. It is 
a very fine thing. I have travelled 
by it. It is a very good experience. 
But my difficulty was to understand 
the reason why it was ahnost empty.
I have asked passengers who have 
travelled by this particular train on 
more than one occasion and they have 
told me that in Howrah, for example, 
it is very difficult to book your seat 
by this particular train because, for 
one thing, the third class booking 
office does not even open till 10 o’clock. 
Heavai knows why. The result is 
that here is a luxury train with 
amenities of which we can very 
rightly be proud if we happen to get 

, them, which goes almost empty, I 
feel that if you proceed on the princi
ple of first things first, if you amplify 
amenities only in order that more 
people can enjoy them, then and then 
only wiU you be able to help our 
people. Otherwise, there would bt 
certain exceptional and rather stunty 
achievements which we do not wish 
to equate with the kind of achieve
ment which our country should have 
at the present moment. I wish, there
fore, that this House is told about 
these additional members and we 
want to find out how far the men of 
the Railway Board and the Railway 
Administration in general are able to 
address themselves to this rather 
heavy task w^ch has devolved upon 
us in view of the Sec#nd Five Year 
Plan.

that the House is entitled to some 
more information in regard to the 
additional expenditure of Rs. 2 iflkhs 
on account of the creation of 5 posts' 
of additional Members of the Railway 
Board. I hope that after certain 
recent events which necessitated the 
resignation of the former Railway 
Minister, the Railway Board will func
tion with an added sense of humility 
and of dedication to the exacting tasks 
that await us. I say this because I do 
not mind the expansion of the Rail
way Board if that is necessary. But 
it is rather important that we know 
why exactly this expansion is bong 
done and what specific functions are 
going to be performed by these addi
tional members.

I say ^Iso that in view of the de
mands of the Plan, I can quite con
cede, on principfe, that we might have 
a, few more people on the Railway 
Board. But, at the same tim^ there 
is, perhaps, a danger that th^e is a 
little too much of centralisation, a 
little too much of the high-up officers 
congregating in Delhi with all its 
merc*;ricious attractions which, per
haps, tell rather badly on their effi
ciency as railway administrators.

T wish also to take advantage of this 
opportimity of pointing out to the 
Railway Ministry that may be in view 
of the 3 major accidents having hap
pened in a short while the Railway 
Administration will examine whether 
it is necessary to analyge the working 
of the present zonal system. Some
times a question has arisen that, per
haps, inadequate inspection has taken 
place, perhaps 6,000 mile units <<are 
difficult to handle, perhaps, in the 
present day conditions the General 
Managers are becoming rather 
shadowy phantoms, very powerful no 
doubt, but rather aloof from the 
workaday scene. So, I hope that in 
view of the 3 major accidents in recent 
months, there would be some thought 
given to the idea of this zonal system.

I wish also to emphasise now that 
very recently certain innovations

I will refer to another matter which 
has relevance to the Demand No. 4, 
where the Railway Protection Force 
is mention and certain additional 
sums are allocated for this purpose. I 
have recently received a representation 
purporting to be signed by more than
1,000 people in the former Watch and 
Ward Forces in the Eastern Railv/ay. 
It gives the figure of the signatories
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to this document as 1375 out of a total 
of, I am told, 4001. It refers to a nimi- 
ber of grievances of the former 
Watch and Ward personnel who have 
now been absorbed into the Railway 
Security Forces or the Railway Pro
tection Fwces. I cannot vouch for 
the accuracy of the allegations made 
liere and I have no, personal informa
tion in regard to the accuracy of 
these things either. But it makes 
certain detailed allegations particu
larly, regard to the control exercised 
by the Security Officer of the Eastern 
Railway. It is alleged here, for ex
ample, and I am told the Railway 
Minister has already got copies of 
this document, that charge-sheets are 
arbitrarily issued, that little oppor^ 
tunity is given for fair defence, that 
in six months’ time nearly 500 people 
have had their services terminated 
and there was hardly any fair oppor- 
timity given for their showing cause 
why they should not be dismissed. 
They mention other grievances in 
regard to accommodation in the bar
racks where they have to live awLy 
from their families, about frequent 
and untimely transfers; they say thiy 
cannot join any trade union of their 
choice, that uniform is not supplied in 
time and so on so forth. I need 
not go into the details of it. I am 
«ure the Minister is in possession of 
4 ^  particular document, purporting 
as it does to be signed by as many as 
1,375 members of a 4000 strong force. 
I hope that the grievances which are 
reported here are looked into and 
whatever steps are necessary are 
•dopted in time.

But I wish t'* repeat that my main 
purpose in intervening in this discj_>- 
3ion was to point out that a greater 
responsibility dev^jlves today upon the 
Railway Board m view of the tasKs 
that lie ahead. We expect the Rail
way Board to fimction with humility, 
with a a^ise of dedication and with 
greater efficiency in achievement as 
well as with an eye to furnishing to 
our people amenities effiectively and 
not by means of stuntish develop
ments of the sort that I have trie'^ to 
refer to earlier.
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Shri Bhagwat Jha Azad (Pumea 

cum Santal Parganas): LIr. Speaker, 
Sir, I would concentrate my remarks 
on Demand No. 1 which deals with 
the Railway Board. I take this oppor- 
timity to focus attention once more 
upon my point of view. The Railway 
Board has not given proper attention 
to the development of the backward 
areas. For the last 5 years, I have 
been emphasising this point in this 
House and I take this opportunity to 
say that once more because we are 
now going for our examination in 
the next February or March I do not 
know what marks my 15 lakhs of 
examiners would give me. I want to 
emphasise that this organisation, the 
Railway Board, has no! worked up to 
our expectations.

In this connection, I would better 
like to quote from fhe speech of the 
ex-Railway Minister, Shri Lai 
Bahadur Shastri. I belong to a parti
cular area which is most backward 
in this country, the ^ntal Parganas, 
which is inhabited by tribals. A large 
number of the population in that dis
trict are the Santals and the Pahadias 
who live on mountains. Now we have 
told them to come down. In this area 
we find in the North Pole one line 
going to Pirpainti and the other at 
the site of Jasidih. In between, for 
about 150 miles there is not one track 
of railway line. The Railway Board 
always comes up with a propoisal for 
a new station in New Delhi, goes to 
Lucknow, to Aallahabad or some big 
station gives a new look to it and 
then rims a Janata train, which I, of 
course, heartily welcome. But it 
never goes to that backward area 
TĴ hich remains crying for proper 
development and for proper transport 
facilities. '

Shri Lai Bahadur Shastri in his 
reply to the debate on the 8th March 
1954 said:

qTTRT ^  ^
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fW tf «W 
^  ^rnr# ?flT ^ rm  #5t ^  i”

The ex-Railway Minister said on the 
8th March 1954 that he would request 
the Railway Board to collect all possi
ble data £ind information about this 
area, and he admitted that we have 
not paid due and proper attention for 
the development of this backward 
area. He said that he would ask the 
Railway Board to submit a report to 
him about it so that he might consi
der the matter. I must say that the 
Railway Boeird slept over it. It was 
a remark or rather an order given in 
this House to the Railway Board, and 
that was not at all looked into. I put 
a question as to what had been done 
in the matter. Nothing was done. 
The ex-Railway Minister gave a re
mark in this House that the Railway 
Board should function in this way, 
should collect particular data and 
material. To our great surprise, when 
a question was put, no reply was 
forthcoming as to what action was 
taken by the Railway Board on the 
remark of the then Railway Minister.

I would again quote what he said 
on the 7th March 1956:

“ The reports on these previous 
surveys can be examined to see in 
what ways conditions have 
changed, and also how this align
ment will compare with the alter
native suggestion for a 110>mile 
long branch line from Pirpainti 
to Deoghar via Dumka.”

On these two occasions the Railway 
Mmister very clearly gave this House 
the assurance that he would give pro
per attention for the development i of 
this backward area. But thanks to 
the efficiency and wisdom and what
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not of the Railway Board, nothing 
on the remark of the Railway Minis
ter given in this House on two occa
sions has up till now been done. What 
a great efficiency!

I have supported in this House the 
demands of the Railway Ministry for 
increased allotment for the develop
ment of transport facilities in the 
Second Five Year Plan. I know very 
m\ich the difficulties when that de
mand had been slashed by one-third. 
Nonetheless the fact remains that 
there are new lines being opened, and 
I won’t say that only under pressure 
in the district or area of particular 
persons. But I must say that this 
area has got the same claim or rather 
greater claim than those where new 
lines have been opened.

Therefore, I would say that the 
Rahway Board did not pay any atten
tion to the order of the highest man 
in the Ministry, the ex-Railway 
Minister.

I would like to know what these 
five members that are going to be 
added will do and what will be their 
work. Will they give the country a 
clear picture as to what would be the 
position of transport facilities in the 
middle of the Second Five Year Plan? 
Our apprehension is that although we 
have envisaged great development, 
the greatest danger to the Seccmd Plan 
is the availability of transport facili
ties. With the S^ond Five Year Plan 
going up, our apprehension is that at 
the end of the second year or in the 
beginning of the third year the Plan 
might foimder due to lack of trans
port facilities, because there will be 
greater and greater production, there 
will be greater and greater movement 
and there will be more demand for 
moving the goods. Our apprehension 
is that we might not be able to cope 
up with that goods traffic. No clear 
picture has been given to the country 
as to what would be the position. 
The Railway Board has either assessed 
the difficulties and is not letting this 
House and the country know about 
the difficulties or has not done it af
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[Shri Bhagwat Jha Azad] 
a ll If it has done it at all, let it say 
clearly that these are the dangers, and 
the efforts that are being ma^e by the 
Railway Board to tide over them. Let 
us not be told in the second year or 
the third year that the goods are 
locked up in Bombay or in some vil
lages or somewhere because the Rail
way Board cannot provide the neces
sary facilities to carry these goods. 
Let the Planning Commission be told 
by the Railway Ministry that it wiU 
not be able to cope up with the de
mand at the end of the second, year 
or the beginning of the third year 
of the Plan. Therefore, 1 would like 
to know from* the hon. Minister in the 
larger context what efforts are beizig 
made by the Ministry to overcome 
the great dangers in the Second Five 
Year Plan, and in the comparatively 
smaller context, what efforts are they 
making to develop the transport faci
lities for the backward area of Santal 
Parganas on the branch line from 
Pirpainti to Deoghar via Dumka.

Shri U. M. Trivedi: The Supplemen
tary Demands for Railways total up 
to nearly Rs. 8 crores and yet I do not 
understand why the Railway Ministry 
has not taken the trouble of totalling 
up all its demands. The Supplemen
tary Demands by the Central Govern
ment, when totalled come to near
ly Rs. 40 crores, and yet they do not 
hesitate to put before the House the 
total Demands. I do not know what 
is the reason that the Railway Minis
ter got funky about the total demand, 
which is about Rs. 7,46,00,000. After 
all, it is a big demand, that is, 
Rs. 7,46,00,000, and added with the 
demand, that is, excess demand, it 
will come to about Rs. 10 crores. And 
yet we have been asked to have this 
demand voted and discussed and cut 
motions rejected in a short period of
2 hours and 30 minutes.

Such big demands made by the Rail
way Ministry must be made in a 
proper manner, and proper explana
tion for every item, on which expen
diture is envisaged, must be placed 
before the House. In Demand 
No. 1, you will find under the head

“Railway Board” that five posts of 
Additional Members have to be creat
ed. Since there are five additional 
members, there will be so many secre
taries, under-secretaries, assistant 
superintendents, superintendents, 
stenographers, clerks, and so many 
other officers. All sorts of things will 
oe created for the sake of these five 
additional members. I do not think 
that this is a repercussion of the dis
cussion that took place when the rail
way question was brought up. It has 
nothing to do with the resignation of 
our very courteous Minister, who 
went out—he has now been replaced 
not by a very pugnacious tjrpe of 
gentleman but by a good gentleman. 
What is required for this administra
tion is that we must have a man who 
can push and push hard the bureau
crats, not only the bureaucrats but 
the whole machinery, so as to bring 
them in a proper working order. From 
top to bottom it is not working 
efficiently now. It is growing ineffi
cient and tardy. Its inefficiency will 
tell upon us. We have seen what has 
happened. The present Railway 
Minister must be knowing it to his 
utter chagrin and the R.M.S. staff 
strike recently in Delhi must have 
set him thinking that even for a sin^e 
transfer of an ordinary supervisor, the 
R.M.S. could paralyse the whole show. 
They had the least consideration for 
thousands and millions of the people, 
whose dak was held up at Delhi 
station. They were not all rich 
people; people who are very poor 
have also got their sentiments, father 
dying, child lying sick and so on and 
so forth, and no communication could 
be sent out on account of this light
ning strike on account of the transfer 
of a single man. Was it justifiable? 
But this has not been looked into. A 
similar thing is going to happen in 
the Railway Ministry. The whole 
thing will be paralysed completely if 
proper attention is not paid to the 
efficiency of the runniiTg of the Rail
way Administration. Adding five addi
tional members or incurring a big 
additional expenditure you are not 
going to solve the problem before us.
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In this connection I want to point 
out another thing. When it is a ques
tion of appointing five more members, 
the additional members are appointed 
immediately. When the question of 
supplying telephones comes, up, the 
telephones are supplied immediately. 
We have been clamouring on several 
occasions that when telephones are 
installed at particular post offices, at 
least the railway station must be pro
vided with a telephone exchange. The 
police station attached to a railway 
station is provided with a telephone 
connection but the station itself is not 
provided. The staff there says: “We 
will be worried by people asking whe
ther A train is running to time or is 
late” as if this amenity to the public 
is to be denied because of that reason 
and the stations are to be left without 
telephones. Every time we approach 
the General Manager we are told; 
“Yes, I will look into it” . But that 
“Yes” remains where it was and does 
not move any further. The additional 
members ar^ immediately provided 
with telephones but for the general 
pubUc at large this amenity is 
denied.

I wish to draw the attention of the 
House to another aspect. Since the 
integration.of State Railways we have 
been clamouring for some sort of pro
per integration of the staff. This must 
be done in a proper and judicial 
manner. It took nearly 4i years p  
come to a decision, and during the 
last budget speech the formula was 
placed before the House. Of course, 
that which was placed before the 
House was not the same which was 
sent out by the Railway Board to 
the various General Managers, with 
certain catch phrases put into it. The 
whole thing was not disclosed to the 
House. The ultimate result has been, 
althbugh this fomrula has not yet been 
acted ui>on or implemented there have 
been cases where the whole of the 
provisions of article 311 of the Consti
tution have been brought to naught. 
The formula was worked in such a 
manner that a man was promoted 
without his demanding it and then, 
when an enquury was held it was said: 
‘TJo, you are not fit for promotion, go

back to your old post” . He was sent 
back without asking for his explana
tion and without telling him why he 
was being demoted. Now, when the 
formula is being applied it is said: 
“Since you have once been promoted 
and then demoted you cannot take 
advantage of the formula that is now 
being put forward” . Such are the 
things that are happening.

Even the small people working in 
the Railway Administration are hood
winking people. I remember the case 
of a man who wanted to get some of 
his difficulties solved by the Railway 
Administration. When somehow or 
other he managed^— ĥe ought not to 
have done so— t̂o approach the highest 
person concerned, one clerk approach
ed him, took him to a canteen and 
there he was told: “Look here, this
is a very difficult thing and unless 
you make some arrangement your case 
cannot proceed.” The demand that 
ŵ as made from that poor man, for 
getting a benefit of Rs. 20 or so, was 
R.<5. 1000, and the poor fellow had to 
run away from the place. Such 
thing? should not happen in the Ad
ministration. You have to look into 
all these things when you are increas
ing the number of members in the 
Railway Board.

I completely agree with the demand 
that has been put forward by Shri 
Frank Anthony. I have had a talk 
with several of these officers on the 
Railways. Immedit' îely the railway 
servants retire—I dc not very much 
appreciate them, becau*® most of them 
I find to be dishonest people; anyhow 
I have pity for them—the> are reduced 
to nothing. I pity thein very much 
because their difficulty is, the whole 
year round and the whole life round 
they are extorting money from the 
public; they think they are very clever 
and cunning people, but somehow or 
other, after getting out with Rs. 45,000 
as their provident fund sum, the busi
ness men and the ordinary public, 
who are really shrewder than these 
people, take ^very pie out of them and 
witiiin a period of two years they be
come paupers in the streets. There
fore, it is in their interest that this
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provident fund scheme is changed into 
a pension scheme. It will be of very 
great advantage to these railway men. 
Although they may consider this sum 
of provident fund to be very big. 
■Whenever I had occasion to talk to 
them they said; ^
W  eft ^  I
but on hearing my arguments and 
the examples I quoted to them to 
show how people suffered from

• penury, they came round and agreed 
that the pension scheme would be 
better. I think tiiat some scheme 
must be formulated in regard to this.

Shri Feroze G a n ^  (Pratapgarh 
Distt.-West cum Rae Bareli Distt.— 
East): Honest men or dishonest men?

Shri U. M. Trivedi: They will all 
become honest if you have a five 
years’ planning for raising the moral 
standard of the people of this coun
try. Drop your Rs. 4800 crores Plan. 
Do not spend it in the way you are 
going to spend it. Raise the moral 
standard of the people by giving them 
religious, tuitions. Ask them to be 
afraid of sin. Then alone the country 
will rise as one man.

" I am sorry, Sir, I replied to the 
interruption.

Mr. Speaker: No harm. It is a use
ful digression.

Shri Feroze Gandhi: Can a Member 
make a generalisation like this, that 
all the railway servants and railway 
officials are corrupt?^

Shri U. M. Trivedi: I never said 
“all” .

Shri Ferose Gandhi: You said:
“most of them” . Can a genjeral state
ment be made Uke that?

Mr. Speaker: In that language “all” 
means “some” .

Tlie Minister of Railways and Trans
port (Slui Jagjivan Ram): You have 
come to his riescue, Sir.

Shii U. M. Trivedi: Sir, then I come 
to Demand No. 4 which has been put 
forward. It is a good thing that our

Railways have increased the salary of 
the lowest grade of clerks, the pay- 
scales of clerks and assistant surgeons. 
It was a disgrace so far that our Rail
way Administration was paying a pal
try sum of Rs. 100 to an assistant sur
geon who was an M.B.B.S. Every
where he was getting a better salary. 
Our Railways have now come round 
and have tried to increase the scale 
of assistant surgeons. But is that 
enough?

The Railways have yet to consider 
the very pertinent demand made oii 
behalf of the Station Masters and 
Assistant Station Masters. They have 
been clamouring for a long time. For 
the last four years they are pressing 
for their demands. Is it desirable that 
they must go to the extreme end and 
paralyse our system? Is it not that 
we should wake up in time to prevent 
the danmge that can result for such 
a thing? We cannot deny this fact 
that the Station Masters. and Assis
tant Station Masters are the real back
bone of the whole Administrati<m: 
The Railway Board and the G^teral 
Managers do not make the Adminis
tration. To the public at large the 
flbal word is that of the Station 
Master so far as the Railway Adminis
tration is concerned. It is these pe<^le 
who sweat day in and day out 
Everywhere they are working for the 
Railways, *and with exceptional effi
ciency as far as they are concerned. 
It is high time that tiie Government 
should look into the demands made 
by the Station Masters and Assistant 
Station Masters. They should not be 
allowed to rot on Rs. 64 even after so 
many years service as a cabinman 
somewhere in the Central Railway or 
on a way-side station. They must be 
also provided with amenities, which 
they have demanded, for the uplift 
of their children,

I do not quite agree with this divi
sional system. It was boosted that this 
system was going to b;;ing down our 
expenses. On the othi^ hand it has 
raised our expenses. This divisional 
systehi has, in my opinion, created 
more di£&culties than done good. The
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up to Ajmer, a distance of 393 miles. 
Now, sitting at Ratlam, a man can talk 
over the telephone to a distance of 
233 miles. But, Gosunda station has 
been given over to Ajmer and so al
though the distance is only 122 miles, 
a man cannot send a communication to 
Gosimda. Similarly, a man cannot 
talk over the telephone from Chittor- 
garh to Gosunda, a distance of only 6 
miles, whereas he can have direct talk 
over a distance of 233 miles, as I have 
already explained. This is an uni
maginative arrangement and this must 
be looked into.

area of working has remained the 
•ame. What was done by District 
Traffic Superintendents is now being 
done by Divisional Superintendents, 
The only thing is that they are called 
Divisional Superintendents, they get 
higher salaries and they have got 
better staff under them. But the area 
of work is same. The integrating 
difficulties have been sO' great that 
people have not yet settled down. 
From the year 1947 things are going 
on. I remember once a man from 
UdEiipur approached me saying that 
he has not received his salary for 
having served the Railways for l i  
years. He is still writing letters but 
nobody gives him any reply. His 
letters simply go into the file. He has 
not received his salary for the work 
he has done. This must have escaped 
the notice of the authorities, because 
there was integration after integra
tion. From the North-Western Rail
way, he was shunted to tjje East- 
Punjab Railway; from there he was 
shunted to the Northern Railway. If 
he goes to the Northern Railway, th ^  
say, “the record is* with the East- 
Punjab Railway” ; the East-Punjab 
Railway authorities say, “the record 
is with the North-Western Railway” 
and so on. In this manner, his salary 
is not given. This is the result of 
the integration which has been car
ried on—one integration overlapping 
on another.
15 lirs.

In introducing this division system, 
sometimes i>olitics have played a part. 
I am prepared to let the politicians 
please themselves, but there must be 
some rationale behind it. Overnight 
Ratlam was created a division, because 
some deputation came from Ratlam 
and told Mr. Katju, ‘I f  we do not get 
it, you will not get the votes” . So, 
poor Dr. Katju had to go to the Rail
way Minister and say that this must 
be listened to. So, Ratlam was made 
into a division. A line from Nagda 
to Guna, which was never surveyed in 
imagination, has been created and 
shown in the map as the area which 
would be given over to the Ratlam 
division.

Ratlam has been given a whole 
metre-gauge section from Khandawa

I will come to Demand No. 5 which 
is about river protection work. Our 
present Minister is an expert Minis
ter; he has been a Minister for a long 
time and he knows how to get things 
done. He is not a new man. So, he 
must also know how tricks are being 
played by some big officers. I am 
justified in saying this, because I am 
a lawyer. I have been working with 
them and for them also; I have de
fended some of them. Therefore, I 
know. I know some cases in the then 
Burma Railway. Mr. Gokal Singh 
exposed the whole picture as to how 
river protection works were carried 
out on that railway. I could not take 
part in the debate which took place 
in this House on the Dhronachelam 
disaster, but 1 can point out one case 
in the Burma Railway, Nearly Rs. 5 
lakhs worth of stones were to be 
pitched in a particular river known 
as Sittarg. Burma was then part of 
India and the railway was governed 
by our Railway Board. Hardly 2,500 
Rs. worth of stones were pitched, 
but a bill *for Rs. 5 lakhs was made 
at the cost of the country. Nobody 
knows whether that bridge has been 
washed away. Therefore, what I 
would like to point out is, wherever 
there is river protection work, make it 
incumbent on some person to be al
ways checking whether a particular 
thing has been done of not.

Mr. Speaker: Does the hon. Mem
ber suggest that after each bridge is 
complete}! the persons who were in 
charge of the construction should be 
watched and their conduct watched?
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Shri U. M. Trivedi: My suggestion 
is that the bridge inspection depart
ment must be a separate department 
directly under the Railway Board and 
the particular staff appointed for this 
purpose must always go and inspect 
the bridges, because bridges are the 
most dangerous spots on the railways.

Mr. Speaker: Supposing the engi
neer in charge of the construction of 
the bridge goes elsewhere. Does the 
hon. Member suggest that the engi- 
•neer must be traced wherever he is, 
if the bridge collapses?

Shri U. M. Trivedi; You know, Sir, 
how Mr. Hicks, the Chief Engineer of 
the Burma Railway was challenged by 
Mr. Gokal Singh and what happened 
ultimately. You know under the old 
law, when an Englishman was to be 
prosecuted on the complaint of an 
Indian, he would have a jury trial. 
So, a jury trial was ordered in the 
criminal sessions of the High Court of 
Rangoon. When this was going on, 
lots of money were paid and the 
man was made to nm away. The man 
could not be traced and the case had 
to be closed. Ultin^tely, Mr. Hicks 
somehow managed to get out of the 
affair. So, such things are happening. 
That is why our moral has not yet 
risen. The bureaucracy still remains 
unchanged. They want to enjoy life 
and there is absolutely no feeling for 
the country whatsoever. Therefore, it 
is up to you and up to the Minister 
to see that these people who want to 
live lavishly in that manner are not 
allowed to do so at the cost of the 
country. For example, when some 
officers travel in saloons, the linen is 
being sent from Ajmer to Bombay for 
being washed. Officers who dare not 
have; one towel a day in their houses 
use four towels a day and they send 
it to Bombay for washing from 
A îmer. when they are travelling in 
saloons; and, they manage to travel in 
saloons. All this is done at the ex
pense of the tax-payer. That is why 
the expenditure goes up. These are 
not small matters. They have got to
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be looked into— ĥow many servants 
are employed on accoimt of a single 
officer travelling in a saloon and so 
on. These are things which require 
to be looked into.

I will say a few words about De
mand No. 7. Mr. Vittal Rao raised the 
point of coal being sent by the sea- 
cum-rail route. I do not want to 
criticise that. But, I would like to 
point out that the expenditure of the 
railways has gone up, because they 
have not prevented the theft of coal 
at all. The theft of coal must be 
prevented. It runs into tons and tons. 
Not only the railway servants, but 
also the people who live nearby take 
away the railway coal and use it. 
Now, they say that the watch and 
ward staff has been increased. In my 
maiden speech in this House, I made 
an allegation about the watch and 
ward staff and even today I stand by 
it. Call it ‘protection force’ or by any 
other name. I say that the whole 
administration from the bottom has 
to be changed. The' police officers 
whom the railways recruit—the secu
rity police—are not very strict. 
During the struggle that this coimtry 
was making between 1942 and 1947, it 
is such people who have secured pro
motions under the British rule. You 
should replace them with better 
officers trained with a national idea. 
It is only then that stealing will dis
appear from the railways.

May I speak a few words on the 
Excess Demands also?

Mr. Speaker: I think the hon. Mem
ber has taken excess time.

Shri U. M. Trivedi: I will not take 
much time.

Shri Kamath: Three minutes.

Shri U. M. Trivedi: Mr. Kamath has
agreed to 3 minutes; but, I want your 
agreement.

You rememjDer last time when these 
Excess Demands were taken up, I 
brought it to your notice that as soon
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as the expenditure is incurred, the 
matter should be brought to the notice 
of the House and its approval taken. 
The Ministry must not take advant
age of the wording of article 115. In 
1949 this question came up before the 
Public Accounts Committee and the 
Committee felt that Government 
should not take such a long time in 
presenting their demands for excess 
expenditure incurred. These excess
demands relate to the year 1953-54. 
The year 1954-55 has gone; 1955-56 
has also fone.............

Mr. Speaker: I may say for the
information of the House that the 
Anditor-General and the Public
Accounts Committee have been
requested that they should first pick 
up these excess expenditures and re
port on them and not wait for their 
inclusion in the general report of the 
Committee.

Shri U. M. Trivedl: As recently as 
the 27th November 1956, the Public 
Accounts Committee in their Twenty- 
First Report said as follows:

'*In the 13th Session of the Lok 
Sabha (July to September 1956) 
when Government approached 
Parliament for regularising exces
ses relfiting to the year 1951-52, 
attentioi was drawn pointedly to 
the deUy and the consensus of 
opinion was that procedure 
should be devised for the ex- 
peditiois regularisation of such
excess<s so as to ensure that the 
time 1^ between the detection of 
the ex(Bsses and their regularisa
tion by Parliament is reduced to 
the inevitable minimum.” *

Under ^e provisions of article 115 
they majr come even after one hun
dred years. But that is not the in
tention of ar^cle 115. The spirit of 
article 115 anct the spirit of the whole 
scheme of money bills is that expen
diture must fir»t be voted and then 
incarred. The mere consciousness 
thfit they are in a thumping majority 
wjU not lead to the proper working

of democracy or parliamentary insti
tutions. Parliament being supreme 
must always be taken into confidence. 
If you do that you will get the amount 
in a graceful manner.

Mr. Speaker: We started at 1.50.
I propose calling the hon. Deputy 
Minister at 3:40. He may take about 
twenty minutes. The hon. Minister 
will be called last and I hope he will 
take about ten minutes.

Shri Ferose Gaadhi: So both the 
metre gauge and broad gauge 
Ministers will be answering the de  ̂
bate.

Mr. Speaker: Let us not dilate upon
the size of individuals.

Shri Kamath: Mr. i^ a k er, I shall 
be very brief and shall take less than 
the time allotted to me. I have cut 
motions No. 8 and 9 standing in my 
name. The first cut motion deals 
with details of additional compensa
tion regarding Mehboobnagar and 
Ariyalur railway accidents. From the 
foot-note to this Demand I find 
Government is providing Rfi. 19 lakhs 
more.

At the outset I hoi>e that the new 
Minister— n̂ew to this Ministry, we 
have known him for some year now 
will be more responsive to the criti
cism made in this House with regard 
to these two shocking accidents ^ t  
have taken place. 1 hope his attitude 
will not be so imsympathetic, at- 
trociously unsympathetic, as the 
Deputy Minister’s was when the dis
cussion on Jangaon-Raghunathpalli * 
accident was raised by my hon. friend 
Shri Ferore Gandhi. That attitude 
struck us as very unresponsive imd 
unsympathetic. I hope that the new 
Minister, the senior Minister will be 
more responsive and more sympa
thetic with regard to the accidents 
and more accessible to the employees 
outside, to those who have suffered 
in the accidents and to the general 
public at large outside the House.

I have received a letter from a 
rospo^ble person from Trichy, «
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Member of the District Board, Kuli- 
talai, Shri Govindan. From this it 
appears that at the spot of this 
Ariyalur accident a most inconceiv
able heartlessness on the part of the 
authorities was witnessed. This is a 
very brief letter and I would crave 
your indulgence to read relevant 
extracts from it.

Mr. Speaker: I would suggest (not 
for the present) that in future where 
an hon. Member gets any such letter 
he will kindly pass on a copy to the 
Minister so that he may verify the 
real facts of the situation.

Shri Kamath: I got this only this 
morning.

Shri T. B. Vittal Rao: This seems 
to have been sent to the Ministry and 
copy to us.

Mr. Speaker: In that case the
Ministry will know.

Shri Kamath: It is a very pathetic 
letter.

Mr. Speaker: He need not read the 
whole of that letter.

Shri Kamath: I will read only half 
a dozen lines.

Mr. R. Govindan, District Board 
Member, Kulitalai, who was an eye- 
wiVaess— ĥe was at the spot—says— 

“Women and children were 
caught amid thfe debris of the 
railway carriages. Instead of try
ing to remove these persons im
mediately, the authorities were 
more interested in restoring the 

 ̂ traLk. When the members of the 
public present at the scene of the 
accident went to extricate the 
injured, they were prevented 
from doing so.

I saw with my own eyes petrol 
being poured on the corpses in 
the female compartment and set 
fire to. At this sight relations of 
dead persons wept. “Please allow 
iis to look at the bodies. Let us 
at least know if our beloved ones 
died here”  they cried. The autho
rities heeded them not but burnt 
Ihe corpics."

Mr. Speaker: This is a very serious 
charge; I am sure special attention 
will be paid to it and a special 
enquiry made into it.

Shri Jagjivan Ram: If I may inter
vene at this stage, I would request 
that the letter which the hon. Mem
ber is reading may be given to me 
in original. I propose to have it 
enquired by the committee which is 
going into the matter. They are very 
serious allegations and should not be 
left unnoticed by us.

^hri *U. M. Trivedi: Unheard of! 
Shri Kamath: The last sentence is- 

“If the District Collector had 
ordered it, the carriages could 
have been removed in four hours 
time and many more persons 
saved. The work was done with a 
small body of labourers and so 
everything was delayed.”
This is a heart-rending and pathetic 

account. I am sure the Minister will 
see the matter through and bring to 
book those who were responsible for 
this atrocious thing.

I am given to understard also 
from another reliable source that at 
Ariyalur a Relief Committee has been 
organised by the District CoUector, or 
district authorities. In that relief 
committee only Congressmen whether 
M.L,As or M.Ps. or others have been 
taken. That is my informition. I 
hope it is wrong. But if it ii correct, 
I hope this committee will be expand
ed by including members of all 
opposition parties, so that tKe public 
at large and those who have suffered 
*may have confidence in the cpmmittee 
that has been set up.

Shri Jagjivan Ram: Is it ai official 
committee or a non-official Commit
tee? '

Shri Kamath: District Colleaor*s
Relief Committee. This is my in!or- 
mation. It may be enquired into. If 
it is so, I hope he will take necess^  
action to make it fully representati^^e 
of the people,



3427 Demand* /or 18 D K ^M BES 19S6 Supplementorw 34j (
Grontt (Kailtooyj) 1998-57 

* and Demands for Excets
GranU (Railways) 1953-54 

How any officer could have made bold 
to launch a complaint passes my com
prehension really.

About the Mehboobnagar accident, 
the hon. Minister's predecessor Shri 
Lai Bahadur Shastri told us some 
time ago when a question was raised, 
that he had advised the local autho
rities, the State Government, to with
draw the prosecution that had been 
launched against the person who had 
pulled the* alarm chain with the 
definite object of warning the railway 
authorities that the bridge had been 
damaged. He pulled the chain, the 
train came to a stop, he was asked 
why he had done it and he said that 
the bridge was damaged, and the train 
should not proceed. He gave a warn
ing 24 hours earlier. For that, instead 
of thanking him for warning in time, 
they have prosecuted him. Any way, 
the Railway Minister said that he had 
advised the State Government to 
withdraw the prosecution. I would 
like to know whether it has been 
withdrawn. I met the person a fort
night ago. He said that no action had 
been taken and that the State Gov
ernment is adamant.

Mr. Speaker: For such an offence as 
pulling the chain, imless the railway 
authorities take an interest, do you 
mean to say that the State Govern
ment by itself takes it up?

Shri U. M. Trivedi: It has happened
in many places.

Mr. Speaker: When the discussion 
was going on with respect to that— 
the hon. Minister was not here—it was 
alleged that before the accident 
occurred, somebody got into the train 
and wanted to stop it saying that the 
bridge was damaged, and pulled the 
chain. Of course it was not stopped. 
All the same, that man is being pro
secuted. That is the evidence. Then, 
the hon. Minister's predecessor said 
that he will try to see that the case 
is withdrawn. I am really surprised 
how the State Government comes in 
to prosecute unless the railway autho
rities take it into their heads. The 
authorities have launched a prosecu
tion against the man who tried to pull 
the chain to save himself apart from 
others lest the tragedy should occur.

Shri U. M. Trlvedi: It is in the
hands of the Sub-Inspector o f police.

Mr. Speaker; The Sub-Inspector
does not come in unless the railway 
authorities take steps.

Shri V, M. Trivedi: That is the 
point. In one case, we never wanted 
a prosecution. The Sub-Inspector 
wanted a prosecution. The Sub-Ins
pector wanted it. He succeeded. The 
railway authorities are still trying not 
to prosecute.

Shri Alagesan: Speaking subject to
correction, I was here when the 
matter was raised and Shri Lai Baha
dur Shastri was replying the hon. 
Member or some other Member who 
raised this matter. He said that he 
had a talk with the person concern
ed axid that the chain was mot pulled 
on that day, but on the previous day.

A n  Hon.
hours.

M em ber: Naturally; 24

Shri Alagesan: It was not pulled on
the same day. The impression sought 
to be created is that this gentleman 
was travelling in the same train which 
met with the accident and he pulled 
the chain to warn the people about 
the bridge.........

Mr. Speaker: Does it mean 12 hours 
if it was immediately before mid
night?

Shri Alagesan: He said that it was 
on the previous day and not on that 
day.

Mr. Speaker: Technically the hon. 
Minister was right if it was at 11.50, 
before midnight and not at 12.5 after 
midnight. It is a matter whidi must 
be investigated.

Shri Alagesan: It was not like that. 
I cannot actually give the time. He
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Accidents Committee will be laid on 
the Table of the House very soon, be
fore this session comes to a close^

I^ tly , my cut motion No. 9 refers 
to departmental catering. In many 
centres,—there are several centres 
where departmental catering has been 
introduced—I am sorry to say that 
the service has deteriorated.

M r. Speaker: Is there any Supple
mentary Demand relating to catering?

Shrl Jag jivan  R am : There is.
Shrl K am ath : This question has 

been raised here so often. Then De
puty Minister spoke on that side. 
Shrimati Ammu Swaminadhan rnd 
Shri Feroze Gandhi were on the other 
side. I need not dilate upon this mat
ter. I have heard complaints in 
various centres that now that cater
ing has been departmentalised, the 
employees feel that they are govern
ment servants and nothing could be 
done against them even if they were 
slack or inefficient. I have seen some 
of them going about in not very clean 
clothes. The service is rather tardy. 
So far as I am concerned, I must 
frankly say that I got fairly good food 
almost every time. But, there was 
scope for improvement. I have heard 
my other friends, not M.P.S or 
M-L.A.S, complain about the deteriora
tion of food and deterioration in ser
vice. We were happy that private 
catering had been stopped But now 
there is lack of supervision. I hope 
they would tighten up the machinery 
for supervision over departmental 
catering and see that the travelling 
public who pay so handsomely to the 
national exchequer and the railways 
have no complaint against the food 
that is served and the service that 
they get.

Shrl Ram ehandtti E eddl (N e llo r « ) :
I have got very few remarks to m ake 
on this demand. I shall first deal with 
Demand No. 10 where provision is 
made for health aervices to the 
labour. I particularly ref«r «• tlie 
sentence here:

[Shri Alagesan.] 
said, when this was raised over and 
over again that this gentleman did 
not have anything to do with the train 
that met with the unfortunate dis
aster. It was the previous day that 
the chain was pulled- That is what 
he said. I have no personal know
ledge of it  He said that he met the 
person concerned and that it had 
nothing to do with the accident. Even 
so, he said that he would ask the 
State Government of Andhradesh to 
withdraw the prosecution. I do not 
know where the matter stands at 
present

Shri Kamath: If you will permit
me to say a word, the Railway Minis
ter made statements twice in this 
House.

Mr. Speaker: I will ask them to
look into it.

S M  Kamath: I would very strong
ly support the demand made by my
hon. friend Shri T. B. Vittal Rao for 
associating Members of Parliament as 
assessors in the judicial enquiry into 
the Ariyalur accident.

I shall only briefly refer to one 
other matter. After the very interest
ing and fruitful debate on the sub
ject of the Raghunathapalli accident 
raised by my friend Shri Feroze 
Gandhi, I overheard the Prime 
Minister talking animatedly—I would 
not use stronger words— t̂alking 
animatedly to the Deputy Minister, 
suggesting that the report of the 
Accidents Committee presided over by 
Shri Shahnawaz Khan, which went 
into the matter of the accidents, 
should be placed on the Table of the 
House. I was here, the Prime Minis
ter was talking to him there, almost 
snubbing him—I do not know.

Mr. Speaker: The hon. Member 
ought not to overhear such things.

Shri Kamath: All these mikes are 
here. It is not my fault. I hope the 
Prime Minister’s instructions will be 
carried out and the report of the
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*̂ The increase under Medical 
and Helth and Welfare services 
is mainly on the reservation of 
beds in sanatoria for Railway- 
men suffering from T.B.......  etc,”

I would like to enquire what amount 
!• spent per bed in the sanatoria 
where accommodation is reserved for 
these T.B. patients. Everybody 
knows that T.B. is a very bad disease. 
On account of modem methods of 
treatment, several T.B. patients are 
easily cured. In that view, I would 
also suggest that mass X-ray may be 
taken in the Railway administration 
so that the disease can be detected 
much more qui<*ly and easily 
otherwise. In this connection, I would 
enquire whether any part of the salary 
of these patients in railway service is 
withheld during the period of their 
stay in the sanatoria or whether they 
are given full pay and also whether 
the family numbers of these railway- 
men are also looked after in these 
sanatoria. I would like to invite the 
attention of the hon. Mmister to the 
very bad condition of the railway 
carriages, especially the so-called 
upper classes. I find that the very 
same old things which were probably 
started in the l&th century are still 
being continued. They are rickety 
and in several cases the equipment is 
found to be very much wanting. Fans 
do not work in certain cases, and leak
age goes on in the shower as well as 
in the roof as pointed out by my friend 
from Assam. In that way most of 
these carriages are in a very bad con
dition. Either you fcave to scrap them 
or improve them considerably. Ex
cept that there has been some little 
improvement m recent years in the 
upholstery, there is no other im
provement and we find frequently 
complaints being given to the travel
ling guards.

The air-conditioned compartments I 
am told are not running to their full 
capacity. More often they are run
ning empty. Probably the reason is 
that it is very costly and several 
people do not take to it  If there is 
a possibility of reducing the air-
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conditioned fare to at least 50 per 
cent, more than the first class, that 
would be inviting very many people 
and making it more useful than it is 
now found to be.

Shri D. C. Sliarma (Hoshiarpur): 
The debate on the Supplementary 
Demands for the railways has been 
overshadowed and perhaps rightly so 
by the major accidents that have 
happened. It has also been condition
ed by the grievances which persons 
feel with regard to their constituen
cies and with regard to the special 
interests that they have. But I be
lieve that there is a great deal of 
truth in this that the gackward areas 
of our country should receive proi>er 
attention at the hands of the Railway 
Board. It is these areas that have to 
be improved economically. I believe 
fifty per cent, of economics is trans
port and transport is almost hundred 
per cent, railways. People in India 
fountunately or unfortunately have 
come to equate transport with rail
ways.

I agree with this Demand but I 
would say that the Railway Ministry 
and the Railway Board have been 
excessively under fire on accoimt of 
these catastrophic accidents, but it is 
not right and proper that we should 
not give them their due. We should 
also try to appreciate the things at 
their just value. We should put the 
whole question in its proper perspec
tive. When I do that I think that the 
Railway Ministry has done well in 
appointing five additional Members on 
the Railway Board. I do not think 
this is an idea which has sprung out 
of the hat of the Railway Board or 
the Railway Ministry. They * have 
acted in conformity with the recom
mendations made by the Estimates 
Committee which is a committee elect
ed by our own House. It was said by 
the Estimates Committee that the posts 
of Directors should be upgraded to 
this level so that they could become 
additional Members of the Railway 
Board.
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[Shri D. C. Sharma.]
I am very glad that the Railway 
Ministry has shown responsiveness— 
about which we have been talking al
ways with relevance and irrelevance— 
to this demand of the Estimates Com
mittee.
15-35 hrs.

[M r . D eputy-S peaker in the Chair] 
Our • railways are a huge and 

mammoth organisation. Nobody can 
deny that. And if we want efficiency 
—and all of us want efficiency— I 
believe that the Railway Board which 
acts, if I could put it that way, as the 
brains trust of the Railway Ministry 
should be strengthened, so that pro
per functioning of the railways is 
achieved to the satisfaction not only 
of the Members of this House, but 
also of the members of the public.

The railways have innumerable pro
blems. There are problems connect
ed with engineering, civil and 
mechanical. There are problems 
connected with transportation. There 
are problems connected with the staff, 
their welfare, their promotions, and 
the upkeep of discipline among them. 
And there are problems which are 
connected with finance. All these are 
very big problems, and we know 
what a great part of our budget we 
devote to the Railway Ministry. I 
would therefore say that the Railway 
Ministry has done well in adding to 
the number of the Railway Board, 
and I hope that these additional Mem
bers will justify the expectations 
which are entertained of them by this 
House. I am sure that the efficiency 
of our railways will be heightened and 
improved by this step.

Of course, the only test of efficiency 
is not the number of accidents. Ac
cidents are unfortunate, catastrophic 
and tragic. There are other ways of 
judging the efficiency of our railways, 
or of any organisation. I hope when 
the total evaluation of the efficiency 
of the Railway Ministry or the Rail
way Board is undertaken, they wiU 
not be foxmd wanting.

I want to say a few words about 
divisionalisation about which people.

have been talking. The experience of 
one Member may differ from that of 
another Member. We belong to a 
very big country and sometimes con
ditions in one part of our coimtry 
are not the same as in another part 
of the country. Moreover, there are 
some persons who specialise in col
lecting grievsmces, and there are other 
persons who try to look at the bright 
side of the picture, who weigh the 
grievances against the performance 
and then come to a decision. If one 
were to look only at these things 
from the grievance point of view, I 
think the whole of this world will 
have to be scrapped and I believe the 
railways will have to be scrapped 
earlier than anything else. But that 
is not the point. The point is this, 
that this divisionalisation—I can talk 
from my experience and also on the 
basis of the reports which I have got 
not from the Members of railway staff 
but from the members of the public, 
and I happen to travel a lot as all 
Members of Parliament happen to 
travel a lot—has promoted efficiency 
and my only grouse against the Rail
way Board is this, that while they 
have introduced this system in some 
railways, they have not introduced it 
in other railways. That is to say, if 
I have a grouse—of course I do not 
want to be a man of grouses— ît is 
this, that they have taken so long to 
introduce this necessary, useful and 
much-needed reform. Why should 
they have taken so long? I would re
quest the Railway Ministry that this 
work should be done as expeditious
ly as possible. I think there are two 
railways where this has not been in
troduced so far, I hope that a lot of 
time will not be taken in introduc
ing this administrative reform.

I am glad, as my hon. friend Shri 
U. M. Trivedi has said, that the ques
tion of revision of the pay-scales of 
the assistant surgeons and clerks has 
been imdertaken. I am glad about 
it. But we hear complaints about the 
pay structure in the railways from 
beginning to end. It is not only the 
station masters who complain, but the 
conductors also complain, the railway
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guards complain, the booking clerks 
complain, and, in fact, everybody 
complains, and one does not under
stand why all these sections of the 
Railway Administration are so dis
contented. I would, therefore, say to 
the Minister who has taken charge of 
the rjiilways now, as I used to say to 
the Minister who held charge of the 

, railways till a few weeks ago, that 
something should be done to inquire 
into the pay-scales of the Railway 
Administration at all levels, so as to 
bring about a rationalised structure.
I take courage for saying so from* 
what the Finance Minister said yes
terday. He said that we have one 
scale of salary at the State level and 
quite another at the Central level, and 
he has not been feeling very happy 
about it. So, I say that the pay 
structure should be revised. It 
should be in proportion to the work 
done, it should be in proportion to 
the risks undertaken; it should be in 
proportion to the onerousness of 
duties which they have to perform. I 
would say that something should be 
done in this connection.

Mr. Depaty-Speak^: The hon.
Member’s time is up.

Shri Feroae Gandhi: The whistle 
has sounded.

Shrl D. C. Sharma: T^iere is one 
other point to which I would like to 
draw the attention of the Minister. 
At page 5 of the booklet which has 
been supplied, we find:

“The reduction under mainten
ance of rolling-stock is due main
ly to lower outturn from work
shops than anticipated, due to 
strikes etc., and fewer special re
pairs being undertaken and less 
expenditure on running repairs 
to stock than anticipated.”
These few phrases in this booklet 

make us very unhappy. I would like 
to know why these strikes took place, 
and why there has been lower output.

Axk Hon. Member: Ask the labour 
leaders.

Shri D. C. Sharma: These work
shops are the hands and arms of the 
Railway Ministry. If these workshops

do not give a good account of them
selves, I think the whole of the Rail
way Administration would be thrown 
out of gear. I would, therefore, say 
that some extra pain should be taken, 
some extra effort should be made to 
see that the maintenance* of roUing- 
stock etc. does not suffer. If we find 
that there are some workshops which 
could not function we must have ad
ditional workshops so that the quan
tum of work that is expected to be 
done in a year or during every six 
months may be completed, so as to 
secure the proper functioning of these 
workshops.

With these remarks, I supports the 
supplementary Demands for Grants,

SJui J. Ru Mehta (Jodhpur): I have 
just one point to make. I wish to 
refer to one of the questions which 
was touched upon beriefly by my hon. 
friend Shri U. M, Trivedi, namely the 
question of the integration of the ex
State railway oflaoers into the All- 
India services, which involves the 
question of their seniority, status and 
their entire future carrer. This ques
tion has already been hanging fire for 
the last five or years.

It took four years or more to decide 
the principles on which the seniority 
and the equating of the ex-State rail
way officers were to be determined. 
Originally, a formula was proposed 
which did flagrant and gross injustice 
to the €x-State railway officers, and 
the matter was agitated on the floor 
of this House as well as in the other 
House and also outside. After several 
committees, one after another, had 
gone into the question, making con
fusion worse confounded, the Railway 
Minister, Shri Lai Bhadur Shastri—let 
it be said to his credit—mtervened 
and at the last Budget Session, while 
making his Budget speech, announced a 
formula which was meant to give satis
faction to the aggrieved officers. As I 
have said, it took four or five years to 
announce this decision. I am here to 
say that even this decision did not do 
full justice to the ex-State officers. 
But we as well as the officers recon
ciled themselves to it on the assur
ance that whatever hardships remain-
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ed would be sympathetically con- 
■idered and every effort would be 
made to mitigate those hardships as 
early as possible.

I regret to say that even this limit
ed measure of relief and justice pro
mised to cx-State railway ofiRcers has 
not yet materialised. For instflno<»  ̂
one of the principles agreed upon was 
that 16-2/3 per cent, of the future 
vacancies in class I will be reserved 
for promotion from among the cx- 
State railway officers who had to be 
kept in clziss II for the time being for 
some special reason^. Nine months 
have elapsed since this formula was 
announced, and the life of the present 
Parliament is coming to an end, and 
yet it has nbt been possible to imple
ment the principles agreed upon. 
While the cases of the ex-State rail
way officers are hanging fire, promo
tions in the other sectors are going on 
to the obvious detriment and pre
judice of the ex-State railway officers. 
I shall not go further into the details, 
but I would say that the Railway 
Ministry and the Railway Board, if 
they are zealous to maintain their re
putation for efficiency and fair-play, 
as I am sure they are, should lose no 
time in implementing the orders to 
which I have referred.

I take this opportunity of making a 
special appeal to th^ Minister to look 
into this case. It is not without 
hesitation that I am bringing this 
matter to his notice so soon after his 
having taken over charge, but I think 
in a way it is as well that all the 
problems which are pending in his 
Ministry should be brought to his notice 
at the earliest moment. I also expect 
that the Railway Board will now pay 
special attention to implementing these 
orders as early as possible. Justice 
delayed is justice denied. As I have 
already submitted, whatever has b ^  
granted in this case is diluted justice. 
So, that is all the more the reason 
why any delay in implementing the 
orders should not be tolerated.

Sliri Vecraswamy (Mayuram— R̂e- 
aerved—Sch. Castes) : I entirely dis
agree with Shri U. M. Trivedi in re-
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gard to his observations about ttie 
Protection Force officers and staff of 
the railways. It was very unfair on 
his part to have condemned the Pro
tection Force merely on the ground 
that many of them had worked under 
the British regime, and, ther^ore, they 
were not straightforward; and he said 
that instead of calling it the Watch 
and Ward Department, he would call 
it the ‘Watch and Robbing Depart
ment’. It is very unfair on the part 
of a Member of Parliament to con
demn those i>eople who work day m

* and day out at the risk of their lives, 
for the protection of the lives of the 
railway passengers and railway pro
perties. I know very well that the 
watch and ward people who have now 
been designated as the Protection 
Force have been working very hard 
for the safety of railway passengers, 
their property *and also railway pro
perty. If anybody has misbehaved, if 
anybody has been responsible for 
theft of property, I would suggest not 
only dismissal of that person but also 
the inflicting of a severe pimishment 
like imprisonment on him.

It is really deplorable that every 
Ministry is coming to this House tor 
sanction of higher grants for expenses 
in connection with so many things, but 
not for money for giving increased 
salary to the low paid staff. All the 
increased sanction is for increasmg 
the salaries of the already fat-salaried 
staff, giving them allowances and so 
on. I would be very glad if at least 
the present Railway Minister would 
take up the question of the reviBion 
of the scales of i>ay of the low paid 
staff on the Indian railways, especial
lŷ  the Protection Force. It is n o  use 
to merely change the name of *Watch 
and Ward’ into ‘Security Force’ and 
from ‘Security Force' into ‘Protection 
Force’, without increasing their salary, 
without giving them proper training, 
without giving them proper equip
ment and without providing them 
with good living accommodation- Un
less these things are done, I do not 
think the force will feel enthusiastic 
and function as effectively as we ex
pect them to do. Therefore, I once
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Mr. Deputy-Speaker: The bell may 
be rung—^Now there is quorum. The 
hon. Minister may proceed.

again urge upon the Ministry and the 
Railway Board to see that the Protec
tion Force is strengthened, their scale 
of pay increased and their standard 
of living improved.

As regards railway accidents, I 
would say without any hesitation 
whatsoever that lack of a permanent 
arrangement for proper protection of 
railway tracks and railway bridges is 
the real cause for such tragic accidents 
which we have witnessed in the past 
two years. Since the first accident 
took place in Hyderabad, the Railway 
Board and the Ministries should have 
acted wisely; they should have made 
some permanent arrangement for pat
rolling the line and bridges. In that, 
they have failed. I do not mean to 
say that they were careless, but they 
did not act wisely afterwards. Here
after, we do hope that there would be 
a permanent arrangement for proper 
protection of the lines and bridges and 
proper repairs to them.

The patrol men are covering a 
distance of 6 miles. If one man is 
given 6 miles a day, how can he be 
expected to properly watch the line 
and bridges? It is my view that the 
distance per man should not exceed
2 miles or at the most 3 miles. There 
should always be constant patrolling 
of the Unes and bridges, without 
break.

I would also suggest that the griev
ances of the railway staff should be 
attended to by the Railway Board with 
some amount of sympathy and con
descension. Without that, they can
not be expected to work very hard. I 
hope these words of mine would be 
considered in a spirit of sympathy for 
the people who work hard and who 
protect the lives of the travelling 
pubifc in this country.

Mr. Deputy-Speaker: The hon.
Minister.

Shri Pmmoose (Alleppey): On a
point of order. Let there be quorum 
at least to listen to the valuable reply 
of the hon. Minister. .

Shri Ala«resan: I shall first take up 
the question of the expansion of the 
Railway Board. It is not as if this 
is sprung as a surprise on the Housft. 
^ i s  question was debated before and 
it was almost the imaiiioQous opinuMi 
of this House that the workload o d  
the railway organisation as a whole 
and also on the top executive of the 
organisation having increased, there 
was need for strengthening the orea- 
nisation at all levels. In accordance 
with that wish expressed by the 
House, these steps have been taken. 
Not only that. That Estimates Com
mittee of this House have also gone 
into this question very thoroughly and 
examined all the pros and cons. Thev 
also felt— ĵust as the House felt and 
the Railway Ministry felt—that there 
was need for strengthening the orga
nisation at all levels including tne 
Railway Board level. They have said 
so in so many words in their report. 
I do not want to read that portion of 
the report, but they have said that the 
full members of the Board should 
have more time for policy making, for 
going round on in ^ t io n  etc. and 
they should be relieved from day to 
day administration and co-ordination 
work of the various railways to a 
consideriable extent. It was with a 
view to relieve the full members of 
the Board and also to provide for the 
efiflcient carrying out of the numerous 
schemes connected with the Second 
Plan that these posts have been 
created.

The House knows that the size of 
the Second Plan with regard to rail
ways is in terms of money, of the 
order of Rs. 1,125 crores. This is 
easily three times the size of the First 
Plan provision for railways. Various 
things and various schemes have to be 
put into execution.

Take the question of workshop 
expansion. We want to provide for 
greater repair facilities. The quan
tum of repair work has increased 
considerably. Not only have the
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•n intermediate tier is being created. 
It should not be a sort of a fifth wheel 
in the coach but should function in
dependently and also cutting red-tape. 
So, specific portfoUos have been allot
ted to these additional members. In 
many cases, they will submit cases 
for decision directly to the Minister. 
They need not be routed through the 
respective member:, of the Board. 
They will also sit in the Board when 
subject relating to their branches 
come up for discussion. There is one 
member who is in charge of all surveys 
and constructions of all the major 
works in connection with the Second 
Five Year Plan. He is called Addi
tional Member works. So also, Addi
tional Member, mechanical, is in 
charge of the training of staff of the 
mechanical department, the remodel
ling and expansion of workshops, the 
creation of production imits etc. An 
additional Member has been created 
for the purpose of looking after com
mercial work. An additional Member 
will be in charge of accounts, with 
particular emphasis on accounts in 
respect of work for the Second Five 
Year Plan. We have got an additional 
Member, Staff, who is in diarge of 
recruitment, traninig etc.—gazetted 
as well as non-gazetted. He will also 
attend to representations arising out 
of appointments, promotions etc.

[Shri Alagesan.J 
existing workshops to be expanded, 
but new imits have to be established! 
This will require the attention of a 
full Member of the Board; so also 
otoer works. For instance, the ques
tion of training facilities was raised. 
Shri Anthony referred to the exist
ence or rather the non-existence of 
training facilities for the loco staff. 
I may inform him that it has been 
decided to have special staff in the 
sheds to provide these training facili
ties, apart from the various central 
institutions which provide training to 
bM categories of staff including the 
loco staff. The question of providing 
training facilities, the refresher 
courses etc. is so huge in magnitude 
that it wiU require the attention of 
a member of the Executive.
16 hrs.

So, it will be realised, not only witii
regard to operation, but with regard to 
maintenance, with regard to the crea
tion of workshop facilities, with regard 
to the improving of signalling— thig is 
also a very important question to 
which Shri Vittal Rao referred—etc., 
the quantum of work that has to be 
turned out by the Railway Board has 
increased very much. To relieve the 
fuU members of the Board and also to 
take charge of these particular Port
folios, these additional posts have 
been created. •

Hon. Members wanted to know what 
remuneration is being paid. The 
Elstimates Committee went into this 
question. They felt that when an 
intermediate tier is created, the occu
pants of those posts should be such 
as to command the General Managers 
and they should not be below the rank 
of General Managers. So, the addi
tional members that have been 
treated will hold the rank of General 
Managers and draw the remune
ration that goes with it. This was 
also a specific recommendation of the 
Estimates Committee.

Some hon. Members wanted to know 
what actually is the dork done l̂ y or 
allotted to these additional members. 
We were very particular that when

So, these 5 additional Members have 
been allotted specific work and redun
dance of work has been avoided and 
red-tape has been cut. They function 
for all practial purposes as indepen
dent Members of the Railway Board, 
though they are not actually full 
Members of the Railway Board. As 
has been given in the Memorandum 
that has been circulated to Members, 
the cost will be Rs, 2 lakhs for these 
officers this year and it may be more 
for the next year.

Since my time is short and hon. 
Members have made so many points, 
I do not think I shall be able to cover 
all of them in the short time that has 
been allotted to me. But, I shall try 
to touch as many point as possible. I 
can also assure hon. Members that the
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other points they have made will be 
taken due note of and action taken on 
those points.

Shri Vittal Rao raised the question 
of taking into account the remaining 
half of the dearness allowance that 
has not been added to the pay for 
purposes of provident fund, gratuity 
etc. This is not a question which 
affects the Railways alone. This is a 
question which affects the entire Gov
ernment of India, and all the depart
ments of the Government of India. 
The hon. Member very well knows 
that a committee presided over by a 
Member of this House went into this 
question in the year, 1952, and they, 
after considering all the various points, 
came to the conclusion that for the 
purposes of the calculation of provi
dent fund, gratuity etc. half the pre
sent dearness allowance should be 
added to the pay and they said that 
the other half should continue to be 
paid as mere dearness allowance. 
After this report was submitted, Gov
ernment took a decision on this report 
by accepting the recommendations of 
the committee in toto. Just as other 
departments have given effect to it, 
the Railways have also given effect to 
it. Now, to plead that the Railways 
alone should go ahead and take the 

' other half of dearness allowance also 
for this purpose, I do not think, is 
fair. If the question requires con
sideration, it requires consideration 
at all government levels and not at 
the Railway level alone. Only this 
much I would like to say on the point 
placed before the House by Shri 
Vittal Rao.

Then my hon. friend, Shri Kamath 
referred to departmental catering. I 
think he is a great champion 6f  de
partmental catering. He has been 
supporting the introduction and ex
pansion of departmental catering 
(Interruption) .That does not mean 
that the standard of service should 
not be taken care of. In fact, this 
decision to introduce departmental 
catering on railways, which did not 
have this system, was taken with a 
\rlew to pull up the standards of 
lervice of the private contractors
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which was not at all satisfactory tJid 
which was the cause of complaint of 
hon. Members in this House as well 
as in the other House.

Shri Kamath: But, j)ersonally I have 
no serious complaint to make.

Shri Alagesan: So, I am ^ d  that
he has got good food. I gdi the in
formation that he did not and !  was so 
very sorry for it. The hon. Member 
was unhappy with some bad coffee 
that was given to him and he had to 
pull the chain and stop the train for 
about half an hour.

Shri Kamath; That was only once, 
but not half an hour.

Mr. Depoty-Speaker: That was the 
fault of the bad coffee and not of the 
hon. Member. •

Shri Alagesan: I have no objection 
and I know hon. Members of this 
House enjoyj;>rivileges. But, I should 
Uke to submit to you that if every
body in the train took it into his head 
to pull the chain and stop the train 
if he gets bad coffee or something bad 
to eat, then  ̂ the effect on the operation 
of our trains as a whole will be disas
trous. The hp4 Member Shri Kamath 
has to be atto^ed to specially, and I 
was told he was not attended to.

Shri Kamath: I do not want any 
special favour. I do not like this tone 
and attitude of the Minister, and I 
think the new Minister will instil the 
proper spirit in him.

Mr. Dcputy-Speaker: No remonstr
ances or other things. I would have 
certainly agreed with the hon. Mem
ber and done something for him if he 
had not taken into his own hands and 
redressed himself.

Shri Kamath: I expected you to do 
something.

Mr. Depwty-Spcaker: If the hon. 
Member had not done it himself, I 
would have done it. But now he has 
not left me any choice.

Shri Alagesan: I should like to say 
that it is not a question of liking or
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[Shri Alagesan] 
not liking what I say. I t o  not mak
ing any remarks when the hon. 
Member speaks though I may not like 
a particular phrase which the hon. 
Member uses.

The JmulMr. Depnty-Speaker:
Minister may proceed,

Shri Kamath: On a point of oraer, 
Sir. How could you tolerate— ŷou 
are so wise, Sir,— ĥow could you 
tolerate expressions like, ‘Shri Kamath 
wants special privileges and all that*?
I do not claim any special privileges.

Shri Jairjivan Ram: What is the 
point of order?

Sbri Kamath: I do not want any 
special privileges. I only want the 
privileges enjoyed by my other col
leagues, by other members of the 
public, those to which they are en
titled. I spurn your attention.

Mr. Depaty-Speaker: Order, order. 
That was not intended, it was not in
tended that Shri Kamath wanted any 
special privileges. That was never 
meant. It was not meant so far as I 
could follow. What was meant by 
the Minister was that he would like 
to attend to Shri Kamath specially.

Shri Kamath: I do not want it. I 
will spurn such attention.

Mr. Depaty-Speaker: Order, order. 
Now that it has been spumt, the 
Minister would not make that offer, 
and therefore there is no dispute now. 
Why bother about it? It should be 
left here, and let us proceed now 
further.

Shri Bha«rwat Xha Azad: Is it a fact 
that the chain was pulled for a cup 
of coffee?

Shri Kamath: If you give me time, 
I will explain that.

Mr. Depaty-Speaker: We cannot
enter into this as to whether it was a 
lawful excuse for any hon. Member to 
pull the chain till he gets his coffee 
and that would be for the courts to 
decide not for us. We have passed the 
Jaw and it is for the courts to inter
pret it.
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Shri Alagesan: I would say only one 

thing regarding departmental cater
ing, namely, that we will take proper 
steps to see that proper standard of 
service is maintained by the depart
mental catering. The suggestions and 
co-operation of hon. Members will be 
welcome in this connection.

I want him to be

While on Shri Kamath’s points, 1 
would like to tell him specially___

Blr. Depaty-Speaker: Shri Kamath 
is very sensitive. He wants to be a 
true democrat and that he should not 
be given special consideration, but he 
wants equal consideration (Interrup
tion).

Shri Kamath:
more sensible.

Mr. Depaty-Speaker: The hon.
Member without any justification is 
continuing in that very strain, and 
that is not fair.

Shri V^ayadhan (Quilon cum
Mavelikkara—^Reserved-Sch. Castes): 
He pulled the chain as a representa
tive of the people!

Mr. Depaty-Speaker: Now the chain 
should not he pulled again and again.

Shri Alaipesan: Let me refer to the, 
divisionalisation scheme that has been 
referred to by hon. Members. Shri 
Sharma pleaded that the divisionali
sation scheme should be introduced as 
early as possible after the decision 
was taken to introduce it on Railways 
on which it did not exist. I should 
like to say that it has been introduc
ed faiirly quickly, taking into account 
the other factors that went into the 
situation. While we want to re
organise the Railways which do not 
hav^the divisional system, several 
matters wilh regard to transfer of 

. staff, providing quarters for staff, etc. 
have to be taken into consideration, 
and we have also to see that while 
making such transfers, as little dis
location and inconvenience is caused 
to the members of staff. Takhig all 
these into consideration, I should like 
to say that this divisionalisation 
scheme has been brought about on
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the Central Railway, on the Southern 
Railway and on the Western Railway 
fairly quickly and they have started 
working under this scheme. There 
may be teething trouble because it has 
just begun, and they will learn as they 
proceed and try to settle down to effi
cient working.

It is also proposed to introduce the 
divisional system on the North 
Eastern Railway. The proposals 
have been finalised and may be given 
effect to some time in the month of 
August next year.

Shri Ramachandra Reddi referred 
to the question of reserving beds for 
^atients in the T.B. sanatoria and 
wanted to know the cost per patient. 
The cost varies from institutipn to 
institution, and I may say that it is 
roughly Rs. 2,000 per bed. He also 
wanted to know whether the pay of 
the patient concerned is withheld dur
ing the period of trf^atment. Naturally, 
the employee concerned takes leave 
and gets the pay that will be due to 
him as per the leave that is due to 
him, etc. But I may tell the hon. 
Member that in special cases where 
the circumstances required it, special 

' assistance is being given from the , 
Staff Benefit Fund.

The question of air-conditioned 
train has been raised by Shri H. N. 
Mukerjee. He said that the third 
class carriages went almost empty. I 
also had occasion to travel in those 
trains and I foimd that about 50 per 
cent of the seats were occupied. Per
haps on other days it was less than 
50 per cent.

Shri Feroze Gandhi: It is not really 
third class; the fare that has to be paid 
is almost second class.

Shri Alasesan: I have had occasion 
to reply to that (Interruption). The 
berths have all cushioned seats, with 
reclinable chairs, and the whole thing 
is air-conditioned. The only extra 
charge that the third class traveller 
has to pay is a surcharge of 4  pies

per mile. I should like to say that 
this is perhaps the greatest amenity 
available at the cheapest cost. In 
fact, if the full cost is to be recovered, 
the surchsirge should have been much 
more. In consideration of the fact 
‘hat the surcharge pltLS the third class 
fare should not exceed the present 
second class fare, the surcharge was 
fixed at the present level. So, the 
third class fare plus the surcharge of 
4 pies per mile comes to a little less 
than the present second class fare, but 
I hope this fatality will be availed of 
more and more by the third class 
travellers. Ordinarily I find that a 
large number of people who are mak
ing use of this acconmiodation are 
people who used to travel normally 
first or second, but there are also some 
who normally travel third who are 
making use of this amenity, and in 
course of time, as the facilities and 
amenities get known more and more,
I hope that those who ordinarily 
travel third will try to make use of 
these facilities.

Shri Feroze Gandhi: Who will pay 
the excess fare?

Shri Ala^esan: There is the ques*
tion of new J^es and attending to 
backward areas, which was raised by 
my friend, Shri Azad. We are really 
anxious that all the backward areas 
should be developed. This question 
was fully discussed on the fioor of the 
House. Because the original Railway 
Plan, which stood at Rs. 1480 crores, 
had to be cut down to its present level, 
namely, Rs. 1125 crores, our original 
proposal to have 3,000 miles of new 
railway line cannot be given effect 
to, and only about 800 to 850 miles of 
new line construction can be imder- 
taken in the Second Plan, and that 
too with reference to projects that are 
envisaged in the Plan. It is a very 
unfortunate thing, but we have to put 
up with hard realities and facts, and 
wait perhaps a little more before we 
can extend the railway line to areas 
which at present remain imserved.

My hon. friend raised the question 
of the employees of Wheeler and
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[Shxl Alagesan.]
Company, and the Speaker, who was 
then in the Chair, mentioned then 
that it is a matter between the 
employees and the firm concerned. 
But I can tell the hon Member that 
we can bring It to the notice of the 
irm  and try to rectify any defects 
that may be found in the relationships 
between the employees and them
selves.

The question of the excess demands 
being placed before the House after 
a good deal of delay was raised. It was 
raised on a previous occasion also. I 
do not want to go into it  but as far 
=is the Ministry is concerned, after the 
appropriation accounts were settled, 
cfter the Public Accounts Committee 
went into them and madf  ̂ its recom
mendations that the excess grants 
should be placed before the House 
under article 115 of the Constitution, 
we took the earliest opportunity to 
place the excess demands before the 
House. That was done in the last
session. Now it has come up. The
Speaker has made suggestioin that
the Public Accounts Committee and
the Comptroller and Auditor-General 
should pay prior attention to these 
excess Demands and should have 
them looked into early enough so 
that the House gets seized of the 
matter at as early a date as possible. 
That is being considered by the Gov
ernment as a whole, and the Railways 
will very willingly fall in line with 
any procedure that may be devised in 
this regard.

Shri Vittal Rao raised the question 
of writing off of Rs. 41 lakhs with 
reference to a particular colliery. This 
colliery was started, I think, in the 
year 1923-24, and as the production 
was low, it was expected that it will 
produce about four lakh tons of coal, 
but the production was only about a 
lakh tons, it was decided to develop 
a new seam and a very deep shaft was 
driven. That cost a good deal of 
money. But it proved a failure. There 
were gases and it was not possible 
for people to work there. It was, 
therefore, decided to close it in the 
year 1936. From that year onwards

this remained with the Railways and 
they were working on the surface. 
This amount was not written off in the 
year when it was decided to close the 
deep shaft. When the question of 
transferring the colliery from the Rail
ways to the Production Ministry was 
raised two years back, the Comptroller 
and Auditor-General said that this 
should be written back into the reve
nue and the Railways should bear the 
loss. So this was written off but 
this thing happened in the year 1936. 
That is why this has found a place in 
the Excess Demands and this has 
come in that form.

Sir, I do not want to take more time 
of the House.

Shrl Jaf jtvan Ram: Sir, the House 
is aware tb'it the responsibility of the 
Railway Mmistry was entrusted to 
me under extraordinary circumstances. 
The House is also aware of the cir
cumstances which led to the resigna
tion of my predecessor. It is a diffi
cult situation under which I have 
taken the responsibility, and I hope 
the co-operation and good wishes of 
the House will be with me in this 
new assignment.

My predecessor did a lot for the 
improvement of the efficiency of the 
Railways. I shall try to maintain the 
level in that respect.

Coming to the debate, most of the 
points have been met by the Deputy 
Minister. I was thinking to take 
notice of my hon. friend Shri Kamqth 
first. But I feel a little apprehensive 
whether he will not start resenting 
if I tried to look at him.

Shri Kamath: Why should I? You 
are different from the Deputy Minis
ter. Your attitude has been quite 
different always. I like vou Vf*ry 
much.

Mr. Deputy-Speaker: Whatever is to 
be done, that should be done accord
ing to the Rules of Procedure and 
Conduct of Business of the House. If 
one Member wants to put in sense into 
the head of another, that should also
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be done in the head of the Chair. Let 
it be first put into the head of the 
Chair and then, if the Chair wants it 
will retain it or, if it wants that this 
commodity should be passed on to 
others, that will be done. That must 
be borne in mind.

Shri Kamath: You mis-heard me. I 
did not refer to any sense at all just 
now.

Mr. Deputy-Speaker: I did not
mis-hear the hon. Member.

Shri Jagjivan Bam: So I will not 
refer to that episode. But at that time 
I was a little perplexed as to which 
side to direct the sense, this side or 
that side.

Mr. Depaty-Speaker: It is only one 
side to which one Member can direct 
sense and that is the Chair

Shri Jagjivan Ram: I will not have 
that adaucity, and especiaQy when it 
is afternoon.

My friend’s grievance was about the 
departmental catering. T do not know 
much about catering, but I will assi'xe 
him that I shall look into ^he matter 
and see how far we can departmenta
lise catering, and how far we can leave 
it in the hands of private contractors.

Shri Kamath: That is excellent.

Shri Jagjivan Bam: And, wherever 
we will have deparun'diital cat-iing, 
earnest endeavours shall be ma^e to 
see—of course, it will be very difficult 
to cater to the tastes of all the patrons 
of the Railways— t̂hat a reasonable 
standard in catering is maintained.

There had been serious accidents in 
the recent past, and anybody will be 
sorry for that. Shri Frank Anthony 
presented a very dismal and ilrtr?ry 
picture of the condition of the U-iil- 
ways. If what he sâ d wer-e tahria to 
be as he depicted, I am afraid, per
haps, the Railways will not run for a 
day. But I make bold to say that the 
condition is not so bad as he has 
tried to depict before the House. -All

the same. Sir, I shall assure him and 
the House that I will see what changes 
or modifications are required in the 
administrative mechanism to have 
better supervision of the tracks and 
better maintenance of the engines.

There is no denying the fact that 
due to large-scale expansion on the 
railways and because the expansion or 
addition to the staff is not commen
surate qualitatively to the expansion 
of the railways, the work on supervi
sion might have suffered. I shall tjy 
to see how best we can tighten up 
and see that supervision is properly 
maintained. I am thinking also to 
establish some machinery for a better 
inspection of the major bridges. I 
have also been thinking whether we 

have some scheme for the rains 
and floods.

Shri Anthony has also raised certain 
questions about the staff. I will not 
give answer to each one of them; I 
shall only assure him that I shall ask 
the Railway Board to look into these 
matters.

He has also raised the question of 
pension schemes for the railway 
employees. I have myself been think
ing, even before I took over this res
ponsibility, why there should be no 
pension schemes on the Railways. Of 
course, it will have to be optional for 
the existing employees. We may con
sider to have only pension schemes for 
the new entrants, but the present 
employees may be given option either 
to choose the provident fund scheme 
or the pension scheme. And, I will 
see that some sort of pension scheme 
is introduced at the earliest possible 
opportunity.

I have no idea to take note of Shri 
Trivedi but for the fact that he made 
jertain very sweeping remarks ques
tioning the patriotism and honesty ol 
the railway workers. We have a 
very large system of railways in this 
country. The efficiency and safety of 
the Indian Railways compare verv 
favourably with any system of rail
ways in the world. I shall make bold
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to say it. I have the statistics of 
afficiency and accidents in some of the 
most developed countries of the world 
and comparing the figure., I find that 
the railway system in India can be 
proud of its achievements both in 
respect of efficiency and safety  ̂ Such 
being the record of the railways, to 
make a sweeping remark that the 
staff and the officers are not fired 
with patriotic feelings or that they 
are a lot of dishonest people is, to use 
a very mild expression, too unchari
table to expect of a Member holding 
a seat in this august House. I shall 
leave it at that.

I have mentioned about the railway 
accidents. Nobody will be more sorry 
than those who are in charge of run
ning the railways—the Railway BoarSf 
or the Minister or the Deputy Minister 
—and to say that anybody is atro
ciously unsympathetic towards the 
valuable lives that are lost in these 
unfortunate accidents is again far from 
being charitable. If my hon. friend, 
Shri Kamath, will again ponder over 
the words that he had used in some 
heated moment, perhaps he will him
self realise that those words were not 
justified.

Shn KamaUi: If the facts are dis
proved.

Mr. Depnty-Speaker: They do not 
seem to be proved one way or the 
other.

Shri Jagjivan Ram: Shri Anthony
also raised a point about the exten
sions granted to superannuated 
employees and officers. We are short 
of technical staff not only in the 
railways, but all over the country. So, 
we have to, as far as we can, utilise 
the service-; of the technical personnel 
on the railways. I shall look into the 
matter. I personally agree with him 
that it is always better to avoid 
heart-burning of those people who 
have been expecting some promotions. 
I shall look into that matter.

My friend, Shri Trivedi—again he 
is not in his seat—made some remarks

which were rather imcalled for con
cerning the Defence Minister. I do 
not know what material he has in his 
possession to substantiate the allegar- 
tions that he made against the Defence 
Minister. I shall not leave that un
challenged. Of course, I will look into 
this matter, whether Ratlam on its 
own merit deserves to be a divisionsd 
headquarters or not. To make those 
allegations on the basis, I presume, of 
hearsay, is again not justified from an 
hon. Member of this House.

Mention has been made of the re
port of Accidents Enquiry Committee 
known as the Shahnawaz Committee. 
I shall see that a copy of it is laid on 
the Table and also in the library.

Shri Feroze Gandhi: Tomorrow?
Shri Jagjivan Ram: If copies are

available, I shall see that they are 
placed in the library.

My friend, Shri Bhagwat Jha Azad, 
drew attention to tne backward a re^  
not because he comes from a backward 
area, but in national interest. It is 
necessary that lines should be opened 
in as many of the backward areas as 
possible, but it all depends upon the 
availability of funds with the railways, 
mcidentally, he asked what would 
be the position of the transport facili
ties during the course of the second 
Five Year Plan and whether the 
Railway Board has made any assess
ment of its requirements. The Rail
way Board has. We require more 
funds in order to complete the targets 
that we have laid down, because the 
prices and the rates of contract have 
gone up. So, additional money is 
required for that. Again, additional 
money will bs required for providing 
lacilities for the movement of traffic 
in larger dimensions. I do not know 
how far the Railway Ministry will be 
fortunate enough to get the money 
required for that. Everything will 
depend upon the availability of funds 
and the availability of foreign ex
change. We are ourselves anxious to 
open lines in backward areas, but 
ever3Tthing depends upon the availa
bility of funds.
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D e m a n d  No. 4— O r di na hy W o r k i n g  
Expe ns es— Administration .

Mr. Deputy-Speaker: I am putting 
the cut motions to the House. Shall 
1 put all the cut motions together? 
Several Hon. Members: Yes.

All the cut motion were negatived.
Mr. Deputy-Speaker: The question

is:
“That the respective supple

mentary simis not exceeding the 
amounts shown in the third 
column of the Order Paper be 
granted to the President to defray 
the charges which will come in 
course of payment during, the 
year ending the 31st day of 
March, 1957, in respect of the 
following Demands entered in 
the second column thereof:
Demands Nos. 1, 4, 5, 7, 9 and 10.”

The motion was adopted.

Mr. Depaty-Speaker: I will not put 
the Demands for Excess Grants. The 
question is:

“That the respective Excess 
sums not exceeding the amount 
shown in the third column of the 
Order Paper be granted to the 
President to make good the 
amounts spent during the year 
ended the 31st day of March,
1954, in respect of corresponding 
heads of Demands entered in the 
second column thereof:
Demands Nos. 4, 5, 6, 7, 8, 9 and

1 0 .”

The Tnotion was adopted.

[The Demands for supplementary 
Grants which were adopted by Lok 
Sabha are reproduced below.— Êd.]

D e m a n d  N o . 1— ^Ra i l w a y  B o a r d .

“That a supplementary sum not 
exceeding Rs. 8,66,000 be granted , 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Railway Board’.”

“That a supplementary sum not 
exceeding Rs. 50,83,000 be grant
ed to the President to defray the 
charges which will come in course 
of pajonent during the year end- 
mg the Slst day of March, 1957, 
in respect of ‘Ordinary Working 
Expenses—Administration’.”
D e m a n d  N o . 5—O r d i n a r y  W o r k i n c  

E x p e n s e s — R e p a i r s  a n d  M a i n t e 
n a n c e .

“That a supplementary sum not 
exceeding Rs. 1,90,00,000 be grant
ed to the President to defray the 
charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1957, in respect of ‘Ordi
nary Working Expenses—^Repairs 
and Maintenance’.”

D e m a n d  N o . 7— O r d i n a r y  W o r k i n g  
E x p e n s e s — O p e r a t i o n  (F u e l ).

“That a supplementary sum not 
exceeding Rs. 3,20,73,000 be grant
ed to the President to defray the 
charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1957, in respect of *Ordi- 
nary Working Expenses—Opera
tion (Fuel)*.**

D e m a n d  N o . 9— O r d i n a r y  W o r k i n g  
E x p e n s e s — ^Mi s c e l l a n e o u s  E x -

“That a supplementary sum not 
exceeding Rs. 1,37,78,000 be grant
ed to the President to defray the 
charges which will come in 
course of payment during the 
year aiding the 31st day of 
March, 1957, m respect of ‘Ordi
nary Working Expenses—^Miscel
laneous Expenses’.” '
D e m a n d  No. 10—O r d i n a r y  W o r k 

i n g  E x p e n s e s — L a b o u r  W e l f a r e .

“That a supplementary sum not 
exceeding Rs. 38,00,000 be grant
ed to tke President to defray the 
charges which will come in
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course of payment during the 
the year ending the 31st day of 
March, 1957, in respect of ‘Ordi
nary Working Expenses—^Labour 
Welfare’.”
[The Demands for Excess Grants 

tphich were adopted by Lok Sahha 
are reproduced below.—Ed.]

D e m a n d  No. 4— R e v e n u e — W o r k 
i n g  E x p e n s e s — ^Ad m i n i s t b a t i o n  

**That a sum of Rs. 48,31,263 be 
granted to the Presid^jnt to make 
good an excess on the grant in 
respect of *Revenue—Working
Expenses—Administration* for
the year ended the 31st day of 
March. 1954.”
D e m a n d  No. 5— R e v e n u e — W o h d n c  

E x p e n s e s  R e p a i r s  a n d  M a i n t e 
n a n c e

'"That a sum of Rs. 74,17,619 be 
gnoited to the President to make 
good an excess on the grant in 
respect of *Revenue—W  orking
Expenses—^Repairs and Mainten
ance* for the year end&d ^ e  81st 
day of March, 1954.*’
D e m a n d  No. 6—R e v e n u e — W o r k 

i n g  E x p e n s e s — O p e r a t i n c  S t a f f  
**That a sum of Rs. 46,68,199, 

be granted to the President to 
make good an excess on the 
grant in respect jod ‘Revenue- 
Working Expenses—Operating
stafiT for the year ended the 31st 
day of March, 1954.”
D e m a n d  No. 7—^Re v e n u e —^Wo r k i n g  

E x p e n s e s — O p e r a t i o n  (F u e l ) .
“That a sum of Rs. 78,47,491, 

be granted to the President to 
make good an excess on the grant 
in respect of Hevenue—Working 
B w n ses—Operation (Fuel) *for 
the year ended the 31st day of
March, 19§4.”
D e m a n d  No. 8— R̂e v e n u e —^Wo i u k i n g 

E x p e n s e s — O p e r a t i o n  o t h e r  t h a n  
S T i ^  A N D  F u e l .

“That a sum of Rs, 21,59,686, 
be granted to the President to
•Published in the Gazette of India Extraordinary Part Il-Section 2 
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make good an excess on the g r ^ t  
in respect of *Revenue— W o r k i n g  
Expenses— Operation other than 
Staff a n d  Fuel’ for the year en de d  
the 31st da y  of March, 1954.”

D e m a n d  No. 9—R e v e n u e — W o r k

i n g  E x p e n s e s — M i s c e l l a n e o u s

E x p e n s e s ,

“That a sum of Rs. 16,56,427 be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Revenue—Working
Expenses—^Miscellaneous Expen
ses* for the year ended the 31st 
day of March, 1954.”
D e m a n d  No. 10—R e v e n u e — P a y 

m e n t s  TO In d i a n  S t a t e s  a n d

COMPANIBS-

“That a sum of Rs. 66,236, be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Revenue Payment to 
Indian States and Companies.’ for 
the year ended the 31st day 
March, 1954.”

a p p r o p r ia t io n  (RAILWAYS) 
No. 6 BILL.*

The Deputy Minister of EaUwaj* 
aod Transport (Shri Alagesan): I
be g to m o v e  for leave to mt ro du ce 
a Bill to provide for the authorisation 
of appropriation of m o n e y s  out of the 
Consolidated Fund of India to m e e t  
the a m o u n t s  spent on certain services 
for the purposes of Railways during 
the financial year e n de d on the 3ist 
day of March, 1954, in excess of the 
a m o u n t s  granted for those services

a n d  for that year.

Mr. Depnty-Speaker: The question

is:
“That leave be granted to intro

duce a Bill to provide for the 
authorisation of appropriation of 
moneys out of the Consolidated
Fund of India to meet the amounts 
spent on certain services for the 
purposes of Railways during the
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financial year ended on the 31st 
day of March, 1954, in excess of 
the amounts granted for those 
services and for that year.”

The motion was adopted.
t

Shri Alas:esan: I introduce the Bill.

APPROPRIATION (RAILWAYS) 
No. 7 BILL.**

The Deputy Minister of Railways 
and Transport (Shri Alagesan): I
beg to move for leave to introduce a 
Bill to authorise payment and appro
priation of certain further sums from 
and out of the Consolidated Fund of 
India for the service of the financial 
year 1956-57 for the purposes of Rail
ways.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro
duce a Bill to authorise payment 
and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for 
the service of the financial year 
1956-57 for the purposes of Rail
ways.”

The motion was adopted. 
tt

Shri Alagesan: I introduce the Bill.

REPRESENTATION OF THE 
PEOPLE (MISCELLANEOUS 

PROVISIONS) BILL
The Minister of Legal Aflaiis and 

Civil Aviation (Shri Pataskar): I beg
to move:

“That the Bill to provide for 
the removal of disqualifications 
for membership of, and voting at 
elections to, Parliament and State 
Legislatures, and for certain mis
cellaneous matters in connection 
with such elections be taken into 
consideration.”

As hon. Members are aware, there 
has been a change effected in the elec
tion law with respect to disqualifica
tion incurred on the ground of several 
kinds of corrupt activities. For ins
tance, under the Act of 1951, there 
was a major corrupt practice, minor 
practice and illegal practice. Then, 
there was a very complicated return 
of election expenses to be filed, and 
for not having filed the election ex
penses return in the proper form, dis
qualification was incurred by the 
candidate as well as by the election 
agent. The elections are very near. 
At the time when the Act was amend
ed, we naturally made the provisions- 
simple and we abolished the distinc
tion between major corrupt practice, 
minor corrupt practice, illegal practice 
etc. All the same we find from facts 
which we have investigated that the 
nxmiber of persons disqualified for 
failure to lodge return of election 
expenses, as required by law, is nearly 
9,511. It appears that when we 
amended the Act, probably the dis
qualification with respect to voting so 
far as these members are concerned 
has been removed. But so far as the 
question of their being entitled to 
stand as candidates is concerned, I 
think that disqualification has not 
been removed. The Election Commis
sion itself out of these 9,511 cases, has 
probably removed the disqxialification 
in the case of about 3,000 odd people, 
and 6,000 persons still remain disquali
fied. Probably many of them are not 
even aware of the disqualification that 
they have incurred. Now we have 
simplified the return of election ex
penses and in view of the (Ranged 
procedure to be followed in this mat
ter, it is desirable that all these dis
qualifications which have be«i incur
red by these people should be remov
ed wholesale. That is why there is 
provision in this Bill saying that the 
disqualification of these persons will 
stand removed.

Extraordinary Part Il-Section 2,** Published in the Gazette of India 
dated 18-12-56 pp. 1184—86.
\Jntroduced with the recommendation of the President 
ffIntroduced with the recommendation of the President.
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Shri BamachandTa Reddi (Nellore); 
Can we have the break-up of the 
figure of these 6,000 persons party- 
wise.

Shri Pataskar: I do not think it is 
necessary. They are all for not filing 
the return of election expenses or for 
not filing them in right time. There is 
no desire to keep any of these persons 
under disqualification.

The nimiber of persons disqualified 
upon conviction by criminal courts for 
the offences of bribery and undue 
influence, or for personnation imder 
sections 117 (e) or (f) of the Indian 
Penal Code or section 139(a) of the 
R.PA. is 516. It is only natural that 
we do not want to remove the disqua
lification in respect of such persons.

The number of persons disqualified 
upon conviction by criminal courts is 
only 20 in the whole of India. We 
should not also remove their disquali
fication.

The other category is persons dis
qualified by election tribunals for cor
rupt or illegal practices. As I said 
there were the major practice, the 
minor practice and the illegal practice. 
Clause 2 lays down—

“ (1) Every disqualification for 
membership of Parliament or of 
the Legislature of a State incurred 
by any person under the Repre
sentation of People Act, 1951,. . . 
before the commencement of the 
Representation of the People 
(SeccHid Amendment) Act, 1956, 
for failure to lodge a return of 
election exi>enses as required by 
clause (c) of section 7 of the 
principal Act is hereby removed.

(2) Every disqualification for 
membership of Parliament or of 
the Legislature of a State or for 
voting at an election incurred by 
any person imder the principal 
Act before the commencement of 
the Representation of the People 
(Second Amendment) Act, 1956, 
for any illegal practice or for any 
corrupt practice other than the

corrupt practice of bribery or 
undue influence is hereby remov- 
edV

Hon. Members will find that the 
oflfence of bribery and undue influence 
has been defined in the former Acts. 
Naturally in respect of these cases we 
should not remove the disqualifica
tion. In respect of all other so-called 
corrupt, illegal or other practices the 
disqualification should be removed 
and that is what is proposed to be 
done by sub-clause (2).

Then we come to clause 3 which 
seeks to amend section 7. Hon. Mem
bers will find that section 7(e) of the 
Act says:

“if he is a Director or Manager, 
or holds any office of profit under 
any Corporation in which the 
appropriate Government has any 
share or financial interest.”

It has been represented to us that 
the words “financial interest is rather 
too vague. For instance, it may be 
argued that Government has got fin
ancial interest in a co-operative socie
ty. There are so many other corpora
tions. The original object with which 
this provision was made was that in 
respect of those companies or corpora
tions formed on the basis of capital in 
which Government has some substan
tial share, they should incur some dis
qualification- Now in place of the 
words “financial interest” ^we propose 
to put in “any company or corporation 
in the capital of which the appropriate 
Government has not less than twenty- 
five per cent share” . Hon. Members 
may ask me as to why 25 per cent is 
fixed? Why not we say the director 
of any concern in which there is some 
share capital of Government. Why 
should such a director not be disquali
fied? That is a legitimate question 
which Members may ask? I should in 
this connection like to point out that 
there are some companies and cor
porations in which in order that Gov
ernment may know about the working 
of the company some shares are pur
chased. It is more for the purpose of
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guiding or taking part in the actual 
day to day working and to know how 
the work is being carried on. It is 
from that point of view that it is laid 
down that unless Government has 25 
per cent, of the share capital in a 
company no disqualification will be 
incurred.

Clause 4 deals with special provi
sion for nomination in the case of 
prisoners in Portuguese territory. Hon. 
Members will be aware that this is a 
peculiar problem which has often been 
discussed in this House in order to 
enable these countrymen of ours who 
risked their all for a patriotic cause to 
stand as candidates. For instance, one 
of the hon. Members of this House, Mr. 
Chaudhuri, is in a Goa prison and it is 
from that point of view that we have 
made a provision here. I think I need 
not take the time of the House on this 
matter. This provision has been made 
in order that there may be no difficul
ty in the way of tiieir being able to 
stand.

The last clause says:

“It is hereby declared that the 
office of member of the Coimcil of 
Advisers associated with the Chief 
Commissioner of Manipur or with 
the Chief Commissioner of 
Tripura shall not disqualify the 
holder thereof for being chosen 
as, or for being a member of 
Parliament.”
As hon. Members are aware, in the 

case of these States where the admin
istration is in the hands of Chief Com
missioners there is a Council of Advi
sers and it is our desire that they 
should nqt be disqualified from stand
ing for election to Parliament simply 
because they happen to be Advisers.

This is a simple Bill which I think 
can be passed without much discus
sion. It is an urgent measure in
asmuch as the elections are very near 
now and we want that whatever is to 
be done should be done before that. 
This is the last session of this Parlia
ment and we are in the last week of it.
I would, therefore, appeal to hon. 
Members that if they agree with the
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objectives of the measure they will 
enable me to have it passed as early 
as possible.

Mr. Deputy-Speaker: Motion moved:
“That the Bill to provide for the 

removal of disqualifications for 
membership of, and voting at 
elections to, Parliament and State 
Legislatures, and for certain mis
cellaneous matters in connection 
with such elections be taken into 
consideration.”

Shri K. K. Basu (Diamond Har
bour): May I make a suggestion: 
There are certaili amendments to the 
Bill of which notice has ben given by 
Members. Let us move the amend
ments along with the First Reading 
and we shall speak on them. Other
wise we do not know how to distri
bute the time.

Mr. Depaty-Speaker: The hon.
Member can speak on his amend
ments. But the stage is for considera
tion.

Shri K. K. Basu: We do not know 
how to split up the time.

Shri Kamath (Hoshangabad): I
would earnestly request you to extend 
the time by about one hour. One 
hour was allotted by the House earlier. 
Many hon. Members are interested in 
this subject and I would therefore 
request you to extend the time by one 
hour at least.

Shri Pataskar: There are the rules 
also.

Shri kamath: The rules are made 
for the House and not the House for 
the rules.

Mr. Dejmty-Speaker: This is als«
what the House has decided: not any
body else.

Shri Kamatfa: Sir, I welcome this
Bill, but with mixed feelings. I wish 
the Minister had introduced two Bills, 
one for the earlier part and a second 
one for the latter part, which deals 
with our freedom fighters, now pri
soners in the Portuguese possessions in



■ [Shri Kamath]
India. As the Minister rightly said, 
they have risked their all for the libe
ration of the imperialist pockets in 
our country. For the first time, I find 
that the Government has been respon
sive to the opinion expressed on this 
side of the House and to public opi
nion outside in the country. It was 
our proud privilege to have pressed 
this matter on the attention of the 
House and of the Government and I 
am glad that they have respcMided to 
the opposition in this particular mat
ter, to enable our comrades, oxir 
friends, the freedom fighters in Goa 
to contest in the next general elec
tions. We look forward to the day 
when Goa, Diu and Daman will be 
fully represented, as the rest of the 
Indian Union is represented, by a full- 
fledged Member in Parliament. I wish 
that the Government or the President 
imder his wide powers had even 
earlier nominated a Member to repre
sent the Portuguese possessions,—even 
if not elected—nominated not in this 
House, but in the Rajya Sabha—. Any 
way, the first major step has been 
taken now, in spite of the volte face 
of the Government, in spite of,— îf I 
may use stronger words— t̂he betrayal 
of the liberation movement in Goa by 
the Government, to help our freedom 
fighters and a big and noble gesture 
has been made to the freedom fighters 
who have risked their all for the free
dom of these few foreign pockets in 
India. The Government could also 
have encouraged the formation of a 
provisional Government in the liberat
ed territories of Dadra and Nagar- 
haveli, which they have not done.
Let them take their own time. The 
freedom movement will not wait for 
the Government. It will go on. Just 
as they have had to bow to the will 
of the people in this matter, the time 
is not far off when they will have to 
bow to the will of the people and 
change their supine policy in regard 
to this matter in the very near future.
As I said at the very outset, I would 
have been happy if the first part of 
the Bill had been separated from the 
second part, because this forms a tur
bid mixture, particularly the part

3465 Representation of the 18 DECEMBER 1956
People

XMiscellaneoiLS
Provisions) Bill

3466

with regard to the removal of disqua
lification arising out of any illegal 
practice or for any corrupt practice 
other than the corrupt practice of 
bribery or undue influence. I refer to 
clause 2, sub-clause (2).

The law, as it stands, provides for 
various corrupt practices. I know 
things like impersonation etc., and one 
or two minor corriipt practices are no 
longer in the list. All illegal prac
tices have been removed from the list 
The practice of enlisting the help of 
government servants and some others 
still figure in the list of corrupt prac
tices. Does the Government really 
intend that any disqualifications aris
ing out of the Commission of such 
corrupt practices should also be 
removed, a blanket removal except 
the practice of bribery or imdue influ
ence?

Shri Pataskar: It is like that
Shri Kamath: Does the Government 

contemplate that? That would give 
an undue handle to candidates in the 
general elections and induce in them 
a hope, a very well-founded hope that 
by the time of the next general elec
tions coming in 1961 or 1962, all the 
disqualifications arising out of what
ever corrupt practice they may com
mit in this election will also be remov
ed, This sort of thing should not be 
countenanced by the House. Espe
cially in regard to the corrupt practi
ces remaining in the Ust, disqualifica
tion should not be removed. I can 
understand the old minor corrupt 
practices. This is almost a blanket 
removal or near-complete removal; 
there are only two illegal practic^ 
remaining, undue influence and bri
bery. This I do not approve at all. I 
hope that the amendments which I 
have tabled to this particular clause 
will commend themselves for the 
acceptance of the House.

I shall very briefly refer to clause 3. 
It refers to the share of the prospec
tive* candidates in Government cor
porations. They have now made an 
unsatisfactory provision in that only a
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25 per cent, share will come into play, 
not otherwise. This is wholly unsatis
factory and does not commend itself 
to us. Any share or interest of a 
candidate in concern in which the 
appropriate Government has any 
share should entail a disqualificati(»i. 
I would prefer the amendment tabled 
by my hon. friend Shri K. K. Basu 
that any share of any Government, 
whether it is the Central Government 
or the State Government, should entail 
the disqualification. I would insist 
that at least the appropriate Govern
ment should be taken into considera
tion and this matter provided for 
accordingly.

With regard to clause 4, I have tabl
ed certain amendments which seek to 
facilitate the matter further. Govern
ment lost its interest in the freedom 
movement for some time. But the 
nation did not lose its interest. I 
think Government have realised the 
nation’s interest in this freedom move
ment and brought forward this provi
sion. I do not think that they will 
again go to sleep over this matter 
aft2r thi  ̂ Bill is passed. I would 
request the Government not to insist 
upon a definite writing to the effect 
from a person who is behind the 
Portuguese prison bars. I would 
suggest that any kind of a statanent 
by a person on behalf of the detenu 
that he is willing to stand should be 
sufficient for enabling the detenu to 
stand for election. Authentication by 
the Secretary of the Ministry of 
External Affairs is not always neces
sary. Anybody in the Ministry of 
External Affairs, Deputy Secretaiy or 
Joint Secretary should be sufficient 
for the purpose. I will crave your 
indulgence again for a few minutes 
when the clause by clause considera
tion comes up.

Shri N. C. Chatterjee (Hooghly): 
Sir, every sectiqn of the House should 
welcome clause 4 of this Bill for Gk>a 
prisoners. Shri Kamath was perfectly 
right in saying that those freedom 
fighters for the liberation of Goa were 
fighters for Indian independence. Our 
freedom is not complete unless these

foreign pockets are completely elimi
nated and rescued from the clutches 
of a fascistic dictator like Dr. Salazar. 
We are very happy and proud that 
there are at least two Members 
Parliament who entered Goa and 
defied all the handicaps and difficulties 
created by that dictatorial power. One 
was Shri V. G. Deshpande, still here 
amongst us. He was barbarously 
treated and let off. Shri T. K. 
Chaudhuri—we are all proud of him— 
has spent 12 years of his life, if I 
remember aright,.........

An Hon. Member: Sixteen years.
17 hrs.

Shri N. C. Chatterjee: ___ sixteen
years of his life in prison already in 
tne freedom battle, in different jails 
fighting British imperialism, partici
pating in all nationalist movements 
for India’s liberation. And it has now 
fallen to his lot to undergo this sacri
fice. I wrote to him the other day 
conveying the unanimous decision of 
iill the Opposition parties in Bengal 
that they would not set up any candi
date against him, in order that he 
comes back to this Parliament un
contested. After a great deal of diffi
culty the Portuguese Government 
placed this letter of mine before Shri 
Chaudhury. I have received a reply 
couched in language of appreciajtion, 
worthy of him, worthy of a true pat
riot. He is an ornament of this 
Parliament, an ornament of this 
nation. We are all proud of him, we 
are all proud of him as a colleague, 
proud of the way in which he is bear
ing this incarceration in the Goa 
prison. We are happy to know that 
tiis health which had a setback is now 
slightly better, although he is suffer
ing from many handicaps. One clause 
has been put in here that the nomina
tion paper need not be signed by him, 
but no such nomination paper “shall be 
received by the retummg officer unless 
at the time of its delivery the propo
ser produces before that officer a writ
ing signed by such person and show
ing his intention to stand as a candi
date, and a certificate signed by a 
Secretary to the Government of India 
in the Ministry of External Affairs
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[Shri N. C. Chatterjee] 
that the person is detained in prison 
or other custody in Portuguese terri
tory” . I hope no difficulty will be 
created, and that it will be possible 
to produce that writing, and that the 
returning officers will not create any 
difficulties but will accept it in the 
spirit of this Bill.

I am happy to notice that the West 
Bengal Pradesh Congress chief also 
made a declaration the other day that 
they will not set up a candidate against 
Shri Chaudhury. That means there 
will be no candidate against Shri 
Chaudhury and he Will be elected to 
Parliament by the unanimous wish of 
the people.

I was in Bombay the other day and 
I foimd in Maharashtra a deep con
cern that it should be made possible 
for Shri Gore who is suffering incar
ceration also in Goa to represent one 
of the important constituencies in this 
Parliament or in the local Assembly. 
I hope that will also be possible, and 
he will be given aU the facilities.

With regard to the other matter, 
Shri Pataskar deserves the congratu
lations of all sections of the House. It 
is a timely measure. I claim that I 
have possibly little more experience 
than many Members of these election 
cases, and I know how people have 
been disqualified, and I wish I could 
support Shri Kamath. I also appeared 
in his election case, and therefore I 
know what is what.

Shri Kamath: There was no corrupt 
practice there.

Shri N. C. Chatterjee: There was no 
corrupt practice there, but it required 
three weeks of argiunent to convince 
the Supreme Court that Shri Kamath 
had been unfairly dealt with by the 
lower tribunal. Take for instance one 
clause, clause 7 of section 123 dealing 
with the obtaining or procuring etc., 
or clause 6 of that section, dealing 
with the incurring or authorizing of 
expenditure in contravention of 
section 77. You will be amazed to 
know that a candidate in U.P. who 
was successful in defeating tiie Cong

ress candidate was held guilty of a 
corrupt practice because his father 
was a rich landlord and some of his 
servants actually helped him in the 
election. The Election Tribunal held 
that the father being over 80 must be 
deemed to have retired and his ser
vants must be serving the candidate 
as his own servants. As the father's 
staff helped him, they were really 
his staff, and he was disqualified, 
unseated and incurred this penalty 
of being convicted of a major corrupt 
practice-

With regard to clause (7) there is 
something in what Shri Kamath point
ed out, but I would also remind him 
that it states that persons serving 
under the Government shall include 
revenue officers including village 
accountants, such as patwaris, lekh- 
pals, talatis, kamams and the like and 
also other village officers. It is so 
broad and so wide. I am certainly not 
saying that free and fair elections will 
be possible only by legislation. I do 
not think that a man like Pandit 
Nehru or Pandit Pant wants that the 
Congress should come back to power 
through unfair means, through this 
kind of employment of the official 
machinery to bolster up the Congress 
candidates, but we know that in spite 
of what the highest people may profess 
there are always official interferences, 
and we all know that in the interests 
of the ruling party the subordinate 
heirarchy always acts. They try to 
justify their existence and to do their 
best to help the ruling party. Still, I 
ought to point out that there is some 
justification for what the Minister is 
going to do. Having regard to the 
wide language in which the rules are 
couched, a man becomes guilty of cor
rupt practice when there is really no 
corruption. In the amending Act you 
have recently done away with minor 
corrupt practices and illegal practices. 
It is also reasonable t̂hat disqualifica
tions flowing from these technical cor
rupt practices and minor corrupt prac
tices and illegal practices should be all 
done away with, and a man should 
be given a chance.
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Just remember Shrimati Sucheta 
Kripalani’s case. The Tribunal unani
mously held that there was absolutely 
no corruption. What happened was 
that the election return was filed by 
somebody who did not know how to 
put in the figures under different cate
gories properly. It is so complicated 
that even a veteran lawyer would 
think twice or thrice before he fills it 
up properly. Although it was held 
there was absolutely nothing impro
per or corrupt—possibly one of the 
fairest elections was fought in 
Delhi—still she was disqualified and 
was out of Parliament. This disquali
fication had affected 6,000 persons,

I ^emember one case where I 
appeared for a Congress candidate 
from Madras. He was a sitting Mem
ber of this Parliament and he was dis
qualified because he had paid Rs. 500 
or Rs. 250 to the Tamil Nad Congress 
Committee for the purpose of apply
ing for nomination as a Congress 
Candidate. Some money had to be put 
in.

Pandit Thakur Das Rhargava (Gur- 
gaon): Rupees hundred.

Shri N. C. Ghatterjee: I do not
remember the exact amount. I 
argued before the Supreme Court that 
it is very unfair because when that 
Rs. 100 was put in he was not a candi
date at all. He simply wanted that he 
should be allowed to stand as a candi
date, and he signed a pledge that it 
he was not given the nomination, he 
would not stand for the election at alL 
Even then Mr. Justice Venkataraman 
Iyer held that it was a corrupt prac
tice and it comes under this category. 
So, you never know where you are.

In one other case in Tanjore I 
appeared for another Congress candi
date. What happened? He had a bus 
permit. He had nothing to do with 
the Government, but there was one 
clause that any one who gets a bus 
route shall have to carry for the 
Postal Department the mail bags and 
then he is paid something. And only 
for that he has been disqualified and 
unseated from Parliament.

Another case happened in Madhya 
Pradesh of an amazing disqualification. 
A chamar candidate was standing 
there in a predominantly chamar 
constituency.

Pandit Thakur Das Bhargava: The
first man may still come under the 
mischief.

SJiri N. C. Chatterjee: Because ' he 
said it was a chamar constituency and 
appealed to the chamars for votes he 
has been disqualified for six years and 
unseated, although he defeated the 
Congress candidate by a very large 
majority.

These things have hippened. I am 
saying this disqualification should go 
and what the hon. Minister has done 
is opportune. Not one minute should 
be lost and I hope all sections of the 
House will support this Bill. This is 
really a non-controversial BiU of the 
highest importance. Let everybody 
have a fair deal, and these technical 
disqualifications except cases of bribery 
or undue influence or gross cases like 
that, should not be in any way pena
lised, and they should all have a 
chance of standing without any shadow 
or without any stigma of any kind.

Shri Raghavachari (Penukonda): I 
only want to make one observation 
and that relates to clause 5. I wish 
Government had brought a com
prehensive Bill making it perfectly 
clear as the Constitution requires what 
are offices of profit that disqualify 
Members. In fact, there was a Com
mittee appointed here, elaborate dis
cussion went on and a report was sub
mitted, but the thing has been put into 
the shelf. Instead of piecemeal legis
lation coming here and there as it 
suits our purposes stating that a 
particular thing is not an office of pro
fit and it will not disqualify a member,
I wish a comprehensive Bill had been 
brought forward after all facts had 
been taken into considerations to 
determine which are offices o f profit 
and which are not.

Shri K. K. Basn: As the previous 
speaker said, we certainly welcome the 
provision of the Bill in respect of the 
removal of all fetters in the way of
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[Shri K. K. Basu]
the standing of candidates or persons 
who have been in Goa jail for the 
liberation of that particular part of 
our country. We had been clamouring 
for a very long time that we must see 
that these persons who with the un
animous support of the entire nation 
went and suffered, and went to jail in 
Goa for the liberation of the particu
lar territory—subsequently, however, 
owing to the attitude of the authori
ties, the liberation movement could 
not fully succeed—should not have 
any difficulties placed in the way of 
their contesting the general elections. 
The proposal that has been made in 
this BUI, namely that a person in the 
Goa jail can stand as a candidate, 
without the nomination paper actually 
being signed by him as required 
under the existing law, is a welcome 
improvement, and as the previous 
speaker has said, the entire House is 
behind Government in this respect.

As you know, our esteemed friend 
Shri T. K. Chaudhuri has been sen
tenced to more than ten years of 
imprisonment in the Goa jail. As for 
his past career in the British jaU, Shri 
N. C. Chatterjee has already describ
ed it. We do wish, and there has 
been a move by the entire people of 
West Bengal, that he should come to 
this House without any contest.

In this connection, I have given an 
amendment to the effect that in case 
at the time of the delivery of the 
nomination paper, the proposers are 
not in possession of the two docu
ments that are required, namely a 
writing signed by the candidate say
ing that he is agreeable to stand as a 
candidate, and a certificate by a sec
retary to Government in the Ministry 
of External Affairs that he is in pri
son, the returning officer may allow 
such further time as he may think fit 
for the submission of these documents. 
As you know, under the normal rules, 
a time of not more than 48 hours is 
allowed for taking objection in res
pect of any nomination, and within 
that time, the documents and other 
papers in support of the objection

could be submitted. So, I would sug
gest that in case the documents requir
ed under clause 4 are not readily 
available in time, the period allowed 
may be extended at least till the time 
of scrutiny. Further, the proposers 
or the relatives of the candidate might 
not be able to get in time the writing 
signed by the candidate showing his 
intention to stand as a candidate. That 
is quite possible, in view of the fact 
that we have no diplomatic relations 
with the Portuguese authorities now 
and we have to go through the Egyp
tian Government, and even the 
Egyptian Government are in some 
trouble in recent times. So, it may 
happen that the document required 
may not be reaching the proposers 
in time, in which case they may not 
be in a position to submit it to the 
returning officer at the time they file 
the nomination paper.

So, I would urge Government that 
they should leave it to the returning 
officer to extend the time allowed for 
the submission of the documents, if 
necessary until the time of scrutiny, or 
if he is so satisfied that there is a 
genuine case that the certificate from 
the Central Government as to the per
son’s being in jail is not received in 
time, he may extend it to such further 
time as he may think fit. Since Gov
ernment are agreeable to remove all 
fetters in the way of these persons 
contesting the elections, I hope they 
will agree to accept my amendment 
to clause 4.

Clause 5 seeks to remove the dis
qualification on the members of the- 
Councils of Advisers in Manipur and 
Tripura. I do not understand why 
there is so much of hurry about it. 
We know fully well that in those two 
territories, the advisers that have been 
appointed are mostly from the party 
in power. There are two seats in 
Parliament for these areas. Since 
these advisers do not do much of exe
cutive work but only some advisory 
work, they might very well resign 
two months or three months before 
the general elections if they want to
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contest I am told that these advisers 
are given free motor cars, and some 
other special amenities and remunera
tions, which they may adversely uti
lise at the time of the elections. You 
will appreciate that these two areas 
are small areas; in the whole of these 
territories, there may be just three or 
four cars, two of which may be given 
to these advisers at State expense. 
Whereas the Ministers here only get 
an advance for purchasing their cars, 
these advisers, I am told, are provid
ed cars by the State. So, I think that 
unless these special facilities are with
drawn, the disqualification on them 
should not be removed.

In clause 3 it is provided that unless 
the appropriate Government have not 
less than 25 per cent of shares in any 
company, the holders of office in that 
company should not be considered to 
have incurred any disqualification 
under section 7 of the A ct In the 
present context of things, the words 
‘appropriate Government* have no 
meaning. So, I have tabled an 
amendment to this clause. For ins
tance, a person might be contesting for 
a seat in a State legislature, but he 
may be dealing in iron and steel and 
he may have a big contract with the 
Central Government, or he may be a 
member on some Central committee. 
Now, the State Governments, repre
sentatives also may be members of 
that conmiittee. Now, irrespective of 
the fact whether that committee is 
advisory or not, this person, who, in 
terms of the law, should be consider
ed as having a dealing only with the 
Central Government, yet by reason 
of his participation in that committee 
may indirectly bring to bear some 
influence on the State Government’s 
representative to champion his point 
of view. So, I would suggest that the 
word ‘appropriate’ should be removed, 
so that it may apply to both State and 
Central Governments. This is very 
necessary in the interests of the 
growth of democracy. After all, ours 
is a nascent democracy. We have had 
just one general election; that has 
been done very well, and the way in 
which the citizens of our country

voted in that election for the nurtur
ing of the democratic set-up was also 
very good. I would, therefore, urge 
that every effort should be made to 
see that our democratic institution 
which is still in a developing state is 
not in any way jeopardised by any 
adverse influence being brought to 
bear on it in the manner contemplated 
here.

In clause 2, the disqualifications 
arising out of any iUegal practice or 
corrupt practice other than the cor
rupt practice of bribery or undue 
influence have been sought to be 
removed. I have tabled an amend
ment which seeks to make it clear 
that in cases of convictions arising 
out of moral turpitude, there should 
not be any removal of disqualifica
tions. But there may be cases of per
sons who may have been convicted for 
political offences in 1952 or there
abouts, at a time of riot, or some 
other disturbance or some other 
trouble. Such convictions were 
the result of particular political condi
tions or a particular political atmos
phere. Or, it may be that these con
victions might have arisen on account 
of the demand of the workers for bet
ter wages or the demand by the kisans 
for land reforms, and so on. But in 
the new set-up of things, since 1952, 
every political party in the country 
has changed its attitude in regard to 
the way in whicTi a right should be 
established or enforced.

So, I would submit that even in res
pect of persons vho might have been 
convicted before 1952 for their first 
set of offences, the disqualifications 
should be removed, so that in the new 
democratic set-up and in the new con
ditions in the country, they may also 
be allowed to contest the elections, 
and any disqualification arising out of 
former conviction might not stand In 
the way of their being elected as the 
representatives of the people.
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?r^ ^  W R ' ^  li^RT ^  *RT, ^

^  Tnrr ?rtT 

f% 5Tnft Jfit

T W  ŝTTrrr I p̂i?V ĉFR irrr
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^  f îFT ^ 1 ' % 3 :^
^̂ TRT ^tr ^  ^  «TR

m  %{\t 

% ^  % ^  ^
2Rt ?lf^^FK t  f% ^  'ftfTTi^
^  WT t  I

^  7^ % ^
-ql^al % ^

^  ?T% ?ftT ^  ^  ? f̂T ^  ^
^ 'Srnr ’>ji«) crt f^ + 1̂

?r ^  ^  ^ f% ^
^  TK ws^T ^  ^ ^  ^  %?n: m  

^  ^  ^int ?TdH><
w  ^  ^  t  ?fk  ^  % n̂f̂ rsRT
f , #  f^T^Rrf ? T ^  I  I
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^  ^ ^  '̂t »rf t  I
?T̂  ^ ?fk  ^  m^(j^
^  ^  ^  f%̂ rr I  I #  WR\

IjfeT FT «̂ I=rMi ^Hldl  ̂ I 4  ^

W[ ? W  ^  ^  ^  ^mi ^
*r •T r<i»ti <̂ lRa<i eFTrr % 9TR% 
v m  w r m r  ^ f w
^  ^  ^  ^  f e ^  S jfe r  ?FT ^ I
^  %rr ^  |¥ ^ ^
^  ^  f ^ ,  T̂ ^
^  f^rm ?ftT ^  ^  '̂V
^  I ^rr%T ^  TO ^  q | ^  ^  

f  ?TRHT q f^  ^  ?rqRT f e r  
^  I ^  ^  «rr f% ^

f e f #  ^  ^Tfw ^  w  I  I #T
jf ^Tf^Tt 5TT̂  Sfrr ^  ?fT^MT
q f^ , m r  ^ ^  ^  w  ^ ^
TK ^  f^5^ % TO
'T̂  |tr Sf, ^  ^  ^  ^  Tj^ efft

?r ^  f  ^  ^ Is^
^ ^  ŝrrar, =frf% t ' ^ %m
f r s ^  ^  ^  TRT ^  ^  ^  ^’Tr<.«i“

§ 3 7  ^TpfT?^ ^  q ^  sfT?; I ^  ^

Ti <t? ^  ^  ^  ?mr ^
?TT?r f r H ^  ^  ^  ^  q r f% ^ -

^  % ? T ^  ^  Tf ’TT I

^0  % ^Fsrrf^ ^ iV <+>0 «i  ̂ ^̂ 5nr
%%^ ^ 5pT7  ̂ %
np:n ^  vh’Jil nl ̂ <<t d*t» f^H %

^rm , ^  q^ ^
^  ^ftr ti«hfH«T>tn ^  ẐT
% ^  ^wfrar ^ *5r îKfi îfl ^
w  t o r  t  I

cftfijiT % '̂ TT̂ ^  TO 
^  T# ^  #  m̂5T?rr

^ 1% ^  ^ 5t^ ^ I
%fy ?Tcr̂  ^  w r f w  T̂f I  f% Iff ^  

TO ^  T| t . ^  % 3̂tW  
r̂ 4iHr«in!i<n'3i % r<nq  ̂^  rr^
^  t| f  ?fk  5fmrf¥ f w  w[ 
<^l 7«r>ni«r*<?i i*(>d«ti Whrt
^  ^  ^  ^ ^ f ^  
^  ?fh: #  m^rM f  f% ^  ^
♦ iHH ^  hÎ  ^  ^ f̂ RT ^

TO ^rrm ^sn^ %?tX 
q T d ^ <  ^  W T 5 F  ^  ^

■qlf̂ /? ^ «l4c.̂  ̂
JTrf^ 5T^ *TT fPT ^
% ^TFR W  ^  ^  t  I

Shii Pataskar: I am glad that this 
measure, which I have brought for
ward, has received the almost unani
mous support of the Members of the 
House.

I can assure ail sections of the 
House that so far as the question of 
Goa is concerned, there is no differ
ence of opinion. That has been shown 
by the way in which a special provi
sion has been made regarding those 
who are now imprisoned in Goa and 
whcp want to stand as candidates 
wherever they like, either to the State 
Assemblies or to Parliament. At any
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[Shri Pataskar] 
rate, whatever the differences of opi
nion with respect to the action taken 
by Government, I think it will be con
ceded— and I am glad to note that it 
has been conceded by everybody— 
that this will show that every section 
of this House is one so far as the 
question of the soluton of the Goa 
problem is concerned, except that 
there might be differences of opinion 
with respect to the way, the time and 
the manner in which it has to be done.
I need not, therefore, add any remarks 
more.

I would have wished that Shri 
Kamath had not referred to the betra
yal of Goa and all those things. After 
all, we are assembling here to do 
something on which we are all 
agreed. Therefore, why try in any 
way to lay emphasis on our differences 
of approach. However, that is a small 
matter.

Even with regard to the other Bills, 
naturally we are all anxious that our 
election law should be perfect. We 
held an election on a colossal scale 
last time, for the first time in the 
world. We had an election law which 
had worked successfully, by and large. 
At the same time, we are democratic 
enough to see that this Parliament 
shall take into accoimt whatever 
lacunae have been discovered; we 
have tried also to put them right and 
have passed the new amended law. 
Even now we want that some innocent 
mistakes that might have been com
mitted should not constitute the rea
son for anybody being deprived of 
his right to vote or be a member, and 
we want to rectify those defects.

It is from these two points of view 
that the present Bill has been brought 
forward. I am glad that this is -one 
measure on which all sections of the 
House are united. That shows how 
India is the right place for the 
flourishing of democracy.

Shri Kamath: A feather in your
cap. .

An Hon. Member:
cap!

Maharashtrian

Mr. Depnty-Speaker: The question
is:

“That the Bill to provide for 
the removal of disqualifications 
for membership of, and voting at 
elections to, Parliament and State 
Legislatures, and for certain mis
cellaneous matters in connection 
with such elections be taken into 
consideration” .

The motion was adopted.
Clause 2— (Removal of disqualifica

tions)

Shri Kamath: I beg to move:
(i) Page 1, lines 16 and 17,—

for “illegal practice or for any 
corrupt practice other than the 
corrupt practice of bribery or 
undue influence” substitute 
“minor corrupt practice” .

(ii) Page 1, lines 16 and 17—
for “any corrupt practice other 

than the corrupt practice of 
bribery or undue influence” sub
stitute “any minor corrupt prac
tice” .
I only formally move these amend

ments. I have already spoken on 
them.

Shri K. K. Basn: I beg to move: 
Page I, line 17—

after “undue influence” insert 
“or for conviction for an offence 
other than moral turpitude”
I have already spoken on this 

amendment.
Shri Pataskar: I do not accept these 

amendments. I do not want to take 
the time of the House by sajring any
thing further.

Shri N. C. Chatterjee: He has al
ready spoken.

Mr. Deputy-Speaker: Shall I put-
the amendments to the vote of the 
House?

Shri Kamath; They may be formal
ly put.
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Mr. Deputy-Speaker: I shall now
put the amendments moved by Shri 
Kamath to the vote of the House.

The question is:
Page 1, lines 16 and 17—

for “illegal practice or for any 
corrupt practice other than the • 
corrupt practice of bribery or un
due influence” substitute “minor 
corrupt practice” .

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 1, lines 16 and 17—
for “any corrupt practice other 

than the corrupt practice of 
bribery or undue influence” sub
stitute “any minor corrupt prac
tice” .

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 1, line 17—

after “undue influence” insert.. 
“or for conviction for an offence 
other than moral turpitude” .

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

‘That clause 2 stand 
Bill” .

part of the

The motion was adopted. 
Clause 2 was added to the Bill. 
Clause i^iAmendm ent of section 7) 
Shri Kamath: I beg to move.

Page 2, lines 4 to 6—

for “in the capital of which the 
appropriate Government has not 
less than twenty-five per cent, 
share” substitute: “in which the 
appropriate Government has any 
share or financial interest” .

Shri K. K. Basu: I beg to move:

Page 2, lines 5 and 6—

for, “the appropriate Govern
ment has not less than twenty- 
five per cent, share” , substitute 
“any Government has any share” .
Mr. Deputy-Speaker: I shall now

put these amendments to the vote of 
the House.

The question is:
Page 2, lines 4 to 6—

for “in the capital of which the 
appropriate* Government has not 
less than twenty-five per cent, 
share” substitute “in which the 
appropriate Government has only 
share or financial interest” .

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 2, lines 5 and 6—
for “the appropriate Govem- 

. ment has not less than twenty- 
five per cent, shares”, substitute 
“any Government has any share” .

The motion was negatived.

Mr. Deputy-Speaker: The question

part of the“That clause 3 stand 
Bill” .

The motion was adopted.

Clause 3 was added to the Bill, 
Clause 4— (Special provision for 

nomination in case of prisoners in 
Portuguese territory)

Shxi Kamath: I beg to move:
Page 2, line 13—

for “received” substitute “ac
cepted” .

So far as my legal and technical 
knowledge goes, the word “accepted” 
is more appropriate than “received” 
in tlJis context. Even the election 
law, I believe, has used the word
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“accepted” . It is said “accept nomi
nation papers” , not “receive nomina
tion papers” I would, therefore, 
request the Minister to gc into this 
matter and satisfy himself whether 
the word “received” is more appro
priate or the word “accepted” is more 
appropriate.

(Miscellaneous 3486
Provisions) Bill

Shri Pataskar: At this stage,
‘receives’ seems to be the more appro
priate word. Shri Chatterjee will ex
plain to you.

Mr. Dcputy-Speaker; About 5 and
6.

Shri Kamath: Sir, the clause pro
vides for the authentification of the 
certificate by a Secretary to the Gov
ernment of India m the Ministry of 
External Affairs. It is said, ‘certifi- 

- cate signed by a Secretary’. I have 
suggested, ‘authenticated by the 
Ministry’, I think that would be 
more easy to be implemented, than 
the provision as it . is in the Bill. It 
may not always be possible to get it 
signed by the Secretary, if it is to 
be got quickly. The Secretary may 
not be present always in Deliii; he 
might have gone somewhere. It will 
take time. Therefore, I would request 
the hon. Minister to accept this. The 
spirit is entirely willing and I say 
why not the flesh or the letter also? 
Why should it be so weak? Authen
tication by the Ministry would be 
enough. It means authentication by 
the Joint Secretary or the Deputy 
Secretary. Why should it be by the 
Secretary himself? I cannot under
stand it. If the first one is not 
acceptable, I have suggested an alter
native one. No. 6. There are quite a 
few Joint Secretaries in the Ministry 
and one of them may be had at any 
time. It is not absolutely necessary 
that it should be by the Secretary. It 
is enough that it is authenticated duly 
by a person competent to do so. I 
would move both these amendments 
and commend them to the acceptance 
of the House.

Sir, I beg to move:
(i) Page 2— 

lines 18 and 19—
for “signed by a Secretary to 

the Government of India iA” sub
stitute “authenticated by”

(ii) Page 2, line 18—
after “Secretary” insert “or

Joint Secretary” .

Shri K. K. Basn: Sir, I beg to move: 

Page 2, line 14—

after “delivery” insert: “or
scrutiny or such further time as 
the Returning Officer may allow”

Sir, my amendment is very simple.
I think the hon. Minister will accept 
it. I want that the delivery of these 
two documents, a writing signed by 
such person and the certificate—or 
authentication, whatever that might 
be—of the Ministry need not be at the 
time of the delivery of the nomination 
paper. We can have a provision, ‘or 
at the time of scrutiny or such fur
ther time as the Returning Officer 
may allow’. Even now, if there is a 
dispute and if a document has to be 
produced, it can be done at the time 
of scrutiny. Often, time is given by 
the Returning Officer to produce such 
dociunents, I think as the Minister 
wants to remove all difficulties, he 
will easily accept this which wiU 
obviate all difficulties.

Shri Pataskar: The matter is very 
simple with regard to the amendment 
of my friend, Shri Kamath. The word 
here is ‘received’ and I think that 
word is really the proper word be
cause the nomination paper has to be 
received at that stage and acceptance 
comes at a later stage.

“such nomination paper shall 
be received by the returning 
officer......... ”
We say that such nomination paper 

should be signed on his behalf by the
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proposer. Then, we say, ‘no such 
nomination paper shall be received.
We say, it should not be received un
less the two conditions are fulfilled.
What are these conditions?

I will first of all refer to (b).
“ (b) a certificate signed by a 

Secretary to the Government of 
India in the Ministry of External 
Affairs that the person is detained 
in prison or other custody in 
Portuguese territory.”

From the information which we 
have got—and probably hon. Mem
bers know that—there are only about 
47 such Indian nationals. We have 
already ascertained that. There will 
be absolutely no difficulty so far as 
getting a certificate is concerned. It 
can be signed by the Secretary. I 
submit no complications are likely to 
arise.

With regard to (a) —
“a writing signed by such per

son and showing his intention to 
stand as a candidate” ,

It will be realised that at that stage 
what is necessary is something in 
writing whether the person is in Goa 
jail or in any prison to show that he 
is willing to stand.

From the speech of the hon. Mem
ber, Shri Chatterjee, we find that 
when the resolution was commu
nicated to the hon. Member, Shri 
Chaudhuri in Goa, he even wrote a 
reply. So, there will be no difficulty 
whatsoever in getting something in 
writing. I think my hon. friends will 
see that there is no difficulty in this 
and I beg both my hon, friends to 
take back their amendments.

Shri Kamath: Joint Secretary will 
be enough; why insist on Secretary 
for signing?

Shri Pataskar: I will see that there 
is no difficulty so far as the matter 
is concerned. I do not think there 
will be any complication.

Shri K. K. Basu: What about my
amendment?

Shri Pataskar: I am sorry I did
not reply earlier. What we want to 
lay down is very simple. All that we 
want is that the people who are inte
rested should get something in writ
ing beforehand. I think there ought 
to be no difficulty in the matter. 
There is no question of extending the 
time further because it is not a big 
matter. It is not a problem in which 
a large number is concerned.

Mr. Deputy-Speaker: Does the hon. 
Member, Shri Kamath, want his 
amendments to be put to the House?

Shri Kamath: Yes, Sir.

Mr. Depnty-Speaker: The question

(Miscellaneous 34^8
Provisions) Bill

Page 2, line 13—

for “received” 
cepted” .

substitute *‘ac-

The motion was negative^

Mr. Depnty-Speaker: The question
is:

Page 2, lines 18 and 19—
for “signed by a Secretary to 

the CSrovemment of India in” sub
stitute “authenticated by” .

The motion was negatived.

Mr. Depnty-Speaker: T%Le question
is:

Page 2, line 18—
after “Secretary” 

Joint Secretary” .
insert

The motion was negatived.

Blr. Depnty-Speaker: The question
is:

Page 2, line 14—
after “delivery” insert “or 

scrutiny or such further time as 
th*e Returning Officer may allow” .

The motion was negatived.
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Mr. Deputy-Speaker: The question
is:

“That clause 4 stand part of the 
B ill”

The motion was adopted.

Clause 4 was added. to the Bill.

Clause 5— (Prevention of disquali’- 
fication etc.)

Sfari L.. Joffeswar Sinŝ h (Inner 
Manipur): Sir, I beg to move:

Page 2, line 25—

Provisions) Bill
349^

add at the end “or of a Ter
ritorial Council” .

Sir» in clause 5, members of the 
Advisory Councils have been allowed 
to stand for Parliamentary consti
tuencies. Nothing has been provided 
with regard to their standing as can
didates for election to the Territorial 
Councils. I want to know from the 
hon. Minister whether just as they 
are allowed to stand as candidates for 
Pariiamentary constituencies, they are 
allowed to stand for the Territorial 
Councils. The Territorial Councils 
Bill is coming before this House. I 
may remind the hon. Minister that 
there are two Advisory CounciL*, one 
in Maniour and one in ‘Tripura. Tri
pura has got 3 members and Manipur 
5. These 8 members are treated more 
or less as Ministers. Shri Basu said 
on the floor of the House that they 
should not be allowed to stand as 
candidates. Why should they not? 
They are more or less just like Minis
ters. If the Advisory Council is to 
be abolished, it is a different matter 
altogether. If they are allowed to 
function why not these members be 
allowed to stand as candidates for the 
Territorial Councils as well? That is 
why I Wcint a clarification from the 
hen. Minister. The Territorial Councils 
are to be elected along with these 
general elections. If they are allow
ed to stand for Parliamentary consti
tuencies why not they be allowed for 
the Territorial Councils as well?

IMb*. Deputy-Speaker: Amendment
moved:

Page 2, line 25—
add at the end “or of a Territo

rial Council” .
Shri Pataskar: Has the Territorial

Councils Act been passed?
Shri L. Jogeswar Singh: Not yet

passed but the Bill is coming up 
before the House.

Shri Kelappan (Ponnani): Unless
it is passed how can we have this?

Shri Pataskar: The Territorial
Councils Act is not yet passed and I 
do not think it is possible to make 
such a provision here. But perhaps 
I can give an assurance to the hon. 
Member.........

Mr. Deputy-Speaker: Does the hon. 
Member want me to put it to the 
House now?

Shri L. Jogeswar Singh: No, Sir.

The amendment was, by leave, with’- 
drawn.

Mr. Deputy-Speaker: The question

“That clause 5 stand part of the
Bill.”

The motion was adopted.

Clause 5, was added to the Bill.

Clause 1, Enacting Formula and 
Title were added to the Bill.

Shri Pataskar: I beg to move:
“That the Bill be passed” .

Mr. Deputy-Speaker: Motion
moved:

‘That the Bill be passed.”

Shrimati Benu ChaknTaitty (Basir- 
hat): I would just add my voice to 
that of my friends in welcoming that 
part of the Bill which allows the per
sons who are imprisoned in Goa to 
stand for election. This measure, has 
not come a day too soon. As a matter
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of fact it has come rather at the fag 
end of the life of this Parliament. I 
remember when the discussion on the 
Representation of the People Bill was 
continuing in this House, many of us 
had pointed out that the disqualifica
tion of 2 years for those who had been 
in prison would affect many of the 
persons who were in prison at that 
time. Having pressed that, we were 
given an assurance that when the 

. time came, it would be looked into by 
the Government, and I am glad that 
at this last moment this Bill has come 
before the House.

I would also like to say that we, 
from all sides of the House, join 
together in wishing that these people 
will be released very soon and they 
will be able to stand as full candidates 
as anybody else. But I would also 
like to add that whilst it is true that 
Government also has made a gesture 
that they will not set up any candi
dates against Shri T. K. Chaudhuri, 
we do not know as yet what will be 
the fate of Shri Gore and certain 
others who will probably be candi
dates, and I hope that the same 
attitude will be taken up by the 
Government in the case of Shri Gore 
and others because these men are 
victimised for the people of India and 
deserve the tribute which the people 
of India want to pay to these selfless 
fighters for the cause of our freedom, 
for freeing the last part of the Indian 
soil which still remains in the hands 
of foreign imperialists.

Shri Achathan (Cranganur): I also 
associate myself with the good senti
ments expressed by our sister, Shri- 
mati Renu Chakravartty. Even though 
the Bill is a small measure containing 
two or three clauses, it contains very 
important provisions with regard to 
elections. We know that a number of 
disqualified members will be saved on 
account of the provisions of this Bill 
as well as patriots who are now in 
Goa.

I want to make ^ e  suggestion. We 
are going to have ^elections in two or

Motions re 3492
Representation of the 

People (Conduct of 
Elections and Election 

Petitions) Rules 
three months’ time. We have passed 
two or three amendments to the rules, 
and I would be glad if the Law 
Minister takes it into his head to 
prepare a compilation of all these 
amendments and the rules and publish 
it very early, at least a month or two 
weeks before the date for nominations 
being filed. At least there will be 
about 5,000 candidates on a rough 
estimate of three candidates for one 
seat, and it is highly necessary that 
two weeks before the nominations 
are filed, we should have an idea of 
the rules, the amendments and other 
provisions which  ̂affect us. E\|en 
though we have passed these amend
ments, we ourselves are in the dark. 
It is very necessary that the Law 
Minister takes it up personally and 
sees that all these amendments and 
rules are compiled and published and 
made available to the public at least 
two weeks before the filing of nomina
tions.

Mr. Depnty-Speaker: The question
is:

“That the Bill be passed” . 
The motion was adopted.

MOTIONS RE REPRESENTATION 
OF THE PEOPLE (CONDUCT OF 
ELECTIONS AND ELECTION PETI

TIONS) RULES
Mr. Depnty-Speaker: The House

will now take up consideration of 
motions relating to modification of the 
Representation of the People (Conduct 
of Elections and Election Petitions) 
Rules, 1956. I think the House of the 
opinion that these Rules should be 
finished today. The hon. Minister is 
going out this evening, out of Delhi.

An Hon. Member: To his consti
tuency?

The Minister of Legal Affairs and 
Civil Aviation (Shri Pataskar): Any
where you like me to go.

Shri Kamath (Hoshangabad): I
have got a number of amendments.
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[Shri Kamath]
How do we proceed, Sir? Is it rule by 
rule* or all together?

Mr. Deputy-Speaker: It is better it 
he takes up all his amendments 
togeAer.

Shri Kamath: In respect of
Schedules which have been omitted, 
are they going to have new Schedules?

Mr. Depnty-Speaker: When it is
not there, it may be taken to have 
been amended.

Shri Kamath: But when it is pub
lished the House may not be in 
session. Anyway, I would like to 
move my motion Nos. 1, 2, 3, 4, 5, 6, 
7, and 8. Motion Nos. 9, 10, 11 and 12 
have no relevance today.

I beg to move:

(i) This House resolves that 
iii pursuance of sub-section (3) 
of section 169 of the Representa
tion of the People Act, 1951, the 
following amendment be made in 
sub-rule ( 1) of rule 18 of the 
Rei^resentation of thfi People 
(Conduct of Elections and Election 

Petitions) Rules, 1956, laid on 
the Table on the 20th November, 
1956:

after “Election Commissi9n” add;
“and such design and colour 

shall be uniform throughout the 
country.”
This House recommends to Rajya 

Sabha that Rajya Sabha do concur in 
the said resolution.

(ii) This House resolves that in 
pursuance of sub-section (3) of section 
169 of the Representation of the 
People Act, 1951, the following 
amendments be made in sub-rule of 
rule 24 of the Representation of the 
People (Conduct of Elections and 
Election Petitions) Rules, 1956, laid 
on the Table on the 20th November, 
1956:

(1) for “may” substitute 
“shall” ; and ,

(ii) omit “shall” .

This House recommends to Rajya 
Sabha that Rajya Sabha do concur 
in the said resolution.

(iii) This House resolves that in 
pursuance of sub-section (3) of section 
169 of the Representation of th<=‘ 
People Act, 1951, the following new 
sub-rule be added to rule 38 of the 
Representation of the People (Conduct 
of Elections and Election Petitions) 
Rules, 1956, laid on the Table on the 
20th November, 1956:

“ (2) The returning officer shaU 
permit each candidate to make 
reasonable arrangements of his 
own to keep a watch on the ballot 
boxes from the moment of their 
despatch from the polling station 
till the commencement of count
ing.”

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

(iv) This House resolves that in 
pursuance of sub-section (3) of section 
169 of the Representation of the 
People Act, 1951, the following pro
visos be added to clause (b) of sub
ru led) of rule 53 of the Representa
tion of the People (Conduct of 
Elections and Election Petitions) 
Rules, 1956, laid on the Table on the 
20th November, 1956:

“Provided that in a parliamen
tary Constituency where votes 
will be coimted at more places 
than one, such counting will take 
place on the same day:

Provided further that votes shall 
be counted on a day not later than 
the third day from the date of 
completion of the poll.”
This House recommends to Rajya 

Sabha that Rajya Sabha do concur 
in the said resolution.

(v) This Houfca resolves that in 
pursuance of sub-section (3) of section 
169 of the Representation of the 
People Act, 1951, the proviso to sub
rule (2) of rule 57 of the Representa
tion of the Peiple (Conduct of
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Elections and Election Petitions) 
Rules, 1956, laid on the Table <mi the 
20th November, 1956, be omitted.

This House recommends to Rajya 
Sabha that Rajya Sabha do concur 
in the said resolution.

(vi) This House resolves that in 
pursuance of sub-section (3) of section 
169 of the Representation of the 
People Act, 1951, the following 
amendment be made in sub-rule (1) of 
rule 64 of the Representation of the 
People (Conduct of Elections and 
Election Petitions) Rules, 1956, laid 
on ^ e  Table on the 20th November 
1956:

After “counting” insert “at 
each place or centre” .
This House recommends to Rajya 

Sabha that Rajya Sabha do concur in 
the said resolution.

(vii) This House resolves that in 
pursuance of sub-section (3) of section 
169 of the Representation of the 
People Act, 1951, the following new 
rule be inserted after rule 66 of the 
Representation of the People (Conduct 
of Elections and Election Petitions) 
Rules, 1956, laid on the Table on the 
20th November, 1956:

“66A. The declaration of the 
results of election shall, as far as 
may be feasible, be made on the 
same day in all the States and 
union territories of India.”

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

(viii) This House resolves that in 
pursuance of sub-section (3) of section 
169 of the Representation of the People 
Act, 1951, the following amendment 
be made in sub-clause ( 1) of clause (c) 
of sub-rule (1) of rule 131 of the 
Representation of the People (Conduct 
of Elections and Election 
Petitions) Rules, 1956, laid on the 
Table on the 20th November, 1956:

add at the end — "by the candi
date, his agent, and the party or 
organisation promoting his elec
tion, the respective amount** being 
shown separately” .

This House recommends to Raiva 
Sabha that Rajya Sabha do concur in 
the said resolution.

Before I go to the other motions I 
would ask the Minister to enlighten 
the House about this matter, because 
the Schedule which has been omitted 
relates to ceiling on expenditure. That 
is an important matter.

An hon. Member: An announce
ment has been made.

Shri Kamath: But that is not before
the House.

Mr. Deputy-Speaker: That has
been laid on the Table of the House.

Shri Pataskar: Yesterday I laid on 
the Table of the House a copy of it. 
May I read it for the information of 
the hon. Member? It fixes the mini
mum and maximum expenditure etc. 
It reads:

“In exercise of the powers con
ferred by section 169 of the 
Representation of the People Act,
1951 (43 of 1951), the Central 
Government, after consulting the 
Election Commission, hereby 
directs that the following amend
ments shall be made in the 
Representation of the People 
(Conduct of Elections and 
Election Petitions) Rules, 1956, 
namely: —
In the said Rules—
(i) for Rule 135, the following rule 

shall be substituted, namely: —
“ 135. Maximum election expen

ses.— ( 1) The total of the expendi
ture of which accoimt is to be 
kept under section 77 and which 
is incurred in connection with an 
election in any one Psirliamentary 
constituency shall not exceed—

(a) Rs. 35,000, in the case of a 
two-member constituency in any 
State;

(b) Rs. 25,000, in the case of a 
single-member constituency in 
any State;

(c) Rs. 15,000, in the case of a 
two-member constituency in any 
Union territory; and
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(d) Rs. 10,000, in the case of a 
single-member constituency in 
any Union territory.

(2) The total of the expendi
ture of which account is to be 
kept under section 77 and which 
is nincurred in connection with 
an election in any one Assembly 
constituency shall not exceed the 
amoimt specified in respect of 
that constituency in the follow
ing table: —

Single- Two- 
member member 

State consti- consti
tuency tuency 

Andhra Pradesh 7,000 12,000
Assam 6,000 11,000
Bihar 8,000 13,000
Bombay 8,000 13.000”

Mr. Deputy-Speaker: All these
have been printed in the bulletin and 
supplied to Members.

Shri Kamath: I would only confine 
myself to the other amendments, and 
particularly what I consider to be 
major amendments. They are amend
ments Nos. 3, 4, 6 and 7. I would 
make a sort of consolidated compre
hensive observation about all these as 
we are racing against time.

Some of these major * amendments 
refer to the coimting and pre-counting 
of stages of election of which I had 
particular experience during the 
general elections. So I would crave 
your indulgence to speak at some 
length on these particular aspects of 
election.

Mr. Depnty-Speaker: The hen.
Member knows to what length he can 
go.

Shri Kamath: Yes, I will not exceed 
the limit, I rarely do.

It has been provided in this rule 
that counting shall take place at 
various centres as under the old law. 
I would suggest  ̂that in a parliamen
tary constituency, where there are 
several centres—^more than orfe—after 
the poll is completed in the whole

constituency, the counting may take 
place simultaneously at all th^ centres 
on the same day. The candidate will 
be present at one centre and his 
agent may be present at the other 
centres. The counting need not be 
postponed from day to day. If there 
are 5 centres, counting need not take 
D days or more.

Then, the pre-counting stage, which 
is the post-polling stage, is very 
important. Some of my friends had 
some unpleasant experiences at this 
particular stage between polling and 
counting. I am therefore asking for 
certain safeguards which can be 
approved by the Jloiise, and which 
can be easily provided by the Gov
ernment, w iiou t any detriment to 
their prestige or to the arrangement 
they are making in respect of these 
matters. My hon. friend, Shrimati 
Shakuntala Nayar—she is not present 
in the House now— t̂old me that in 
the last elections, she got special 
permission from the Presiding Officers 
to enclose her ballot boxes in special 
bags which she had made and to seal 
them with her own seal. I do not 
ask for that; that may not be allowed. 
But, Government should have no 
objection to the candidate making 
arrangements for moimting guard, for 
keeping a watch over the ballot boxes 
during transit. That is possible. 
When the boxes are conveyed from 
the polling booths to the treasury or 
wherever they are deposited, the 
candidate should be allowed to make 
arrangements for mounting guard. 
In an Assembly constituency in my 
province, Madhya Pradesh, the 
Returning Officer was good enough 
to allow this arrangement, but all 
Returning Officers would not do that 
In fact, in the last elections, there 
was a suspicion that tampering was 
done in certain cases. The senior 
Minister told us that this time, “the 
ballot boxes are fool-proof, knave- 
proof and proof against everything.” 
I do not know what he meant by 
everything; I hope they are not proof 
against ballot papers entering them.

Shri Pataskar; Who said it?
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far as possible and feasible, on the 
same day in all the States and Union 
Territories of India. I need not empha
sise the importance or the necessity 
for this particular motion of mine, 
because I do not think it is quite 
desirable that we announce the results 
piecemeal, in one State in the middle 
of March, two days later in another 
State and five days later in a third 
State and that sort of thing. I would 
be happy if all the results all over 
India are announced on one and the 
same day so that the matter may be 
satisfactorily settled:

Pandit Thaknr Das Bharcava
(Gurgawi): It will be against certain 
portions of the Act.

Shri Kamath: Your senior colleague.
Shri K. K. Basa (Diamond Har

bour) : In the Rajya Sabha?
Shii Kamath: Here in this House.
Then, there is a provision in these 

rules that the Election Commission 
should be authorised to validate the 
ballot papers in certain circumstances. 
This provision, I am afraid, has been 
incorporated as a result of my elec
tion petition. The judgment of the 
Supreme Court in that case is report
ed in A,I.R. January, 1955. The 
judgment was delivered in December, 
1954. The Supreme Court held that 
the Election Commission should not be 
authorised to validate the ballot 
papers once the poU is over. After 
the poll is completed, and the ballot 
papers are secure in the ballot box 
the only authority to validate or reject 
the ballot papers should be the 
Tribunal. The Tribunal should go into 
the circimistances and then decide 
whether any ballot papers should be 
vaUdated or not. Neither the 
Election Commissioner, nor the 
Returning Officer a fortiori, has any 
authority to validate the ballot papers. 
Therefore, the Supreme Court held 
that the Tribunal being a quasi
judicial body should have the autho
rity to validate ballot papers, but the 
Election Commissiwi being an execu
tive body should in no circumstances 
be empowered to validate ballot 
papers. That provision is not at all 
wholesome, is not at all satisfactory, 
it is bad in law and must not be 
approved by the House. I have, 
therefore given a motion in respect 
of that also.

As regards other matters I would not 
take more than three minutes. We 
have taken this matter at the fag-end 
of the day.

' Mr. Depaty-Speaker: Could I
depend upon the clock for this?

Shri Kamath: One hour has been
allotted for this.

Shri A. M. Thomas (Ernakulam): 
You need not take the full one hour.

Shri Kamath: In regard to declara
tion of results, it should be made, as

Shri Kamath: Against the Act? I 
do not think so.

Lastly, I come to Rule 131 dealing 
with election expenses. Rule 131 
mewled the old provision ostensibly 
for simplifying the whole process, but 
really for some other ulterior reasons, 
as was pointed out on the occasion of 
the debate on the Bill amending the 
election law.

There was a united amendment 
from the Opposition.

An Hon. Memlier: Why Opposition? 
Congress people also joined.

Shri Kamath: I am glad that some 
of them joined, not all. About expenses 
by the party or organisation support
ing a candidate, we moved an 
amendment and the Minister accepted 
that amendment. The effect of it was 
contrary to what we on this side of 
the House had imagined, or visualised. 
I have, therefore, moved an amend
ment in motion 8. There is a provision 
here—

“ (c) the amount of the expendi  ̂
ture—

(i) amount paid;
(ii) the amount outstanding;”
I have therefore moved a motion 

saying ^at the amount paid should 
show that made by the candidate, his 

- agent, and the party or organisation 
promoting his election, the respective 
accounts being shown separately.
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18 hrs.

1 woxild commend this motion to 
the acceptance of the House, in the 
interests of fair and free elections in 
our parliamentary democracy. Without 
the acceptance of this motion with 
regard to election expenses, the elec
tions will be heavily weighted against 
parties which are without money 
bags behind them, without the 
capitalists behind them, and parti
cularly against independent
candidates. I do not wish to speak on 
behalf of the independent candidates. 
There are hon. colleagues here who 
would speak about them much more 
effectively than I do. But, I do say 
that this provision as it is will militate 
against fair and free elections so far 
as small parties and independent 
candidates are concerned. Unfortu
nately for the country, it is the 
Congress Party which commands all 
the money bags l>y hook or crook. I 
hope the crook will be less and less 
as days go by; but it is too much to 
hope in the coming elections. I plead 
with the House to accept this parti
cular motion so that all parties will 
be at par and there will be really fair 
afid free elections and not unfair and 
un-free elections in our democracy.

Shri V. G. Deshpande (Guna): I
beg to move my motion No. 25.

This House resoives that in pursu
ance of sub-section (3) of section 169 
of the Representation of the People 
Act, 1951, the following provisos be 
added to sub-rule (1 ) of rule 10 of 
the Representation of the People (Con
duct of Elections and Election Peti
tions) Rules, 1956, laid on the Table 
of the House on the 20th Novei^iber, 
1956:

“Provided that in a double 
member constituency two candi
dates of the same party would not 
be discriminated against on 
account of their belonging to an 
unrecognised party:

Provided further that as far as 
possible the candidates of a ‘ party 
which is a recognised party in any 
State would be allotted the symbol 
of that party.”

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

I know that at the fag end of the 
day, we cannot carry any suggestion 
by a majority. But, I will try to appeal 
to the Minister in charge and to the 
House also to give their attention to 
one aspect of these rules. I would 
draw your attention to rules 5 and 10 
which deal with choice of symbols by 
candidates and allotment of symbols. 
As regards choice of symbols, it is 
said:

“the choice to be made by a 
candidate under this sub-rule shall 
be subject to such restrictions as 
the Election Commission may 
think fit to impose in that behalf;”
In rule 10, it is said:

“subject to any general or special 
direction issued in this behalf by 
the Election Commission;”
That is, the symbols are to be allot

ted according to the special or general 
directions of the Election Commission. 
Parliament has a right to see what are 
the directions which are being given 
by the Election Commission, whether 
they are proper directions, whether 
they are according to our wishes and 
whether they are against the princi
ples of democracy. Cases have come 
to my notice. The Election Commission 
did not mean it. I know that, on the 
whole, the Election Commission has 
been quite fair and quite just. But, 
not knowing fully well, things happen. 
Because, sometimes we vaguely talk 
things and they are accepted as great 
principles. It is said that in England 
there are only two parties. It is said 
that there should not be too many 
parties, and that is wrong. They feel 
that it is a great principle on which 
our Constitution is based and that 
there should not be many parties. I 
think real democracy demands that 
there can be any number of parties. 
Even one man can stand and hold his 
opinion and he has a right to fight the 
election with as much privilege and 
as much facility as a party with 375



3503 Moticms re

people. The real point is, there should 
not be any discrimination. What has 
happened is this. When they found 
that there were a large number of 
parties, they had to put a limit some
where. While making arrangements, 
the number cannot be too large. They 
said, for the allotment of symbols, we 
recognise certain parties. I would even 
go and concede that they did not put 
very strict limits. They said, we will 
reserve symbols to those who have got 
at least 3 per cent, of the votes, others 
will not get. Up to that extent, we 
do not mind. Now, here comes a hitch. 
I would like to tell you one or two 
instances. In the allotment of symbols, 
the Election Commission issued in
structions. The first instruction that 
was issued was that in a double
member constituency different sym
bols should be allotted to each contest
ing candidate in conformity as far as 
practicable with his choice. They 
issued instructions that in a double 
member constituency, the candidate of 
a recognised party for the general seat 
should be allotted the symbol of the 
party, and for the candidate for the 
reserve seat the symbol with a chakra 
would be allotted. For other parties 
separate symbols were to be given. 
This makes a discrimination. I will 
give you a concrete instance.

In Datia there were three parties 
contesting the elections—the Congress, 
the Hindu Mahasabha and the P.S.P. 
The Congress candidate get the bul
lock with a circle, the P.S.P. candidate 
got his party’s symbol with a circle, 
and the Hindu Mahasabha candidate, 
when he asked for the symbol of his 
party, got a hut for the general seat. 
The candidate for the reserved seat 
got some other symbol. That is because 
in that State, Vindhya Pradesh, we 
are not recognised. The result was 
that the Hindu Mahasabha candidate 
for the general seat won the election, 
the P.S.P. candidate for the general 
seat came second and the Congress 
party general candidate came third. 
Both the candidates of the P.S.P. for 
the general and reserved seats got the 
same number of votes, the Congress 
party also practically got the same
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number of votes for both their candi
dates, but in the case of the Hindu 
Mahasabha the symbol not being the 
same, we foimd the P.SP. candidate 
had won the reserved seat.

Therefore, what I say is when a 
person comes and says that he belongs 
to a particular party, if other parties 
are being given the same symbol with 
only a circle around it, he should be 
similarly given the symbol of his party. 
It is fair and reasonable. I wrote 
frantic letters to the Election Commis
sion, but then they wrote to me: “We 
are helpless. We have issued the noti
fication. It is not p o ss i^  to make any 
change in the instruction” . Therefore, 
what I say is that Parliament should 
see that the Election Commission does 
not issue any instructions which would 
militate against the very conception 
of democracy, and therefore this power 
which we have given to them should 
be restricted. I have moved an amend- . 
ment with a view to restrict this 
power of the Election Commission.

Then I come to my second amend
ment. There are certain parties which 
are recognised in cerain States. A  
party may be recognised in Bombay 
State or Madhya Pradesh or Bengal 
or three or four States. If their candi
dates stand in some other State, they 
also, as far as possible, should get the 
same s y ^ o l  of the party. I do not 
say it ^buld  be done very strictly, 
but as far as possible care should be 
taken to see that no confusion is made. 
We have got such big States. For 
example, U.P. is such a big State that 
even if I set up 100 candidates, my 
party may not be recognised. Last time 
from our party a Member of Parlia
ment was elected by a few votes, and 
this difference could come in due to 
this difference in the size of the terri
tory. Therefore, these rules should not 
be hard and fast. Certain restrictions 
have to be put on these powers of the 
Election Commission because we find 
that Parliament has no control, once 
they issue instructions we have not got 
the power to take it away or interfere 
with it.* I would therefore request the 
Minister that even if the wording of 
my amendment may not be acceptable
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to him, he may change the wordmg a 
bit and convey this intention of the 
House that the House does not want 
any discrimination to be made between 
party and party and candidate and 
candidate on account of its size. We 
have not accepted the size of the sup
port as a criterion for democracy. In 
a democracy we feel that even mino
rity has the right to live and fight and 
have equal privileges. Therefore, I 
would appeal to the Minister to accept 
my amendment with some modifica
tions if he thinks fit.

Shri K. K. Basa: I beg to move:
“This House resolves that in 

pursuance of sub-section (3) of 
section 169 of the Representation 
of the People Act, 1951, the follow
ing amendment be made in sub
rule (1) of rule 34 of the Repre
sentation of the People (Conduct 
of Elections and Election Peti
tions) Rules, 1956, laid on the 
Table on the 20th November, 
1956:

for “two rupees” substitute “one 
rupee” .

This House recommends to 
Rajya Sabha that Rajya Sabha do 
concur in the said resolution.”
Rule 34 provides that in case a parti

cular vote is challenged, two rupees 
should be deposited with the polling 
officer by the person challenging. This 
time we are trying to make the elec
tion machinery as cheap as possible, 
and in all cases we have tried to 
reduce the fees even on those suggest
ed by the Election Commissioner. I 
am fully aware of the fact that origi
nally the amount was Rs. 10 but later 
on it was reduced. But I feel that it 
should be reduced to one rupee, 
because, by and large, from our experi
ence and also from the report of the 
Election Commissioner on the last 
general elections, it can be seen that 
excepting in certain cosmopolitan 
areas, there had not been many cases 
of voting by persons who were not 
actually voters. Unless the fee‘ is very 
small, it may not be possible for a

genuine challenger to pay the fee, that 
is, the money required to maintain 
the challenge, especially if the presid
ing officer takes a very adverse view.

It has been provided in the rules 
that in case it is found that the 
challenge is not bona fide, the entire 
fee may be forfeited, but in case it is 
found to be bona fide, the money 
would be returned at the close of the 
polL I do not see the justification for 
returning it at the close of the poll. 
As soon as the polling officer decides 
that the challenge is bona fide it 
should be his duty to return the fee 
that was deposited to maintain the 
challenge. I hope the Minister of Legal 
Affairs, who has been very sympathe
tic and who has been trying to improve 
upon the election laws with a view to 
simplify them would see the sound
ness of the amendments I have tabled. 
I am moving motions No. 16 and 17 
in order to make our election machi
nery as easy as possible and as cheap 
as it is possible for us to meike.

I beg to move:
(i) This House resolves that in pursu

ance of sub-section (3) of section 169 
of the Representation of the People 
Act, 1951, the following amendment 
be made in sub-rule (5) of Rule 34 
of the Representation of the People 
(Conduct of Elections and Election 
Petitions) Rules, 1956, laid on the 
Table on the 20th November, 1956:

for “after the close of the poll
on the day on which it was made”
substitute “forthwith” .
This House recommends to Rajya 

Sabha that Rajya Sabha do concur in 
the said resolution.

(ii) This House resolves that in 
pursuance of sub-section (3) of section 
169 of the Representation of the 
People Act, 1951, the following be 
added at the end of sub-rule (2) of 
rule 35 of the Representation of the 
People (Conduct of Elections and 
Election Petitions) Rules, 1956, laid
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on the Table on the 20th November, 
1956:

“Provided however any candi
date or agent shall be entitled to 
put his seal on ballot boxes if he 
so desires.”
This House recommends to Rajya 

Sabha that Rajya Sabha do concur in 
the said resolution.

(iii) This House resolves that in 
pursuance of sub-section (3) of section 
169 of the Representation of the 
People Act, 1951, the following proviso 
be added to rule 38 of the Represen
tation of the People (Conduct of Elec
tions and Election Petitions) Rules 
1956, laid on the Table on the 20th 
November, 1956:

“Provided that any candidate or 
his agent shall be entitled to 
accompany the returning officer 
and/or his party for the safe trans
port of the aforesaid ballot boxes, 
packets and other papers referred 
to hereinbefore if he so desires.” 
This House recommends to Rajya 

Sabha that Rajya Sabha do concur in 
the said resolution.

My motion No. 18 is to rule 35 
which relates to the sealing of ballot 
boxes etc. after poll. I am told, I have 
also seen from experience after having 
attended some of the meetings of the 
Election Commission, that the pattern 
of ballot boxes varies from State to 
State. Under the present arrangement, 
the candidates or their agents are 
entitled to seal only the slot through 
which the ballot papers are dropped 
inside. But, as you are aware, there 
have been occasions when the ballot 
papers themselves are wrapped in 
some gunny bags or something like 
that, and then the seal is put. The 
unfortunate part of it is that the prac
tice in regard to sealing varies from 
one presiding officer to another. Some 
presiding officers allow the parties to 
put their seals on the particular bags, 
but there are other presiding officers 
who say that only they are authorised 
to put the seal and not the candidates 
or their agents. I do not say that by.

and large there have been cases of 
corruption or maladministration or 
wrong behaviour, but there can be an 
occasion, especially when there is a 
close contest between two candidates, 
when the ballot papers may not be 
properly safeguarded or there may not 
be proper security arrangements for 
the ballot boxes. So, I would urge that 
in case the candidates or their agents 
want to put their seal, they should 
be allowed to do so after the boxes 
have been secured and sealed by the 
presiding officer.

My other motions are in respect of 
the right of the pjuties to accompany 
the ballot boxes when they are trans
ported from one place to another. In 
our country the transport conditions 
are very bad at many places. In some 
cases, for fifty miles or so, the ballot 
boxes have to be transported on the 
buUock-cart; sometimes, they have to 
be carried on the head of a person, 
as would be the case in Himachal 
Pradesh, PEPSU and so on. Even in 
jur parts, sometimes, the boxes have 
to be carried by persons on foot, then 
by boats, and then possibly on a truck 
or a lorry, and that too, at dead of 
night. We have seen in certain cas®s 
that candidates have a feeling that thts 
ballot boxes are tampered with. I do 
not say that as a rule this happens, 
but the party in power has the advant
age of support of the administrative 
machinery, and the Opposition mem
bers feel that these ballot boxes are 
likely to be tampered with. As a 
matter of fact, there were cases during 
the last general elections when ballot 
boxes were thrown out of the lorry 
or carrier and they were foimd ulti
mately by the Returning Officer lying 
in some streets. So I say that in such 
cases, if the candidate or his agent so 
desires, he can accompany these boxes. 
It is entirely left to the candidates to 
decide whether they should accom
pany the boxes or not. I do not make 
it incumbent on the Presiding Officer 
tq^allow them to do it, but if the candi
dates feel that they should accompany 
the boxes, they should be allowed to 
do s<J.

Then I have another motion.
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This House resolves that in pursu
ance of sub-section (3) of section 169 
of the Representation of the People 
Act, 1951, the following be added at 
the end of proviso to sub-rule (1 ) of 
rule 58 of the Representation of the 
People (Conduct of Elections and 
Election Petitions) Rules, 1956, laid 
on the Table on the 20th November, 
1956:

“save and except when the 
result of the election may be 
determined on such tender votes 
they shall be counted at the 
request of any candidate or his 
agent.”
This House recommends to Rajya 

Sabha that Rajya Sabha do concur in 
the said resolution.

This relates to the provision for 
tender votes. Unfortimately, these 
tender votes are never counted. There
fore, what is the point in having this 
class of votes? For example, if by 
impersonation somebody comes and 
votes for a particular person and the 
real man comes subsequently, we do 
not accept the real man’s vote. But 
here we have the provision of a tender 
vote. But we have no rules under 
which tender votes are counted.

Rule 58 says that tender votes are 
not normally counted. I have sought 
to add:

“save and except when the 
result of the election may be 
determined on such tender votes 
they shall be coimted at the 
request of any candidate or his 
agent.”

Take the case of Shri Kamath. In 
the first election he contested, he lost' 
by 170 or 175 votes. In some ceises, 
the tie may be with respect to 200 
votes. If, for example, 180 votes out 
of them were genuine, then they 
would go in favour of the persoi^ who 
needs that margin. On such occasions, 
these votes would serve some purpose.

Otherwise, there is no point in keep
ing these votes. Then they should be 
made illegal and invalid. So I have 
suggested this amendment. At the 
request of the candidate, these votes 
may be counted and taken into account 
by the Returning Officer. I hope the 
Minister will accept this motion.

Mr. Depnty-Speaker: All these
motions are now before the House.

Shri Ramachandra Reddi (Nellore): 
I have a few observations to make. 
My hon. friend, Shri Kamath, has 
suggested that there shotdd be simul
taneous counting of votes in the 
several polling booths or polling 
stations.

Shri Kamath: In parliamentary con
stituencies, at the counting centres, 
not polling booths.

Shri Ramachandra Reddi: To my
knowledge, all these boxes, especially 
relating to a parliamentary election, 
are pooled in one place or two and 
counting goes on under the supervi
sion of the Returning Officer. If there 
is more than one centre prescribed 
for counting, I think it wiU be physi
cally impossible; it will also not be 
desirable.

As a matter of fact, the only thing 
that can be observed is to reduce the 
time-lag between the polling day and 
counting day. As it is, I think a week 
or a week and a half is taken for 
commencing the coimting operation. 
That can be reduced to the minimimi. 
Probably it would take just 24 or 48 
hours for all the boxes to be pooled 
in one place, however distant they 
might be from the Returning Officer’s 
headquarters, because quick transport 
facilities are available now. Therefore, 
it should be possible for the Govern
ment to conduct the counting as 
quickly as possible, at any rate not 
later than two or three days after the 
election is over.

With regard to reduction of expendi
ture now revised and re-allotted per 
candidate region-wise, it is, no doubt»
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very good on paper and the rule looks 
to be very reasonable. But it so hap
pens that it is observed more in its 
breach than in the honouring of it. 
There is no possibility of any candi
date giving correct figures; though he 
might feel that he should give correct 
figures, it might not be possible for 
him to account for every pie that he 
has spent. On the top of it, we have 
to understand that in these days elec
tions cost much more than what has 
been prescribed by Government. I am 
not quite sure whether the Govern
ment realises that it is impossible to 
contest elections with the allotment 
that has been made by Government 
now. I do think that it would be 
much wiser to scrap this provision for 
rendering of accounts. As a matter of 
fact, we find that in several areas the 
Congress Government is trjring to find 
out the richest men in the area to 
contest the elections. If that is so, it 
will not be possible even for the Con
gress to spend only the prescribed 
amount and then get success. It would, 
therefore, be wise on their part to look 
into things properly and see that this 

•particular rule is scrapped. Nobody 
would imderstand or appreciate the 
“cat and milk policy” of Government. 
They should find a method by which 
they can scrap this. Almost every 
candidate becomes a culprit though he 
does not want to be so. In this respect, 
to my knowledge, the first culprit is 
the Congress party candidate. Other
wise, there is no need for the party 
government to go about and collect 
huge sums of money amoimting to 
crores from very rich centres like 
Bombay and other places. It is done 
only with a view to spend at election 
time.

We had recently a very strange 
experience in Andhra. The elections 
were conducted under the aegis or 
supervision or direct intervention of 
some people from Bombay—hon. Mem
bers from Bombay. They seemed to 
have brought a few lakhs of mpees 
and spent them there. If it is for the 
organisational purposes, I can under
stand it. But, if it is for any other 
purposes, that is a matter which

requires greater scrutiny and greater 
alertness on the part of Government. 
Government attitude seems to be that 
if it is a Congress candidate that is 
contesting then no supervision or 
vigilance is necessary; but if it is an 
opposition candidate, greater supervi
sion is necessary. Some of these things 
do come when we prescribe a maximum 
limit for expenditure. It would, there
fore, be wise on the part of Govern
ment to see that this rule is not pres
sed. Later on they need not come to 
Parliament for an amendment of this 
rule so that aU those that are dis
qualified under the rule are brought 
in for the purposes of election.

Shri N. R. Mtmiswamy (Wandi- 
wash): Mr. Deputy-Speaker, I shall be 
very brief in the sense that there is 
only one point which I want to stress.

Mr. Depnty-Speaker: I shall be 
grateful.

Shri N. R. Mnniswamy: The point 
raised by Shri Reddi and Shri Kamath 
is only with regard to the coimting of 
votes at a particular centre, that it 
must be on a particular day. While 
agreeing with that, I have got one 
small (^ (^ n c e . I would say that the 
counting votes in the whole district
should the same day. I wiU tell
you what happened in my constitu
ency. The election took place in one 
constituency on the 2nd January and 
in another on the 5th. They started 
the counting of votes. Fortunately, the 
candidate was successful. He was 
returned with a thumping majority. 
They took advantage of this and made 
propaganda saying that such and such 
a candidate has won and so candidates 
of that party should be supported at 
other places. Whether it is a candi
date of the Congress party pr any 
other party, I am only saying that the 
counting should take place on the 
same day throughout the district, 
instead of coimting them on two or 
three days. If it is done they cannot 
say at some other place that such and 
such a candidate has won and that 
party* should be supported. I do not 
mind whether it is the Congress party 
or the P.S.P. party.
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[Shri N. R. Muniswamy]
I want to bring to the notice of the 

House the maximum limits of expendi
ture which they have prescribed. They 
have prescribed Rs. 35,000 for a 
double-member constituency and 
Rs. 25,000 for a single-member con
stituency. Some facts have been 
brought to the notice of the House 
as regards the method by which a 
candidate is getting over this difficulty. 
I know for certain that there . are 
certain candidates who do not even 
spend Rs. 25,000; they spend only 
iRs. 5,000 and come out successful; 
for them there is no difficulty because 
when they submit their return, they 
do it in a very honest way. But there 
are candidates who spend three or four 
times the money fixed, that is, if it 
is Rs. 25,000, they spend a lakh of 
rupees. We have seen in Bombay and 
other places that they have spent even 
lakhs and lakhs of rupees. By having 
these rules of fixing the limit at 
Rs. 25,000 or Rs. 35,000 as the case 
may be or re-allotting the amount to 
the various States after reorganisation 
from Rs. 5,000 to Rs. 7,000 or Rs. 9,000, 
the people concerned do not satisfy 
the rules and they are going to spend 
more than what is being mentioned 
here. They will wantonly or dis
honestly submit wrong returns sajdng 
that they spent much less. By having 
these rules you are persuading them 
to spend more and ‘ asking them to 
file wrong returns. Therefore it would 
be better to scrap them altogether and 
allow the alternative that the party 
in power or any recognised party can 
spend money and as in the present 
rules the recognised party need not 
file any return on behalf of their 
candidates. Therefore, they can spend 
a lot of money and still the candidates 
can fight the elections. Therefore, it 
would be Wiser to scrap these rules 
and only allow the party to spend 
money on behalf of their candidates.

Shri Pataskar: Instead of trying to 
reply to every one of these motions, 
I would try to say generally What I 

have got to say with respect of these 
suggestions.

I must first of all say that I admit 
that the suggestions, even though 
made by the opposition, are naturally 
made with a view to see that the 
elections are fair. I do not at all 
attribute any motives to the anxiety 
of all sections of the House.

One fact to be noted in this connec
tion, so far as the rules are concerned, 
is that they have been framed after 
consultation with the Election Com
missioner, who under article 324 or 
325 is really the authority very rightly 
created in order to see that the elec- ‘ 
tions are fair and free from any possi
ble party in^uences. I am glad that 
so far as the coming elections are 
concerned, the Election Commissioner 
has taken into consideration all the 
comments and criticisms made, and 
tried as far as possible to see that the 
members of the opposition are satis
fied. He has been consulting the 
leaders of the opposition parties and 
he is trying to see to the best of his 
ability, so far as human restrictions 
are there  ̂ that the elections are fair.

•
There have been some suggestions 

to which I would refer. These are 
the stages to which mostly reference 
is made.

If I am to begin at the bottom, then 
I will say that there is this question 
of the expenses. At the time when 
we were discussing the Bill itself, I 
think this was subjected to a good 
deal of criticism on several occasions, 
and though something can be said on 
each side, after taking into considera
tion everything, the Select Conunittee 
considered it, the House considered it 
and ultimately we have passed that 
section and now we have to fix the 
maximimi. Therefore, I hope and 
trust that there will be more trust 
between all parties and that we shall 
all strive and endeavour to see that 
the elections are truly free from in
fluences.

Then there is a suggestion about 
counting and pre-counting stages. 
Even then we had a very large num
ber of elation petitions and at one
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stage I tried to suggest to the Elec
tion Commissioner that, if it was possi
ble as in some other countries, on the 
same day the poll is finished, the 
votes may be coimted in the presence 
of the presiding officer of that place 
and probably all these agents etc. 
Whatever we do, there is a rule for 
it. I am told by the Election Com
mission that so far as our country is 
concerned, because of the vastness of 
the country and the nimiber of per
sons involved, it would be far more 
dangerous than the present state of 
things. Because, if you do not get the 
right type of men, instead of the com
plaints and suspicions decreasing they 
will go on increasing. But he hopes 
that in course of time and with ex- 
I>erience probably things might im
prove.
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a point on which opinion could have 
come either way. But I think that is 
not so much a question of law. As, 
probably, something had to be done 
executively, and as the law therf 
stood, the Election Commission oHly 
exercised it in a particular way. I 
do not know in what way the Elec
tion Commission would operate to see 
that where possible such a conting
ency may not arise. But there are 
other contingencies which may also 
arise in future with respect to differ
ent matters. I think it is much better 
that the Election Commission, which 
has evoked so much of confidence 
from all parties, continues to act, and 
I am sure it will act in a manner 
which will prevent any grounds for 
any s^ious apprehensions^\^<>r suspi
cions in the minds of anyone.

Then, with respect. to the question 
of counting being done on the same 
date throughout India, it may or may 
not be possible. I do not know whe
ther it will be possible for the Elec
tion Commission to fix those dates. 
But I heard one case where the hon. 
Member over there was saying that 
in some constituencies polling had 
begun before polling had taken place 
in other parts of the same constitu
ency., If really that had happened in 
some place, I think the Election Com
mission will take that into account 
and see that at least a thing -of that 
kind does not occur in future.

Several suggestions were made with 
respect to mounting guard and so on.
I cannot say whether t̂here has been 
any such thing in the past, but I be
lieve that so far as this matter is 
concerned the Election Commission is 
primarily responsible for the conduct 
of elections and they will take note of 
it and see that as far as posible there 
shall be no grounds for any such com
plaints.

A suggestion was made about an 
order being given with respect to the 
counting. My friend Shii Kamath 
pointed that out. I am aware that in 
two crises—one, in which Shri Kamath 
was concerned, and the other in which 
Shri Gidwani was concerned—some- ' 
thing happened. Probably, that was

Similar is the case with regard to 
declaration of assets etc. My friend 
Shri V. G. Deshpande has made some 
suggestions with respect to symbols 
and other matters in connection with 
smaller parties. We know that there 
wiU be candidates who will be inde
pendents, candidates who will belong 
to parties which are not as extensive 
as some others and there would be 
candidates belonging to some parties 
which are very large. I things so far 
as this matter is concerned, instead of 
laying down any hard and fast rules, 
which I do not think will apply in 
all cases, we have to learn from the 
experience in the past. Again I have 
to request hon. Members, for all these 
details, to more or less rely on the 
sense of fairness of the Election Com
mission and their doing what is right 
so far as these matters are concerned. 
What symbols are to be given, to 
whom, the parties that are to be re
cognised are all matters that have al
ready been discussed. All these 
views are before them and I am sure 
the atmosphere created on this occa
sion will be different from what it is 
now.

Then, as regards challenging ol 
vote^ etc., that relates to impersona
tion. Supposing somebody thinks 
that somebody is not the same man, 
then there is provision for some fee
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[Shri Pataskar] 
to be paid- I do not know what merit 
there will be in one rupee and what 
merit will be there in two rupees. If 
we reduce the fee, or do not put any 
fee^ at all, then' probably it will en
courage votes being unnecessarily 
challenged from various motives. It 
is not as if the votes are in every case 
challenged on proper grounds. All 
these things more or less happen in 
big cities and not in rural areas. I 
think this time, probably, there may 
be several ways by which the ap
prehension regarding impersonation 
will also be relieved. As regards 
baUot boxes, I have not seen myself 
any ballot box. I have had no time 
to see it; I have only read about it 
along with the other Members in 
papers. But, I have got the informa- 
mation that the Election Commission 
is trying its best to see that there 
will be no ground for any complaint 
saying that they were tampered with. 
Whether they are foolproof or not, 
the Election Commission is trying its 
utmost to see that there is no justi
fication for any complaint. I would 
assure all hon. Members who have 
moved motions to have amendments 
to these rules that the suggestions 
made by them naturally deserve to be 
considered, from whatever point of 
view they might have been made. At 
the present stage, we shall allow the 
rules to remain as they are. So far 
as the conduct of elections is con
cerned, I am sure we will rely more 
upon the sense of fairness—I am sure 
that appreciation is shared by aU 
people—of the Election Commission 
and the other authorities, which have 
been already constituted under the 
Constitution.

I feel no doubt that the next elec
tions will be so fair and so clean and 
so well-managed that perhaps the 
next time we will have no voice raised 
against the matter in this House.

Shri K. K. Basu: My motion No. 17 
says that if the challenge is proved to 
be hona fide the money s h o u ld b e  
forthwith returned, instead of its being 
returned at the end of poll.

Shri Pataskar: I have seen that
amendment. In the case of challenged 
votes, they are not naturally counted 
at the time when the general count
ing takes place..........

Shri K. K. Basu: I am not referring 
to counting; I am referring to the re
turn of money.

Shri Pataskar: As regards the re
turn of money, anybody who is stand
ing for election and who wants to get 
the money back will have to wait till 
the pulling is over. There is nothing 
wrong in that; it is a small matter.

Shri Kamath: I have to make a
brief request to you before you put 
the amendments. If the Minister can 
tell us whether, just as he has had 
no time to see a ballot box, he has 
not had time to examine each motion 
separately, you can put them together 
or separately.

Shri Pataskar: Just because I was 
fair enough to admit that I had no 
time to see a ballot box, it does not 
mean that I have not done my legiti
mate duty. It is my first duty to see 
whatever motions have been tabled.

Mr. Deputy-Speaker: I will now put 
motion Nos. 1 to 8 of Mr. Kamath to 
the vote of the House.

The question is:
This House resolves that in pursu

ance of sub-section (3) of section 169 
of the Representation of the People 
Act, 1951, the following amentoeni 
be made in sub-rule (1) of rule 18 
of the Representation of the People 
(Conduct of Elections and Election 
Petitions) Rules, 1956, laid on tne 
Table on the 20th November, 1956:

after “Ilection Commission” add—
“and such design and colour 

shall be uniform throughout 
the country.”

This Hotise recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

The notion was negatived.
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is:

This House resolves that in pursu
ance of sub-section (3) of section 169 
of the Representation of the People 
Act, 1951, the following amendments 
be made in sub-rule of rule 24 
of the Representation of the People 
(Conduct of Elections and Election 
Petitions) Rules, 1956, laid on the 
Table on the 20th November, 1956:

(i) fo r  “may’ 
and

su b stitu te  “shall” ;

(ii) om it  “shall” .
This House recommends to Rajya 

Sabha that Rajya Sabha do concur in 
the said resolution.

T h e m otion w as negatived.

Mr. Depnty-Speaker: The question 
is:

This House resolves that in pursu
ance of sub-section (3) of section 169 
of the Representation of the People 
Act, 1951, the following new sub
rule be added to rule 38 of the Re
presentation of the People (Conduct 
of Elections and Election Petitions) 
Rules, 1956, laid on the Table on the 
20th November, 1956;

“ (2) The returning officer shall 
permit each candidate to make 
reasonable arrangements of his 
own to keep a watch on the ballot 
boxes from the moment of their 
despatch from the polling station 
till the commencement of count
ing.”
This House recommends to Rajya 

Sabha that Rajya Sabha do concur in 
the said resolution.

T h e m otion was negatived.

Mr. Deputy-Speaker: The question
is:

This House resolves that in pursu
ance of sub-section (3) of action 169 
of the Representation of the People 
Act, 1951, the following provisos be 
added to clause (b) of sub-rule (1) of 
rule 53 of the Representation of the 
People (Conduct of lUQql ôns aji(i
529 L.S.D.—
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Mr. Deputy-Speaker: The question | Election Petitions) Rules, 1956, laid on 
the Table on the 20th November. 1956:

“Provided that in a Parliamen
tary Constituency where votes will 
be counted at more places than 
one, such coimting will take place 
on the same day:*

Provided further that votes 
shall be counted on a day not later 
than the third day from the date 
of completion of the poll.”

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

The mot^n was negatived.

Mr. Depoty-Speaker: The question
is:

This House resolves that in pursu
ance of sub-section (3) of section 169 
of the Representation of the People 
Act, 1951, the proviso to sub
rule (2) of rule 57 of the Represen
tation of the People (Conduct of 
Elections and Election Petitions) 
Rules, 1956, laid on the Table on the 
20th November, 1956, be omitted.

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

The motion was negatived.

Mr. Depaty-Speaker: The question
is;

This House resolves that in pursu
ance of sub-section (3) of section 169 
of the Representation of the People 
Act, 1951, the following amendment 
be made in sub-rule (1) of rule 64 
of the Representation of the People 
(Conduct of Elections and Election 
Petitions) Rules, 1956, laid on the 
Table on the 20th November, 1956; ■

after “counting” insert “at p«>ch 
r place or centre” .

This House recommends to Rajyp 
Sabha that Rajya Sabha do concur in 
•the said resolution.

The motion was negatived.
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Mr. Deputy-Speakcr: The question
Is:

This House resolves that in pursu
ance of sub-section (3) of section 169 
of the Representation of the People 
Act, 1951, the following new 
rule be inserted after rule 66 
of the Representation of the People 
(Conduct of Elections and Election 
Petitions) Rules, 1956, laid on the 
Table on the 20th November, 1956:

“66A. The declaration of the re
sults of election shall, as far as 
may be feasible, be made on the 
same day in all the States and 
Union territories of India.”
This House recommends to Rajya 

Sabha that Rajya Sabha do concur in 
the said resolution*

The motion was negatived.

Mr. Deputy-Speaker: The question

This House resolves that in pursu- 
»jice of sub-section (3) of section 169 
of the Representation of the People 
Act, 1951, the following amendment 
be made in sub-clause (i) of clause
(c) of sub-rule (1) of rule 131
of the Representation of the People 
(Cwiduct of Elections and Election 
Petitions) Rules, 1956, laid on the 
Table on the 20th November, 1956:

add at the end—“by the candi
date, his agent, and the party 
or organisation promoting his 
election, the respective 
amounts being shown sepa
rately” .

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution. *

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

This House resolves that in pursu
ance of sub-section (3) of section 169 
of the Representation of the People 
Act, 1951, the following amenclment 
be made in sub-rule (1) of rule 34 
of the Representation of the People 
(Conduct of Elections and Election

Petitions) Rules, 1956, laid on the 
Table on the 20th November, 1956:

-for "two rupees”  substitute *'one 
rupee” .

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

The motion was negatived.

Mr. Deputy-Speaker: The questioi.

This House resolves that in pursu 
ance of sub-section (3) of section 169 
of the Representation of the People 
Act, 1951, the following amendment 
be made in sub-rule (5) of Rule 34 
of the Representation of the People 
(Conduct of Elections and Election 
Petitions) Rules, 1956, laid on the 
Table on the 20th November, 1956:

for “after the close of the poll on 
the day on which it was 
made” substitute “forthwith” .

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

The motion was negatived.

Mr. Deputy-Speaker: The question

This House resolves that in pursu
ance of sub-section (^) of section 169 
of the Representation of the People 
Act, 1951, the following be added at 
the end of sub-rule (2) of rule 35 
of the Representation of the People 
(Conduct of Elections and Election 
Petitions) Rules, 1956, laid on the 
Table on the 20th November, 1956:

“provided however any candi
date or agent shall be entitled to 
put his seal on ballot boxes if he 
so desires.”

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

The motion was negatived.
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Mr. Depnty-Speaker: The question

that in pursu- 
of section 169 
of the People

This House resolves 
ance of sub-section (3) 
of the Representation 
Act, 1951, the following proviso be 
added to rule 38 of the Representation 
of the People (Conduct of Elections 
and Election Petitions) Rules, 1956, 
laid on the Table on the 20th Novem
ber, 1956:

“Provided that any candidate or 
his agent shall be entitled to ac
company the returning officer 
and/or his party for the safe 
transport of the aforesaid ballot 
boxes, packets and other papers 
referred to hereinbefore if he so 
desires.”
This House recommends to Rajya 

Sabha that Rajya Sabha do concur in 
the said resolution.

The motion was negatived.
Blr. Deputy-Speaker: The question 

is:
This House resolves that in pursu

ance of sub-section (3) of section 169 
of the Representation of the People 
Act, 1951, the following be added at 
the end of proviso to sub-rule (1) 
of rule 58 of the Representation of 
the People (Conduct of Elections and 
Election Petitions) Rules, 1956, laid 
on the Table on the 20th November, 
1956:

“ save and except when the re
sult of the election may be deter
mined on such tender votes they 
shall be counted at the request of 
any candidate or his agent.”
This House recommends to Rajya 

Sabha that Rajya Sabha do concur in 
the said resolution.

The motion was negatived.
Mr. Depnty-Speaker: The question

is:
This House resolves that in pursu

ance of sub-section (3) of section 169
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of the Representation of the People 
Act, 1951, the following provisos 
be added to sub-rule (1) of rule 10 
of the Representation of the People 
(Conduct of Elections and Electicn 
Petitions) Rules, 1956, laid on tb- 
Table of the House on the 20th 
November, 1956:

‘Trovided that in a double 
member constituency two candi
dates of the same party would not 
be discriminated against on ac
count of their belonging to an un
recognised party:

Provided further that as far as 
possible the candidates of a party 
which is a recognised party in 
any State would be allotted the 
symbol of that party.”

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

The motion was negatived.

Mr. Deputy-Speaker: So, the rules 
stand as they are without any amend
ment. 1

Shri Pataskar: This is the last legis
lation which I have brought forward, 
so far as this Parliament is concerned, 
because this is practically the last 
session of this Parliament. I would 
be failing in my duty if I do not thank 
all sections of the House.........

wua ; T m t  : i
Shri Pataskar: I really thank all

sections of the House for the imiform 
courtesy and co-operation which I 
have received.

Mr. Depnty-Spcaker: The House
stands a d jo u n e d  t ill  11 a .m . to 
m o rro w .

The Lok Sabha then adjourned ttil 
Eleven of the Clock on Wednesday, 
the 19th December, 1956.
18-30 hrs.^
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STATEMENT BY MINISTER 3327--30 
The Minister of Natural Re
sources (Shri K. D. Malavia) 
made a statement in regard 
to the agreement reached be
tween the Government and 
the Assam Oil Company with 
regard to exploitation of oil 
in Assam.

PAPERS LAID ON THE TABLE 
The follwoing papers were laid 333©—32 

on the Table:
(1) A cc^y of S.R.O. No.

2981, dated the 7th Decem
ber 1956, under sub-section
(2) of section 7 of the Em
ployees’ Provident Fimds 
Act, 1952, making certain 
amendment to the Emplo
yees’ Provident Funds 
Scheme, 1952 . •

(2) A copy of each of :he 
following paper under 
Article 323(1) of the Con
s iiution :

(0 Report of the Union 
Public Service Commis
sion for the year 1955
56.

(it) M^m^randum explain
ing the reasons for non
acceptance of the Commi
ssion’s advice during
1955- 56.

MESSAGES FROM RAJYA 3332—33 
SABHA
Secretary reported the follow

ing messages from Rajya 
Sabha:
(1) That ILajya Sabha had

agreed without any 
amendment to the Stan
dards ofWeights and Mea
sures Bill, passed by Lok 
Sabha on the 8th Decem
ber, 1956 . . .

(2) That Rajya Sabha had 
passed the Faridabad 
Development Corporation 
Bill, passed by Lok 
Sabha on the 26th Nove
mber, 1956 wi ,h an amend
ment and had returned 
the Bill with the request 
that the concurrence of 
l/)k Sabha be communi
cated to Rajya Sal^a.
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BILL RETURNED BY RAJYA 3333 
SABHA \V1TH AMEND

MENT LAID ON THE 
TABLE 

Secretary laid on the Table a 
copy of the Faridabad Deve
lopment Corporation Bill,

1956, which had been returned 
by Rajya Sabha with an 
amendment as recommended' 
by that House. • . .

REPORT OF COMMITTEE 3333 
ON ABSENCE OF MEM
BERS FROM THE SIT
TINGS OF THE HOUSE 
PRESENTED
Nineteenth Report was presen
ted.......................................

DEMANDS FOR SUPPLE- 3334—84 
MENTARY GRANTS 
Demands for Supplementary 
Grants (General) for 1956
57 relating to the Ministry of 
!^habilitation were discussed 
and voted in full and Demands 
for Supplementary Grants 
relating to Lok Sabha 
and Ministries of Exter
nal Affairs, Finance, Food 
and Agriculture, Information 
and Broadcasting, Irrigation 
and Power, Law and Trans
port were also voted in

BILLS INTRODUCED 
Ct) Appropriation (No. 

Bill . • •

3384,3438—59
5)

Appropriation (Railways)
No. 6 Bill.

U’m) Appropriation (Railways)
Nd. 7 Bill . . .

DEMANDS FOR SUPPLE- 3384—3458 
MENTARY GRANTS 
(RAILWAYS: AND EXCESS 
GRANTS (.RAILWAYS)
Demands for Supplementary 
Grants (Railways) for 1956-57 
and for Excess Grants (Rail
ways) for 1953-54 ^cre dis
cussed and voted in full.

BILL PASSED 3459-92
The Minister of Legal Affairs 
and Civil Aviation (Shri 
Pataskar) moved that the 
Representation of the People 
(Miscellaneous Provisions)Bil' 
be taken into consideration.
The motion was adopted.
After clause-by-clause con
sideration the Bill was passed.
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AiOTWNS RE, REPRESEN- 3492—3522
t a t io n  o f  t h e  people
(CONDUCT OF ELECTIONS 
AND ELECTION PETI
TIONS) RULES

Fomteen motions re. Modifica
tion of the Representation of 
the People (Conduct of Elec- 
Uons and Election Petitions)
Rules were moved by Sarva- 

Kamath, K. K. Bam and 
V. G, Dcshpande. All the 
motions were negatived.
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AGENDA FOR WEDNES
DAY, 19TH DECEMBER  ̂
1956.

Consideration and passing of 
Appropriation (No. 5) Bill,

^ I W s )  Ko. 7 Bill, 
KotU State Legislatiue 
(Delation of Powers) Bill 
and Central Excises and Salt 
(Second Amendment) Bill.
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